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'THE HYDERABAD MUNICIPAL CORPORATIONS
ACT 1956

No. IT1. of 1956,

(Received the assent of the President on i4th February,
1956; assent first pubhshed in the Hyderabad Gazette, Extraordi-
nary on the 17th February, 1956)

An Act to re- enaci; the; Jaw relatlng to Municipal

Corporations in the cities of Hyderabad and Secunder-
abad.

WHEREAS it is expedient to reenact.theplaw.’ re-
lating to Municipal Corporations in the cities of Hyder-
abad and Secunderabad ;

BE it enacted in the Sixth Year of our Repubhc as
follows —_—

CHAPTER 1.
‘Preliminary.

1. (1) This Act may be called the Hyderabad Mu-
nicipal Corporations Act, 1955,

(2) It extends to the cities of Hyderabad and Secun— _

‘ derabad and shall come into force at once.

2. In this Act unless there is anything repugnant
in the subject or context,—

(1) ‘bakery or bake-house’ means any place in which
bread, biscuits, or confectionery are backed, cooked or
prepared in any manner whatsoever for the purpose of
sale

(2) ‘budget grant’ means the total sum entered on
the expenditure side of a budget estimate under a major
head and finally adopted by the Corporation;

(3) ‘building’ includes a house, out-house, stable,
latrine godown, shed, hut, wall, fencing, platform and
any other structure whether of masonry, bricks, wood,
mud, metal or of any other material whatsoever;

(4) ‘business’ includes any trade, commerce or ma-

 nufacture, or an adventure or any.concern in the nature

of trade, commerce or manufacture;

(5) ‘cesspool’ includes a settlement tank or other
tank for the reception or disposal of foul matter from
buildings ;
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(6) ‘city’ means the area declared by the: State Gov~
ernment by notification to be the City of Hyderabad or
the City of Secunderabad, as the case may be;:r .

‘(7) ‘Commissioner’ means the Municipal ‘Commis-
sioner. for the city appointed under section :104 and in-
cludes an acting commlssmner appomted under sectlon
110:

“(8) ‘company’ means a company as defined in' the
Indian Companies ‘Act, '1913° (VII of '1913) or ‘formed’in’
pursuance ‘of an Act. of ' Parliament or of an Act-of the'
Legislature’ of a State and includes any firm orassocia-
tion carrying on business in the ;State of Hyderabad whe-
_ther incorporated, or its principal place of business'is
situate theréin, or not ;

(9) ‘the corporatlon means the: Municipal Corpora-:
tlon of the City ; . .

+.(10).‘Councillor’ means a: person:-who “is: duly. elect=
edlor‘deemed.to be duly:elected: as. a- Councillor..of the:
Corporation 'under this Act;- _

(11) ‘cubical contents’ when ‘used: with reference:to
the measurement of a building means.the space contain-
ed W1th1n the external surface of -its walls, and roof and
the upper surface of the floor of its lowest storey,
where the building consists of one storey only, the uppel
surface of its floor;

(12) ‘dairy’ includes any farm m11k store, mllk shop
or other place from which milk is supphed only on or for
sale or in which milk is kept for the purposes. of sale, or
manufactured into butter, ghee ‘cheese,- curd ‘or dried. or.
condensed milk, for sale, and in. the case of a dalry-man )
who does not occupy any place for 'the sale of milk, in-
cludes the place where he keeps the. vessels used by him
for the sale of milk, but does not. 1nclude——

" (a). a shop from which Tnilk is not supplied other-.
) wise than in a properly closed and unopened vessel 1n',

which it was delivered to the shop; or .
(b) 'a shop or other place in which milk is sold f01'
. consumption on the premises only ; : B

(13) ‘dairy4man’ includes any occupier- of a dalry,
any keeper of milch- kine who trades in milk, or any per-
son who sells milk whether wholesale, or by retail ;

(14) ‘drain’ incluges a sewer,- tunnel, pipe, d1tch
gutter or.channel and: any. cistern, flush tank septlc tank
or other device for carrying off or treating sewage, offen-.
sive matter, polluted water, sullage, waste water, lraln
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water, or sub-soil water and any culvert,. ventilation

shaft or pipe or other appliance or fitting. connected there-..
with, and any eJector compressed ‘air, main, sealed 'se-;
wage main and special machinery or apparatus. for rais-

ing, collecting, -expelling or. removmg sewage or offenswe.
matter from any place ;.

' (15) ‘eating house’ means any premlses to which the
public or any section of the public are admitted and where
food is prepared, supplied or sold for consumption on.the
premises for the profit or gain of any person owning or,
having an interest in or managing such: premises ;

(16) ‘Election Tribunal’ means:a tr1bunal const1tut-‘
ed under section 5. '

- (17) ‘“factory’ means a factory as. deﬁned in the Fac-
tories:Act, 1948 (LXIII of 1948) and includes any premis-
es as also its precinets wherein an industrial, manufac-
turing or trade process is:carried with theraid -of: steam,
water, bil, gas;: :electricity . or any other form ' of ‘power
which is mechanically transmltted and is: not: generated

- by human or animal. agency ;
(18) ‘filth’ means— " .~ ,

‘(a) night soil or other contents of 1atr1nes cessi
" pools and drains ; . : ’

(b) dirt, dung, refuse, useless or offenswe materlal'
thrown out in consequence of any process of manufac—
“ture, industry or trade; and

(c) putrid or putrlfylng substance

(19) ‘finacial year’ means the year begmmng on the
first day of April or such other date as. the Government,_
may by notification appoint ;

(20) “food’ includes’ every article other than- drugs
_and water used by human beings for purposes of eating

.or drmkmg, any material or substance’ used’or admixed
in the composition, preparation, flavouring or colouring
of such article and all confecuonery,’, splces and condl-
ments ;

R 2 §) ‘frame bulldmg means a building the’ external
walls of which are constructed of timber framing’ or iron .

frammg, "and the stability of Whlch depends on such

frames: :

(22) ‘goods’ includes ahimals; * ‘ ‘

*(23) ‘house-drain’ means any drain of, ‘and used for
the drainage of, one or more buildings or prernises and
made merely for the purpose of commumcatmn with a’
municipal drain ;- ‘
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(24) ‘house-gully’ means a passage or strip' of land
constructed, set apart or utilised for the purpose of serv-
ing as a drain or for affording access to municipal ser-
vants or to persons employed in the cleéansing of a privy,
urinal, cesspool or other receptacle for filth or polluted
matter, or in the removal of such matter therefrom; '

(25) ‘hut’ ‘'means any building which is constructed
principally of wood, mud,leaves, grass, cloth or thatches
and includes any temporary structure, of whatever size
or material, which the Corporation may for the purposes
of this Act declare to be a hut; :

(26) ‘infectious disease’ means cerebro-spinal - fever;
. chicken-pox, cholera, diphtheria, enteric féver, epidemic
. influenza, leprosy, measles, plague, rabies, scarlet. fever.

_small-pox, tuberculosis, typhus, yaws, or any other di-
sease which the Government may by notification declare
to be prevalent either génerally throughout State or City
or in such part or parts thereof as may be spec1ﬁed in
the notification;

(27) ‘the judge’ means in- the City of Hyderabad the
First Judge of the Court of Small Causes and in the City
of Secunderabad the. District Judge and shall include
" Sub-Judge to whom such judge may transfer in accord-
ance with the provision of this Act an appllcatlon or ap-
peal for disposal;

(28) ‘land’ includes land Whlch is being built upon
or is built upon or covered with water, benefits to arise
out of land, things attached to the earth or permanently
fastened to anything attached to the earth and rights
created by legislative enactment over any' street; -

(29) ‘licensed’ means a- person licexnsed under ‘this
Act:

(30) ‘Liocal authorlty mcludes Municipal Corpora-
tion, City and Town Municipalities, Dlstrlct Boards and
Cantonment Board ; :

(31) ‘lodging-house’ means a building or part of a
building where lodging with or. without board or other
service is provided for a monetary consideration;

(32) ‘market’ 1ncludes any place where persons as-
sembled for the sale of, or for the purpose of exposing
for sale, livestock, food for livestock, meat, fish, fruit,
vegetables animals intended for human consumption or
any other article of human food whatsoever with or
without the consent of the owner of such place, notwith-
standing that there may be no common regulationi of the
concourse of buyers and sellers and' whether or not any
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control is exercised over the busmess carr1ed on in or on
the persons frequenting such place by the owner, thereof
or any other person; .

-(33) ‘masonry building’ means any bulldlng, othel
than .a .frame building or a hut and includes any
structure a substantial part of which is mad‘e,o{f masoin:-
ry or of steel, iron or other metal,

L (34) ‘municipal bu11d1ng s mumcmal dram S‘muni-
. mpal market’, ‘municipal slaughterhouse or. munlcioa]
water works’ means a building, drain, market, slaughter-
“house or water works.as respectwely vest in or.are mas;
- naged by the Corporation under this Act; AT
-(85) ‘nuisance’ includes any act, omlssmn place ;or
thmg which causes or is likely to cause injury,. danger;
annoyance or offence to the sense of sight; smell or-hear-
ing:or disturbance to rest or sleep or which is'or may.be
dangerous to life or injurious to- health or property of the
public or of persons in general:who dwell in the vicinity,
or occasion to exercise a public rlght

(36) - occupler includes—
'(a) any person who for the time bemg is payingér.
is'liable to pay to the owner the rent or any portion ‘of
the rent of the land or:building in respect of which suc¢h
-rent. is paid or is payable, .
(b) a rent-free tenant, ‘ ‘ »
(c) licensee in oecupation.of any" land or building,
and
' (d) any person who is hable to pay to the owneér:
damages for the use and occupatlon of any land or
building; - SN
(37) “octroi’ means-a cess levied on goods at the tlme:
of their entry into the limits of a C1ty for purposes., of‘
consumptlon use or- sale therein;

(38) “offensive matter’ 1ncludes——
(a) filth,
(b) -sewage, - - .
" (c) dust,” house-sweeping, - spittings, 1ncludmgg'_l
chewed betel and tobacco, kitchen or stable ' refuse,”’
‘pieces “of broken glass or pottery -debris ‘and: waste
‘paper
~(39) -‘owner’ means—
' (a) When used with reference to any premlses the
'person who receives, the rent of the said premises, of,
who would be entitled ‘to receive the rent thereof 1f the
premlses were. let and mcludes—-—
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(i) an agent or trustee Who receives such: rent on
account of the owner;
(ii) an agent or trustee who receives the rent of
or is entrusted with, or concerned for, any. premises
devoted to rehglous or charitable or educatlonal pur-
: poses : R
(iii) a receiver, sequestrator or manager appoint:
- ed by any court of competent jurisdiction to have the
charge of or to exercise the rlghts of an owner of the
said premises; and co
(iv) a mortgagee-m-possessmn; and - _
(b) when used with reference to any animal, vehi~
cle or boat includes the person for the time being 1n
charge of the animal, vehicle or boat; ‘

(40) ‘premises’ includes messuages, buildings and
lands of any tenure whether open or enclosed, whether
built on or not and whether public or private; :

(41) ‘prescribed’ means prescribed by rules made by
Government under this Act;

(42) ‘private street’ means any street, which is not a
‘public street’ but does not include a pathway made by
the owner of premises on his own land to secure access.
to or the convenient use of such premises;

(43) ‘privy’ means a place set apart for defecating or
urinating or both, together with the structure comprising
cuch place, the receptacle therein for human excreta and -
the fittings and apparatus, if any, connected therewith,-
and includes a closet of the dry type an aquaprlvy,
latrine and a urinal;

(44) ‘public place’ includes any park or garden,‘
ground or any other place to which the public have or .
are permitted to have access; :

\ (45) ‘public securities’ means— :
(a) securities of the Central Government or any -
State Government,

(b) stocks, debentures or shares, the interes:
.whereon has been guaranteed by the Central or any .
State Government, AT

(c) debentures or other securltles for money 1ssu-
ed by or on behalf of any local authority,

(d) securities expressly authorised by any order
.whlch the Government makes in this behalf;-

(46) ‘public street’ means any street over which the:
pubhc have a right of way, whether a throughfare or not -
and includes—
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(a) a broadway over or a:-footway attached to any
pubhc bridge or cause-way, and '
. (b) the drain attached to any such street, pubiic
‘bridge or cause-way and: the land, whether covered or
‘not by any pavement, verandah, or other structure,
which lies on either side. of the roadway up:to: the
“boundaries of the adjacent property, whether that pro-
_perty is prlvate property or property belonglng to Gov-
. ernment; .. )

(47) ‘rack rent’ means the amount of the annual rent
for which the premises with reference to which the term
is used might reasonably be. expected to let from year {3
year as ascertained for the purpose of fixing the rateable
valué of such premises;,,

(48) ‘rateable value’ means the value of any bulldmg
or. land fixed in accordance with the provisions. of this-
Act and the rules made thereunder for the purpose:of .
assessment to property taxes

(49) ‘rubbish’ includes dust, ashes broken. bI‘lCKS
mortar waste, garden refuse and refuse of any kmd Wthh
is not offensive matter or sewage; ‘

(50) ‘schedule” means the schedule annexed to. thxs
Act; : R o
(51) ‘sewage’ means nlght soﬂ and other contents ot
water closets, latrines, privies, urinals, cesspools or drains
and. polluted water from sinks, bathrooms, stables, cattle-'
sheds: and other like places  and includes trade effluent:
and discharges from manufactories of all kinds; @ i

(52) ‘street’ includes any highway, and any cause-
way, bridge, viaduct, arch, road, land, footway, sub-way,
.court, alley ‘or riding -path ‘or passage, whether a tho--
roughfare or not; and, when there is a footway as well
. as a carrlage Way in any street, the sald term 1ncludes
. both;; - ‘

(53) sweetmeat shop’ means any nremlses or par:

.. of any:premises. used for the manufacture, treatment or

storing: for sale, whether wholesale or retail; of any ice~
_cream, confectionery or sweetmeat of any kind whatso-
ever, for whomsoever intended and by whatspever name
the same may be known, and whether the same be for
' consumptlon on or outside the premises; -
(b4) ‘trade effluent’ means any liguid either Wlth or
without particles - of @ matter  in suspension ’there-
in, which is wholly or in part produced in the course of :
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any trade or industry carried on at trade premises, and
in relation to any trade premises, means any such liquid
as aforesaid which is so produced in the course of any
trade or industry carried on at those premlses but does
not include sewage;

(55) ‘vehicle’ includes a carriage, cart, van, dray,
truck, handcart, bicycle, tricycle, cycle-rickshaw, auto-

rickshaw, motor-cycle, motor-car, and every wheeled .

conveyance which is used or is capable of being used on
a street ;

(56) ‘water closet’ means a closet which has a sepa-.

rate fixed receptacle connected to a drainage system and

separate provision for flushing from: a supply of clean

. water either by the operation of mechanism or by auto-
matic action:
(57) ‘water connection’ includes—

(a) any tank, cistern, hydrant, stand-pipe, meter
or tan situated on any private property and connected
with a water-main or pipe belonging to the Corpora-
tion; and ’

(b) the water-pipe connecting such tank, cistern,
hydrant, stand-pipe, meter or' tap with such water-
main or pipe;

(58) ‘water-course’ includes . any river, stream aOr
channel;

(59) water for domestlc purposes shall not include
water for cattle, or for horses, or for washing vehicles,
when the cattle, horses or vehicles are kept for sale or
hire, or by a common carrier, and shall not include water
for any trade, manufacture or business, or for building
purposes, or for watering gardens, or for fountains or for
any ornamental or mechanical purposes; -

(60) ‘water works’ includes a lake, stream, spring,
well, pump, reservoir, cistern, tank, duct whether cover-
ed or open, sluice, mainpipe, culvert, engine, water-truck,
hydrant, stand-pipe, conduit and machinery, land, build-
ing of thing for supplying or used for supplyng water or
for protecting services of water supply.

3. (1) The areas included immediately before the
commencement of this Act, in the Corporations of Hy-
derabad and Secunderabad shall respectively constitute
the City of Hyderabad and the C1ty of Secunderabad f01
the purposes of this Act:

Constitu-
tion of
Cities.
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" Provided that nothing in this sub-section shall pre-
vent the Government from establishing, with a view to
secure efficiency and economy .in the municipal adminis-
tration, a single Corporation for Greater Hyderabad in-
clusive of the areas of the two Cities aforesaid and the
are as contiguous thereto on such terms and conditions
as may be specified in‘a notification pubhshed in the Offi-
cial Gazette in this behalf; .

Provided further that no notlﬁcatlon in respect of the
establishment of a single Corporation shall be published.
unless the Corporations shall have. previously resolved by
a three-fourth majority of the total number of the Coun- -
cﬂlors in this behalf. ey

(2) Government may, from time to time, after con-
sultatlon with the Corporation, by notification in the Offi-
cial -Gazette alter the limits of a City constituted sub-
section (1) so as to include therein or to exclude there-
from, the areas specified in the notification.

. .(8)..The power to issue a notification under sub-sec- .
tion (2) shall be subject to previous pubhcatlon

'CHAPTER 1L

" The Mumclpal Constltutlon .
Mumclpal Authorities.

4. The Mumclpal authorities charged with carrym’f

“out ‘the provisions of this Act are:— . .- .

(a) a Corporation;
(b) a Standing Commlttee
: (c)a Commlssmner '
The Municipal Constitution.

5. (1) Subject to the provisions of sub-section (2).
the Corporation shall consist of—
' (a) in the City of Hyderabad sixty-six Councillors;
. (b) in the. City of Secunderabad twenty eight .
Councillors;

(¢) In the case of establishment of a s1ng1e Corpo-
ration under the proviso to sub-section (1) of section .
3 the representation of each constituency in the Cor- -
‘poration shall be on the basis of the population of that
‘Constituency as ascertained in the last preceding Cen-,
sus of which the relevant figures have been published
“and shall be on a scale of not more than one Counc1l-
lor for every 12000 of the population:
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- Provided that the total number of Councillors in
the Corporation shall in no case be more than 100. .. -
©.(2) The number of Councillors belonging -to the
Scheduled Castes in the Corporation shall—
(a) in the City of Hyderabad, be eight; - |
(b) in the City of Secunderabad, be four; ...
' (¢} in the case of establishment of a single Corpo-
: ratlon under the proviso to.sub-section (1), of section
.3, the number of seats reserved for the Scheduled
- Castes in the Corporation shall bear, as nearly as may
- be, the same proportion to. the-total number of seats
-.in.the Corporation as the population of: the Scheduled
...Castes in the City bears to the total populatlon of the
.City,
(3} The Corporatlon shall by the name of “the Mu-

. nicipal Corporation of the City of. imeieness. be abody

corporate and have perpetual succession and a common
seal and may by such name sue and be sued.
Explanation.—In this section Scheduled Castes shah
have the same meaning as is ass1gned to the expression
in clause (24) of Article 366 of the Constltutlon of India.

Term of Office of Councﬂlovs

. ..6. (1) Sumect to- the provisions of thls Act t,ht.
Councillors elected to succeed the retlrlng ‘Councillors
shall hold -office for: a term of four years:. . ..."

Provided that' the Government may by notlﬁcatlon
in the Official Gazette and for reasons ‘specified therein
extend the said term to a term not exceedmg 1n the ag-
gregate five years.. - [T

7 (2) The term of ofﬁce of the Councﬂlors shall com~
menCe on the date of the first meetmg held under clause
(b) of section 88 and shall expire on.a day before the
date of next such meeting, which day is in this Act re-
ferred to as the day for. retirement.

-7. (1) Every general election requisite for the pur-
pose of this Act shall be held by the Commissioner in
the manner prescribed, within three months before the
day for retirement of the Councﬂlors as specified in- sec-
tion 6. oo

(2). A casual vacancy in the office of a Councillor
shall be filled at a bye-election which shall be held with-
_ 'in three months .of the date of the occurrence of the va-
*, eancy and every Councillor so elected shall hold office so
long only as the person in whose place he is elected would

Term of
office of
Councillors. -

Elections
when to be
held.
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have been entitled to hold it if the vacancy had not oc-
cured:

Provided that no bye -election shall be held to ﬁ11 a
casual vacancy occurring within six months before the
day for retirement of the Councillors and that such cons-
tituency shall be filled at the next general elections of
the Corporation.

Qualifications and'Disqualiﬁéations of Voters.

8. (1) For the purpose of elections to the Corpora-
tion, the Commissioner shall by notification in the Offi-
cial Gazette and in such other manner as he thinks fit
determine the Constituencies—

(a) by dividing the city into constltuenCIes
(b) in which the seats, if any, reserved for the
Scheduled Castes shall be set apart: :

Provided ‘'that no such determination shall be deem-
ed to be final unless the Commissioner shall have by a
like notification published his proposals to elicit publie

. opinion. in respect thereof and specified the date on or

after which the proposals will be further considered and
shall have considered the objections and suggestions, if
any, received by him before the date so specified. '

(2) Each constituency shall ordinarily return only
one Councillor.

(3) The constituencies referred to in clause (b) of
sub-section (1) shall .in addition to the Councillor for
such reserved seat return one more Councillor for non-
reserved seat.

(4) The number of Councxllors to be returned for
each of the constituencies shall be notified by the Com-
missioner.

(5) When a notification issued under sub-section (1)
materially alters the existing division of the city into
constituencies the alteration shall take effect from the
date of next ordinary elections.

(6) When the number of Counc1llors to be returned
by a constituency is altered or when a new Constituency
is formed or when an. existing constltuency is abolished
the Commissioner shall determine—

(a) the constituency which each Councillor then in
‘the corporation shall be deemed to represent,

(b) the constituency or constituencies in which
‘election shall be held to fill up the vacancies, if any, in
the Corporation.
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(1) Subject to. the prov1s1ons of sectlon 10 ever Y Qualifica-
o— . tion for -
person wh - :; . regxitraltmn .
;. in the list o
(a) has been ordmarlly remdent in a Clt) . voters.

(b) was not less than ‘21 years of age on the ﬁrst
day of March of the year for which the list of voters ’
s bemg prepared; ‘ :

Ve
eahall be enutled to be regxqteled in the list of voters.

(2) Save as.hereinafter provided a person shall be
deemed to be ordinarily resident in a City if he ordina-
rily resides in that City or owns or is in possession of a .
dwelling house therein.

Explanation.—(a) A person who is a patlent in any -
establishment maintained wholly- or mainly for the re-
ception and treatment of persons suffering from mental
illness or mental defectiveness or who is detained in pri-
son or other legal custody at any place shall not by rea-
sons thereof be deemed to be ordinarily resident therein.

(b) A member of the Armed Forces of the Union
shall be deemed to be ordinarily resident on any date
‘in the city in which, but for his service in the Armed
Forces, he would have been ordmax ily resident on th“l.

- date.

(1) A person shall be disgualified for registra- stquahﬂca-'

tiOn in the list of voters if he— S{;‘g’i{‘ra’{iﬁn
in the list
" (a) is not a citizen of India; lor} voters,

(b) is of unsound mlnd and stands so declared by
a competent court;

(c) is for the time being disqualified from voting
under the provisions of any law relating to corrupt and
illegal practices and other offences in connection -with
elections. '

~(2) The name of any person who becomes so dis-
qualified after registration shall forthwith be struck off
the list of voters in which it is included.

Constituency List.

11. In this sub-chapter “Revising Authority” means Retv}:smtg
such person or persons as the Government may appoin’ authority.
in writing to perform all or any of the functions of the
Revising Authority under this Act in respect of a Cons-
tituency or part of a Constituency.
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12, (1) There shall be prepared, every year, by the
Commissioner a list of voters for every constituency here- -
inafter referred to-as.constituency list-in which shall be
included the names of. all persons appearing to be entitl-
ed to be included thereln It shall be published in the
constituency together with -notice speciiying the mode
in which and the time within which claims for inclusion
in the constituency list or objections to any names or pdr-
ticulars entered in the list are to be preferred.

(2) For the purpose of preparing the constituency
list the Commissioner may employ such persons as he
may thmk fit.

(3) Every person shall be entltled to have his name
included in the constituency list if he is entitled to be
included in such list under the provisions of this Act.

(4) The constituency list for each constituency shall
be prepared in such form and in such language or lan-
guages as the Government may direct.

(5) The Commissioner may divide a constltuency
into electoral areas for the purpose of facilitating the

_preparation of the constituency list and so much of the

list as relates to.an electoral area may be separately pre-
pared. : ‘

(6) The Commissioner may before preparing the list,
by notice in writing call upon every owner of a building
to furnish him with a list of all tenants who resided or
occupied such buildings. *

(7) The Commissioner may also call upon by notice
in writing any occupier of any building or every person

- to furnish such information as he may consider necessary

for preparation of the constituency list.

(8) For the purpose of the preparation of any cons-
tieuency list or for the determination of any claim or
objection to any constituency list the Commissioner, a
person employed by him for this purpose, and any Re-
vising Authority shall have access to any register of births
and deaths maintained under any law for the time being
in force and it shall be the duty of every person in charge
of any such register to give such officer or authority in-
formation and such extracts from the said reglster as he
may regquire.

(9) Every constituency list shall be published by the

~ Commissioner in a conspicuous position on every muni-
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cipal’ oﬁice and at’ guch other places as: the Comm1ss10ne1
may fix.; Col e iy
(10) (a) Slmuhaneously Wlth the pubhcatlon of the
constltuency list under sub-section (9) 'notice shall be
pubhshed in hke manner in form" (1) ‘of Schedule ‘A cali-
ing upon persons entered in the list to lodge in the man-
ner herein- snemﬁed any “objection: they - may have to
make to the list as pubhshed and’calling upon persons
claiming’ to be entered ‘on the list to lodge their claim in
the manner hereln specified. Such notice shall specify
_for each’ consutuency or ‘electoral ‘area the Revising Au-
thority to'whom and the place at which and the time re-
ferred to in clause (b) of this sub-section within which
any such claim or obJectron may be preferred.
“(b) Every such claim or objection shall be made

m Form 2, or Form 3 of Schedule ‘A’, whichever may

be appropnate within a period of 21-days from the

date of the nubhcatlon of the const1tuency list under

sub- sectlon (9):

' Prov1ded that the Government may, by notification
in the Official Gazette, extend in respect of any constitu-
ency or part of a constituency the said period of 21 days
by such period as it may deem fit.

(¢): A.claim or objection shall be addressed to the

Revising Authority -and shall either be presented to

the Revising Authorlty specified in the notice referred

to in clause (b), or, to the Commissioner or to such
other officer as may be designated in that behalf by
the Government within the period qpemﬁed in or under
-clause (b) or be sent by post to the Revising Authority
as. to reach him within the said period.
(d) A claim or objectlon which is not lodged with-
- in. the perlod specified in or under clause (b), or is
lodged otherwise than in the manner. herein. specified
or by a person not entitled to lodge the same, shall be
rejected.

(11) (i) A claim shall be signed either by the person
desiring his name to be included in a constituency lisf
or by an agent authorised in writing by such person and,
unless it is sent by post, shall be presented either by such
person personally or by such agent.

(ii) When objection is made to the inclusion in the
- constituency list of any person whose name appears
therein, or to any particular in any entry in the list,
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such -objeciton shall contain in respect of such person
or entry, as the case may be, all the particulars enter-
ed in the list:- ‘

(iii) No person shall prefer an obJectlon to the in- -

clusion of any name in a constituency list unless his -

name is already included in that constituency list.

(iv) No application for the transfer of a name from

a constituency list to another constituency list shall be .

_entertained. If any person desires such a transfer, he
shall. prefer an objection to the inclusion of his name

in the former list, and second and separate claim for

the registration of his name in the latter list. ,

(12) (i) The Commissioner may within the pericd
specified in or under clause (b) of sub-section (10) make .
an apphcatmn to the Revising Authority specified in the
notice referred to in clause (a) of that sub-section for the _
inclusion in or the exclusion from a constituency list of
the names of any person. ‘

(ii) The Commissioner shall, within the period spe-
cified in or under clause (b) of sub-section (10) make an
application to the Revising Authority specified in the
notice referred to in clause (a) of that sub-gection for
the making of any corrections in the constituency list
'such ‘as, the removal of duplicate entries or the ex- -
punging of the names of persons who are dead or sub-
ject to any legal incapacity .which he cosiders neces-
sary for the preparation of a complete and accurate list.

(iii) The Revising Authority shall serve on each of
the persons-affected by the application made under
clause (i) or clause (ii), a notice specifying in the caze
of an application under clause (i) the grounds on which
the inclusion or exclusion of the name has been desir-
ed, and specifying in the case of an application under

~ clause (ii) the correction which it is proposed to make
in the list, and every such notice shall also specify the
place where, and the time when, objection to the ap-
plication so made will be heard: .

Provided that no such notice shall be served where '
theé Revising Authority is prima facie satisfied that the
application should be granted, or where the application
is one for the correction of a clerical or printing error,

(13) A register of claims and objections shall he
maintained by the Revising Authority, the Commissioner
and other Officers authorised to receive claims and ob-
jections under clauce (e) of sub- sectlon (10).
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(14) (1) Except in’ the case where the Rev1smg Au-
- thority is prima facie satisfied as to the validity of a claim,
every person whose claim or objection is recived in time
shall be served with a notice in Form 4 or Form 5 of .
Schedule A by the Revising Authority, specifying the
place where, and the time when, his claim or objection
will ‘be heard, and directing him or his agent to be prc-.
sent with such evidence as he my wish to adduce.

(ii) When objection is made by any person to the
inclusion of the name of any other person in a consti-
tuency list the Revising Authority shall, except in the
case where such authority is prima facie catisfied as
as to the validity of the objection, sérve on such other
person a notice in Form 6 of.Schedule A giving the

~ grounds on which the inclusion.of his name has been .
objected to, and requiring such person or the agent of
such_person. to attend at the place and the time fixed

- for the hearing of the objection.

(15) Subject to such instructions-as may from time
to-time be issued in this behalf by the Government, a
Revising Authority to whom any claim or objection has
been preferred or before whom any claim or objection
is pending for disposal, may transfer such claim or ob-
jection for disposal to any other Revising Authority com-
petent to perform such duties and having jurisdiction in
the electoral area to which the Constituency list in res-
pect of which such claim or objection has been preferred
relates, and the Revising Authority to whom any claim
or objection has been so transferred shall proceed in ac-
cordance with the provisions of these rules and dlSpObe
of such claim or objection. -

(16) Every notice issued by the Revising Authority
shall, if -possible, be served personally, and in default of
personal service, shall be served by registered post or by
© affixing a copy thereof at the residence or the last known
residence within the constituency of the person concern-
ed. A certificate of service, either personal or other-
wise, shall be deemed to be'conclusive proof of the fact
of such service.

(17) The Rev1s1ng Authorlty shall hold a summary
inquiry into the claim or objection preferred and shail
record his decision. He shall also, after considering any
verbal or written objections that may be preferred decide
on any application made by the Commissioner under
clause (i) or clause (ii) of sub-section (12) for the inclu-
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sion”or' fC‘cclus,lon of anv Hiame in* or from the Constltuep-
cy hst’or for.corrections 'to’ the hst‘ -For the purpOSe of
the ll’lOIllI‘Y ‘the list Hs- nubllshed under sub- sectlon (9)_
shell be’ Dresumed to be correct. '

(18)' () The deasmns of the Révising ‘ Authority ’

'shall be final. ‘Every such” decision shall be communi- :

cated to the Comrmsswner who ‘shall cause the conetl-'
tusncy. list to be amended in accordance therew1th
(11) The Revising ‘Authority shall also dlrect the
Commlssmner to correct any clerical 'or printing errors
which ‘the R°v1smg Authomty may, himself discover
in the list. The,Cottimissioner also-may, at any -time
“before the final Dubheatlon of the constituency list' un-
, der. sub section (179) elther himself correct any ‘clerical
or Drmtmg error Whlch he may discover in the cons-
tituency list or cauqe such corrections to be made in

~the list by any person employed by h1m undey sub-

sectlon (2).

(19) ‘The constltuency list so amended shall be re-

pub11°hed in the manner specified in sub-section (9) and
where it is the list first- prepared under this “Act’ shall
come into force upon its republication under this suo-f
section’ and where it is the list subsequently prepared
under this Act, shall come into force on the 1st day of
October immediately succeeding such republication:”
" Provided that if for any reason the constltuency list
for any constituency or part of a constituency is in any
year not republished before the 1st day of October, the
list shall come into force immediately upon its republica-
tion and until the day on which it is so republished the
list which was in force immediately before the said 1st
day of October shall continue in force as the list for that
constituency.

13. Notwithstanding anything contained in sub-
gections (1) and (19) ‘of section 12— : :
(1) the Government may at any time,- for reasons
to be recorded in writing, direct the revision in the man-
ner hereinafter appearing of the list of any constituency
or part of a constituency, and when a list containing any
additions to, omissions from or alterations in the list, as
a result of such revision has been finally published the
list shall be deemed to have been revised accordingly;
(2) - The Commissioner, on application made to him
for the correction of an existing entry in the list of the
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iconstltuency for the tlme being in force shall, if he is
satisfied aftér such inquiry as he thinks fit that the entry
relates to'the applicant and is erroneous or defective -in
any particular, arnend or cause the - hst to be amended
vaccordlngly, ) : SRR S

7 (3) When the Government dlI‘ECtS the revision of
the list of any constituency under sub section (1) the
list shall be revised by the preparation of a‘list contam-
ing additions to, omissions from, or alterations in, such
Aist, and all-the prov1s10ns of this Act shall apply in the
. case of every such list in like manner as they apply in
-the case .of .constituency list.:

o

Provided ‘that the Government may d1rect such mo-
- dification-in: any of*the specified forms as it may consi-
‘der:necessary for-the purpose of such revision.
‘ ‘(4) Any person whose namé is not ‘included in the
“list of a constituency for the time being in force and who
is entitled to be included therein may, at any time after
' thelist is finally published and before the constituency
" ig- called upon to elect, apply to the Government for an
‘amenhdment of the list by the inclusion of his name there-
in, and if the Government is satisfied, after such notice
and ‘such inquiry as it thinks fit; that the applicant is
entitled to be included therein; the Government may di-
rect the amendment of the list’ by 1nclus1on thereln of
an entry relatlng to the applicant: L

Prov1ded that an application under this sub- -section
’shall ‘not be entertained if it is not accompanied by ‘the
prescrlbed fee Wthh shall” in'no case be refunded.

© () When any .. list is republished under sub- section

(3) or a direction is issued under sub-section (4) the
" constituency list to which such list or direction relates
shall be’ deemed to have been rev1sed accordlngly

S

(1) If the dlsquahﬁcatlon for votlng incurred oy
"any person whose name has by reason thereof been struck
off, the constituency - list under sub-section (2) of section
10 be removed during the period and the said list is in
» force under sub-section (19) of section 12 the name of
such person shall forthwith be reinstated in that list.

(2) The Commissioner shall make the correction re-
. ferred to in sub-section (2) of section 10 or the reinstate-

“ment referred to in sub-section (1) in such number of .

‘copies of the constituency list in his. custody as may he

Striking off

of names of .

persons
disqualified- .
for voting:
and rein-
statement

.of such

names after
removal

of such
disqualifica~
tion, -
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. specified under sub-section (3) of section 16 and shall also

in every case cause $uch correction or reinstatement to
be made forthwith in all other copies. Every correction
or reinstatement so made or caused to be made in a cons-
tituency list shall be initialled and dated by the person
who makes the correction or reinstatement, and the cons-

,_tltuency list . in. which -such correction or reinstatement”
- ig made shall thereupon be deemed to have been amend-

ed accordingly.

15. (1) After the constltUenc'y” lists first prepaféd

"under this Act have been republished under sub-section

(19) of section 12, the Government may, for the purpose

“of any subsequent annual preparation of a list- for any
. 'constituency under sub-section (1) of section 12. direct
. the preparation of a list of amendments to the list for

such constituency. for the time being in force for its pub-
lication under sub-section (9) of section 12 and the pro-
visions of sub-sections (1) to (9) of section 12 (both in-
clusive) shall so far as they are applicable apply in.the
case of such preparation of the list, in like manner as
they apply in the case of the preparation of a constltu-"
ency list.

(2) When any such list of amendments to a hst for

- a constituency has been so prepared, - the list for such
. constituency for- the time being in force together- with

the list of amendments thereto so prepared, shall be puk-
lished under sub-section (9) of section 12 and shall be
deemed to be the list prepared for that constituency, and
the provisions of sub-sections (10) to (19) of section 12
(both inclusive) shall so far they are applicable apply
in the case of every such list (including the list of amend-

‘ments) in like manner as they apply in the case of the

constituency list first prepared under this Act.

(3) When a list of amendments is prepared for any
constituency under the foregoing provisions of this sec-
tion, it shall not be necessary to reprint the entire list.
but the list of amendments only need be printed:

Provided that the Government may, if it deems it
expedient so to do, direct that the entire constituency list
along with the list of amendments shall be printed as a
single list. '

16. (1) Three complete copies of the preliminary list
for each constituency and all statements submitted t9 the
Commissioner be kept in the office of the Commissioner
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or at such other place as the Government may by order
specify for a period of one year unless their retention for
a longer period is ordered by.the Government. v

(2) All claims and objections to any preliminary list
‘and, the decisions of the Revising Authority thereon shall
be kept in the office of the Commissioner or at such other
* place as the Government may by order specify until the

completion of the next annual preparatlon of the list for -

such constituency.

(3) Such number of copies of the final list for each
constituency as may be specified by the Government shall
be kept in the office of the Commissioner or at such other
place as the Government may by order specify until the
final publication of the next list for such constituency. .

(4) One complete copy of the final list for each cons-
tituency shall be kept for permanent deposit in such
place as the Government may by order specify.

(5) All copies of the final list for each constituency
deposited under sub-section (3) or the copy of the final
list for each constituency deposited under sub-section (4}
shall before deposit be duly authenticated by the Com-
missioner or any officer authorised by him in this behalf.

(8) Printed copies of the final constituency list as
deposited shall be available for sale to the public until
the final publication of the next list for the constituency
" to which it relates and thereafter such list-may be dis-
posed of in such manner as the authority with whom they
are deposited may direct.

(7) Every person shall have a right to inspect the
papers referred to in sub-sections (1), (2) and (3) and to
get attested copies thereof on payment of such fees as
may be fixed by the Government.

Corrunt Practices.

17. The following shall be deemed to be corrupt

practices in connection with elections held under this
Acti—

(1) Bribery, that is to say, any gift, offer or promise
by a candidate or his agent, or by any other person with
the connivance of a candidate or his agent, or any grati-
fication to any person whomsoever, with the object, di-

" rectly or indirectly, of inducing—

(a) a person to stand or not to stand as, or to with-
draw from being, a candidate at an election; or

Major
corrupt
practices.
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(b) a voter to vote or refrain from voting at an
- election, or as a 1eward to—u— P
(i) a "pérson for- -having so stood or for having
withdrawn his candidature; or
(ii) a voter for havmg voted or reframed from
voting.

Explanatwn —For the purposes of this clause the term
‘gratification’ is not restricted to pecuniary ‘gratifications
or gratifications estimable in money, and it includes ali
forms of entertainment and all forms of employment for
reward; but it does not include the payment of any ex-
‘penses bona fide incurred at, or for the purpose of, any

" election and-duly entered in the return of election ex-
penses.

(2) Undue infuence, " that is to say, any dlrect or
indirect interference or attemnt to interfere on the parr.
of a candlidate or his agent, or of any other person with
the connivance of the candidate or his agent, with fre
exercise of any electoral right; '

Provided that—

(a) without pre;udlce to the gcnerahty of the pro-
visions of this clause, any uuch person as is referred
-to therein who— :

(i) threatens any candidate, or any voter, or any
person in whom a candidate or a voter is interested,
with injury of any kind including social ostracism
and ex-communication or expulsion from any caste
or community ; or

(ii) induces or attempts to induce a candidate
or a voter to believe that he, or any person in Whom
he is interested, will become or will be rendered an
object of divine displeasure or spiritual censure, shall
be deemed to interfere, with the free exercise of the
electoral right of such candidate or voter within the
meaning of this clause;

(b) a declaration of public pohcy, or a promise of
publication, or the mere exercise of a legal right with-
out intent to interfere with an electoral right, shall not
be deemed to be 1nterference within the meaning cf
this clause. :

(3) The vrocuring or abetting or attempting to pro---
cure by a candidate or his agent, or any other person
with the connivance of a candidate or his agent, the ap-
plication by a person-for a ballot paper in the name of
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any other person whether living or dead, or in a ﬁctiouaw_
name, or by a person for a.ballot paper in his own name
when; by reason-of the fact that heé has already voted in
the same or some other constltuency, he is- no* entltled
to vote. R '

(4) The removal of a .ballot paper from the. polling
station durmg polling hotirs bg a candidate or his-agent,
or by any. other person with ‘the connivance of a canoh-
date or his agnet. '

(5) The publication by candidate or his agent or by
any other person with the:connivance of the' candidate
or his agent, of any statement of a fact which is false,
and which he either believes to be falge or does not be~
lieve to be true in relation to the personal character cr
conduct of any candidate, being a statement reasonably
calculated to prejudice the prospects of that candidate’s
election.

(6) The hiring or plocurmg, Whether on. payment or
0the1WJse of any vehicle by a candidate or his agent. or
by any other person with the connivance of a candidate
or his agent, for the conveyance of any voter other than
the candidate himself, the members of hig family or his
agent to or from any polhng station, or a “place fixed for
the poll:

Provided that the use of d@ny pubhc trancport Vehr
¢le or railway carriage by any voter at his own cost for
the purpose of going to or coming from any such polling
station or place fixed for the poll-shall not be deemed to
be a corrupt practice under this clause. - '

(7) The incurring or aythorisation by a candidate or
his agent of expenditure, or the employment of any per-
son by a candidate or his agent, in contravention of this
Act or of any rule made thereunder.

; (8) The obtainnig or procuring or abetting or at-
tempting to obtain or procure by a candidate or his agent
or, by any other person with the connivance of a candi-
date or his agent, any assistance for the furtherance of
the prospects of the candidate’s election from any per-
son, -serving under the Government of India or the Gov-
ernment of Hyderabad other than the giving of vote by
such person.

Explanation, —For the purpose of this section—

, (a).a person serving under the Government of In-
| dia or the Government of Hyderabad shall not include
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a person who has been declared by the Central Gov-
ernment or, as the case may be, the State Government
to be a person to whom, the provisions of this Clause
shall not apply; '

(b) a person chall be deemed to assist in the fur-
therence of the prospects of a candidate’s election if
he acts as an election agent or a polling agent or a

. counting agent of the Candidate.

18. The following shall also be deemed to be corrupt

practices in connection with elections held under this
Act:—

(1) Aﬁy act specified in clauses (1) to (8) of section
17, when done by a person who is not a candidate or his

agent or a person acting with the connivance of a candi-
date or his agent.

" (2) The application by a person at an election for
ballot paper in the name of any other parson, whether
living or dead, or in a fictitious name, or for a ballot paper
in his own name when, by reason of the fact that he has

already voted in the same or some other constituency,
he is not entitled to vote,.

(3) The receipt of, or agreement to receive, any gra-
tification whether as a motive or a reward—

(a) by a person for standlng or not standing as, or
withdrawing from being a candidate; or

(b) by any person whomsoever for himself or any
other person’ for voting or refraining:from voting, or
for inducing or attempting to induce any voter to vote

or refrain from voting or any candidate to withdraw
his candidature.

Explanation.—For the purposes of this clause the.
term ‘gratification’ has the same meaning as is assigned
to it in clause (1) of section 17.

(4) The making of any return of election expenses
which is false in and material or particular, or the mak-
ing of a declaration verifying any such return.

(5) The systematic appeal to vote or refrain fromn
voting on grounds of caste, race, community or religion
or the use of, or appeal to, religious and national sym-
bols, such as, the national flag and the national emblem,
for the furthelance of the prospects of a cand1date s elee-
tion.
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-19. The following shall be deemed to be illegal prac-
tices for the purposes of this Act:—

(1) The incurring or authorisation by any 'person
other than a candidate or his agent of expenses on ac-
count of holding any public meeting, or upon. any ad-
vertisement, circular or publication, or in any other way
whatsoever, for the purpose of promoting or procuring
the election of the candidate, unless he is au{horlsed in
writing so to do by the candidate.

Explanation.—Any :such expenses as aforesaid in-
curred or authorised by any institution -or organisation
for the furtherance of the prospects of the election of a
candidate supported by such institution or organisation
shall not be deemed to be expenses incurred or. authorls-
ed within the meaning of this clause

. (2) The hiring , using or lettmg, for the purpose of’
any meeting to W’thh voters are, .admitted, of any build-

" ing, room or other place where" 1ntox1cat1ng liquor is sold
to the public.

(3) The issuing of any circular, placard or poster
having a reference to the election which does not, bear

on its face the name and address of the printer and pub-
lisher thereof.

Dlsquallﬁcatlon for voting, for being and continuing
as a Councillor.

: (1) Any person who has been convicted. under
sectlon 171-E or 171-F of the Indian Penal Code shall
for five years from the date of such conv1ct10n be disqua-
lified from voting at any election of the Corporation.

(2) Any person who has been found guilty of any
corrupt or illegal practice in elections held under this
Act, or any other law for the time being in force, shall
be disqualified from voting at any election of the Corpo-
ration for a period of six or four years respectively from
the date on which the person is found so guilty.

(3) If default is made in making the return of the
election expenses of any candidate who has contested the
election held under this Act or if such return is found
either upon the trial of an election petition or by any.
court in a Judicial proceeding, to be false in any material
particular, the candidate shall be disqualified for voting
at any election of the Corporation. for a period -of five

years from the date by which the return was required to
be lodged.

Illegal
practices.

Disgualifi- ,
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(4) Any dlsquahﬁcatlon under Sub-Sectiohgs (15 (‘7)'
and (3) may be removed by Government for reasons to
be recorded. in writing: ‘

Provided that any removal of dlsquauﬁcatlon undur'
this sub-section shall not qualify a person to vote or to
be elected as a councillor in any by-electidn-held during
the period for .which, but for such disqualification he.
would -have beeﬁ continued as-a Councillor.

Qualifica- 21 (1¥ SUbJect o the 1r)“0v151onQ of this Act a person
%grrllgfor‘ who ig regisuered in any constituency list shall he quali-

elected a5 a 1ed to be elected as a Councillor for any of the const1tu-

Councillor, encies in the city. S - e :

- (2) Any person who ceases to be a Councﬂlor shall
if qualified, under sub-secton (1) and not otherwise dlo ,
qualified be eligible for re-election-as such. -

Disqualifi- ‘: . 22, &) Subject to‘:the provisions of this Act é _per-
i:)ation for ©  son shall be disqualified for being elected as a Councﬂlor
emgéa - if such person is at the date of election— :

(a) One Who has been sentenced by any Court to
. imprisonment or for an offence involving moral turpi-
~ tude and punishable with imprisonment for a term ex-
ceceding six months or to transportation, such sentence
- not having been subsequently reversed or quashed, or
to - death,  such ' sentence having been subsequently
commuted or altered to transportation or imprison-
_ ment: :
Plonded that on the exmry of such ‘sentence - ‘the
dlsquahﬁcatlon incurred under. this clause shall cease;
(b) is of unsound mind and stands so declared by
. a competent Court, a deaf-mute or a leper;
-(c) holds any office or place of profit under Gov-
ernment or under the Corporation or under any local
_ authorlty, T
- (d).is an undlscharged 1nsolvent
(e) holds any judicial’ oﬁice Wlth Jurlsdlctlon Wlth- _
in the limits of the city; =~
(f) is employed as paid legal practitioner on be-
" half of the Corporation, or -accepts employment as le-
gal practitioner against the Corporation; :
(g) having: been a legal practitioner he has been
dismissed or is under suspension by order of the High
Court on any of the following grounds; the disqualifi-.
cation in the latter case being operative during the pe-
riod of suspension:——
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(i) a cr iminal offence 1mp1y1ng a moral defect of
character,
(ii) being guilty of fraudulent conduct
(h) Subject to the provisions of sub-section (2) has

directly. or indirectly, by himself or his partner or if he =~

belongs to a Joint Hindu Family, by any member of such
family, any share or interest in any contract or has ei-
ployment with, by or on behalf of the Corporation;

(i) has been dismissed from the service of the Gov-
ernment, Corporation or any local authority for miscon-
duct and has been declared by a competent authority
to be not eligible for {further emplovment in the pubtic

service;
(j) having contcsted the election under this Act as

a candidate, has faiiesd to lodge a return of election ex-
penses within the tims and in ths manner prescribed

unless five years have elapsed from the date by which
it ought to have been lodged or the Government have
removed the disquaiification;

(k) had been disqualified for voting under section
20, unless such period has elapsed for which he was dis-
qualified for voting.

(2) A person shall not be deemed to have incurred
disqualification under clause (h) of sub-section (1) by
reason onlyv of his—

(a) receiving pension from the Corporation;
(b) having any share or interest in—

(i) any lease, sale, exchange or purchase of land
or any agreement for the same;

(ii) any agreement for the loan of money or any
security for the payment of money only;

(iii) any newspaper in which any advertisement

- relating to the affairs of the Corporation is inserted;

(iv) any Joint Stock Company or any Society re-
gistered or deemed to be registered under the Hyder-
abad Co-operative Societies Act, 1952 which shall
contract with or be employed by the Commissioncr
on behalf of the Corporation;

(v) the occasional sale to the Commissioner on be-
half of the Corporation of any article in which he re-
gularly trades to a value not exceeding in the aggre-
gate in any financial year rupees five thousand; or

(vi) the occasional letting out on hire to or hiring
from the Corporation of any article for an amount not
exceeding in the aggregate in any financial year ru-
pees one thousand.
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(c) occupying as a terant for the purpose of resi-
dence any premises belonging to the Corporation..... -

Disgualifi-' : : . N
caltxgn flor 23. (1) A Councilior shall cease to be a Councillor if
‘gontinuing he— . ) i )

"(a) is or becomes subject to any of the dlsquahﬁca-
tions specified in section 22;

(b) _ceases, ’po reside in the City;

(c) fails to pay arrears of any kind due by him,
otherwise than 'in a fiduciary capacity, to the Corpo-
ration, within three months from the date of service of
a notice requiring payment thereof issued by the Com-
missioner, which it shall be his duty to issue and cause -
to be served at the earliest convenient date;

(d) absent himself at more than three consecutive

' meetings of the Corporation unless leave so to absent

himself, which shall not exceed six months, had been

granted by the Corporation or absents himself for over

six consecutive months from meetings of the Corpora-.
tion:

Provided that no meeting from which a Councillor
absents himself shall be counted against him under this
clause, if due notice of that meeting was not given to
him. . '

Explanation.—A special meeting held under clause
(d) of sectioin 88 and a meeting called upon written re-
quisition under clause (h) of section 88 shall not be
deemed to be a meeting within the meaning of this clause

(2) When a Councillor ceases to be a Councillor un-
der clause (d) of subsection (1), the Commissioner shall
at once intimate the fact in writing to such Councillor
and report the same to the Corporation at its next meet~
ing. If such Councillor applies for restoration of office
to the Corporation on or before the date of its next meet-
“ing or within fifteen days of the recelpt by him of such
intimation, whichever is later, the Corporation may at
the meeting next after the receipt of such application
‘or suo moto at the sa1d meeting restore him to his office
as Councillor: -

Provided that a Councillor shall not be so restored
more than twice during his term of office.
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Conduct of Elections."

24... For the purpose of holding elections under. this
Act the Government shall by one or more notifications
published in the Official Gazette, on such date or dates
as may be recommended by the Commissioner call upon
all the constituencies to elect . councillors in accordance
‘with the provisions of this Act and of rules and orders

Notification
to call upon
constitu-
encies.

made thereunder, before such date or dates as may, be .

specified in the said notification or notifications:

Provided that for the purpose of holding: election
under sub-section (1) of section.7 no such notification

shall be issued at any time earlier than four months pri- -

‘or to the day for retlrement of the Councﬂlors

25. For each constituency there shall be a Return-
ing Officer who shall be such officer as the Commissioner
may, with the approval of the Government desxgnate or
nominate:

. Provided that nothing in th1s sectlon shall ‘prevent
“the Commissioner from designating or nominating the
same officer to be Returning Officer for more than one
constituency. :

26. (1) The Commissioner with the approvallof Gov-
ernment  may appoint one or more officers to assist any
Returning Officer in the performance of his functions.

(2) Every Assistant Returning Officer shall, subject
to the control of the Returning Officer, ‘be competent to
perform all or any of the functlons of the Returnlng Offi-
cer:

Provided that no Ass1stant Returnmg Officer shall
perform any of the functions of the Returning Officer
which relate to the acceptance of a nomination paper or
to the scrutiny of nominations or to the counting of votes
unless the Returning Officer is unav01dably prevenfed
from performing the said function.

27. Reference in this Act to the Retulmng Oﬁiu.r
shall, unless the context otherwise requires, be deemed
to include an Assistant Returning Officer periormmg any
function which he is authorised to perform under sun-
section (2) of section 26. <

Returning
Officer
for each
constitu-
ency.

Assistant
Returning
Officer.

Returning
Officer to
include
Assistant
Returning
Officers

. perform-
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of the
Returning-

.. Officer.
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28. It shall be the general duty of the Returning th-‘ .
cer at any election held under this Act to do all such acts

and things as may be necessary for effectually conducting

the election in the manner provided by this Act and ruleq
or orders made thereunder,

'29.. The Returning Officer for each constituency shail,
with the previous approval of the Commissioner, provide .
a sufficient number of polling stations for such constitu-
ency, and shall publish in such manner as the Commis-
sioner may direct, a list showing the polling stations so
provided and the polling areas for which they have res-

pectively been provided.

30. (1) The Returmng Officer shall appomt a pre-
siding officer for each polling station and such polling
officer or officers as he thinks necessary, but he shall not
appoint any person.who has been employed by or on be-

. half of, or has been otherwise Workmg for, a condidate

in.or about the &lection:

. Provided that if a polling officer .is absent flom tbe
polling station, the presiding officer may appoint any
person who is present at the polling station other than a

person who has been employed by or on behalf of, or has

bheen otherwise working for, a candidate in or about the
election, to be the polling officer during the absence of
the former officer, and inform the Returning Officer, ac-
cordingly.

(2) A polling ofﬁcer shall, if so directed by the pre-
siding officer, perform all or any of -the functions of a
presiding officer under this Act or any rules or orders

made thereunder.
(3) If the presiding officer, owing to illness or other

unavoidable cause is obliged to absent himself from the
polling station, his functions shall be performed by such
polling officer as has been previously authorised by Re-
turning Officer to perform such functions during any such.
absence.

(4) References in- this Act to the presiding officer
shall, unless the context otherwise requires, be deemed

_ to include any person performmg any function which he

is authorised to perform under sub section (2) or sub-
section (3), as the case may be. "

31. It shall be the general duty of the presiding offi-
cer at a polhng station to keep order thereat and to see

. that the poll is fairly taken.
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32. 1t shall be the duty of the polhng ofﬁcer at a pol- Dutiesz of
ling station to assist the presiding officer for such station ﬁﬁ%;c%lgmg
’m the performance of his functlons ' T

33. ~As soon as the notlﬁcatlon calhng upon a consti- Appoint-
tuency to elect a Councillor or Councillors is issued under Jent o
this Act, the Commissioner shall, by notification in tne nomina-
Official Gazette, appoint— tions, etc,

- (a) the last date for making nommatlons Whlch
shall be a date not later than the tenth day after the
date of publication of the first mentioned notification
not earlier than the fourth day after the date of pubu-
cation of the notification under this section;

(b) the date for the scrutiny of nominations, whicn
shall be a date note later than the third day after the last
date for making nomination;

(c) the last date for the withdrawal of cand1da-_
tures, which shall be not earlier than the third day
after the date for the scrutiny of nominations; and .

(d) the date or dates on which a poll shall, if ne-
cessary, be taken which or the first of which shall be

" a date not earlier than the twelfth day after the last
.date for the withdrawal of candidatures

34 The Cornrmssmner shall as soon as may be after Symbols.
issue of notification under section 33 by a notification in
the Official Gazette, pubhsh a list of symbols and may in
hke manner add- to or vary -such list. ‘

35. On the issue of a notification under section 33 the Public
'Returning Officer for the constituency shall give public J9iice of
notice of the intended election in Form 7 of Schedule A
inviting nominations of candidates for such elections and
specifying the place at which the nomination papers are
tw be delivered. The aforesaid notice shall subject to any -
general or special directions issued in that behalf by Gov-
ernment be published in such manner, in such language
or languages and in such places as the Returning Officer
~thinks fit.

36. (1) On or before the date appomted under clause presenta-

(a) of section 33 each candidate shall, ¢ither in person or tion of
nomination

‘by his proposer between the hours of eleven o'clock in paper and
the ‘forenoon and three o’clock in the afternoon deliver require-
to_the Returning Officer at ‘the place specified in this be- DA for

half in the notice issued under section 34 a nomlnatxon nomination.
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paper in Form 8 of Schedule A and subscribed by the
candidate himself as assenting to the nomination and by
the person referred to in sub-section (2) as proposer. :

(2) Any person whose name is registered in the con
stituency list and who is not subject to any disqualifica-
tion mentioned in section 10 may subscribe as proposer
as many nomination papers as there are vacancies to be
filled but no more:

Provided that if the name of a person is entered more
than once in a constituency list or is included in two or
more constituency lists of the same class, such person
shall not be entitled to subscribe as proposer more than
one nomination paper for each vacancy to be filled in that
constituency or in not more than one of such constitu-
encies of the same class..

I(3) 'Every nomination paper deljvered under .sub-
" section (1) shall be accompanied by such declarations as
may be prescribed and no candidate shall be deemed to
be duly nominated unless all such declarations are deli-
vered along with the nomination paper:

Provided that in a constituency, where any seat is
reserved for Scheduled castes a candidate shall not be
deemed to be qualified to be chosen to that seat unless
- his nominatiton paper contains a declaration by him spe-
" cifying the particular caste of which he is a member and
the area in relation to which, that caste is a Scheduled
Caste.

4) Every nomination paper dehvered under. sub-
“section (1) shall be also accompanied by a.declaration in
_writing specifying the particular symbol which the can-
didate has chosen for his first preference out of the list
of Symbols for the time being in force and also.specify-
ing two other symbols out of that'list which he has chos-
en for his second and third preference respectively:

Provided that the choice to be made by a candidate
_under this section shall be subject to such restrictions
as the Commlssmner may thlnk fit to 1mpose in this be-
half.

-(5) - Any nomination paper which is not rece1ved be-
fore three o’clocks in the afternoon on the last date ap-
" pointed under clause (a) of section 33 shall be rejected.

-(6) On the presentation of a nomination paper, the
Returning Officer shall satisfy himself that the names
and serial numbers of the candldate and h1s proposer as
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.entered in the nomination paper are the same as those
.entered in the constituency list of the constituncies:
Provided that the Returning Officer may—
(a) permit any clerical ®error .in the nomination
- paper in regard to the said names or numbers: to-be
corrected in order to bring them into conformity with
the corresponding entries in the constituency 1ist; and
(b) where necessary, direct that any clerical or
printing error in the said entries shall be overlooked.
(7) If at the time of the presentation of the nomina-
tion paper the Returning Officer finds that the name of
the candidate is not registered in the list of the consti-
tuency for which he is the Returning Officer, he shall for,
the purposes of sub-section (5) require the person pre-
senting the nomination to produce either a copy of the
constituency list of the constituency or constituencies for
which he is the Returning Officer, or he shall for the pur-
opses of sub-section (8) require the person presenting the
nomination paper to produce either a copy. of the Consti-
tuency List in which the name of the candidate is in-
cluded or a cert1ﬁed copy of the relevant-entries in such
list., :
_ (8) Nothing in thls sectlon shall prevent any cand1-
date from being nominated by more than one nomination
paper for election in the same constituency. :

37.. (1) A candidate shall not be deemed to the duly
- nominated unless he deposits or causes to be deposited
a sum of rupees one hundred ‘

Provided that— ‘

(a) where the candidate is a member of any of the

-Scheduled Castes, the amount to be deposited by him
or on his behalf shall be rupees fifty only,

(b) where a candidate has been nominated by more

than one nomination paper for election in the same

Deposits.

- constituency, not more than one deposit shall be re- ‘

quired of him under this sub-secticn.

(2) Any sum required to be deposited under sub-
section (1) shall not be deemed to have been deposited
under that sub-section unless at the time of delivery of
the nomination paper under sub-section (1) of section 36
‘the candidate has either deposited or caused to be depo-
sited that sum with the Returning Officer in cash or en-
closed with the nomination paper a receipt showing that
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the said sum has been deposited by him or on his behali
in the Hyderabad State Bank or in a Government Trea-
sury.

38. The Returning Dfficer shall, on receiving the no-
mination paper under sub-section (1) of section 36, inform
the person or persons deilvering the same, of the date,
time and place fixed for the scrutiny of nominations and

. shall enter on the nomination paper its serial number,

and shall sign thereon a certificate stating the date on,
and the hour at, which the nomination paper has been
delivered to him; and shall, as soon as may be thereafter,

~ cause to be affixed in some conspicuous place in his office

a notice of the nomination containing descriptions simi-
lar to those contained in the nomination paper, both of

~the candidate and of the person who has subscribed the
nomination paper as proposer.

~39. (1) On the date fixed for the scrutiny of normi-
nations under section 33, the candidates, their election

-agents, one proposer of each candidate, and one other per-

son duly authorised in writing by each candidate, but no

_other person, may attend at such time and place as ihe

Returning Officer may appoint, and the Returning Officer
shall give them all reasonable facilities for examining the
nomination papers of all candidates which have been de-
livered within the time and in the manner laid down in
section 36

(2) 'Phe Returning Officer shall then examme the

'nomination paper and shall decide all objections which

may be made.to any nomination, and may, either on such

Vob]ectlon or on his own motion, after such summary in-
“quiry,. if any, as he thinks necessary, reject any nomina-

tion on any of the following grounds:—

. (a) that the candidate is not quahﬁed to be elected
under this Act; or -~ :

:(b) -that. the. candldate is dlsquallﬁed for bemg
elected under this Act; or »
(¢) that a proposer is dlsquahﬁed from’ SU.bSCI’lO‘
ing a nomination paper under subssection (2). of ‘sec-

- tion 36: or
(d) that there has been any failure to comply with
any of the provisions of section 36 or section 37; or

“(e) that the 51gnature of the candidate or any pro-
poser is not genuine or has been obtamed by fraud.
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(3) Nothing contained in clause (c), clause (d) or
clause (e) of sub-section (2) shall be deemed to authorise
the rejection of any candidate on the ground of any ir-
regularity in respect of a nomination paper, if the can-
didate has been duly nominated by means of another no-
mination paper in respect of which no 1rregu1ar1ty has
been committed.

(4) The Returning Officer shall not re]ect any no-
mination paper on the ground of any techmcal defect
which is not of substantial character.

(5) The Returning Officer shall’ hold the scrutiny on
the date appointed in this behalf under clause (b) of sec-
tion 33 and shall not allow any adjournment of the pro-
ceedings except when such proceedings are interrupted
or obstructed by riot or open violence or by causes be-
- yond his control: :

Provided that in case an objection is made’ the can-
didate concerned may be allowed time to rebut it not later
than the next day but one following the date fixed for
scrutiny, and the Returning Officer shall record his deci-
sion on the date to which the proceedings have been ad-
journed.

" (6) The Returning Officer shall endorse on each no-
mination paper his decision acceptmg or rejecting the

same and, if the nomination paper is rejected, shall record

in writing a brief statement of h1s reasons for such re-.
jection.

(7) For the purposes of . this sectlon a certlﬁed copy
of an entry in the Constituency List for the time being
in force, shall be conclusive evidence of the fact that the
person referred to in that entry is a voter for that Cons-
tituency unless it is proved that he is subJect ‘to a dis-
qualification mentioned in section 10.

(8) Imediately after all the nomination papers have
been scrutinised and decisions accepting or rejecting the
same have been recorded, the Returning Officer shall,

prepare a list of validly nominated .candidates, that is to.

say, candidates whose nominations have been found va-
lid, and affix the same to h1s notice board. -« i

40. (1) Any candidate may withdraw his candida-
ture by a notice in writing which shall contain such par-
ticulars as are contained in-Form 9 of Schedule A and
shall be subscribed by him and delivered before three

o'clock in the afternoon on’the day fixed under clause

With-
drawal of
candida-

.ture.
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{c) of section 33 to the Returning Officer either by such
candidate in person or by his proposer or election agent

‘who has been authorlsed in this behalf in writing by such

candidate:

Provided that if that day is a public holiday or has
been notified by the Government as a day to be observed
as a holiday in Government offices in the State, the no-
tice of withdrawal- of candidature shall be considered as.
having been delivered in due time if it is delivered be-
fore three o’clock in the afternoon on the next succeed-
ing day which is neither such a pubhc hohday nor a day
so notified. :

(2) No person who has given a notlce of withdrawal

- of his candidature under sub-section (1) shall be allow-

ed to cancel the notice.
(3) The Returning Officer shall, on receiving a no-

_tice of withdrawal under sub-section (1), as soon as may

be thereafter, cause a notice of the withdrawal to be af-
fixed in some conspicuous place in his office.

41. (1) Immediately. after the expiry of the périod
within which candidatures may be withdarwn, the Re-
turning Officer shall prepare and. publish in such form

. and manner as may be prescirbed a list of contesting

candidates, that is to say, candidates who were includ-
ed in the final list of validly nominated candidates and
who have not Wlthdrawn thelr candidature within the
said period. '

(2) The said list shall contain the names in alpha-
betical order and the addresses of the contesting candi-
dates as given in the nomination papers together with’
such other particulars as may be prescribed.

42 (1) An appeal shall lie to the Judge as herein
provided from any decision of a Returning Otﬁcer ac-_
cepting or rejecting a nomination paper.

(2) Any candidate aggrleved by a demsmn of “the
Returning Officer accepting or rejecting a nomination
paper may present an appeal therefrom to the Judge
within a period of seven days from the date of publica-

tion of the hst of vahdly nominated candidates:

Provided that such candidate has, not later than 3

" o'clock in the afternoon of the day next following the
-said date, given the Returning Officer a notice in writ-.

ing of his intention to appeal under this section.
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(3) If one or more notices has or have been receiv-
ed in accordance with the proviso to sub-section (2), the
Returning Officer shall, immediately after the expiry of
the time mentioned in that proviso,—

(a) publish the notices by affixing to his notlce
. board one copy of each of the notices, together with an
" intimation in the prescribed form that the hearing of.
the appeals, if any, presented in pursuance of those
-notices shall commence before the Judge on the tenth
-day after the. date-of such publication; and
~(b) send to the Judge a copy of each of the notlces
' the intimation referred to in clause (a) and the ilst of
‘validly nominated candidates.

- (4) The Returning Officer shall, on apphcatlon made
by or on behalf of a candidate, supply forthwith to the
applicant a copy of the decision accepting or. rejecting a
nom‘nation paper together Wlth the statement of rea-
sons, recorded by him. -

(5) In every appeal under this sectlon the appel-
lant shall join as the respondents all the candidates (other
than himsefl) whose nominations have been .accepted by
the Returning Officer.

(6) The intimation affixed to the notice board of the .
Returning Officer under clause (a) of sub-section (3) shall
be deemed to be sufficient notice, both of the presenta- -
tion of an appeal under this sction and of th-date on -
which the hearmg thereof shall commence before the
Judge, and it shall not be necessary to give any other.
notice to the appellants or the respondents and the ap-
peal or appeals shall be deemed to have been fixed for
peremtory hearing on the said date.

(7) Every appeal under this section shall be heard
and decided dein diem and disposed of by the Judgs as‘
expeditiously as possible, and his decision shall be com-
municated forthwith to the Returning Officer.

- (8) Where one or more notices of intention to ap-
peal has or have been given to Returning Officer, but no
appeal is presented within the period specified in sub-
section (2) the Judge shall immediately intimate that fact
to the Returning Officer in the prescribed form.

) (9) In every case where one or more notices of in-
tention to appeal has or have been given to the Return-~
ing Officer, he shall, upon receipt of the communications’
of the Judge referred to in sub-sections (7) and (8), re-
publish by affixing to his notice board the list of validly
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nominated candidates after re'\/zising it, if necessary, in
conformity with the decisions of the Judge.

", (10)-The decision of the Judge on appeal under this
section, and subject only to such decision, the decision
of the Returning Officer accepting or rejecting the nomi-
nation. of a candidate shall be final and conclusive and
shall not be called in question in any Court or Tribunal,
including an Election Tribunal.

Appginjtz- 43. (1) Every person nominated as a candidate at
L’}Sﬁ‘ti(,% - an election may before the ‘delivery of his nomination
agents. paper under sub-sectioni(1) of section 36 appoint in writ-

ing some other person to be his election agent.

(2) When a candidate appoints some person to be
“his ‘election agent he shall obtain in writing the accept-
ance ‘by such person of the office of such election agent.

g‘tsigga}ﬁ' 44. No person shall be appointed an election agent

being an who is disqualified from being a Councillor under section °

election 29.

agent. .

Revoca- 45. (1) Any revocation of the appointment of an

;‘;,’Soflft_the election agent,shall be.signed by the candidate, and shall

ment, or operate from the date on wh1ch it is lodged with-the Re-~

: ggagiécgifon turning Officer.

ageat. (2) In the event of such a revocation or of the death
of an election agent whether that event occurs before or
during the election or after the election but bfore the
return ‘of candidates’ election expenses has been lodged
in accordance with provosions of section 68, the candi--

. date may appoint in the prescribed manner another per-

son to be his election agent and when such appointment
is made, notice of the appointment ghall be given in the
prescribed manner to the Returning Officer.

Other 46. Every election agent shall perform such func-

gténtgﬁgons tions inh ‘connection” with each election for which he is

election appointed election agent as are required to be performed

agents. = Dby or under this Act by such agent.

Appoint- " 47. A contesting candidate or his election agent may

;ﬁiﬁx:t appoint in the prescribed manner such number or agents

agents and relief agents of such candidate at each polling sta- -

tion at the place fixed and when any such appointment
is made, notice of the appointment shall be given in the
prescrlbed manner to the Returning Officer.
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48. A contestmg candidate or his election’ agent muy
_appomt in the prescribed manner one agent and -no more
to be present as his counting agent at the counting - of
votes, and when any such appointment is made, notice
of the appointment shall be given in the prescrlbed man-
ner to the Returning Officer.

49. (1) Any revocaton of the appointment.of a' poll-
ing agent shall be signed by the candidate or his election
agent and shall operate from the date on which ‘it ‘is lodg-
ed with the Returning Officer, and-in the event-of such
a revocation or of the death of a polling agent before the
close of the poll, the candidate or his election agerit may
appoint another polling agent at any time before the poll
is closed and shall forthwith give notice of:such appoint-
ment in the prescribed manner to the Returning Ofﬁcer

(2) Any revocation of the appointment of a count-
1ng agent shall be signed by the candidate or his election
agent and shall operate from the date on which it.is lodg-
ed with the Returning Officer, and in the event of such a
revocation or of the death of a counting agent before the
commencement of the counting of votes, the candidate or
his election agent may appoint in the prescribed manner

Appoint-
ment of
counting
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appoint-
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another counting agent at any time. before the counting

of votes is commenced and shall forthwith give notice of

such appointment in the prescrlbed manner to the Re- '

turning Officer.

5(), (1) A polling agent may perform such functions
in connection with the poll as are authorised by or under,
‘this Act to be performed by a polling agent

(2) A counting agent may perform such functions in
connection with the counting of votes as are authorised
by or under this Act to be performed by a counting agent,

51. (1) At every election where a poll is taken, each
"candidate at such election and his election agent shall
have a right to be present at any polling station prov1dpd
-under section 29 for the taking of the poll.
~ (2) A candidate or his election agent may himself do
any act or thing which any polling agent or the counting
‘agent of such candidate, if appointed, would -have been
‘authorised by or under this Act, to do, or may assist.any
‘polling agent or the counting agent of such candldate in
‘doing any such act or thing. - :

Functions. -
of polling
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counting
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52. Where any act or thing is required or authoris-
ed by or under this Act to be done in the presence of the
polling or counting agents, 'the non-attendance of any
such agent or agents at the time and place appointed for
the purpose shall not, if the act or thing is otherwise
duly done, invalidate the act or thing done.

53. If a contesting candidate dies and a report of his
death is received by the Returning Officer before the
commencement of the poll, the Returning Officer shall,
upon being satisfied of the fact of the death of the candi-
date, countermand the poll and report the fact to the
Commissioner and all proceedings with reference to the
election shall be commenced anew in all respects as if
for a new election: - o :

Provided that no further nomination shall be neces-
sary in the case of a candidate whose nomination was va-
lid at the time.of the countermanding of the poll:

Provided further that no person who has under sub-
section' (1) of section 40 given a notice of withdrawal of
his candidature before the countermanding of the poll
shall be ineligible for being nominated as a candidate for
the election after such countermanding.

54. (1) If the number of contesting candidates is
more than the number of seats to be filled, a poll shall
be taken. :

(2) If the number of such candidates is equal to the
‘number of seats to be filled, the Returning Officer shaii
forthwith declare all such candidates to be duly elected
to fill those seats. ' o

(3) If the number of such candidates is less than
the number of seats to be filled, the Returning Officer
shall forthwith declare all such candidates to be elected
and the Commissioner shall, by notification in the Offi-
cial Gazette, call upon the constituency to elect a person
or persons to fill the remaining seat or seats before such
date as may be appointed in this behalf by the Commis--
sioner and specified in the notification.

55. (1) If the number. of contesting candidates qua-
lified to be chosen to fill the reserved seats is equal to
the number of such seats, all those candidates shall be
forthwith declared to be elected to fill the reserved seats.

(2) 1f the number of contesting candidates qualified
to be chosen to fill the reserved seats exceeds the numbe;' ’
of such seats, but the total number of contesting candi-
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dates is equal to the total number of seats to be filled, the
Returning Officer shall first select by lot, to be drawn by
~ him in such manner as he may determine, the candidates
to be declared elected to the reserved seats out of the
candidates qualified to be chosen to fill those seats and
then declare the candidates so selected to be duly elect-
- ed to fill the reserved seats and thereafter declare the re-
maining candidates to be duly elected to fill the remain-
ing seats. . C

(3) If the number of contesting candidates qualified
"~ to be chosen to fill the reserved seats exceeds the num-
ber of such seats, and the total number of contesting can-
~ didates also exceeds the total number of seats to be fill-
ed, the procedure laid down in sub-section (1) -of section
54 shall be followed; and after the poll has been taken,
the Returning Officer shall first declare those who, being
. gualified to be chosen to fill the reserved seats, have se-
cured the largest number of votes, to be duly elected to
fill the reserved seats, and then declare such of the re-
maining candidates as have secured the largest number
of votes to be duly elected to fill the remaining seats.

Hlustration.—At an election in a constituency to fill
four seats of which two are reserved there are six con-
testing candidates A,B,C,D,E and F, and they secure
votes in descending order, A securing the largest num-
ber. B, C and D are qualified to be chosen to fill the re-
served seats, while A, E and F are not so quailfied. The
Returning Officer will first declare B and C duly elected
to fill the two reserved seats, and .then declare A and D
(not A and E) to fill the remaining two seats.

(4) If the number of contesting candidates qualified
to be chosen to fill the reserved seats is less than the -
number of such seats.—

(a) all those candidates shall be forthwith declar-
ed to be duly elected to fill reserved seats; ’

(b) the procedure laid down in section 54 shall be
followed for filling the seats other than the reserved
seats; and ’ :

(c) the Commissioner shall, by notification in the
Official Gazette, call upon the constituency to elect a
person or persons to fill the remaining reserved seat
or seats before such date as may be appointed in this-

behalf by the Commissioner and specified in the notifi-
cation. } o : .
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(5) In this section, reference to candidétes shall be'
construed as references to candidates who ~were duly

" nominated and who have not withdrawn their candida-

tures in the manner and within the tlme specified in sub-
section (1) of section 40.

56. For the avoidence of doubt it is hereby declered

_that a member to the Scheduled Castes shall not be dis-

qualified to'hold a seat not reserved for members of these
seats if he is.otherwise quahﬁed to hold such seats under

this Act.

57. The C(’)mmissioner shall fix the hours during
which the poll shall be taken; and the hours so fixed shaii
be published in the Official Gazette and in such manner

- as the Comrnlssmner may direct:

Prov1ded that the total period allotted on any one

- day for polling at an election in a constituency shall not

" be less than eight hours.

58. ..(1) If at an election the proceedings at any poll-
ing station provided under section 29 are interrupted or
obstructed by any riot or open violence, or if at an elec-
tion it is not possible to to take the poll at any polling
station or such place on.account of any natural calamity,

- or any other sufficient cause, the presiding officer for such

polling station or the Returning Officer presiding over
such place, as the case may be, shall announce an ad-
journment of the poll to a date to be notified later, and

.where the poll is so adjourned by a presiding ofﬁcer he

shall forthwith inform the Commissioner.

(2) Whenever a poll is adjourned under sub-section
(1) the Commissioner shall immediately report the cir-
cumstances to the Government and shall, as soon as may
be, with the previous approval of the Government ap-
point the day on which the poll shall recommence and
fix the polling station or place at which, and the hours
during which, the poll will be taken, and shall not count
the votes cast at such election until such adjourned
poll shall have been completed. S

(3) In every such case as aforesaid, the Commission-
er shall notify, in such manner as the Government may

direct the date, place and hours of polling ﬁxed under

sub-section (2).
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53. (1) If at any election any ballot box is unlawful- Fresh poll
ly taken out of the custody of the Returning Officer or of g} g}é‘;trc]fcste_
any presiding officer, or is in any way tampered with, or tion, etc., of
is either accidently or intentionally destroyed or lost, the Bau°'? BO,XeS
. election to which such ballot box relates shall be void,

but only in respect of the polling at the polling station or
stations provided under section 29 at which such ballot;
box was used and no further: -

Provided that where a polling station has more than
one polling booth and any such ballot box as aforesaid
was used at one of such polling-booths, the ‘election to
which such ballot box relates shall be void only in res-
pect of the polling at the polling booth at which such,
box was used and no further.:

(2) Whenever the polling at any polling station or
at any polling booth shall become void under sub-section
(1), the Returning Officer shzll, as soon as practicable

- after the act or event causing such voidance has come
to his knowledge, report the matter to the Commission-
er. The Commissioner, with the previous approval of
the Government, shall appoint a day for the taking of a
fresh poll in such polling station or in such polling booth,
as the case may be, and fix the hours for the taking of
such poll, and shall not count the votes cast at such elec-
tion until such poll shall have been completed.

(3) In every such case as aforesaid the Returning
Officer shall take a fresh poll in such polling station or
in such- polling booth as aforesaid on the day so appoint-
ed by him, and. shall notify the day so appointed and the
hours of polling so fixed by him in such manner as the
‘Government may direct, and the provisions of this Act
and-of any rules or orders made thereunder ‘shall apply

to every such fresh poll as they apply to the orlgmal
poll

60. At every'electlon where a poll is taken vote shall Manner of
be given by ballot in siich manner as may be prescrlbﬂd Zf’etéi‘i%n?t
and no votes shall be recelved by proxy. )

,61. (1) No person whose name is not, and except Right’to
as .expressly provided by this Act, every person whose. vote..
name is, for the time.being, entered in the constituency
list shall be entitled to vote in that constituency.

 (2) No person shall vote at a general election in more
than one constituency and if a person votes in more than
oné such constltuency, his votes in all such constituen-
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cies shall be void.

-(3) No person shall at any election vote in the sanie-
constituency more than once, notwithstanding that his
name may have been registered in that constituency list
more than once, and if he does so vote, all his votes in
that consfltuency shall be void. :

(4) No person shall vote at any electlon if he is con-
fined in a prison, whether under a sentence of imprison-
ment or transportation or otherw1se or is in the lawfull
custody of nolice:

Provided that nothing in th1s sub-section shall ap-
ply to a person subjected to preventive detention under
any law for the time being in force.

62. (1) In constituencies referred to in clause (b) of
sub-section (1) of section 8 every voter shall have as
many votes as there are councillors to be elected, but no
voter shall give more than one vote to any one candidate.’

(2) If a voter gives more than one vote to any one
candidate in contravention of the provisions of sub-sec-’
tion (1), then, at the time of counting of votes not more
than one of the votes given by him to such candidate shall
be taken into account and all the other votes given by

‘him to such candidate shall be rejected as v01d

63. At every election where a poll is taken, votes
shall be counted by, or under the supervision of the:
Returning Officer, and each candidate, his election agent
and his counting agent, shall have a right to be present
at the time of counting.. ’

If after . the counting of the votes is completed,
an equahty of votes is found to exist between any can-
didates, and the addition of one vote will entitle any of-
those candidates to be declared elected, the Returning

- Officer shall forthwith decide. between those candidates

by lot, and proceed as if the candidate on whom the lot
falls had received.an additional vote. :

65. When the counting of the votes has been com-
pleted, the Returning Officer shall forthwith declare the
result of the election in the manner prescribed. ‘

66. As soon as may be after the result of an elec-
tion has been declared, the Returning Officer shall report
the result to the Commissioner who shall cause to be
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pubhshed in the Official Gazette the declarations contain-
ing the names of the elected candldates

67. (1) If a person is elected by more than one cons-. PfrOhlbltloﬂ
tituency he shall, by notice in writing signed by him and ge(f&;nulta-
delivered to the Commissioner = within the prescribed ,f.epresenta‘
time, choose any one of the constituencies which he shail "™

serve and the choice shall be ﬁnal

(2) When any such choice has been made the cons-~
tituency or the constituencies other than the constituency
which such person has chosen to serve shall be called
upon to elect another person or persons.

(3) If the candidate does not make the choice re-
ferred to in sub-section (1), the election of such person
'shall be void and all the constituencies concerned shall
be called upon to eléct another person or persons.

68. (1) Within 45 days of the publication of the result Return of
of the election in the Official Gazette under section 66 election
there shall be lodged with the Returning Officer in respect EXPENSes.
of a candidate who has contested the election, a return of

- the election expenses signed by him and hlS election
agent, if any appointed.

(2) Every such return shall be in such form and shall
contain such particulars as may be prescribed, and shall
be accompanied by ‘declarations in Form 10. of Schedule
A by the candidate and his election agent, if any, made on
‘oath or solemn affirmation before a magistrate.

« (3) Notwithstanding anything in this section, where
owing to absence from the city a candidate is unable to
sign the return of election expenses and to make the re-
quired declaration, the return shall be signed and lodged
by the election agent, if any, and shall be accompanied
by a declaration by the election agent only, and the can-
didate shall, within fourteen days after his return to the
city, cause to be lodged with the Returning Officer a dec-
laration made on oath or solemn affirmation before a
magistrate in such form as may be prescribed.

69. The maximum scales of election expenses at paximum
elections and the accounts thereof and the numbers and elec"ll?;les
descriptions of persons who may be employed for pay- etr.?e ’
ment in connection with elections shall be such as may

be prescmbed
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70. (1) Subject-to the provisions of this-Act the Gov-‘
ernment may make rules for the preparatlon of. constl-'_
tuency list and conduct of elections. _

(2) In particular and without prejudice to the gene-

" rality of the foregoing power, the Government shall make:
- rules in respect of the following matters—

(a) The appomtment of polling~ stations for each:
" constituency; -
(b) the appomtment of polling officers and other
" persons to assist at the poll and for the remuneration
of such polling officers and other persons . for their.
- services ; .
(¢) the hours during which polling stations shall be:
- open for the recording of votes;

(d) the printing and issue of voting papers ;

(e) the checking of voters by reference to the muni- :
. cipal list of voters; -

(f)-the manner in which Votes are to be given and
in particular for the case of illiterate 'voters or of Voters -
under physical or other disability ; :

(g) enabling a member of the Armed Forces of the -
Union to whom the provisions of clause (b) of Expla-:

nation to = section 9 apply to give his vote by postal-
- ballot ; .

"(h) enabling any person subjected to preventive de-
tention under any law for the time being in force to give .
his vote by postal ballot, and not in any other manner at
an election in a constituency where a poll is taken, sub- .
ject to the fulfilment of such requirements as may be
prescribed ;

(i) marking with indelible ink of the thumb or any
other finger of every voter- who applies for a ballot
paper for the purposes of voting at a polling station be- -

- fore delivery of such paper to him and for prohibiting -

the delivery of any ballot paper to any person for .

voting at a polling station’if at the time such person
- applies for such paper he has already such a mark on.
- his thumb or any other ﬁnge1 so as to prevent persona- )
tion of votes;
(j) the procedure to be followed in respect of chal-
-lenged votes, or tender of votes by persons represent- .
“ing themselves to be electors, after other persons have .
“voted as such electors ; . /
(k) the serutiny of votes; 3
(1) the safe custody of ballot pap°1s and other elec- .
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‘tion papers, for the perlod for Wh1ch such papers shall
- be preserved and for the inspection. and production of

such papers; and may make such other rules regard-.

~ ing the conduct of the elections as it thinks fit. -
Presentation and trial of election petition

71. (1) Subject to the provisions . of sectlon 42 no
election held under this Act shall be called in question

except by an election petition which shall be presented_

in such manner as may be prescribed.

(2) An Election petition calling in question any elec--

tion may be presented on one or more of the grounds spe-
cified in clauses (i) and (ii) of section 79 and section 80

to the Election Tribunal by any candidate at such election”

or any voter, within two months from, but not earlier
than the date of election of the returned candidate or if
there are more than one returned candidate at the elec-

tion and the dates of the election are different is the later

of those two dates.

72. A pet1t1oner shall join as respondents to his
petition.—

Election
'petltlon

Patries
to the

' petition,

‘(a) Where the petitione_r claims a declaration under .

~clause (b) of section 74, all the contesting candidates other

than the-petitioner and in any other case all the returned .

candidates ; and

(b) any other candidates against whom allegati‘om

of any corrupt or illegal practlce are made in the
petition. v

73. (1) An electlon petltlon—

(a) shall contain a concise statement of the material
facts on which the petitioner relies ;

(b) shall set forth full particulars-of ‘any corrupt or
illegal practice that the petitioner alleges, including as
full a statement as possible of the names of the parties
alleged to have committed such corrupt or illegal prac-
tice and the date and place of the Commission of each

such practice; and

(c) shall be signed by the petitioner and Verlﬁed in the
manner laid down in the Code of Civil Procedure, 1908
for the verification -of pleadings.

(2) Any scheduled or annexure to the petition shall

also be signed by the petitioner and verified in the same
manner as the petition.

Contents of
Petition.



Relief that
may be
claimed by
the
Petitioner.

S

Election
Tribunal,

Powers of

the Tribunal.

Decision
of the
"Tribunal.

240 Municipal (1956: HYD. Act IT

Corporations

74. A petitioner may claim any one of the follow-

v ihg declarations :—

(a) that the election of the returned candidate is
void ; ‘

(b) that the election of the returned 'candldate is
void and that he himself or any other candidate has been

duly elected

(c) that the eleefibﬁ as a whole is void.

'75. The Government shall appoint any person who
is or has been or is eligible to be appointed Judge of the
High Court as an Election Tribunal (hereinafter referred
to as the “Tribunal”) for tiral of petitions in respect of
an election under this Act. This Tribunal shall deal .
with such petitions and proceedings in connection there-
W1th in the prescribed manner,

76 The Tribunal shall have the powers which are
vested -in a court under the Code of Civil Procedurc,
1908 (Act V of 1908), when trying a suit, in respect of
the following matters :— :

(a) discovery and mspectmn A

"~ (b) enforcing the attendance of witnesses,  and re-
quiring the deposits of their expenses;
~ (c) compelling the production of documents;

(d) examining witnesses on oath;

(e) granting adjournments ;

(f) reception of evidence taken on affidavit; and

(g) issuing commissions for the examination of wit- .
nesses, and may summon and examine suo motu any per-
son whose evidence appears to it to be material ; and shall

. be deemed to be a civil court within the meaning of sec-

tions 480 and 482 of the Code of Criminal procedure,
1898 (V of 1898).

: 77 At the conclusion of the trial of.an electlon peu—

tion, the Tribunal shall make an order—

(a) dismissing the election petition; or

(b) declaring the election of the returned candidate
to be void: or - ~

(c) declaring the election of the returned candidate
to be void and the petitioner or any other candidate to
have been duly elected; or

(d) declaring the election to be Wholly void.
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78. (1) At the time of making an order under sec- Other
tion 77, the Tribunal shall also make an order— ‘;;ggres ,;‘; be

(a) where any charge is made in the petition of any 'tl‘};‘i:bunal.

corrupt or illegal practice having been committed at the
election, recording—

(i) a finding whether any corrupt or illegal prac-
tice has or has not been proved to have been committed
by or with the connivance of any candidate or his agent
at the election, and the nature of that corrupt or illegal
practice ; and

(ii) the names of all persons, if any, who have been
proved at the trial to have been guiity of any, corrupt or
illegal practice and the nature of that parctice, together
with any such recommendations as the Tribunal may
think proper to make for the exemption of any person
from any disqualification which he may have incurred in -
this connection under section 20 and in respect of any
disqualification arising out of failure to lodge return of
election expenses with reference to clause (1) of secticn
22; . .
~ (b) fixing the total amount of costs payable and
specifying the persons by and to whom costs shall be
paid : . -

Provided that no person shall be named in the order.
under sub-clause (ii) of claues (a) unless—

(i) he has been given notice to appear before the Tri-
bunal and to show cause why he should not be so named ;
and : ‘ o

(ii) if he appears in pursuance of the notice, he has
been given an opportunity of cross-examining any wit-
ness who has already been examined by the Tribunal
and has given evidence against him, of calling evidence

in his defence and of being heard.
(2) Any order as to costs under clause (b) of sub-

section (1) may include a direction for payment of costs
to the Advocate-General, Government Pleader or any
other Pleader attending the trial.

79. (1) If the Tribunal is of opinion that the elec- gro&nds for
tion has not been a free election by reason that bri- elicctig_;xngto
bery, undue influence or group intimidation has exteu- be void.
sively prevailed at the election, the tribunal shall declare

the election as a whole to be void:
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Provided that where at the.election a candidate has
been declared under sub-section” (1) of section 55 to be
elected to fill a reserved seat and the Tribunal is of opi-
nion that bribery, undue influence or group -intimidation
prevailed only in regard to the election to fill the remain-
ing seat, the Tribunal shall declare to be void, only the
election of the returned candldate to fill that remaining
seat. .

Exnlanatlon —In this sectlon—- ‘ ‘
(a) the expressions ‘bribery’ and undue influence’
have the meanings given to them in section. 17; and

(b) the expression ‘group intimidation’ means any
interference or attempt to interference by a communi-
ty, group or section with the free exercise by another
community, group or section of the right to vote or re~
frain from voting by intimidation, coercion, social or
economic boyeott, threat of such boycott or other simi- -
lar means.

(2) Subject to the provisions of sub-section (3), if
the Tribunal is of opinion— ‘
(a) that the election of a returned candldate has been
procured or induced or the result of the election has
been materially affected by any corrupt or 111ega1 prac- C
tice; or .

(b) that any corrupt practice has been committed =

by a returned candidate or his agent or by any other
person with _the conmvance of a returned candidate or -
his agent; or

(c) that the result ‘of the election has been mate-
rially affected by the improper reception or refusal of -
a vote or by the reception of any vote which is void, or -
by any non-compliance with the provisions of the Cons-
titution or of this Act or of any rules or orders made
under this Act or of any other Act or rules relating to
election, or by any mistake in the use of any 'DI‘eSCI‘lb"
ed from ;

(d) that on the date of his election a returned can-
didate” was disqualified to be elected as a Councillor
under this Act;
the Tribunal shall declare the election of the return-

. ed candidate to be void. ,

(3) If in the opinion of the Tribunal, a returned can-
didate has been guilty, by an agent other than his elec-
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tion agent, of any corrupt practice specified in sectlon 18,
but the Tribunal is satisfied that— :

(a) no such corrupt practice was committed at the
election by the candidate or his election agent, and
every such corrupt practice was committed contrary
to the orders, and without the sanction or connivance

” of the candidate or his election agent;

(b) all such corrupt practices were of a trivial and
limited character or took the form of customary hos-
pitality which did not affect the result of the election;

(c¢) the ecandidate and }'1is election agent took all

reasonable means-for -preventing the Commission of
corrupt or illegal practices at the election; and

(d) in all other resnects the electlon was free frem
any corrupt or illegal practice on the part of the can-
didate or any of his agents;

Then the Tribunal may decide that the election. of
_ the returned candidate is not void.

80. If any person who has lodged a petition has, in
addition to calling in question the election of the return-
ed candidate, claimed a declaration that he himself or
any other candidate has been duly elected and the Tri-
~ bunal is,of opinion— -

) (a) that in fact the petltloner or such other éan-
didate received a majority of the valid votes; or

(b) that but for the votes obtained by the returned
candidate by corrupt. or illegal practices, the petitioner
or such other candidate would have obtained a majo-
rity of the valid votes;

The Tribunal shall, after declaring the election of
the returned candidate to be void, declare the petitioner
or such other candidate, as the case may be to have been
duly elected.

81. If during the trial of an election petition it ap-
pears that there is an equailty of votes between any can-
didates at the election and that the addition of a vote
would entitle any of those candidates to be declared elect-
ed, then—

(a) any decision made by the Returning Officer
" under the provisions of this Act shall, in so far as it,
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Procedure
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determines the question hetween those candidates, be

effective also for the purpose of the petition; and
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(b) in so far as that quésfion is not determined by
such a decision, the Tribunal shall decide between them

by lot and proceed as if the one on whom the lot then
falls had received an additional vote.

82, - The Tribunal shall send a copy.of its orders
made under Section 77 or 78, unless an appeal is preferr-
ed therefrom, in which case, a copy of the order of the
High Court, along with the records of the case, to the
Commissioner.

83, An appeal from on order passed by the Tribu-
nal under sections 77 and 78 shall lie to the High Court
and shall be heard by a bench consisting of not less than
two judges:

Provided that no such appeal shall be heard by the
High Court unless it is filed within thirty 'days from the -

_date of the order of the Tribunal.

84. Every order of the Tribunal made under thig
Act and unless an appeal is preferred therefrom to the
High Court under section 83 shall be final and conclusive.

" 85. An order of the Tribunal under Sectlon 7 or
Section 78 shall take effect immediately after the expiry
of the period of appeal unless an appeal is preferred there-
from, in which case the order of the High Court shall
take effect as soon as it is pronounced.

"86. (1) Whenever it is alleged that any person who-
has been elected as a Councillor is disqualified under sec-
tion 20, sub-section (1) of section 21 or section 23 and

such person does not admit the allegation, or whenever
any Councillor is himself in doubt whether or not he has

become disqualified for office under section 20 or sub-

-section (1) of section 21 or section 23, such Councillor or

-any other Councillor may, and the Commissioner shall,

in acordance with the directions of the Corporatlon ap-
ply to the Tribunal for a decision.

" (2) The Tribunal after making such mqulry as it
deems necessary, shall determine whether or not such '
persom is disqualified under section 20, sub-section (1)
of section 21 or section 23 and its decision shall be final.

" (3) -Pending such decision, the Councillor- shall be
entitled to act as if he were not dlsquahﬁed .
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" 87.. (1)'If at a general election of bye-election no
Councillor is elected, a fresh election -shall be held on
such date as the Commissioner may-fix in this behalf.

(2) The term of office of a Councillor elected under
sub-section (1) shall expire at the time at which it would
have expired if he had been elected at the gene1a1 elec-
tion or bye-election, as the case may be.

Proceedmgs of the Corporatxon

88. The Cornoratlon 'sHall meet for the despatch of
business and shall from time to time, make ‘such bye-
laws with respect to the summoning, notice, ‘place, ma-
nagement and adjournment:.of such meetings; and gene-

Procedure
when no

councillor
is elected.

Provisions
‘regulating
the corpo-
ration’s -
proceedings.

rally with- respect to the. ‘mode. of’ transactmg and ma<

naging the businegs of the: Corpmatlon including the sub-

mission, asking and answering of questlorxs under sec- -

tion 122 as they. thmk ﬁt sub1ect to the followmg con-

dltlons —_

(a) the ordmarv meﬂtmg in the month lmmedlate-
ly preceding the mofith in ‘which the first: meeting ve-
ferred to in clause (b) is held shall bé held not later
than the twentieth day of the month so- precedmg,

(b) the first meeting after general elections shall
be held within a monath of the publication of the de-
clarations under section 66 on-such day and at such
time and place as the Commlssmner ‘may fix;

(c) the-day, time and place of meetmg shall in
every other case bé fixed- by the Mayor, in his absence
by the Deputy Mayor and in the absence of both the
Mayor and the Deplity Mayor by the Chalrman of the
Standing Committee’; o

(d) the Mayor or in his absence the Deputy Mayor

or in the absence of both- the Mayor and Deputy Ma- -

yor, the Chairman of the Standing Committee may

- whenever he thinks fit, and shall, upon a written re-

quisition signed by not less than one-sixth;of the whole
number of Councillors or by not less than four mem-
bers of the Standing Commlttee call a special meet~
ing;

(e) .every meeting shall be open to the pubhc un-
less a majority of the councillors present thereat de-
cide by a resolution which shall be put by the presid-
ing authority, of his own motion or at the request of
any councillor present without previous discussion, that
any inquiry or deliberation pending before the Corpo-
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_ration is such as should be held in private, and pro- .
- vided that the presiding authority, may at any time
cause any person to be removed who mterrupts the
" proceedings ;

(f) if at any time during a meetmg it shall be
brought to the notice of the presiding authority that
the number of councillors present inclusive of the
preisding authority, falls short of one-fourth of
the whole number of councillors, the presiding autho-
rity shall adjourn the meeting to some other day, fix-
ing such time and place for the same as he shall think
convenient, and the business which remains undispos-
ed at such meeting shall be disposed of at the adjourn-
ed meeting -or, if the ‘latter meeting should be again
adjourned, at such ad]oumed meetmg, whether thcrn:
is a quorum or not: : .

(g) every meeting qhall be presided over by the

- Mayor and in his absence by the Deputy Mayor or in -
the absence of both the Mayor and the Deputy Mayor
by such onc of the councillors present as may be cho~
sen by the meeting to be the Chairman for the occa- .
sion ;-

(h) at least seven clear days’ notice shall ordina-
.rily be given of every meeting, other than an adjourn-
ed meeting, hut in cases of urgency any such meeting
may be called, except for the purpose of considering
an annual budget-estimate,-in pursuance of a written"
requisition signed by not less than four members of
the Standing Committee, upon a notice of not less than
three clear days; of adjourned meetings such previous
notice shall be given as shall be practicable having
regard to the period of the adjournment; -

.- (i) every notice of a meeting shall specify the time
and. place at which such meeting is to be held and the
business to be transacted threat other than gquestions
under section 122 and shall be given by the Municipal
Secretary by advertisement in-at least one local dail y
newspaper having a substantial circulation, and as far

as practicable a copy of such notice shall*be sent by
ordinary post to the last known address of evexy Coun-
cxllor, .

(3 ar\y “Councillor who des1res at any meetmg to
brmg forward any business, other than any questlonq
under section 122 or ‘t6 make any substantive propo*
sition, which is not already specified in the notice.of
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" such meeting, shall give written notice of the same to
-the Municipal Secretary at least three clear days be-
fore the day fixed for the meeting; and a supplements-
ry announcement of the business of propositions, of
“which notice has been so given, shall be given by. the
said Secretary in not less than one local daily news-
paper not later than the day previous to the meeting;

(k) except at a meeting called on a requisition of
urgency or at the discussion at any meeting of a bud-
get-estimate, no business shall be transacted at any
meeting other than the business specified in the notice
published under -clause (i) and any questions asked
under section 122 or urgent business not specified in
the said notice which the Standing Committee, or the

. Commissioner deem it expedient to bring before the
-meeting, and no substantive proposition shall be ma:le
or discussed which is not specified in the said notice
or in the supplementary announcement, if any, pub-
lished under clause (j), or which is not in support of
the recommendation of the Standing Committee, or
the Commissioner, as the case may be, with reference
to any urgent business brought by any of those autho-
rities, respectively before the meeting :

Provided that no such urgent business as aforesald
shall be brought before any meeting unless at least three-
fourths of the councillors present at such meeting, such
three-fourtHs, being not less than one-sixth of the whole
number of councillors, assent to 'its being brought fox—
ward thereat ;

(I) at a meeting called on a requisition of urgency
and during the discussion at any meeting of a budget-
estimate, no business shall be transacted and no subs-
tantive proposition shall be made or discussed which
does not directly relate to the business for which the
urgent meeting was called, or to the budget-estima.e
as the case may be, and no proposition involving any
change 'in the taxes which- the Standing Committee
propose to impose, or an increase or decrease of any
item of expenditure in a budget-estimate, shall be made
or discussed at any meeting at which such budget-es-
timate is under consideration, unless such proposition
ig specified in the notice of the meeting published un-
der clause (i) or in the supplementary announcement,
if any, published under clause (j) or unless, in the case
of an adjourned meeting, each of the conditions men-
tioned in the proviso to clause (m) has been, fulfilled ;
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(m) any meeting may, with the consent of a ma-
jority of the councillors present be adjourned from
time to time, but no buiness shall be transacted artd,
except as is hereinafter provided, no proposition shall
be discussed at any adjourned meeting other than the
business and propositions remaining undisposeéd of at
the meeting from Wthh the adjourned meetmg ‘took
place

Provided that at any adjourned meeting at which a
budget-estimate is under consideration a proposition in-
volving any change such as is described in 'clause (1)
‘may be made and discussed, notwithstanding that such
proposition is not one remaining undisposed of at the
meeting from which the-adjourment took place, if each
of the following conditions has been fulfilled, namely—-

(i) that written notice of such proposition has
been given at the meetmg from which the adJourn—
ment “took place;

(ii) that the. adjournment has been f01 not less

than two clear days; and
(iii) that a special announcement of.the. propo-
sition has been given by the Municipal Secretary
who shall be bound to give such announcement in
not less than one local daily newspaper not later

than the day previous to the adjourned meeting; -

(n) a minute of the proceedings at every meeting
and showing the names of the councillors present.
threat shall, on the day following the meeting, or as
soon thereafter as may be, drawn up and fairly enter-
ed by the Municipal Secretary in a book to be provid-
ed for this purpose and shall be signed at, by the pre-
siding authority, of the next ensuing meeting; and: the =
said minute book shall at all reasonable times be open
at the Chief municipal office to inspection by any coun-
cillor free of charge, and by .any other percon on’ pay ’

ment of a fee of eight annas;
(0) a councillor shall not vote or take part in the
~discussion of any matter before a meeting or ask any
question concerning any matter in which he is,- di-
rectly or indirectly, by himself or- by his partner, pro-

fessionally interested on behalf of a client, p11nc1paI

or other person ;
(p) every question other than the questlon whe-

ther the Standing Committee or the Commissioner shall V

be permitted to bring urgent business before a meet~
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ing without notice,- shall be decided by a maJouty of
votes of the councillors present and voting on that
-question, the presiding authority having a castmg vote
when there is an equality of votes: ‘

(@) a declaration by the pres1d1ng authority that a
~proposition has been carried and an entry to that ef-
fect in the minute book shall, unless a poll be demand-
ed at the time of such declaration by any councillor,
be conclusive evidence of the fact, without proof of
the number of votes given for or agamst the proposr

tion ;
(r) when a poll is taken, the vote’ of each coun-

cillor present and voting upon the proposition shall be-

taken by tellers appointed by the pres1d1ng authority
and the names of the councillors voting respectiveiy
for or against the proposmon shall be 1ecord°d in the
minute-book :

(s) the Commlssmnel shall have the same rlght
of being present at a meeting of the Corporation and
of taking part in the discussions thereat -as a councillor

“and with the consent of the presiding authority may.

at any time make a slatéement or expalnation of facts, .

but he shall not vote upon or make any nroposmon at

suuh meetings ;

(t) the Corporation: may requ1re any of’ﬁcex of tne‘.

Corporatlon to attend any meeting or meetings of the

Corporatlon at which any matter dealt- with oy such-
officer in the course of his duties is being discussed.”

When any officer is thus required to attend any such:.-

meeting, he may be called upon to make a.statement

or explanation of facts or supply such information: in .
his possession relating to any matter dealt with by, him-

as the Corporation may require.

89. (1) The presiding authority shall preserve or-
der and may direct any councillor whose conduct is in
his opinion grossly disorderly to withdraw immediately
from the meeting of the Corporation. Any councillor. so

ordered to withdraw shall do so forthwith and shall abr

sent himself during the remainder of the day's meeting.
If any councillor is ordered to withdraw a second time
_within 15 days, the presiding authority may suspend the
councillor from attending the meetings of the Corpora-
‘tion and of any committee for any period not exceeding
15 days and the councillor so directed shall absent him-
self accordingly :

Power to
order with-
drawal. of
Counculor
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Provided that the presiding authority may remit the
period of suspension on apology being made to his satis-
" faction by the councillor under suspension.
(2) The presiding authority may, in the case of
grave disorder arising in the .meeting, suspend the meet-
ing for a period not exceeding three days.

I\Ddggsfyand ~ 90. (1) The Corporation, shall at their first meet-

Mayor. ing under clause (b) of section 88 and in each following
_year, elect one from amongst the Councillors to be the
Mayor and another to be the Deputy Mayor until the
_first meeting in the next following year, unless the Coun-
cillors in the meantime retire from office and then until
the day for retirement.
(2) The Mayor and the Deputy Mayor shall respec-
- tively hold office until a new Mayor and a new Deputy
Mayor have been elected under sub-section (1), and in
"a year in which general elections have been held, shall
do so notwithstanding that they have not been returned
as councillors on the results of the elections."
(3) A retiring Mayor or Deputy Mayor shall ‘be eli-
gible for re-election to either office. :
(4) If any casual vacancy occurs in ‘the office of the
Mayor or the Deputy Mayor the Corporation shall, as
" soon as conveniently may be after the occurrence of the
_vacancy, elect one from among themselves to fill the va-
cancy and every Mayor or Deputy Mayor so elected shall
hold office so long only as the person in whose place he
is appointed would have been entitled to hold it if’ Lhe
vacancy had not occurred.

Deputy 91. (1) When the office of the Mayor is vacant his
"Kﬁ;%r‘_m act a$ sinctions shall devolve on the Deputy Mayor until a new

Mayor is elected.

(2) If the Mayor leaves the City for more than fif-
teen days or is incapacitated, his functions shall devolve
on the Deputy Mayor until the Mayor returns to the City
or recovers from his incapacity, as the case may be.

Resignations. 92. (1) The Mayor may resign his office by giving
notice in writing to the Corporation; the Deputy Mayor

- may resign his office by giving notice in writing to the
_Mayor. Such resignation. shall take effect in the case of

Mayor from the date on which it is accepted by the Cor-

_poration and in the case of the Deputy Mayor, by the

Mayor.
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" (2) Any Councﬂlor may resign his office at any time

by notice in writing to the Mayor and such reignation
shall take effect from the date on, whlch it is accepted by
-the Mayor .

Committees. ‘

93. (1) The Standing Committee- shall consist:—

(a) in the City of Hyderabad of twelve council-
lors; -

(b) in the City of Secunderabad of elght council-
lors ;

: (c) In the case . of estabhshment of a smgle Cor-
poration under the proviso to sub-section (1) of section
3, not less than 12 and not more than 16 Councillors,

(2) The Corporation shall at their first meeting held
: under clause (b) of section 88 appoint the required even
number of persons from amongst themselves to be mem-
bers of the Standing Committee. -

(3) One-half of the members of the Standmg Com-
mittee shall retire every succeeding year at noon on the
first day of the month in which the first meeting of the
Corporation mentioned in sub-section (2) was held.

(4) The members retiring under sub-section (3) one
year after their election under sub-section (2) shall be
~ selected by lot at such time previous to the date for re-
tirement specified in sub-section (3) ahd in such manner
as the Chairman of the Standing Committee may deter-
“mine, and in succeeding years the members who shall
‘retire under this section shall be those who have been
longest in office :

Provided that, in the case of a member who has been
reappointed, the term of his office for the purposes of this
sub-section shall be computed from the date of his re-
appointment.

(5) The Corporation shall at their meeting held in
the month preceding the date of retirement specified in
- sub-section (3) appoint fresh members of the Standing
Committee to fill the offices of those who are due to re-
" tire on the said date.

" (B) Any councillor who ceases to be member of the
" Standing Committee shall be eligible for reappointment.
" (7) The Standing Committee in existence on the day

for the retirement of Councillors shall continue to func-
“tion till such time as a new Standing Committee is ap-

Const:tu-
tion of the
Standing

Committee,
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‘ pomted under sub-section (2) notwithstanding that the

members of the Standmg Committee or some of them

" may no longer be Councillors.

94. (1) The Standing Comrmttee shall” at’ its ﬁrst
meeting after its appointment under sub-section (2) o
section 93 and at its first meeting in the same month iu

-each succeeding year appoint one from amongst its' mem-
‘bers to be the Chairman.

- (2) The Chairman shall hold ofﬁce until his Qucces-
sor has been appointed under sub-section (1) but shall
be ligible for reannomtment

(3) Notvv1thstand1ng the provmons of sub -sections

(1) and (2), the Chairman shall vacate office as soon as
~he ceases to a member of the Committee.

(4) If any casual vacancy occurs in the office of the
Chairman, the.Standing Committee shall, as soon as con-
veniently may be after the occurrency of the vacancy, ap-
point. one from amongst its members to fill such vacancy
and every Chairman so appointed-shall continue in office so
long only as the person in whose place he is appointed

‘would have held it if such vacancy had not occurred.

. 95. Any member of the Standing Committee who
absents himself for two successive months from the meet-
ings of the Committee, except by reason of temporary

- illness or other cause to be approved by the Committee,
_or absents himself from or is unable to attend, the meet-

fngs ‘of the Committee during four successive mchths

" from any cause whatsoever, whether approved by the

Committee or not, shall cease to be a member of the
Standing Commlttee and his seat shall thereupon be va-
cant.

96. In the event of non-acceptance of office by a
Councillor appointed to be a member of Standing Com-
mittee or his seat becoming vacant under section 95 or
due to death, or resignation, or disqualification of a mem-
ber of the said Committee or of his becoming incapable
of acting previous to the expiry of his term of office, or
otherwise, the vacancy shall be filled up as soon as con-

veniently may be by the appointment of another coun-

cillor who shall hold office so long only as the member
in whose place he is appointed would have held it, if

~ such vacancy had not occured.
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97. The Standing Committee shall meet for the Provisiens '
" despatch of business in the Chief Office of the Municipal {ﬁgu‘lﬁ;ﬁ'g
Corporation and may, from time to time, make such re- ceedings
_gulations with respect to such meetings and with respect g{a;‘f(‘ﬁng
to the scrutiny of the municipal accounts as they think Committee.

fit, subject to the following conditions:—

‘ (a) there shall be a meeting of the Standmg Com-\
mittee once a week, and at sueh other: times as shall
be found necessary ;

(b) the first meetmg of each Standmg Commlttep
shall be held on a day and at a time to be fixed by the
Commissioner, and if not held on that day shall be held
on some subsequent day to be fixed by the Commis-
sioner; and every subsequent meeting of the Standing
Committee shall be held on such day and at such time
as the said Committee may from time to time deter-

 mine ;
(c) the Chairman of the Standing Comm1ttee shall
upon a written requisition signed by the Commission~
er, call a spec1a1 meeting of the said Committee with-
_in twenty-four hours for the transaction .of any busi-

ness which, in the opinion of the Commissioner, can-
. not be delayed until the next ordinary meeting of the
- said Committee :

(d) no business shall be transacted at a meeting of
the Standing Gommittee unless at least half of the total
number of members are present from the beginning to
the end of such meeting ;

(e) every meeting of the Standing Committee shall
be presided over by the chairman, if the chairman is
present at the time appointed for holding the meet-
ing, and, if the chairman is absent, by such one of the
members present as may be chosen by the meeting to
be the Chairman for the occasion ; ' '

(f) every question shall be decided by a majority
of votes of the members of the Standing Committee
present and voting on that question, the presiding au-

thority having a second or casting vote when there is
an equality of votes;

(g) subject to any bye-laws made in this behalf

the Standing Committee may from time to time, by a

. specific resolution in this behalf, delegate any of its

~powers or duties to sub-committees, consisting of such

members of the said committee not less in number than
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three on each sub-committee, as they think fit; and
any sub-committee so formed shall conform to any ins-’
" tructions that may from ‘time to time be given to them
" by the Standing Committee and the said committee may-
- a* any time discontinue or alter the consututlon of any_"
sub -committee- so formed ;- L

, (h) a sub-comm1ttee may elect a Chalrman of iis -
meeting, and if no such Chairman is elected or if he is
not present at the time appointed for holding any meet-
" ing, the imembers of the sub-committee present, shall
" choose one of their number to be Cha1rman of such
meetlng ; o

v (i) a sub-committee may meet and adjourn as it
thinks proper, but the Chairman of the Standing Com-
mittee may, whenever he thinks fit, and shall, upon the
“written request of not less than two members of a sub-
rcommittee, call 2 special meeting of such sub-com-
‘mittee ; '

(]) questlons at any meetmg of a sub comm1ttﬂe
.shall be decided by a majority of votes of the members
" present and, in case of an equality of votes, the Chair-

" man of the meeting shall have a second or casting vote,
but no business shall be transacted at any such meet-
ing unless at least two-thirds of the members of the -
sub-committee are-present from the beginning to the
end thereof ;

(k) a mmute shall be kept by the ’Vlunlc1pal Sec-
.retary of the names of the members present and of the
proceedings at each meeting of the Standing Commit-
tee and at each sub-committee’s meeting in a book -to
“be provided for this purpose, which shall be signed at,

and by the pre51dmg authority of, the next ensuing
meeting ; ) . .
‘ (1) a member of the Standmg Committee shall not
‘vote or take part in the discussion before the said com-
mittee or before any sub-committee on any matter in
~which' he is. directly or indirectly, by himself or by his -
partner, professionally interested on bﬂhalf of a cl1ent
pmnmpal or other person; : »

(m) the Commissioner shall have the same right
-of bemg present at a meeting of the Standing Committee
and of taking part in the discussions thereat as a mem-
ber of the said committee, but he.shall not vote upon
or make any porpos1t10n at such meetmg, :
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(n) the Standmg Committee may require any

officer of the Corporation to attend any meeting or
meetings of the Standing Committee at which any
matter dealt with by such officer in the course of his
duties is being discussed; when any officer is thus re-
quired to attend any such meeting he may be called
upon to make a statement or explanation of facts or
supply -such information as.may be in his possessmn
relating to ‘any matter dealt with by him.

98, (1) The Corporation, may from time to time
appoint, out of their own body, Special Committees and
may by specific resolution carried by a vote of at least
two-thirds of the members of the Corporation present at
the meeting, delegate any of their powers and duties to
such committees, and may also by a like resolution define
the sphere of business of each Special Committee so ap-
‘pointed, and direct that all matters and questions includ-
ed in any-such sphere shall, in the first instance, be
placed before the appropriate committee and shall be sub-
mitted to the Corporation with such comrmttees recom-
mendations.

(2),Every Special Committee shall conform to any
instructions that may from time to time be given to them
by the Corporation. -

(3) The Corporatlon may, at any time, dissolve or
subject to any bye-law made by them in this behalf alter
the constitution of any Special Committee.

' (4) Every Special Committee shall appoint two of
their number to be the Chairman and Deputy Chairman :

Provided that no member shall, at the same time, be
Chairman of more than one Special Committee.

~(5) In the absence of the Chairman or Deputy Chair-
man, the members of the Special Committee present shall
choose one of their number to preside over their meeting.

(6) All the proceednigs of every Special Committee
shall be subject to confirmation by the Corporation :

Provided that any Special Committee may by a reso-
lution supported by at least one-half of the whole num-
ber of members of the committee direct that action be
taken in accordance with the decision of such committee
without waiting for confirmation of their proceedings by
the Corporation, should the committee consider that
serious inconvenience would result from delay in taking
such action ; but if the Corporation do not confirm the

Special ,
Committees
of the
Corporation,
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proceedings of the Spec1al Committee such steps shall be

_taken to carry out any orders passed by the Corporatlon _

as may still be practicable : .
Provided also that if, in delegating any of their

powers or duties to a Special Committee under sub-section

(1), the Corporation direct that the decision of the Special

Committee shall be final, then so much of the proceedings

of the Special - Committee as relate to such powers or
duties shall not be subject to confirmation by the Corpo-
ration, if such decision is supported by at least one-half

. of the whole number of members of the Committee. .

(7) The Standing Committee may, from time to time,
by a resolution carried by a vote of at least two-thirds of
their members present at the meeting, delegate to any
Special Committee appointed under sub-section (1) any of
their powers and duties in respect of any matter with

- which such Special Committee is competent to deal, or

refer to any such committee any such matter for disposal
or report, and every such Special Committee shall conform
to any instructions that may from time to time be given
to them by the Standing Committee in this behalf ;
Provided that every such resolution shall be report-
ed by the Standing Committee to the Corporation as soon

- as possible, and the Corporation may at any time cancel

suc'h resolution.

(8) Any member of a Special Committee who absents
himself during two successive months from the meetings
of such Committee, except by reason of temporary ill-
ness or other cause to be approvediby such Committee, or
absents himself from or is unable to attend the meetings .
of such Committee during four successive months from
any cause whatever, whether approved by such Commit-
tee or not, shall cease to be a member of such Committee
and his seat-shall thereupon be vacant. .

(9) The Corporation may make bye-laws for regulat-'
ing the constitution of Special Committees and the con-
duct of business at meetings of such committees, and for
the keeping of minutes and the submission of reports.

99. (1) The Corporation may, from time to time,
appoint from amongst the councillors such Ad-hoc Com-
mittees consisting of such number of councillors as it
shall think fit, and may refer to such Committees for in-
quiry and report or for opinion, such special subjects re-
lating to the purposes of this Act as it shall think fit, and
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direct that the report of any such committee shall _be
‘submitted through the Standing Committee or a Special
Committee constituted under section 98.-

(2) An Ad-hoc Committee appointed under sub-
section (1) may, with the previous sanction of the Cor-
poration co-opt not more than two persons who are noct
councillors but who in the opinion of the committee
possess special qualifications for serving thereon.

160. (1) The Corporation, may from time to time,

~ join with a local authority or with a cornbmatlon of local
authorities.—

(a) in appointing a joint committee out of their

espective bodies for any purpose in which they are

Jomtly interested, and in appomtmg a Chairman of such
Committee; :

(b) in delegating to any such committee power to
frame terms binding on each such body as to the Cons-
titution and future maintenance of joint work and any
power which might be exercised by any such bodies;
and

-(c) in framing and modlfymg bye-laws for regulat-
ing the proceedings of any such committee in respect
of the purpose for which the Committee is appointed.
. (2) Where the Corporation has requested the con-
- currence of any other local authority under the provision
of sub-section (1) in respect of any matter and such other
local authority has refused to concur, the Government
may after hearing the objections, if any, of such local
authority pass such orders as it deems fit requiring the
concurrence of such other local authority, not being a
cantonment authority, in the matter aforesaid and such
other local authority shall comply with such orders.

(3) If any difference of opinion arises between the
Corporation .and any other local authority which has
joined the Corporation under this section, the matter shall
be referred to Government whose decision, thereupon
shall be final and binding:

Provided that, if the local authority concerned is a
cantonment authority, any such decision shall not be
binding unless it is confirmed by the Central Government.

(4) The Corporation, may from time to time, with
the sanction of Government enter into an agreement with

a local authority or with a combination of local -authori-

ties for the levy of octroi or toll or any other.tax by the

Joint trans-

actions with
other local
authorities.
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Corporation on behalf of the bodies o agreeing and ‘in’
that event the provisions.of this Act shall apply in res-
pectof such levy as if the area of the 01ty were exXtended
so as to include the area subject to the control of such
local authorlty or such combination of local auth0r1t1es

Provisions regardlng validity of proceedings.

Vacahcies ~ 101. No act or proceedmgs of the Corporation or of
g‘ofogt’gra' any committee or sub-committee appointed under this

not to ,invali- Act shall be questioned on account of any vacancy in 1ts
date its: pro- body.

- ceadings. ;
Proceedings + 102. No disqualification of, or defect in the election
~%§0§02¥§!‘3' or appointment of any person acting as a councillor, as

not vitiated .the Mayor or the Deputy Mayor or the Presiding autho-
by disquall- it of the Corporation or as the Chairman. or a mem-

. g;%a,ng? ber of any committee or sub-committee appointed under
t’ﬁgrr‘ggi}"s this Act shall be deemed to vitiate any act or proceeding
: of the Corporation or of any such committee or sub-com-
mittee, as the case may be, in which such person has
taken part, provided-the majority of the persons who

were parties to such act or proceedings were entitled.’
Proceedings 103. Until the contrary is phoved, every meeting
of meeting of the Corporation or of a committee or sub- -committee
g%dbevzﬁ?gd in respect of the proceedings whereof a minute has been

until. " made and signed in aecordance with this- Act, shall be

g?gf,f%r" is deemed to have been duly convened and held, and all-
-the members of the meeting shall be deemed to have been"
duly qualified; and where the-proceedings are proceed-’
ings of a committee or a sub-committee, ‘such-committee-
or sub-committee shall be deemed to have been duly cons-
tituted -and to have had power-to deal with the matters-
veferred to in the mlnute

The Municipal Commissioner.

Appoint- 164. (1) Subject to the provisions of sub-section
ment of (3), the Commisioner-shall from tlme to time be appmht-
Comlmssmner ed by the Covernment.

(2) The Commigsioner-shall be a whole time ofﬁcer
of the Corporation and shall not undertake any work un-
connected with his office unless the Government in con-
sultation with the Corboratlon sanctions the undertaking -
thereof by him. )
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(3) The Commlssmner appomted ‘under sub-section
(1) shall be liable to be. removed from his office as such,
by the Government, if—

(a) at a meetmg of the Corporation not less than
two-thirds of the total number of Councillors vote for
such removal in cases where the Commlssmner per-
,smtently-—- :

(1) makes- default in nerformmg the dutles im-
posed or exceeds the powers conferred on him by
or under this Act, or :

© (i) neglects or refuses to 1mplement the deci-
~ sions of the Corporation, or Standing Committee or
-~ any other Commlttee of the Corporation, or

(iii) acts in a manner prejudicial to the interests
of the Corporation ;

(b) it appears to the Government = that he is in-
- capable of performing the duties of his officg, or has‘
“been guilty of misconduct and neglect. .
© 105. The Government shall on receipt of a requisi- Apggil;%—
tion from the Corporatjon in this behalf. if it shall appeay deeputy a
expedient s6 to do appoint a person to be a deputy Com- Municipal
missioner-  Every person so appointed shall be subject sommis:
to the same liabilities, restrictions and conditions to which

the Commissioner is subject.

106. (1) A deputy Comm1ss1'oner so appointed shall g‘ unctions
be subordinate to the Commissioner and shall exercise deputy
such of the powers and perform such of the duties as the CIOHLI;HS-
Commissioner shall from time to time depute to him pro-
vided that the Commissioner informs the Cornoration of
the powers and duties which he, from time to time, de-
putes to the Deputy Commissioner.

(2) All acts and things performed and done by a
Deputy Commissioner during his tenure of the said office
and in virtue thereof, chall for all purposes be deemed to
have been performed and done by the Commissioner.

Remuneration of Commissioner and Deputy Commissioner.

107. The Commissioner and the Deputy Commis- o alary of
sioner shall receive from the Local Government Service the Com-
Fund constituted under sub-section (1) of section 131 missioner

1 and deputy
such monthly salary and allowances as Government may, Commis-

from time to time, determine : sioner,
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Provided that the salary of the Commissioner and

‘the Deputy Commissioner shall not be-altered to their -

disadvantage during the period for VVthh thelr appomt-
ment have been made or renewed. : ;
' Provisions for absence of Commissioner or
- Deputy  Commissioner on leave..

108. TLeave on absence may be granted, from time
to the Commissioner or the-Deputy.GCommissioner by the -
Government in consultation with the Standing - Com-
mittee. :

109. The allowance to be paid to the Commissioner
or to a. Deputy Commissioner for absence on leave shall
be of such amount not exceeding respectively the amount
of the salary of the Commissioner or a Deputy Commis-
sioner as shall be'determined by the Government :

Provided that if the Commissioner or a Deputy Com-
missioner js a salaried servant of the Government,  the
amount of such allowance shall be regulated by the rules’
in - force, relating to ‘the leave allowance of the oiﬁcers
of his class. . . )

110. During the absence oh leave or other t’erhporary

Commissioner or Deputy

Commissioner the Government may appoint a person to -
act as a Commissioner or Deputy Commissioner, as the .
case may be, and every person appointed so to act shall
exercise the powers and perform the duties conferred and
imposed by this Act.or any other law in force on the -
Commissioner or Deputy Commissioner and be subject

“"to all the liabilities, restrictions and conditions to which

the Commissioner or Deputy Commissioner is liable and-
shall receive a monthly salary not exceeding the salary -
payable to the Commissioner or Deputy Commlssmner as -
the Government shall determine. .
Dlsquahﬁcatlon of the Commissioner and the
Deputy Commissioner.

111. (1) No person shall be qualified to be appoint:
ed to be the Commissioner or a Deputy Commissioner
who has directly or indirectly by himself or his partner
or as a- member of Joint Hindu family - any .- share or
interest in any contract or employment with, by or on
behalf of the Corporation other than as Commissioner

or Deputy Commissioner, as the case may be



1956: HYD: Act 11) Municipal 261

Corporations

(2) Any Commissioner or Deputy Commlssmner Wino
shall - acquire directly or indirectly by himself or his .
partner or as a member of joint Hindu family any share
or interest in any such contlact or employment as afore-
said shall cease to be Commissioner or a Deputy = Com-
vmlss1oner as the case may be, and his office shall become
'Vacant /

Explanation -Nothmg in thls sect1on shall apply to
any such share or interest in any contract or employment
with, by or on behalf of the Corporation as in clause (h)
of section 22 it is permissible for a Councillor to have'
without his being thereby dlsquahﬁed for being a Coun-
cillor.

. CHAPTER III.

Duties and Poweis of the Municipal Authorities ;
Obligatory and discretionary. dutles of theﬂ‘
Corporatlon

112 r1’he Cornorauon shall make adequate prov1- ‘Matters to

sion for the following matters, namely :— : : }’oer %’;V,:ﬁgd

(1). erection of substantial boundary marks of such Corpora-
description and in such positions as.shall be approved by
the Government defining the limits or any alteration in
the limits of the City ; '

(2) the Waterlng,' scavengmg and cleansmg of all'
public streets and places in the City and the removal of :
all sweepmgs therefrom ; ‘

" (3) the collection, removal, treatment and disposal
of sewage, offensive matter and rubbish and the pre-
paration of compost manure from such sewage, offensive
matter and rubbish;

(4) the. constructlon mamtenance and cleansmg of
drains and drainage works, and of pubhc latrines, Water-
closets, urinals and 51m1lar conveniences ; s

(56) 'the lighting of public buildings vested in the Cor-
poration, public streets and municipal markets ; o

(6) the maintenance of.a municipal office and of all:
public- monuments-and open spaces and other propertv ‘
~vesting in.the Corporation ;- -

" {7) the naming or numbering of streets and. of publlc-
places 'in the Corporation and..the  numbering o1
premises ; ‘
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(8) the regulation of offensive and dangerous trades
or practices;

(9) the maintenance, change and regulation of
places for the disposal of the dead and the provision of
new places for the said purpose and dlsposmg of ’unclalm-
ed dead bodies ;

(10) the construction or acquisition and maintenan-
ance of public markets and slaughter houses and the re-
gulation of all markets and slaughter houses;

(11) the construction or acquisition and mainten-
ance .of cattle-pounds; ,

(12) public vaccination in accordance with the pro-
visions of the Hyderabad Vaccination Act, 1951 ;

(13) the reclamation of unhealthy localities, the re-
moval of noxious vegetation and generally the abate-
ment of all Nuisances;

(14) the registration of births and deaths;

(15) the construction, maintenance, alteration and
improvement of streets, bridges, subways,' culverts,
cause ways or the like ;

(16) the removal of obstructions and projections in
or upon streets, bridges and other public places;

(17) the management and maintenance of all muni-
cipal water works and the construction or acquisition of
new works necessary for a sufficient sum)ly of water for -
public and private purposes ; '

(18) preventing the spread of mfectous diseases ;

(19) the securing or removal of dangerous buildings -
and places ;

(20) the 1mprovement of the City; . .

(21) the provision of public parks, gardens, play-
grounds and recreation grounds ;

(22) the fulfilment of any oblgiation imposed by or
under this Act or any other law for the time bemg in
force ; . :
(23) subject ‘to adequate provision being made for
the matters hereinbefore spec1ﬁed the provision of relief

to destitute persons in the City in times of famine and
scarcity and the establishment and maintenance of relief

- works in such times. B o .
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113. ‘The Corporatlon shall make payments at such
rates and subject to such conditions as the Government
may from time to time by general or special order deter-
mine, for the maintenance and treatment in any insti-
tuti'on which the Government declares by notification. in
the Official Gazette to be suitable for such purpose either
within or without the City and other neécessary expenseg
of persons undergoing anti-rabic treatment as indigent

Corpora-
tion to
provide for
anti-rabic
treatment. .

persons according to the rules applicable to such insti-

tutions ;

Provided that the Corporation shall not be liable |

_under this section for the maintenance, treatment and.
other expenses of any person undergoing. anti-rabic treat-
ment as an indigent person in any such institution as

‘aforesaid, unless such person 1mmed1ate1y previous to

his admission therto has been resident in the City for at
least one year and has proceeded to such institution from
the City.

114. (1) The Corporaticn shall make payments at
such rates per head as the Government, from time to
time by general or special order determine, for the main-
tenance and treatment either in the city or at any asylum
hospital or house, whether within or without the city,
which the Government declares by notification.to be
suitable for such purpose of pauper lunatics not being
persons -for whose confinement an order under Chapter
XXXIV of the Code of Criminal Procedure, 1898, is in
force, resident within, or under any enactment for the
ume being in torce removed from, the city :

‘Provided that the Corporatlon shall not be 11ab1e
. under this section for the maintenance-and treatment of

Corpora-
tion to
provide for
maintenance

, of lunatic

asylums.

any lunatic in any such ' asylum, -hospital or house as -

aforesaid, unless such lunatic, previous to his admission
thereto, has been resident in the city for at least one year:

- Provided further-that where. an application is made
to the High Court under the provisions of section 88 of the
Indian Lunacy Act, 1912, 81 of the Hyderabad Lunacy
Regulation of 1355. Fasli, no order for the payment of
the cost of maintenance of the lunatic by-the Corpora-
tion shall be made without an opportunity being given

to the Corporation to show that the lunatic is not pauper .-

and has an estate applicable to-his maintenance or that

there is a person legally bound and having the means,
to mamtaln him ;
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Provided also that the rates determined by the Gov-
ernment under this section shall not exceed half the total
cost of maintenance and treatment incurred per head on-

- account of the lunatics for whose maintenance and treat—-

ment the Corporation shall’ be liable under this section.

(2) The Officer-in- Charge of an asylum, hospital or
house to which lunatics for whose maintenance and treat-
ment the Corporation is liable under this section are ad-
mitted shall maintain a clear account of jthe cost of main-
tenance and treatment incurred on account of such per-
sons detained in the asylum, hospital or house and sh'ill
furnish a copy. thereof to. the Corporatlon

115, The Corporatmn may provide from time to
time, either wholly or partly, for all or any of the follow- -
ing matters, namely :— , L L o

(1) the orgamsatmn, maintenénce or managementr
of institutions within or without the city for the care of
persons who are infirm, sick or incurable, or for the care
and training of blind, deaf, mute or otherwise dlsabled
persons or of handlcapped children ; -~ '

(2) the orgamsatlon mamtenance or managernent of .
maternity and infant welfare homes or ‘centres ;

-(3) -the provision of milk to expectant or nursmg
mothers -or- infants or school children ;

- (4) the organisation, maintenance or management of
chemical or bacteriological laboratories for the examina-
tion or analysis of water, food or drugs, for the detection
of disease or for researches connected with public health;

1(5) :swimming pools;- -public wash-houses, bathing :
places -and other institutions des1gned for, the 1mprove- =
ment of public health; -

-(6) dairies or farms within or without the c1ty for
the supply, distribution and processing of milk -or milk
products for the benefit of the residents of the city ;.

(7). the - construction and maintenance . in ' public
streets or places of drinking fountains for human bemgs
and water troughs for animals;

(8) the planting and mamtenance of trees on road
sides.and elsewhere ; :

(9) the providing of entertalnments in publlc places
or places of public resort;

(10) the holding of exhibitions, athletlcs or games ;
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(11) the regulation of lodging houses, camping
grounds and rest-houses in the city ; ‘

(12) the maintenance of an ambulance service;

(13) the construction, estabilshment and mainten-
ance of theatres, places of entertainment, rest-houses and
other public buildings; =~ S

(14) the organisation or maintenance. in times of
scarcity of shops or stalls for the sale of necessaries of
life ; . -

(15) the building or purchase  and maintenance of
dwellings for municipal officers and servants;

(16) the grant of loans to municipal servants draw-
ing a monthly salary of not more than one hundred rupees
for purposes of constructing houses on such terms and
subject to such conditions as may be prescribed ; -

(17) the organisation, maintenance. or management
of transport facilities for the conveyance of the public or
goods ; ' o o

(18) the furtherance of educational objects, and the
making of grants to educational institutions;

(19) the establishment and maintenance or the aid-
ing of libraries, museums and art galleries, botanical or
zoological collections and the purchase or construction
of buildings therefor ; R ‘ : : t

(20) the destruction of vermins, birds or animals
causing a danger or nuisance, and the: confinement or
destruction of stray dogs; ‘

(21) contributions = towards any public fund raised
for the relief of human suffering within or without the
city ; o ,
(22) the granting of rewards for information which
may tend to secure the correct registration of vital sta-
tistics ; : ‘

(23) the acquisition and maintenance of grazing
grounds and the establishment and maintenance of a
stud farm; v ' o

(24) establishing and maintaining a farm of factory
for the disposal of sewage ; ‘ ‘ ’ o

(25) supplying, constructing and maintaining in
accordance with the general system approved by the
Corporation, receptacles, fittings, pipes and other applian-
ces whatsoever on or for the use of premises for receiv-
ing and conducting the sewage thereof into drains under
the control of the Corporation ;
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(26) - granting rewards for information regarding the
infringement of any provisions of this Act, or of the rules,
bye-laws, regulations or standing = orders made there-
under :

(27) laying out Whether in areas previouly built.
upon or not, new streets and acquiring land for that pur-
pose or required for the construction of buildings or cur-
tilages thereof to abut on such street or streets;

' (28) the building or purchase and maintenance of
suitable dwellings for the poor and working classes;

(29) the provision of shelter to destitute or homeless
persons and any form of poor relief;

.(30) the building or purchase and maintenance of
samtary stables, or. byres for horses, ponies, cattle used
in hackney carriages or carts or for milch-kine ;

{31) the surveying of buildings or lands;

(32) taking measures to meet any calamlty aﬁectmg
the public in the city; :

(33) the makmg of a contrlbutlon towards any pub-
11c ceremony -or entertainment in the city’;

(34) the constructlon purchase, organisation,. maln-.
tenance, extens1on and management of tramways, tract-
less trams or mechanically propelled. transport facilities
for the. conveyance of the pubhc ' ’

(35) the purchase, mamtenance, management and
conduct of -any undertaking for the supply of electric

energy or-gas to the pubhc or the: subs1dlsmg of any such
undertaking ;.

(36) the acquisition of immovable or movable pro-
perty for any of the purposes before mentioned includ-
ing payment of:the cost of investigation, surveys or exa-
minations in relation thereto or the construction or adap-
- tation of buildings necessary. for such purposes ;

(87) ‘préparation and presentatlon of address to Wper—' '
sons of distinction ;

(38) maintaining, aiding and su1tab1y accommodat— ,

ing schools for primary education, subject .always to: the
.grant of bu11d1ng grants by the Government and

(39) the taking of any measure not herembefore
specifically named, likely to promote pubhc safety, health '
convenience or 1nstructlon. -
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116. Government may, in consultation with the Social and
Corporation and on such terms and conditions as may €conomic
be specified in the said order, require the Corporation meastires.
at any time by a notified order to undertake such mea-
sures for the improvement of Social and Economic status
of the inhabitants of the City as shall be specified in the
said order. ‘ ‘ .

Respective functions of several Municipal Authorities.

117. (1) The respective functions of the several Functions
‘Municipal authorities shall be such as are specifically gévgr‘:l
provided under this Act or the rules or bye-laws made Municipal
~ thereunder. : . , - Authorities.

"~ (2) Except as otherwise expressly provided in this
Act, . the municipal Government of the City vests in the
Corporation. ' '

(3) Subject to"the approval or sanction of. the Cor-
poration or the Standing Committee and subject also-to
all other restrictions, and conditions and limitations im-
posed by this Act or by any other law for the time being
in force and whenever it is in this Act expressly so direct-
ed, the entire executive power for the purpose of carry-
ing out the provisions of this Act and of any other law
for the time being in force which imposes any duty, or
confers any power. on the Corporation vests in the Com-
missioner who shall also :— 3

(a) perform all the duties and exercise all the
powers specifically imposed or conferred upon him by
this Act or by any other law for the time being in force;

(b) specify the duties of, and exercise supervision
and control over the acts and the proceedings of all
municipal officers and servants other than the munici-
pal Secretary and municipal Examiner of Accounts and
the municipal officer and servant subordinate to them;

~ (c¢) in any emergency take such immediate action
for the service or safety of the public or the protection
of the property of the Corporation as the emergency
shall appear to him to justify or to require, notwith-
standing that such action cannot be taken under this
Act without the sanction, approval or authority of some
other municipal authority or of the Government:

. Provided that_the Commissioner shall report forih-
with tq the Standing Committee and to the Corporation
the action he has taken, and his reasons for taking the
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same and the amount of cost, if ahy; incurred or likely

. to be incurred in consequence of such action which is not

covered by a current budget grant under the prov181ons
of thls Act. : Do o

118. . (1) Any powers dutles and functions eonfel-
red or 1mposed upon or vested in the Corporation by any
other law for the time being in force shall, subject to the
provisions of such - law and to such restrlctlons limita-
tions and conditions as the Corporation may impose, be

(2) The Commissioner may, with the approval “of

- the Standing Committee by order in writing, empower

any municipal officer to exercise, perform or discharge
any such power, duty or function under the control of the
Commissioner” and ‘subject to his revision and to such
COIldlthl’lS and limitations, 1f any, as he may thmk fit to
impose. ‘ A .

. 119. (1) SubJect to ‘the prov1s10ns of sub- sectlon‘
(2) any of the powers, duties or functions conferred or
1mposed upon or vested in the Commissioner by or under
any of the provisions of this Act may be-exercised, ' per-
formed or discharged, under the control of'the Commus-.
sioner, and subject to his revision and to such conditions,
if any, as may be imposed, or as he shall think' fit to im-
pose in a manner not inconsistent with the provisions of
this Act or rules made thereunder, by any municipal offi-
der 'whom the Commissioner generally or specially em-
powers. by orders in writing in this behalf; and to the
extent -to which any rnunlc1pa1 officer is so empowered
the word “Commissioner” occurring. in any provision in
th1s Act, shall be deemed to include such officer.

(2) "The " Commissioner shall not, except- Wlth the '
prior approval of the Standing Committee, make an order
under sub-section (1) affecting his powers, . duties or
functions under any of the sections, . sub-sections and
clauses, spec1ﬁed in Scheduled B. ‘

.~ 120. The Corporat1on may at any tlme call for any
extract from any proceedmgs of the Standmg Committee -
or of any Committee or sub- commlttee constituted under

© this Act, and for any return, statement, account or repo1t

¢oncerning or connected with any matter w1th whlch the
Standing Committee or any such committee or sub com-
mittee is empowered by or under this law to deal ~and
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every such requisition shall be complied with by the
Standing Committee or other Committee or sub-Commit-
tee, as the case may be, without unreasonable delay.

121. (1) The Corporation may at any time require
the Commissioner— _,

‘ ‘(a) to produce any record correspondence, plan
or other document which is in his possession or under
his control as Commissioner, or which is recorded or filed
in his office or in the office of any municipal officer or
servant subordinate to him; ,

Corporation
may '
require
Commis-
sioner to
produce
documents
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returns,

, 'reports, ete.

(b) to furnish any return, plan estlmate, state-

ment, account or statistics concerning or connected
with any matter appertaining to the administration of
this Act or the municipal Government of the City;

() to furnish a report by himself or to obtain from

any officer subordinate to him and furnish with his own
remarks thereon, a report, upon any subject concern-

ing or connected with the administration of this Act

or the municipal Government of the City.

" (2) Except as is hereinafter provided, every such
requisition shall be complied with by the Commissioner
without unreasonable delay; and it shall be incumbent
on every municipal officer and servant to obey any or-
der made by the Commlssmner in pursuance of any such
requ1s1t10n

~ Provided that Whereon the. recelpt of the requ1s1t10n
as aforesaid the Commissioner is of the opinion that im-
mediate compliance therewith would be prejudicial to
the interests of the Corporation or of the public he shall
place the matter before the Mayor and obtain his deci-
Sion thereon and shall act in accordance with such deci-
s1on which shall be final.

. 122. (1) Subject to any bye-law made in this be-
half under section 586, a councillor may question the
Commissioner who shall answer any question concerning
or connected with the administration of this Act or the
municipal government of the city :

Provided that— o
~. (a) not less than seven clear days’ notice in writing

specifying the questions has been given to the Muni-
. cipal Secretary ;

(b) no question shall be asked— .

Right to
ask
questions’
and make
proposals.
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"(i) which. callsfor an expression of. opinion or
for the solution of an abstract legal questlon or of a
- hypothetlcal proposition ; or’ : SRR
.~ (ii) which concerns or is connected with, either
directly or indirectly, any pending suit or proceed-
. ings, in any court of law or before. any trlbunal in
“any part of the city ; or
(iii) which relates to the character or conduct
. of any Municipal officer or servant except in h1s offi-
cial or public capacity ; or

v ) (iv) which is or by 1mp11cat10n may. be, defama-
tory of or which makes or implies, a charge of a per-
. sonal character against any person or sectlon of any
‘commumty or ‘ :
- (v) which contravenes any bye -law made in
th1s behalf under section 586.

(2) The Mayor shall disallow any. questlon Wthh is, in

'hls opinion, .in contraventlon of the prov1810ns of sub-

section (1).

-(3) If any doubt arises “whether any question is or
1° not W1th1n the restrictions imposed by sub-section (1),
the Mayor shall decide the pomt and his decision shall
be ﬁnal

(4) The Comm1ss1oner shall not be bound to answer
a questlon if in his opinion, it cannot be answered with-
out detriment to the interests of the Corporation or if
it asks for information which has been communlcated to
him in confidence. .
(5) Any Councﬂlor may call the attention of the Com-
fnlssmner to any neglect in the execution of the munici-
pal WOI‘k to any waste or damage to the municipal pro-

.perty or to the wants of any locality and may suggest in

respect thereof any proposal or 1mprovement which he
cons1ders desn"able\ A

' 123 The exercise by any mpunicipal authomty of

-any power: conferred or the performance of any duty im-

posed by or under this. Act which will involve expendi-
ture shall, except in any case specified in sub-section (2)
of sectlon 172, be subject to the conditions that:— -

- (a) such expenditure so far as it is to be 1ncurred
v m the financial year in which such power is exercised
or duty performed is prov1ded for under a,current bud-

get grant; and
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(b) if the exercise of such power or the perform-

- “ance of such duty involves or is likely to involve ex-

 penditure for any period or at any time after the close

of the said financial year, the sanction of the Corpora-

tion is taken before liability for such expenditure is
incurred.

'

Contracts

124, With respect to the making of contracts under Power of
or for any purpose of this Act, the following provisions the Com-
shall have effect, namely :(— {E‘SZ?;?:;@

(a) every such contract shall be made on behalf ggnggﬁgslf of
of the Corporation by the Commissioner ; » the Corpora-

(b) no such contract, for any purpose which in tion.

accordance with any provision of this Aet, the Com-
missioner may not carry out without the approval or
sanction of some other municipal authority, shall be .
made by him until or unless such approval or sanctlon

has first of all been duly given;

~ (c) no contract, other than a contract relatmg to
~the acquisition of immovable property or any interest
therein, or any right thereto, involving an expenditurs
exceeding rupees five thousand shall be made by the
Commissioner unless the same is prev1ous1y approved
by the Standing Committee ; '

(d) e@very contract other than a contract for the
dcquisition of immovable property, or any interest
therein or any right thereto made by the Commissioner
involving an expenditure exceeding rupees five hund-
red and not exceeding rupees five thousand shall be
reported by him within fifteen,days, after the same has
been made, to the Standing Committee ;

(e) the foregoing provisions of this section shall,
as far as many be, apply to every contract which the
Commissioner shall have occasion to make in the exe-
cution of this Act; and the same provisions of this sec-
tion,which apply to an original contract shall be deem-
ed to apply also to any variation or dlscharge of such
contract.

N

125. (1) Every contract entered into by the Com-

. Missioner on behalf of the Corporation shall be entered Modetf’f
into in such manner and form as would bind the Com- ?:é{g%?aéltlsg
‘missioner if such contract were on his own behalf, and

may in the like manner and form be varied or dlscharged

Prov1ded that—
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(a) where any such contract, if entered 1nto by
- the Commissioner, would require to be under seal; the .
- same shall be sealed with the common seal of the Cor-
poratlon and. : :

- (b) every contract for the execution of any Work~
or the supply of any materials or goods which will in-
~volve an expenditure exceeding rupees five hundred
shall be in writing and shall be sealed with the com-
‘mon seal of the Corporation in the manner specified
in sub-section (2) and shall specify the work to be done
or the materials or goods to be supplied, as the case
may be, the price to be paid for such work, materials
or goods and, in the case of a contract.for work, the -

. time or times within which the same or spec1ﬁed por-
- tions thereof shall be completed.

(2) The common seal of the Corporation which shall
remain in the custody of the Municipal Secretary, shall
be affixed in the presence of two members of the Stand-
ing Committee to every contract or other instrument re-
quired to be under seal and such contract or instrument
shall be signed by the said two members of the Standing
Committee in token of the same being sealed in their pre-
sence. The signatures of the said members shall be dis-
tinct from the signatures of any witnesses to the execu-
tion of any such contract or instrument : :

Provided that any such contract not executed as pro-

vided above shall not be binding on the Corporation.

‘ 126. (1) Excepnt as is hereinafter otherwise provid-
ed, the Commissioner shall, at least seven days before
entering into any contract for the execution of any work
or the supply of any materials or goods which will involve

an expenditure exceeding rupees three thousand, give

notice by advertisement in the local newspapers, inviting
tenders for such contract.

(2) The Commissioner shall not be bound to accept
-any tender which may be made in pursuance of such no-
tice, but may accept, subject to the provision of clause
(c) of section 124, any of the tenders so made which ap-
pears to him, upon a view of all the mrcumstances to be
the most advantageous

Provided that the Standmg Committee may for rea-
-sons which-shall be recorded in their proceedings, autho-
rise the Commissioner, to enter into a contract without
inviting tenders as herein provided or without accepting
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any tender. which he may ‘receive_after- havmg invited
them. .

127." The Commissioner shall requlre sufﬁment se- Security
curity for the due performance of every contract into gﬁzﬁ tf%rbe
which he enters under the last preceding section, and performance
may, in his discretion, require security for the due per: of contract,
- formance of any other contract into which he enters un-
der this Act. : ‘

128. Notwithstanding anythmg contamed in this Power of
Act, the Corporation may determine either generally for ?°£P‘t’ga'.
any class of cases or specially for any particular case determine
whether the Commissioner shall execute works by con- ‘\];Vv}éff(};ershall
tract or otherwise. be executed
by contract.
129. Where a DI‘O]eCt is framed for the execution works

of any work the estimated cost of which exceeds rupees costing
fifty thousand— more than

(a) the Comm1ss1oner shall cause a detailed report Rs, 50 000.
to be prepared including such estirhates and drawings
as may be requisite and the Standing Committee shall
lay the same before the Corporation ; .

_ (b) the Corporation shall consider the report and
may reject -the project or approve it elther in its en-
tirely or subject to modifications ; N ,

* (c) where the Corporaticn approves the. prOJect

‘the report, subject to any modifications as aforesald
shall be submitted ‘to the Government ;.

(d) The Government may, after necessary techm-
cal scrutiny, sanctlon the project, e1ther in its entlrety

©or subject to modification.

: (e) where the Goverm_nent sanctions the project
subject to modification, it shall be returned to the Cor-
.poration for ‘reconsideration ;

(f) If after recons1derat10n the Corporatlon Te-
submits the project, the Government may sanction it
subject to such modifications as it may deem fit to make

- and such sanction of the Government shall be final.
L CHAPTER IV ' .
- LOCAL GOVERNMENT SERVICE & MUNICIPAL

: - OFFICERS AND  SERVANTS.
Local Government Service '

130. - (1) There shall be constituted for the purpos- ...
es of this Act, and of any law for the time being in force Government
-regulating the powers and duties of other local authori- Service.
‘ties, a Local Government Service consisting of officers
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and servants of a Corporation who hold any of the posts
specified in Schedule C which may from time to time be
amended by the Government in consultation with the
Corporation.

(2) Government ;shall have the power to appoint,
dismiss and transfer and to take disiplinary action against
officers belonging to the said service and prescribe condi- |
tlons of their service.

(3) Unless it be otherwise prescribed under" sub-
section (2) the Hyderabad Civil Service Rules for the

-time being in force relating to the appointment and con-

ditions of service and all rules for the time being.in force
relating to the conduct and enquiry into the conduct of
government servants shall apply to ofﬁcers belonging to -

 the Local Government Service.

131. (1) There shall be constituted a Local Gov-
ernment Service Fund to meet expenditure in respect
of salaries, allowances, pensions, provident fund, gratui-
ty and other necessary expenditure payable to the officers
and servants of Local Government Service appointed un-
der the provisions of this Act or of any other law for the
time being inforce or rules made thereunder or by any
order of the Government.

(2) The Corporation shall contrlbute 12% % of its

‘revenue 'towards the {Local Government Serv1ce ‘Fund

constituted under sub-section (1) :

Provided that the Government: may from time to
time by a notification in the Official Gazette revise or al-
ter the percentage of the contribution towards the Local
Governrnent Service Fund. ' :

132. (1) The Government may, in additioni to the
officers and servants specified in Schedule C:.appoint for
the purposes of this Act and of any law for the time be-
ing in force regulating the duties and powers of other
local authorities, duly qualified person or- persons to be
Superintending Engineer, Chief Town Planner, Division-
al Engineers, Assistant Engineers, Assistant Town Plan-
ning Officers, Architects, Inspecting Officers or other Offi-
cers for the whole or fany part of the State and may sanc-
tion such establishment for the said ofﬁcers as may be
deemed necessary. : )

(2) The officers and establishment appointed under
sub-section (1) shall belong to the Local Government Ser-
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vice and their"expenses shall be defrayed from the Local
Government Service Fund constituted under-sction 131.

' (3) Th powers and duties of the officers mentioned

in sub-section (1) shall be such as may from tlme to tlme
be determined by the Government f

Clty Engineer, Medlcal Ofﬁcer of Health Mumcxpal
Examiner of Accounts & Municipal Secretary. -

133. ' The Government shall ‘appoint fit persons to-

be City Engineer, Medical Officer of Health, Municipal
Examiner of Accounts and Municipal Secretary, for.the
efficient functioning of the Corporation.

134. The City Engmeer and Medical Officer of
Health shall perform such duties as they are directed by
or under this Act or the rules or bye-laws made there-
under or as may from ‘time to time be required by the
Comm1ss1oner or the Standing Committee. ;

135. The Mumcmal Examlner of Accounts'shall—-

(a) perform such duties as he is directed, by or
under this Act or rules. made thereunder to perform
-and such other duties with regard to the audit of the
Accounts of the Municipal Fund as W111 be required

- by him by the Corporatlon or by the Standmg Com—
" mittee;

(b) specify, subject to such dlrectlons as the Stand-
ing Committee may, from time to time, give the duties
and powers of the Auditors, Assistant Auditors, Clerks
and servants immediately sub-ordinate to him; and

(c) subject to the orders of the Standing Commit-

tee exercise supervision and control over the acts and

. proceedings of the said Aud1tors Asslstant Audltors
‘ Clerks and servants. :

136. The Mumcmal Secretary shall be the Secreta-
ry of the Corporation and also of the Standmg Commit-
tee and shall—

(a) perform such dut1es as he is directed by or undel
this Act to, perform and such other duties in and with
regard to the Corporation and the Standing Commit-
tee, as shall be required. of him by those bodxes respec-
tlvely D

Appoint-
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(i) The Corporation and any: Committee ap-
pointed by the Corporation under section 98, :

(ii) The Standing Committee and any sub com- .
mittee thereof ; .

(¢) specify subJect to such dlrectlons as the Stand-
ing Committee may from time to time give, the duties
of the officers and servants 1mmed1ately subordinate to
him ; and :

“(d) subject to the orders of the Standlng Commlt-
tee exercise supervision and control over the acts and
proceedings of the said officers and servants.

Munlclpal Officers and Servants
137, (1) Subject to the provisions of sub- sectlon
(5) the Standing Committee may from time to time de-
termine the number, designation, grades, fees and allow-
ances of officers and servants to be.immediately subordi-

" nate to the Municipal Examiner of Accounts and the Mu-

nicipal Secretary.
(2). The Commissioner shall from tlme to tlme pre-

pare and bring before the Standing Committee statements
setting forth the number, designations, grades, fees and

. allowances of the officers and servants who should in his

opinion be maintained and the amount and nature of the
grades, fees and allowances which he proposes should be
paid to each. ’

{8) The Standing Committee shall subJect to the pro-
visions of sub-section (5) sanction such statements either
as it stands or subject to such modifications as it deems
expedient.

(4) In discharging the functlons vested in them by-
sub-sections (1), (2) and (3) the Standing Committee and
the Commissioner shall determine the grades, fees and
allowances in conformity with the. arrangements prevail-
ing and the schedule of rates in vogue in the establish-
ment of the Government. o ‘

(5) No new permanent office with- a minmium
monthly salary exclusive of allowances of rupees one
hundred or more shall be created without the sanction of
the Corporation and no new office with. a minimum
monthly salary exclusive of allowances of rupees one hund
red and ninety or more or with a maximum monthly sa-
lary exclusive of allowances of rupees three hundred and
forty or more shall be created without the sanctlon of

the Government.
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(8) . Nothlng in this section- shall be construed as af-

fecting the rights of the Corporation or the Commissioner
to make any temporary appointments which they or he
is empowered to make under section 138.

Explanation.—An increase in th salary of any per-
manent office shall be deemed for the purpose of sub-
section (5) to be the creation of a new office if by reason
of such increase, the minimum monthly salary, exclusive
of allowances, amounts to rupees one hundred or more
or rupees one hundred and ninety or more as the case
may be, or the maximum monthly salary exclusive of
allowances amounts to rupees three hundred and forty
or more.

138. (1) The power gf appointing Municipal Offi-
cers and Servants whether temporary or permanent
whose minimum monthly salary, exclusive of allowan-
ces, is rupees one hundred and seventy or more but does
not exceed rupees one hundred and eighty nine shall vest
in the Corporation. . '

(2) The power of appointing Municipal Officers and

servants whether temporary or permanent whose mini-

mum monthly salary-exclusive of allowances is rupees
one hundred or more but does not exceed rupees one
hundred and sixty-nine shall vest in the Standing Com-
mittee: '

Provided that the power of appointing Municipal
Officers and Servants immediately subordinate to the
Municipal Examiner of Accounts and the Municipal Sec-
retary, whether temporary or permanent whose minimum
monthly salary is less than rupees one hundred shail
also vest in the Standing Committee :

Provided further that temporary appomtments car-
rying a monthly salary of rupees one hundred or more
but not exceeding rupees one hundred. and sixty nine
exclusive of allowances may be made by the Commis-
sioner for a period of not more than three months’on con-
dition that every such appointment shall be forthwith re-
ported to the Standing Committee and no such appoint-
ment shall be renewed by the Commissioner on the expiry
of the said period without the previous sanction of the
Standmg Committee.

(3) Save as otherwise prov1ded in this Act the po-
wer of appointing the Municipal Officers and Servants

whether temporary or permanent vests in the Commls-
sioner:

Power of
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Provided that such powers in respect of permanent
appointments shall be subject to the statement for the
time being in force prepared and sanctioned under Sec-
tion 137: ' )

- Provided further that no temporary appointment
shall be made by the Comissioner for any period exceed-
ing three months and no such appointment carrying a
monthly salary of more than rupees one hundred exclu-
sive of allowances' shall be renewed by the Commission~
er on the expiry of the said period of six months without
the previous sanction of the Standing Committee. .-

139. The appointment of Municipal Officers and
servants shall be made in such manner and subject to
such conditions of service as may be prescribed.

- 140. Unless otherwise prescribed under section 139,
the Hyderabad Civil Service Rules for the time being in
force relating to the appointment and conditions of ser-
vice and all rules for the time being in force relating to
the conduct and inquiry into the conduct of Government
servants shall apply to the Municipal Officers and ser=
vants. o

- 141 (1Y An Appointing authority may, subject to
the provisions of this Act, impose any of the penalties
specified in sub-section (2) on a Municipal Officer or ser-
vant if such authority is satisfied that such officer or ser—
vant is guilty of a breach of rules made and orders issu~

.ed under this Act or of discipline or of carelessness, or

neglect of duty or of other misconduct :
Provided that : -

“(a) Any Municipal Officer whose monthly mini~
mum salary exclusive of allowances is rupees hundred:
or more but does not exceed rupees one hundred and
sixty nine ghall be dismissed by the Commissioner with:
the previous approval of the Standing Committee.

(b) Any officer appointed by the Corporation may
be suspended by the Standing Committee pending am
order of the Corporation, such suspension: and the rea-
son therefor being forthwith reported to the Corpora-
tion. ' ,

(c) The Commissioner may impose any of the pe-
nalties specified in clauses (a), (b), (d) and (e) of sub-
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s section (2) on any Municipal Officer or servant appomt--
‘ed by the Corporation or by the Standing Committee

—except the officers and servants immediately subordi-

- nate to the Municipal Examiner of Accounts and the
Mumcmal Secretary.

-:(d) The Municipal Examiner of Accounts and the
 Municipal Secretary may impose any of the penalties
- specified in clauses (a), (d) and (e)-of sub-section (2)

on any officer and servant immediately subordinate to
* them and drawing a minimum monthly salary not ex-
- ceeding rupees hundred- exclusive of allowances sub-
.. ject to a right of appeal to the Standing Commiitee.

(2) Penalties which may be 1mposed under th1s sec-
tion are the following viz.

«(a) Censure, (b) w1thhold1ng of 1ncrements or pro-
motion including stoppage at an efficiency bar, (c) re-
.-duction to a lower rank in the seniority list or to a low-
er post, (d) fine, (e) recovery from salary of the whole
or part of any pecuniary loss caused to the Corpora-
tion, (f) suspension, (g) removal of Municipal Officer
or servant which does not disqualify from future em-
ployment, (h) dismissal of Municipal Officer and ser-
vant which ordmarlly dlsquahﬁes from future employ-
ment. :

(3) No penalty spemﬁed in sub-section (2) shall be
imposed on any Municipal Officer or servant by any au-.
- thority unless proceedings are taken in accordance’ with
the provisions of the ‘Hyderabad Civil Service (Classifi- -
cation, Control & Appeal) Rules, :

(4) Subject to the provisions of clause (d) to sub-
section (1) any Municipal Officer or servant, on whom
any penalty specified in sub-section (2) is imposed by any
authority other than the Corporation, may within three
months of the communication to him of the order of im-
rosition of the penalty, appeal to the authority immedi-
ately superior to the authority imposing the penalty and
the appellate authority may, after obtaining the remarks
of the authority which imposes the penalty, either con-
firm the orders passed or substitute for it such order as
it considers just including an order for the imposition of
some lesser penalty, and effect shall forthwith be given
‘to any order passed by the appellate authority which shall
be conclusive :
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- “Provided-that for the purposes of this ‘sub<-section
the Standing Committee shall be deemed-to be the au-
thority immediately superior! to the Commissioner and
the Corporation shall he -deemed to be the: authomty un-
mediately superior to the Standing Committee.” -

142, - (1) Leave of -absence may . be granted subject
to the Hyderabad Civil Service :Rules by:the Commis-
sionner to any Municipal Officer or servant whom he has
the power to appoint and for a period not exceeding one
month to any Municipal Officer or servant other than offi-

" cers and servants immediately subordinaté to the Muni-
" cipal Examiner of Accounts and the Municipal Secretary.

(2) Leave of absence may be granted by the Muni-
cipal Examiner of: Accounts and the Munlmpal Secretary
to a Municipal Officer or servang lmmedlatelv supordi-
nate to them receiving the minimum. monthly ‘salary ex-
clusive of allowances not exceeding rupees hundred.:.

(3) Leave of absence may be granted by the Stand-
ing Committee to any Municipal Officer or ‘servant not -
covered by sub- sec‘uons (1) or (2)

143. The appointment of - a- person o act ‘dn ‘the
place .of a Municipal Officer or servant absent on leave
may “be: made when necéssary subjeet to the ‘aforesaid

rules by the authority granting the leave

(I) Any person Who is dlrectly or 1nd1rect1y
by hlmself or hig partner or if he’ beIongs toa,J oint Hmr
du Family by any member of the famlly, }ras any.. share‘
or interest in any contract or emponment. with, by or,
on behalf of the Corporation other ‘than as a Mun1c1paI
Officer or: servant shall be d1squahﬁed férbeing a ' Muni-

cmal Officer OF servant.

(2) Any Mumc1pal Officer or servant WhO shall ac- |
quire by himself or his partner any share or lnterest iy
any contract or employment as aforesaid shall. cease -to.
be a Munlclpal Officer or servant and his office shall. Des,
come vacant.

, Explanahon ——Nothlng in thls Sectlon shall appIy to
any ‘such share or interest in any cotitract or eranoyment
with, by or on behalf.of the Corporatlon as in 'clause (Jh)j;
of section 22 it is permissible for a* Councrllor to x
without his being thereby dlsquahﬁed for belng a Cotin-
cillor.




1956: HYD. Act 1) Municiyal 281

Corporations

CHAPTER V.
 MUNICIPAL PROPERTY.
' Acq’uisition of Prop’ertry' :

14g (1) The Corporat1on shall for. the purposes of Fowers of

thls Act have power to acquire and hold movable and im-
movable property or any interest therein whether Wwithin
or Wlthout the limitsiof the City..

(2) Any immovable property which -may. be trans-f
ferred to the Corporation by the Government, shall be:

héld by it subject -to such condltlons including resump-

tion by the Government-on the occurrence of a spemﬁed’
contingency, and shall- be applied to such purposes as
the Government may 1mpose or spec1fy When the trans-

fer is made

146 (1) ‘Whehever it is provided by this; Act. ‘that-
the_ Comm;ss1oner may acquire, or whenever-it.is neces-
sary- or -expedient for any purpose of this- Act that the

- Conimissioner' shall acquire, - any.immovable . property;

such property- may be- acquired. hy the ‘Commssioner. on
 behalf of“the Corporation. by- agreement on. such terms.
at such rates or prices .or-at rates .or prices:not.exceed-
ing ;such . maxima as shall be approved by the Standing
Committee, either generally for. any class of cases or spe-
cially in a particular case. . ' v

““(2) ‘And whenever, under -any ‘provision of :this Act,
the Commlssmner is ‘authorised to agree to'pay the whole
or dny Dortlon of the expenses of acquiring any immov-
able property, he shall”do*so on such terms ‘and at rates
or prices or at rates or prices not exceeding such maxi-
ma ‘as shall be approved by the Standmg Commlttee as
aforesald

,,,,,, (3) Sub;ect to the prowsxons of thls ‘Act, it shall be
lawful for the Commissioner on behalf of Corporatxon to
agree with the owner of any land or of any interest in
land needed by the Corporation for the purposes of any
scheme under Chapter XIII _or with the owner of any
right which may hdve been created by legislative enact-
ment over any street forming part of the land so needed,
for the purchase of such land or of any interest in such
land or for compensating the owner of any such right, in

respect of any deprwatlon thereof or 1nterference there-
W1th :
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(4) No contract for the acquisition of any 1mmovable.
property or of any .interest therein or any right thereto
or the payment of any compensation under sub-section

(1), (2) or'(3) shall be valid, if the price or compensation

- to be paid for such property or interest or right exceeds
~rupees five thousand unless and untill such contract haa
g v_been approved by the Corporation. - ‘

(5) Every contract or-other instrument relatmg to-

'the acquisition of immovable property or any interest

therein or any right thereto shall be executed by the Com-
missioner, shall have the common Seal of the Corpora-:
tion affixed thereto in the presence of two members of
the Standing Committee and shall also have the signature.
of the said two members, in the manner provided in sec-
tion .125.

(6) No contract for the acqu1s1t10n of 1mmovuble pro-
perty or any interest therein or any right thereto not exe-

.. cuted as provided m sub- sectlon (4) shall be bmdmg on
the Corporation. i

- (7) The: foregomg prov1s1ons of th1s sectmn Wthh
apply to:an- original contract relating to the acquisition
of immovable- property, or any interest thérein, -or any
right thereto, shall be deemed to apply also to any varia- -
tlon or discharge of such contract. :

'147.- (1) Whenever the Commissioner is unable to

. acquire any immovable property under the last  preced-

ing section by agreement, the Government may, in their
discretion, upon the application of the Commis-
sioner, made with the approval of the Standing Commit-
tee and subject to the other provisions of this Act, order
proceedings to be taken for acquiring the same on bchalf
of the Corporation, as if such property were land needed
for a public purpose within the meaning of the Hydelabad
Land Acquisition Act, 1309 Fasli.

(2) The amount of compensation awarded and all
Other-charges incurred in the acquisition of anysuch
property shall, subject to all other provisions of this Act,
be forthwith paid by the Commissioner and the1eupon
the sald property shall vest in the Corporatlon

Disposal of Property.

: 148. (1) Subject to .the provisions .of sectlon 124
the Commissioner may dispose of by sale or exchange
any movable property belonging to the Corporation: the

(Fue of which does not exceed rupees five hundred in
each instance, or grant for any term not exceeding twelve
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the Corporation or lease or concession of any, :right . of
Afishing or.grazing or, ot gathermg and taklng frult and
the like :

~ Provided that -every, such disposal, lease or conces-
s1on made or granted by. the Comrn1ss1oner 'shall‘ be re-
ported to, the Standing, Commlttee Wlthln ﬁfteen days

 (2) With' the sanction-of the Standmg Commlttee
the ‘Commissioner- ‘may- dispose of by sale or-:exchange
any “movable property ‘belonging 'to’the Corporation the
value of which does. not exceed rupees:five .thousand in
‘each :instance, . or grant for any term..not exceeding
three years a lease of any. 1mmovab1e property belonglng
to the: Corooratlon or a.lease or, concession of any. such
r1ght as aforesaid.

(3) With the sanctlon of ‘the Corporatlon ‘the Comn-
'mlssmner may lease, sell or otherw1se dlspose ‘of 'any
movable or. 1mmovable property belongmg to the Cor-
Lporat1on T
s (4) The sanctlon of the Standmg Commlttee under
;sub—sectlon (2) or that, of the Corporatlon under “sub-

section (8) may be given either generally or. for any clase
of cases or spec1a11y for any part1cular case T

(5) The Comm1ss10ner may lend or’ let out on hue
any "movablé property belongmg ‘to’ the Corporatmn on
_such conditions and for such periods as may be specified
in regulatlons made by the Standing Commlttee in that
_behalf

' months a lease of sany.immovable property, belonging to

*CHAPTER' VI

: BORROWING. POWERS

149, The Corporatlon may, from ‘time’to'time; -bor- Powers to
‘row or re-borrow and take up-at interest from the Central h?(f;fw
‘or-the State Government or:with the sanction ‘of the Gov- Central or

‘ernment, from:any- other person any. sum necessary- for State

! A Goveérnment

the purpose of— " or other
persons.

(a) defraymg any costs, charges or, expenses in-
curred or to be incurred by them in. the -execution of
-.thls Act

“(b) dlschargmg any - loan contracted under *_hlL
‘Act or any.other:loan:or debt for the. repayment& of
:Wh1ch they are liable, -



Provisions
applicable
to any

new loan .
contracted

Government.

Mortgage
- of taxes or
immovable
property.

Provisions
as to
exercise of
borrowing
powers.

284 Mumczpal (1956 HYD Act Il

“Corporations

" (c) making good any deﬁc1t in budget estlmate,
framed under section 184,

(d) generally, carrying out the purposes of this
Act. - S : ] R

150. If any new loan shall be contracted by the
Corporation under this Act with the Central or the State
Government, the same shall be subject to such terms and
conditions® as regards the period: and manner of repay-

‘ment security and the rate of interest, ag may be fixed by

the Central- Government, or as the case may be, by the
State Government '

151, (1) The Corporation may borrow or reborrow
any such sum as aforesaid from any person other than
the Central or the State Government on the security of

any immovable property belonging to them or proposed
to be acquired by them under this Act.or of all the taxes
or of any tax which they are authorised to levy for the

purposes of this Act or of all or any of those securities.

(2) And for the purpose of securing the repayment

- of any sum so borrowed, with interest thereon, they may

mortgage to the person by or on behalf of whom such sum
is advanced, any such immovable property or -tax or the
said undertaklng ‘

152, The exercise of the powers of borrowing con-
ferred by this Act shall be subJect to the followmg pI‘OVx
sions, namely : o

(a) money shall not be borrowed for the execu-
tion of any work other than a permanent work includ-
ing under this expression any work, of which the cost
ought, in the opinon of the Government, to be spread
over a term of years ; :

(b) the money' may be borrowed for such time,
not exceeding sixty years, as the Corporation, with the
sanction of the Government determine in each case;

(c) the Corporation shall -either pay off the moncy

-80 borrowed, within the period sanctioned, by equal -
annual instalments of principal or of. principal and in-
terest, or in such other manner as may be approved by
the Government, or they shall in every year set apart
as a sinking fund and accumulate in the way of com-
pound interest, by investing the same in the purchase

" @f public securities, such sum as will, with accumula-

tions in the way of compound interest, be sufficient,

- after payment of all expenses, to pay off the moneys
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50 bomowed Wlthln the period sanctloned or within -

such other period as may be approved by the Govern-
ment ;

(d) the Corporation may. at any time apply the
whole or any part of a sinking fund set apart under
this section in or towards the discharge of the moneys
for the reoayment of Wh1ch the fund has been estab-
lished : sl

- Provided that the Corporatlon pay into the fund
each time that interest which would have been ' received
by them in respect of the sinking fund or the part or
the- sinking” fund so applied, and accumulate, until the
- whole of the moneys borrowed are discharged, a sun

equivalent to the interest which would have been so re-
ceived ; : :

(e) the investment every year of any sum set
apart as portion of the principal of a sinking fund shall
be made within fifteen days after the day on which
the second half-yearly payment of interest is due by
the Corporation in respect of the loan for the repay-
ment of which such sinking fund is established; and
the reinvestment of any sum- received by the Corpora-
tion on account of interest on moneys appertaining to
a sinking fund already invested, and the investment
of any sum payable into the fund under clause (d) as

“the equivalent of interest which the Corporation would
‘have received, if the sinking fund or a part thereof had
not been applied in any manner authorised by the said
clause, shall be made within one month from the day
on which such interest is received or from the day on
which such interest would have been received, as
the case may be: :

Provided that during the year in which the loan for
repayment of which a sinking fund has been established
is due for repayment, the sum to be set apart as portion
of the principal of such sinking fund and the sum received
on account of interest on moneys forming part of such
sinking fund may be retained by the Comora‘uon in such
form as they think fit;

(f) where money is borrowed for the purpose of
discharging a previous loan, the time for repayment of
-the money so borrowed shall not, unless sanctioned by
the Government, extend beyond the unexpired portion
of the period for which the original loan was sanction- -
ed and shall in no case be extended beyond the period
of sixty years from the date of the original loan.
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153. - (1) In respect of any sinking fund which by
this Act the Corporation are directed or empowered . to
invest in public securities, and in respect of any surplus
moneys which by this Act the Commissioner on behals

of the Corporation is empowered to invest in like securi-

ties, it shall be lawful for the Corporation to reserve and
set apart for the purpose of any such investment any
debentures issued or to be issued on account of :any loan
for which the sanction of the Government shall have
been duly obtained under section ‘149, provided that the
intention so to reserve and set apart such debentures
shall have been netified as a condition of the issue of.the
loan- ‘ : _

(2) the issue of any such. debentures direct to and
in the name of the Municipal Commissioner, for the city
of on behalf of -the Corporation shall not operate to ex-
tingush or. cancel debentures, but every debenture .so
issued'shall be valid inrall respects as if 1ssued to and in
the name of any ‘other person.

(3) the purchase by, or the transfer, ass1gnment ot
endorsement to, the Corporation or to the Commissioner
on.behalf of the Corporatlon of any debenture issued by
the Corporation for the Improvement of the. City shall
not operate to extinguish or cancel any such - debenture,
but the same shall be valid and negotiatble in the same
manner and to the extent as if held by, or transfermd
assigned or endorsed to any other person

S 154, (1) All s1nk1ng funds ‘established under tlh.
Act. shall be subject to annual examination ' by thc
Account-General, Hyderabad, who shall ascertain -whe-
ther the cash and the value of the securities belonging

“thereto are. actually equal to the amount which should

be at the credit of such funds had investments been re-
gularly made and had the rate of interest as originally 7
estimated been obtained therefrom.

(2) The amount which should be at the credlt of a

. sinking fund shall be calculated on the basis of the pre-

sent value of all future payments required to be made to
such fund under the provisions of this Act, en the ag-
sumption that all investments are regularly made and
the rate of interest as originally estimated is obtained

. therefrom

- (8) The securities belonging to a s1nk1ng fund shaﬂ
be valued for the purposes of this section at their current
market value, except in the case of debeniures issued
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under this Act which shall always be valued at par, pro-
vided that the Corporation shall make good immediately
any loss which may accrue on the actual sale of such
debentures at the time of the repayment of the loan.
(4) The Corporation shall forthwith pay into any
sinking fund any amount which the Accountant-General,
Hyderabad State, may certify to be deficient, unless the
Government specially sanctions a gradual readjustment.

(5) If the cash and the value of the securities at the -
credit of any sinking fund are in-excess of the amount
which should be at its credit, the Accountant-Generai,
Hyderabad State, shall certify the amount of such excess
sum and the Corporation may thereupon transfer the
excess sum to the municipal fund.. _

(6) If any dispute arises as- to the  ac-
curacy of any certificate made by the Account-
General, Hyderabad State under. sub-section (4) or (5)
the Corporation may, after making the paymeunt
or tranfer, as the case may be, refer the matter to the
Government whose decision shall be final.

155. (1) Notwithstanding anything contained in Corpora-
sections 149, 151 and 152 the Corporation may, with the fom, ™Y
previous sanction of the. Government, and for the pur- advances
pose of discharging any liability take from any bank or gﬁ’éﬁ g‘frﬁs
banks credit on a cash account to be opened and kept mortgages.
with such bank or banks in  the name of the Cor-
poration, for a sum not exceeding in the aggregate rupees
fifteen lakhs on the security of ‘all or any of the taxes
which the Corporation are authorised to levy for-the pul-‘
poses of this Act.

(2) The Corporation may, also with the previous .
sanction .of the Government and subject to the provisions
of this Act, mortgage any lands or property vesting or
revesting or belonging to the Corporation in security of
the payment of the amount of such creditor of the sums
advanced from time to time on such cash account with in-
terest thereon. ‘ ’ '

156. Notwithstanding anything contained in sec- Corpora-
tions 149 and 152 .the Corporation may also borrow for ggf;e"%ower
the purpose of this Act, from any bank or banks in which to borrow
under section 178 the surplus moneys at the credit of the ; rf;fnganks
municipal fund may be deposited, against any Govern-’ overnmen’é
ment promlssory notes or other securities in-which for Ir)lgct)rersusggry

» securitieq, |
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the time being the cash balance of the Corporatlon may -
be 1nvested

157. (1) Every mortgage authorised to be made under
this = Chapter other than a mortgage made under sec-
tion 155 shall be by debenture in the form contained i
Schedule D or in such other form as the .Cofporation,
with the consent of the Government shall from time te. -
time, determine.

(2) Every debenture issued under thxs Act shall be.
transferable by endosement.

(3) The right to r)ayment of the monevs secured by
any of such debentures and to sue in respect thereof shalt
vest in the holder thereof for the time being, without
any preference by reason of some of such debentures be-
ing prlor m date to others ‘ :

158. (1) When a debenture issued under this Act
relating to the Municipal: Government is alleged to have
been lost, stolen or destroyed either wholly or in partanda
person claims to be the person to whom but for the loss,
theft or destruction, it would be payable, he may, on ap-
plication to the Commissioner, and on producing proof
to his satisfaction of the loss, theft or destruction and of
the justice of the claim, obtain from him an order—

(a) 'if the debenture alleged to have been lost,
stolen or destroyed is payable more thdn six years after
the date of publication of the notification referred to m-‘
sub-gsection (2),

(i) for the payment of interest in 1espect of the
debenture pendmg the issue of duplicate debenture,
and

(ii) for the issue of a dupllcate debenture ‘paya-

- ble to the applicant, or.
’ (b) if the debenture alleged to have been lost,.
stolen or destroyed is payable not more than six years

after the date of nubhcatlon of the notxﬁcatlon referred -
' to in.sub-section (2), '

(i) for the payment of interest in respect of the
~ debenture without the issue of a duplicate - ~deben-
, ture, and-

(ii) for the payment to the applicant of the prin~
cipal sum due in respect of the debenture on or
"after the date on which the payment becomes due.
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(2) An order shall not be passed under sub-section
(1) until after the issue of such notification of the loss,

" theft or.destruction of the dehenture and after the

expiration of such -period as may be determined by the
~ Corporation, nor until the applicant has given such in-
- demnity as may be required by the Corporation agains!
" the claims of all persons deriving title under the deben-
ture lost, stolén or destroyed. : :

(3) A list of the debentures in reepect of Wthh an
order is passed under sub-section (1) shall be: published
in-the Official Gazette.

(4) If at any time before the Corporation becomes
discharged under the provisions of section 162 from"
liability in respect of any debenture the whole of whicls
" is alleged to have been lost, stolen or destroyed, such
debenture is found, any order passed in respect thereof
under this section shall be cancelled. -

159. ‘Subject to the provisions of section 160 a pei- Renewal of
.. B N . debentures. ¢

- son claiming to be entitled to a debenture issued under

this Act may on applying to the Commissioner and on

satisfying him of the justice of his claim and delivering

the debenture receipted in such manner and paying such

fee as may be determined by the Commissioner chtain &

renewed debenture payable to the person applying.

160. (1) Where there is a dispute as to the title t¢ Renewal of .

a debenture issued under this Act in respect of which debentures
in cases of

an ‘application for renewal has been made the Commis gispute as

sioner may— ; to title,

(a) where any party to the dispute has obtained
a final decision from a Court of competent jurisdic-
_ tion declaring him to be entitled to such debenture,
issue a renewed debenture in favour of such party, or,

(b) refuse to renew the debenture until such' a dem-
sion has been obtalned or,

(c) after such inquiry as is hereinafter provided’
and on consideration of the result thereof, declare b_y
order in writing which of the parties is in his opinion -
entitled to such debenture and may, after the expira-

- tion of three months from the date of such declaration, «
“issue a renewed debenture in favour of such party in
accordance with the provisions of section 159 unless
within that period he has received notice that proceed-
ings have been instituted by any person 1n a court
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of competent jurisdiction for the purpbse of establish-

ing a title to such debenture. . ‘ R

Explanation.—For the purposes of this sub-section

. the expression ‘final decision’ means a decision which is

not appealable or a decision . which is appealable but
against which no appeal has been filed within the perlod
of limitation allowed by law. )

(2) For the purposes of the 1nqu1ry referred to in
Clause (c) of sub-section (1) the Commissioner may him-
self record or may request the Chief City Magistrate or
the District Magistrate as the case may be to record or
cause to be recorded, the whole or any part of such
evidence as the parties may produce. The Chief City
Magistrate or the District Magistrate to whom such re-
quest has been made, may himself record the evidence
or may direct any Magistrate subordinate to him to re-
cord the evidence and shall forward the record of sur-h
evidence to the Commissioner.

(3) The Commissioner or any Magistrate acting
under this section may, if he thinks fit, record the evid-
ence on oath. :

1()1. (1) When a renewed debenture has beer -

issued under section 159 in favour of any person,  the
debenture co issued shall be deemed to constitute a new
contract between the Corporation and such person and .
all persons deriving title thereafter through him. =
(2) No such renewal shall affect the rights as

- against the Corporation of any other person to the deben-

ture so renewed

. 162. , When a duplicate debentu're:‘h'as been issued
under section 158, or when a renewed  debenture has
been issued under section 159 or section .160, or when

the principal sum due on a debenture in respect of which
an’order has been made under section 158, for the pay-

ment of the principal sum without the issue of a dupli-

‘cate debenture has been paid on or after the date on

which such payment became due, the Corporation shall be -

‘discharged from all liability in respect of the debenture

in place of which a duplicate or renewed debenture has
bgen so issued, or in respect of Wthh such payment haa
been made, as the case may be—
": “(a) in the case of a duplicate debenture, after the
lapse of-six years from the date of the publication of
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the notification referred to in sub-section (3) of section
158 or from the date of the last payment of interest on
~ the original debenture, whichever-date is later,

(b) in the case of a renewed debenture after the
lapse of six years from the date of the issue thereof, and

(c), in the case of payment of the principal sum .
without the issue of a duplicate debenture, after the
lapse of six years from the date of the publication of
the notification referred to in sub- sectlon (3) of sec-
tion 158.

163. Notwithstanding anything in section 159 or Indemnity.
160, the Commissioner may in any case arlsmg under
either of those sections—

(1) issue a renewed debenture upon receiving such
indemnity in favour of the Corporation and the Commis-
sioner as he shall think fit against the claims of all per-
sons claiming under the original debenture, or

(2) refuse to issue a renewd debenture unless such
indemnity is-given. . ‘

164. (1) Nothwithstanding anything in section 45 R\E\};}v&{s
of the Indian Contract Act, 1872, when any debenture of joint
issued under this Act is payable to two or more persons payeei of
jointly and either or any of them dies, the debenture shall 5" "¢

be payable to the-survivor or survivors of those persons.

(2) Nothing herein contained shall affect any claim
which the representative of the deceased person may
have against the survivor or survivors in respect of the
debenture jointly payable to him or them and the de-
ceased.

(3) This section shall apply whether the death of
the person to whom the debenture or security was jointly
payable occurred or occurs before or after this section
comes into force.

163. Notwithstanding anything in section 45 of the Power of
Indian Contract Act, 1872, when two or more persons one or twa
are joint holders of any debentule issued under this Act. ]Ooxnt hore.
any one of those persons may give an effectual recelbu hddfrs to
for any interest or dividend payable in respect of such %é?;ms
debenture unless notice to the contrary has been given
16 the €ommnissioner by any other of the holders.
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166. (1) The Standing- Committee at -its discretion
may at the time of issue or at any time during the cur-
rency of any debenture or security issued under this Ac:
upon the application of the subscriber for, or holder of
any such debenture or security, issued to him in lieu of
the debenture or security deliverable to or held by him,
a certificate in the nature of a stock certificate in respect
of the loan to which such debenture or security relates,
which shall be in such, form as the Corporation with the
time determine, and all the provisions as to interest or
previous consent of the Government shall from time to
dividend on such debentures or seécurities shall, so far
as may be, apply to the interest on the stock certificate.

(2) The repayment of the principal sum mentioned
in a stock certificate issued under sub-section (1) in lieu

‘of a debenture or'any other security, not being a deben-

ture issued under this Act in renewal of such a deben-
ture, and the interest payable thereon shall be deemed
to be secured by a mortgage of a proportion of all the taxes
which may be levied under this Act in the same manner
and to the same extent as if a debenture for the same
sum. has been issued in the form contained in Schedule
D to this Act..

(3) The Standing Committee shall upon the appli-

" cation of the holder of a stock certificate convert the same

into debentures or securities of the loan to  which it
relates.

(4) The Corporation may from time to time make,
alter or rescind bye-laws regulating—

(a) the amounts for which stock certificates may
be issued ; '

- - (b) the fees to be levied in respect of the issue of
" .stock certificates ;

_ (c) the form of keeping a register of the holders
of stock; - '

(d) the mode in which payment of interest to
holders of stock is to be made, recorded and acknow-
ledged ;

(e) the form of transfer to be used, the formalities
to be observed and the fees to be levied on a transfer
of stock;

(f) the circumstances and manner in which dupli-
cate stock certificates may be issued and the fees to be
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levied or the 1ndemn1ty to be requlred on any such
dssue ; ; ,

(g) generally the measures to be adopted for carry-
‘ing out the objects of this section:-

(5) No bye-law or alteration or rescission' of a bye-
law shall have effect until the same shall have been ap-
proved by the Government and such approval shall have
been published in the Official Gazette

N 167. (1) The Comm1ss1oner shall_at the end of each stﬂ{‘e‘;ﬁém
year prepare a statement showing— o to be
prepared

(a) the loans borrowed in previous years for which. by Commis-
the Corporation is liable and which have not been com- 1oner.
pletely repaid before the commencement of the year
with particulars of the amount outstanding at the com-
mencement of the year; the date of borrowing and the
annual loan charges;

(b) the loans borrowed by the Corporation in the,‘
year with particulars as to the amount and the date
of borrowing and the annual loan charges;

(¢) in the case of every loan for which a sinking
fund is maintained the amount of accumulation in the
sinking fund at the close of the year showing separa-
tely the amount paid to the credlt of the fund in the
year;

(d) the loans repaid in the year and, in the case of
the loans repaid in instalments or by annual drawings,
the amounts repaid in the year, and the balance due at
the close of the year;

(e) the particulars of securities in which the sink-
ing funds have been invested or reserved therefor.

(2) Every such statement shall be laid before a meet-
ing of the Corporation and shall be published in the offi-
cial Gazette and ‘a copy of such statement shall be sent
to the Government and - to the °Accountant-Generai,
Hyderabad State.

'168. (1) If any money borrowed by the Corpora- Atjgghaf
tion from the Government, whether before or after the municipal

commericement of this Act, or any interest or costs due ﬁggg’ef;r
in respect thcreof be not repaid according to the condi- of money

tions of the loan, the Government may attach the muni- Berrowed
from Gova
cxpal fund or any part thereof. . E ernment.
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(2) After such attachment, no person except an offi-
cer appointed in this behalf by the Government shall in
any way deal with the attached fund; . .but such officer
may do all acts in respect thereof which any municipal
authority, officer or servant might have done if such at-
tachment had not taken place,, and may apply the pro-
ceeds in satisfaction of the arrears and of all interest and
costs due in respect thereof and of all expenses caused by
the attachment and subsequent proceedings :

Prdvided that no such attachment shall defeat or

. .prejudice any debt for which the fund attached was pre-

viously .charged in accordance with law; but all such
prior charges shall be paid out of the proceeds of the fund °
before any part of the proceeds is applied to the satls
faction of the debt due to the Government.

| CHAPTER VIL
REVENUE AND EXPENDITURE.
. The Municipal Fund.

(1) Subject to the prov131ons of this Act and
the rules and bye-laws— °

(a) all moneys received by or on behalf of the
. Corporation under. the prov151ons of this Act or of any

other law for the time being in force, or under _any
~ contract, '

(b) all proceeds of the dlsposal of property by or
- on behalf of the Corporation,

(c) all rents accuring from any property of the
. Corporation,

(d) all moneys ra1sed by any tax levied for the
_ purposes of this Act,

. (e) all fees and fines payable and levied under this
_Act or under any rule, bye-law or standing order in
~ force thereunder, :

(f) all moneys received by way of compensatlon or
for compoundmg oﬁences under the provisions of this
Act, ‘ ~

(8) all moneys received by or on behalf of the
‘Corporation from the Government or public bedies,
private bodies or private individuals by way of grant

- or gift or deposit, subject, however, to the conditions,
‘if any, attached to such.grant, gift or deposit, and
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, (h) all interest-and profits arising from any invest-
ment-of or from any transaction in connection with
any money belonging to the Corporation,

- shall be credited to a fund which shall be called ‘the
.- Municipal Fund, and which. shall be held by the Cor-
~ poration in trust for the purposes of this Act, subject

_to the provisions herein contained. ‘

* (2) The Municipal Fund constltuted under sub-
sectxon (1) shall include the accumulated balances at the
credit of the Corporation immediately before coming
into force of this Act. ’ '

170. All moneys payable to the credit of the muni- ggl‘;;'rmf; .
cipal fund shall be received by the Commissioner and receive
shall be forthwith paid into the Hyderabad State Bank ggyg;i‘;ffm
to the Credit of an account which ‘shall be styled “the of the

acoount of the municipal fund of the City of...... ”, municipal
~ fund and
' to lodge
them in a
bank.

v 171. (1) Subject to the provisions of section 678 no Eﬁl"g ts}ilxill
payment shall be made by the Bank aforesaid out of the pe drawn
municipal fund except on a cheque signed by two persons against.

in the manner specified below, namely—

(a) by either the Commissioner or Deputy Com-
. missioner, or in the absence of both, by the Assistant
Commissioner ;

(b) by either the Examiner of Accounts or in his
. absence by the Officer immediately subordinate to him.

. (2) Payment of any sum due by the Corporation in
excess of rupees one hundred shall be made by means ot
a cheque signed as a foresaid and not in any other way.

(3) Payment of any sum due by the Corporation, not
exceeding rupees oné hundred in amount, may be made
by the Commissioner in cash, cheques for sums not in
excess of rupees one thousand each, signed as aforesaid,
being drawn from time to time to cover such payments.

‘ 172. (1) Except as hereinafter provided, no pay- Only sums -
ment of any sum shall be made by the Commissioner out g°‘g3r;§etby
of the municipal fund, unless the expenditure of the same grant to be |
is covered by a current budget grant,r and sufficient fﬁgﬁnded
balance of such budget grant is still available, notwith- munICIpal i
_standing any reduction. or transfer thereof which may

have been made under section 191 or section 192.
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2) r1.‘he following items shall be exéepted from the

‘prohibition, imposed by subsection (1), namely :—

(a) sums of which the expenditure has been sanc-
“tioned by the Standing Committee under section 190;

(b) temporary payments under - section 176 for
works urgently required in the public service ;

(c) refunds of taxes and other moneys which the
Commissioner is by or under this Act authorised to
make;

(d) repayments of moneys belongmg to contrac-
tors or other persons held in deposit and'of moneys col-

. lected or credited to the municipal fund by mistake;
. (e) sums which the Commissioner is by sub-section
(2) of section 293 sections 398 and 406, sub-section .(2)
“of section 522, sub-section (4) of section 556, section
~ and clause (b) of sub-section (2) of section 667 required
or empowered to pay by way of compensation ;

(f) sums payable in any of the c1rcumstances men-
tioned in clause (f) of section 174 ;

' (g) expenses incurred by the Commlssmner in the
exercise of the powers conferred upon him by sectlol.
565 ;

(h) costs incurred by the Commissioner
clause (c) of sub-section (3) of section 117.

(3) In sub-section (1) “budget grant” means a budget
grant within the meaning of that term as defined
in section 188 and includes any sum by which such
budget grant may at any time be increased by a transfer
under sub-section (1) of section 191.

under

: 173. Whenever any sum is expended by the Com-
missioner under clauses (e), (f), (g) or (h) of sub-section
(2) of section 172, he shall forthwith communicate the
circumstances to the Standing Committee, which shall
take such action under sub-section (2) of section 191 or
recommend the Corporation to take, under section 189 or
under sub-section (1) of section 191, such action as shall
in the circumstances, appear proper and expedient for
covering the amount of the additional expenditure.

174. The moneys from time to time, credited to.the
Municipal Fund shall be applied in payment of all sums,
charges and costs necessary for carrying this Act into
effect, or of which the payment shall be duly directed or
sanctioned under any of the provisions of this Act or of
any other law for the time being in force inclusive of—
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| (a) the expenses of every election held under this
Act; :
(b) the contrxbutlons required to be made unde*‘
sub-section (2) of section 131 ;

(c) the salaries and other allowances of all muni-
cipal officers and servants and all contributions to pro-
vident funds, pension, gratuities payable. under the

provisions of this Act or the bye-laws or of the state=

ment framed under this Act for the time being in force;
(d) all expenses and costs incurred by the Com-

_missioner in the exercise of.any .power or the dis--

charge of any duty conferred or imposed upon him by
this Act, including moneys which he is required or
empowered to pay by way of compensation ;
~ (e) any sum chargeable under section 196 ;
_(f) every sum payable—

(i) under section 664 or sub- sectlon (1) of sec-
-tion 678 to the Government ; .

(ii) under a decree or order of a civil or criminal
court passed against the Corporation or against the
Commissioner, Deputy Commissioner or Assistant

. Commissioner, in their capacities as such ;
o (iii) under a compromise of any suit or other legal
proceeding or claim effected under section 674;
(g) contributions to public. institutions;
(h) conveyance allowance to the Mayor and the

Councillors of the Corporation for attending any meet-
ing of the Corporation of Committee appointed under
this Act.

-175. Expenditure by the Corporation out of the
Municipal Fund shall, save as otherwise provided by this
Act, be made within the city - only, but may, by a resolu-
tion of the Corporation supported by not less than haif
the total number of councillors, be made outside the city
for any of the purposes of this Act.

176. (1) On the written requisition of a Secretary
to the Government the Commissioner may at any time
undertake the execution of any work certified by such
Secretary to be urgently required in the public service,
and for this purpose may temporarily make payments
from the municipal fund, so far as the same can be made
without unduly interfering with the regular working of the
Municipal Government. The cost of all work so executed
and of the establishment engaged in executing the same

Municipal
fund where
to be
expended.

Temporary
payments
from the
municipal
fund for
works
urgently
required for ;
public
service,



Constitu-
tion of
Special
Funds,

Investment
of surplus
money,

208 \ ‘ 'Mzkoaicq'pf:z (1956; HYD. ACt H _‘

Corporations °

shall be paid by the Government and credlted to the
Municipal Fund. »

(2) On receipt of any- requ1s1t10n under sub section
(1), the Commissioner shall ~forthwith forward a copy
thereof to the Corporation, together with a report of the
steps taken by him in-pursuance of the same.

. Special Funds. o
.177." The Corporation may constitute such special

funds as may be prescribed and such other funds as may

be necessary for the purposes of this Act. The constitution

‘and disposal of such funds shall be effected in the manner

prescribed. %, ‘
~ Disposal of Balances.: N
178. (1) Surplus moneys at the credit of the muni-
cipal fund which cannot immediately or at an early date.
be applied to the purposes of this Act or of any loan rais-

-ed thereunder may be, from time to time, deposited at:

interest in the Hyderabad State Bank or be 1nvested in
public securities.

(2) All such moneys which are required to be kept
readily available for application to purposes of this Ac#
and all such surplus moneys which cannot in the opinion
of the Commissioner and the Standing Committee be de-
posited or invested in the manner specified under sub-
section (1) may be deposited at such bank or banks in the
City which the Corporation may, subject to the approval
of the Government, from time to time select for the pur-

~_pose.

(3) All such deposits and investments shall be made
by the Commissioner on behalf of the Corporation witlt
the sanction of the Standing Committeee, and, with the
like sanction, the Commissioner may at any time with-

- draw any deposit so made or dispose of any securities

and redeposit or reinvest the money so withdrawn or the’
proceeds of the disposal of such securities; but no order
for making any deposit or investment, withdrawal or dis-
posal under this section shall have any validity unless:
the same be in writing, signed by two persons in the
manner specified in sub-section (1) of section 171 for
signing of cheques. '

(4) The loss, if any, arising from any such deposit or.

“investment shall be debited to the Municipal -Fund.
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179. Subject to the provisidns of this Act, accounts Accounts fo

of the receipt and expenditue of the Corporation shall be 28, XePt in._-

kept in such manner and is such forms as the Standing specified by
Committee shall from time to time specify. - © Standing

Committee.

180. (1) The Commissioner shall, as soon as may be Prepara- -
after each first day of April, cause to be prépared a de- twnugf
tailed report of the municipal administration of the City Administra-
during the previous financial year, together with a state- tion Report
ment showing the amounts of the receipts and disburse ment ot
ments credited and debited to the Municipal Fund during Accounts.’
the said year and the balance at the credit of the Fund
at the close of the said year and shall submit the same

" to-the Standing Committee.

(2) the Commissioner shall incdrporate with the said
report and statement— -

(a) report for the same period from each head of a
department subordinate to him;

(b) the account of balances due on loans then last
published under section 167. S

(3) After examination and review of the report and
statement by the Standing Committee a printed copy: of
such report and statement together with a copy of the
Committee’s review shall be forwarded to the usual or
last known local place of abode of each Councillor by such
date as the Standing Committee may from time to time,
specify and copies thereof, shall be placed for sale at the
Chief Municipal Office at such price as the Commissioner
may fix.

181. (1) The Commissioner - shall forward a copy of Report and
each of the report and statement prepared by him under fgatgé“;’;‘itd
section 180 together with a copy of the Committee’s - re- before theg'"
view to the Local Government Department for the pur- Assembly:-
pose of being laid before the Legislative Assembly of the
State. R L :

(2) On receipt of such report and statement the
Sécretary to Government, Local Government Department
shall with such comments, if any, as he may deem neces-
éary to make thereon take steps to cause the said report
" and statement to be laid without delay before the Legis-
Jative Assembly. S
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Estimates 182. The Commissioner shall on or before each
ggdmggg‘e%_ - tenth day of November, cause to be prepared and lay be-
diture . fore the-Standing-Cemmittee, in such form as the sala
‘_\;‘;eg‘;r ed Committee shall from time to time approve :—
“annually - - (a) an estimate of the expenditure whlch must or
?Xlss(f:r’!f;; -~ . should, in his opinion, be incurred by the Corporation

in the next ensuing financial.year,; .. .. .. v .
- "(b) an-estimate of all kalances, if any, Whlch W111 b2
.- available for reappropriation or. expendlture at the
commencement of the next ensuing financial year;
(c) an estimate of the Corporation’s receipt and
~ income for the next ensuing financial year other than
from taxation ; :
(d) a statement of proposals as to the taxation which
it will, in his opinion, be necessary or expedient to im-~
pose under the provisions of this Act in the next en-
suing financial year.

Classifica- 183. The .expenditure side of a budget estimate

g‘““ of shall be classified under major heads, minor heads, sub-
udget : . R .
heads. - ordinate -heads-and -primary- units :— - - -

(a) ‘Major head’ means the principal head of
accounts corresponding to the different services under
which expenditure is classified in the budget estimate,
and may be divided into two or. more minor heads;

(b) ‘Minor head’ means the head of accounts im-
mediately subordinate to a major head under which
each major head is classified and may be further sub-
divided into two or more subordinate heads;

(c) ‘Subordinate head’ means the ‘head of accounts
immediately subordinate to a minor head under which
each minor head is classified and may be further, sub-
divided into two or more primary, units;

(d) ‘Primary unit’ means the ultimate group or
groups into which individual items of expenditure in

" the budget estimates are arranged. :

Budget 184. (1) The Standing Committee shall on or as
estimates . soon as may be after each tenth day. of November consi-
prepared der the estimates and proposals of the Commissioner after
g}c'artgfng having obtained from the Commissioner such further de-

Committee. tailed information, if any, as they shall think fit to re-
' ' quire and having regard to the requirements of this Act
shall frame therefrom subject to such modifications and,
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'additionsatherein or thereto as they consider them fit a
budget estimate of the income and expenditure of the
- Corporation for the next financial year.

(2) The budget estlmate of a Standing Commlttee
‘shall :(—

{a) propose with reference to the provisions of
Chapter VIII the levy of municipal tax at such rates
and in the case of octr01 on such artlcles as they shall
think fit; .

(b) provide for the payment as they fall due of
all sums and of all instalments of -~ principal "and in-
terest for which the Corparation may be liable under
this Act;

(c) allow for the appropriation of any spec1al fund" :
of the sum estimated by the Corporanon revised  as
it thinks proper ; D

(d) provide any funds it considers from the balan-
ces of any special funds maintained under section 177,

’ (c) allow for the appropriation of any special funds
year exclusive of the balances, if any, in any special fund
constituted under section 177 of a sum prescribed in
this behalf-

(3) The Commissioner shall cause the budget esti-
mates as finally approved by the Standing Committee to
‘be printed and shall not later than the 15th day of
‘December forward a printed copy thereof with a usual
‘or last known local place of abode of each Councillor.

185. At a meeting of the Corporation which shall be Considera-
-called for some day in January, not later than the tenth, the '“015 g{
‘budget estimate, prepared by the Standing Committee estunate by
‘with the report of the Standing Committee thereon shall Corporation.
be laid before the Corporatlon and they shall proceed te

‘consider the same.

186. The Corporation shall, on or before the twen- Fixing of
tieth day of February, after considering the Standiug ig;%ss.‘)f
‘Committee’s proposals in this behalf, determine, sub-
ject to the limitations and conditions provided in Chapter
VIII, the rates at which mun1c1pal taxes referred to in sec-

tion 197 shall be levied in the next ensulng ﬁnanc1a1 year.

187. Subject to the requlrements of section 186 the Final |
Corporation may refer the budget estimate back to the, adoptlon of
budget
Standing Committee for further consideration, or adopt estimates.

the budget estimates or any revised budget estimates
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submitted to them as they stand or subject to such alter
ation as they deem expedient :

Provided that the ‘budget estlmates ﬁnally adoptea
by the Corporation- shall fully provide for each of the

matters specified in clauses (b), (¢) and (e) of sub-section
(2) of section 184. , ' SR

188. The total sum entered under a major head on .
the expenditure side which has been adopted by the Cor- -
poration shall be termed a ‘budget grant.”

-189. (1) On the recommendatlon of the Standlng
Committee, the Corporation may from time to time dur-
ing a final year increase the amount of any budget grant,
or making an additional budget grant for the purpose of
meeting any ‘special or unforeseen requirement arising
during the said year, but not so that the estimated cash

‘balance at the close of the year shall be reduced below
‘the prescribed sum under clause (e) of sub sectlon (2)

of .section 184.
¢2) Such increased or additional budget grants shah

‘be deemed to be included in the budget estimates adopted

by the Corporation for the year in which they are made.

- 190, If the whole budget grant br any portion
thereof remains unexpended at the close of the year in
the budget estimate for which sich grant was included

-and if the amount, thereof has not been taken into account -

in the opening balance of the municipal fund the
Standing Committee may sanction the expenditure of

_such budget grant or such unexpended portion thereof,
- as the case may be, during the next two following. years

for the completion, according to the original intention or

- sanction, of the purpose or object for which the budget

grant was made, but not upon any = other purpose or
object.

191. (1) SubJect to the provisions of sub sectlon (1
of section 189, the Corperation may, on the recommen-
dation of the Standing Committee, from time to time,
during a financial - year sanction the transfer, of any
amount from one budget grant to another, .

(2) The Standing Commlttee may at any tnne dur—

- ing a financial year—

(a) reduce the amount of a budget grant

(b) - sanction the transfer of any amount within a
budget grant from one minor head to another or from
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a subordinate head under one minor head to a subordi-
nate head under another minor head; or

(c) sanction the transfer of any amount exceeding

- rupees five thousand within a minor head from omne

subordinate head to another or from one primary unit
to another.

(3) The Commissioner may, at any time during a
financial year, sanction the transfer of any amount not
exceeding rupees five thousand within a minor head from
one subordinaté head to another or from one primary
unit to another, if such transfer does not involve a re-

.curring liability :

Provided that every transfer of an amount exceed-
ing rupees five hundred made under sub-gection (3) shall
be reported forthwith by the Commissioner to the Stand-
ing Committee and that the said Committee may pass
with regard thereto such order as they may think fit;
and it shall be incumbent on the Commissioner to give
effect to such order.

(4) When making any transfer under sub-sections
(1),-(2) and (3), due regard shall be had to all the require-
meuts 0of thus Act.

(5) If any such reduction as-is referred to in clause
(a) of sub-section (2) exceeds rupees five hundred, the
Corporation may pass with regard thereto such order as
they may think fit, and it shall be incumbent on the
Standing Committee and the Commissioner to give effect
to such order.

192.. (1) If it shall at any time during any financiai
year appear to the Corporation, upon the representation
of the Standing Committee, that notwithsanding any re-
duction of budget grants that may have been made under
section 191, the income of the municipal fund during the
said year will not suffice to meet the expenditure sanc-
tioned in the budget estimates of the said year as so re-
duced and to leave at the close of the year a cash balance
of not less than the prescribed sum in the case of the
municipal fund, it shall be incumbent on the Corporation
to sanction forthwith any measure which shall be neces-
sary for proportlomng the year’s income to the expendi-
ture.

(2) For the purpose of sub-section (1) the Corpora-
tion may diminish the sanctioned expenditure of the year,
so far as it may be possible so to do with due regard to
the provisions of this Act.

Readjust-
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193. (1) The Municipal Examiner of Accourits

shall conduct a weekly examination and audit of the
municipal acecounts and shall report thereon.to the Stand-
ing Committee which may also from time to time and for
such period as it thinks fit conduct independently : an
examination and audit of the municipal accounts.

'(2) For the purpeses of sub-section (1) the Standing
Committee and the Municipal Examiner of Accounts shall:
have access to all the-municipal .accounts and to all records
and correspondence - relating thereto,- and the Commis-
sioner -shall - forthwith furnish- to the Standing. Commit=
tee or the Municipal Examiner of Accounts any explana-'
tion -concerning receipts and- disbursement . which they
call for..

194, The Mumcmal Dxammer of Accounts in addx-
tlon to. any other duties or powers imposed or con[err ed
upon him under this Act shall perform the dutles and

- may exercise the powers specified in Schedule E.

195’ (1y“The Municipal Examiner of Accounts shall—— o

T a) teport to the Standing: Committeé any mate-
.rial. impropriety or irregularity Whlch he may at.any
__tlme observe in-the expenditure or in the recovery of,
money due to the Corporatlon or 1n _the municipal,
'_accounts

(b) furmsh to the Standlng Committee such 1nfor-
mation as the said Committee may from time to time'-
’requ1re concernlng the progress of the audlt

(2) The Standmg Commlttee shall cause to be laid,
before the” 'Corporation® every report made by the. Mum-'
cipal ‘Examiner of Accounts to the Standing Commlttee
and every statement of the views of the Municipal Exa-
mlner of . Accounts on any matter affecting the perform-.
ance and exercise of the duties and powers assigned to
hlm under this Act Wthh the Municipal Examiner of
Accounts may require the Standing Committee. to - place- .
before -the Corporation, together with a report stating
what orders if any, have been passed by the:Standing
Comrmttee upon such revort or statement, and the Cor-,
poration may take such action in regard to the matters-
aforesaid: as;the Corporation may deem necessary. -

---(3) As-soon''as may be after the commericement of:
each financial'yéar the Municipal Examiner of Accounts
shall deliver to the Standing Committee“a report upon
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‘the whole of the munieipal accounts for the previous
- financial* year. -

(4) The Commissioner shall cause the sald repor+
to be printed and a copy thereof .forwarded to each
Councillor along with the printed copy of Administration
Report and Statement of Accounts referred to in sectlon
- 180. s

) '196. (1) The Government may at any ‘time appomt A special -
an auditor for the purpose of making a special audit of 2udit may
the municipal accounts, ‘and of reporting thereon to the by the Gov-
Government and the cost of any such audit as determin- ernment.
eéd by the Government shall be chargeable to the Mum- ‘
cipal Fund. .

(2) An auditor so appointed may exercise any power
Wthh the Municipal Examiner of Accouncts may
exercise. ' o ’ '

CHAPTER VIII.
Mumcmal Taxa‘uon

197. (1) (i) For the purposes of this Act, the (,orpo- Taxes to be

ration shall impose the following taxes, namely :— gﬂggﬁe‘tims
(a) taxes on lands and buildings ; At

(b) octroi;
(¢} taxes on vehicles; '
" (d) taxes on animals and boats;

(e) taxes on professions, trades callings and em-
ployments ;

(f) taxes on advertlsements other than advertlse-
ments published in the newspapers;

(g) a tax on transfer of immovable property.

(ii) In addition to the taxes specified in clause
(i) the Corporation may for the purposes of this Act
and subject to the provisions thereof alse impose any
of the following taxes:—
(a) taxes on entertainments ;

(b) a toll on-animals and vehicles.

" (2) The Corporation may impose any tax other than
those specified under sub-section (1) subJect to the pre-
vious sanction of the Government.

(3) The taxes specified in sub-sections (1) and (2)
shall be assessed and levied in accordance with the pro-
visions of this Act and rules made thereunder.
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198. (1) Before the Corporatlon passes any resolu

tion imposing a tax specified in sub-section (1) of section-

197 for the first time or at a new rate it shall direct the
Commissioner to publish a notice in the Official Gazette
and in the local newspaper of its intention to do so and
fix a reasonable period not being less than one month
from the date of publication of such notice in the Official
Gazette for submission of objections. The Corporation may,

‘after considering the objections, if any, received within

the period specified, determine by resolution to levy the
tax. Such resolution shall specify the rate at which, the
date from which and the period of levy,.if any, for which,
such tax shall be levied.

(2) When the Corporation shall have determined to
levy any tax for the first time .or at a new rate, the Com-
missioner shall publish a notice in the manner laid down
in sub-section (1) specifying the date from which, the
rate at which, and the period of levy, if any, for
which, such tax shall be levied : :

Provided that if the Corporatlon is 1ndebted to the
Government, the rates of the taxes already levied shall
not be reduced without the sanction of the Government.

. 199. (1) The following taxes shall subject to excep-
tions, limitations and conditions herein provid-
ed be levied on buildings and lands in the City and shall
hereinafter be referred to as property taxes, namely :(—
- (a) a general tax;

(b) a water tax:

(¢) a drainage tax;

(d) a lighting tax;

(e) a conservancy tax.

(2) Save as otherwise provided in this Act these taxes
shall be levied at such percentages of their rateable
value as may be fixed by the Corporation :

Provided that the aggregate of the percentages sc
fixed shall not in the case of any land or building be less
than 15 per cent or greater than 30 per cent.

200. Subject to the provisions of section 227 the.
water tax shall be levied only in respect of premises,—
(a) to which private water. supply is furnished

from, or which are connected by means of communica-
tion pipes with, any Municipal Water Works ; or
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(b) which are s1tuated in a portion of the 01ty in

“ which the Commissioner has given public notice that

" sufficient water is available from Municipal Water

Works for furnishing a reasonable supply to all pre-
mises in the said portion. .

201, (1) The conservancy tax shall be levied only
1n respect of premises—

(a) situated in any portlon of the 01ty in Whlcn
public notice has been given by the Commissioner that
the collection, removal and- disposal of all excrementi-
tious and polluted matter from privies, urinals and

- cess-pools will be undertaken by municipal agency ; or
(b) in which, wherever situate, there is a privy,
water-closet, cess-pool, urinal, bathing place or cook-
-ing place connected by a drain with a municipal drain :
" Provided that the said tax shall not be levied in res-
pect of any premises situated in any portion of the city
‘specified in clause (a), in or upon which, in the opinion
‘of the Commissioner, no such matter as aforesaid accu-
-mulates or is deposited.
(2) Premises in respect-of- Wthh the Comm1ss10ne1
' “has directed that a separate water-closet, privy or urinal
need not be provided shall be deemed to be liable to the
‘levy of conservancy tax, if, but for such direction, the tax
'would be leviable in respect thereof.

‘, 202. (1) The general tax shall be levied in respect
-of all buildings and lands in the city except—
(a) buildings and lands solely used for purposes
connected with the disposal of the dead; ,
(b) buildings and lands or portions thereof solely
. occupied and used for public worship or for a charit-
_ able or educational purpose;
(c) bulldmgs and lands vestlng in the Corpora-
tion ;
(d) bulldlngs and lands vestmg in the Central
Government or State Government used solely for pub-
" lic purposes and not used or intended to be used for
purposes of profit in respect of which the said tax, if
levied, would under the provisions hereinafter contain-
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on what - ;..
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ed be primarily leviable from the Central Government-

or State Government as the case may be.
(2) Where any portion of any building or land is
exempt from the general tax by reason of its bemg solely
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occupied and used for public worship or for a charitable on
educational purpose, such portion shall be deemed to be
a separate property for the purpose of mumclpal taxa-
tion.

203. (1) The Central Government or the State ‘Gov-
ernment, as the case may be, shall pay to the Corporation
annually in lieu of the general tax from which buildings
and lands vesting in the said ‘Governments respectively

‘are exempted by clause (d) of sub-section (1) of section

202, a sum ascertained in the manner provided in sub-

sections (2) and (3).

(2) The rateable value of the bulldmgs and lands
in the city vestmg in the Central Government or Statc
Government in respect of which, but for the said exemp-

‘tion, general tax would be leviable from the Central Gov-

ernment or State Government as the case may . be, shall
be fixed by a person, from time to time appointed in this
behalf by the State Government with the concurrence of
the Corporation. The said value shall be fixed by the
said person, with a general regard to the provisions con-
tained in this Act and the rules made thereunder concern-
ing the valuation of property assessable to property.taxes,
at such amount as he shall deem to be fair and reason

.able. The decision of the person. so appoint-.

ed shall hold good for a term of five years, sub-
ject only to proportionate variation, if in the meantime
the number or extent of the buildings and lands vesting
in the Central Government or State Government in the
city materially increases or decreases

(8) The sum to be paid annually to the Corporatlon
by the Central Government or.the State Government, as
the case may be, shall be the amount which Would,be
payable by an ordinary owner of buildings or lands in the -

-city on account of the general tax, on a rateable value of

same amount as that fixed under sub-section (2).
_ -Liability of Property Taxes. ,
204. (1) Property taxes shall-be leviable primarily

from the actual occupier of the premlses upon which the

said taxes are assessed if such occupier holds the said

premises immediately from the Government or from the
“Corporatlon

(2) Otherw1se the said taxes shall be prlmarlly levi-

‘able as follows namely :—.
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(a) if the premises are let, from the lessor;

(b) if the premises are sublet, from the superior
- lessor; and

(c) if the premises are unlet, from the person in
whom the right to let the same vests.

(3) But if any land has been let for any term ex-
ceeding one year to a tenant, and such tenant has built
upon the land, the property taxes assessed upon the said
land and upon the building erected thereon shall be pri-
marily leviable from the said tenant or his legal repre-
sentative, whether the premises be in the occupation of
.the said tenant or of his legal representative, or of sub-
tenant.

205. (1) If any premises assessed to any properly Apportion-
tax are let, and their rateable value exceeds the amount ;’égggngif_
of rent payable in respect thereof to the person from whoin, bility for
under the provisions of the last preceding section, the Pr@erﬁy
said tax is leviable, the said person shall be entitled to tﬁzf I‘;Vrefﬁi_
receive from his tenant the difference between the amount ses assessed
of the property tax levied from him, and the amount gﬁﬁlé‘z‘ or
which would be leviable from him if the said tax were

calculated on the amount of rent payable to him.

(2) If the premises are sublet and their rateable
value exceeds the amount of rent payable in respect
thereof to the tenant by his sub-tenant, or the amount
of rent payable in respect thereof to a sub-tenant by the
person holding under him, the said tenant shall be en-
titled to receive from his sub-tenant or the sub-tenant
shall be entitled to receive from the person holding under
him, as the case may be, the difference between any suin
recovered under this section from which tenant or sub-
tenant and the amount of property tax which would
be leviable in respect of the said premises if the rateable
value thereof were equal to the difference between the
amount of rent which such tenant or sub-tenant receives,
and the amount of rent which he pays.

(8) Any person entitled to receive any sum under
this section shall have, for the recovery thereof, the same
rights and remedies as if such sum were rent payable to
him by the person from whom he is entitled to receive
the same.
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206. If-any person who is primarﬂy liable for the

payment of any property tax himself pays rent to ano-
ther person other than the Government or the Corporu-
tion in respect of the premises upon which such tax
is assessed, he shall be entitled to credit in account with
such ‘other person for such sum as would be leviable on
account of the said tax if the amount of the rent payable
by him were the rateable value of the said premises.

-,

Notice of transfer, etc., of premises assessable to
~  Property Tax.
207, (1). Whenever the title of any person primarily

liable for the payment of property taxes on any premises,
to or over such premises is transferred, the person ‘whogze

-title is so transterred and the person to whom the same

shall be transferred shall, within three menths from the

~date of the execution of the instrument of transfer, or its

registration, if it be registered, or effecting the transfer
if no instrument be executed, give notice of such trans- '
fer, in writing, to the Commissioner.

(2) In the event of the death of any person pr1mar11§
liable as aforesaid, the person to whom the title of the
deceased shall be transferred, as heir or otherwise, shall
give notice of such transfer to Commissioner within one
year from the death. of the deceased. :

.208. (1) The notice to be given under the last pre-
eeding section shall be in the Form 1 or 2, as the case
may be, of Schedule F' and shall state clearly and cor-.
r.ectly all the particulars required by the said form.

* (2): On receipt of any such nqtice, the Commissionet
may, if he thinks it necessary require the production, of
the instrument of transfer, if any or of a copy thereof ob-
tained under section 57 of the Registration Act, 1908 (Cen~
tral) or any evidence acceptable to the Commissioner on
the point of the title of the deceased pﬂrson bemg trans-
ferred to him as helr or otherW1se

(3) No such not1Ce shall be deemed to be vahdly'
given. unless.the property taxes due at the date of notice
in. respect of the premises to which. it relates have been:
paid and unless such fee as may {ront time to time be fix~
ed by the Standing Committee. for the acceptance of suclr
notice has been naid.
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-209. (1) Every person primarily liable for the pay- Igfbg;?’ment

; ment of a property tax on any ppemlses who transfers his of property
. title to or over such premises without giving notice of such E%flilsmfig in
transfer to the Commissioner as aforesaid, shall, in addi- the apsence
-tion to any other liability which he incurs through such of any
neglect, continue liable for the payment of all property ?r(;#ﬁe?f
taxes from time to time payable in respect of the said pre- .
mises until he gives such notice, or until the transfer shall
have been recorded in the Commissioner’s book.
.. (2) But nothing in this section shall be held to dimi-
nish the liability of the transferee for the said property
taxes, or to affect the prior claim of the Commigsioner on
- the premises conferred by section 238, for ‘the recovery

of the property taxes due thereupon.

- 210. (1) When any building is newly erected or re- Notice to be -
“erected, or when any building which has been vacant is re- given to the
_ occupied, the person primarily liable for the property taxes S;"g‘fm;‘;;‘g“’“'
assessed on the building shall within - fifteen days give erection of

notice thereof, in writing, to the Commissioner. ?nge‘gtcb"‘ld‘
(2) The said period of fifteen days shall be counted

from the date of the. completion or of the occupation,

whichever first occurs, of the building which has been

newly erected or re-erected and in the case of a building

- which has been vacant, from the date of the re-occupa-

tion thereof.

211. (1) When any bulldmg or any portion of 2 Notice to be
building, which is liable to the payment of a property tax, given to the
is demolished or removed, otherwise than by order of the {ommis-,
Commissioner, the person: prlmarlly liable for the pay- demolition
‘ment of the said tax shall give notlce thereof, in writ- 0% removai

of a buildin
ing, to the Commissioner. HECnE.

(2) Until such notice is given the person aforesald
shall continue to be liable to pay every such property tax
as he would have been liable to pay in respect of such
building if the same or any portion thereof, had not been
demolished or removed :

Provided that nothing in this section shall apply to a
building or any portion thereof which has fallen down or
been burnt down.

- Valuation of Property assessable to Property Taxes

212. (1) In order to-fix the rateable value of any Rateable
building or land other than that specified in sub-section value how_ to
(2) assessable to a property tax there shall be deducted 2f determin-
from the amount of the annual rent for which such build-
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ing or land might reasonably be expected to let from year
to year a sum equal to ten per cent, of the said annual
rent and the said deduction shall be in lieu of all allowan-
ces for repairs or on any other account whatever.
(2) The rateable value of any vacant land not—
- (a) appurtenant to a building; -
‘(b) used for a agricultural purpose ;
(c) built upon, but capable of being used for build-
ings; and of land on which -a building is in the coursc
-. 'of erection shall be fixed at 5 per cent of the esti-
.mated capital value of the land. : :
(3) All plant and machinery contained or situate in or
upon any building or land and. belonging to any of the
classes specified from time to time by public notice-by the

- Commissioner with the approval of the Corporation, shall
- be deemed to form part of such building or land for the
_purpose of fixing the rateable value thereof under sub-
- gection(1). :

(4) A statement: settmg out clearly the class of plant

" and- ‘machinery specified under sub-section.(3). and des-

cribing in detail what plant and machinery falls within

~each such class shall be prepared by the Commissioner

under the direction of the Standing Committee and shall
be open to inspection at all reasonable hours by members
of the public at the Chief Office of the Mumclpal Corpora-
tlon

(5) Printed copies of the statement. prepared under

‘ sub- -section (3) shall be kept at the Chief Office of the Muni-
" cipal Corporation for sale at such price as the Commis-
‘sioner may fix.

- 213. (1) To enable the determination of the rateable
value of any building or land and the person prlmanl}
liable for the payment of any property tax leviable in res-:
pect thereof the Commissioner may require the owner or-
occupier of such building or land, or of any portion there-
of, to furnish him, within such reasonable period as the
Commissioner specifies in this behalf, with information or
with a written return signed by such owner or'occupier—

(a) as to the name and place of abode of the owner
or occupier, or of both the owner and occupler of such
building or land; and’ ’

(b) as to the dimensions of such bulldlng or land
or of portion thereof, and the rent, if any, obtained for
such building, or land, or any portion thereof.
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(2) Every owner or occupier on whom any such re-
quisition is made shall be bound. to' comply with the same
~ and to give true information or. to make a true return to
the best of his knowledge or belief.

(3) The Commissioner may also for the purpose afore-

said make an inspection of any such bulldmg or land

Assessment Book

214, . The Comm1ss1oner shall keep a book to be

‘ called ‘the assessment book,’- in Whlch shall be éntered
every ﬁnanc1a1 year—

(a) a hst of all bulldmgs and lands in the Clty

- distinguishing each either hy ‘name or number as he

_ shall think fit ;

(b) the rateable value of each such bulldlng and
-land, determined in accordance with the foregomg por-
. visoins of ‘this Act; -

(c) the name if aScertained Of the person prlmarllyv
liable for the payment of the property taxes, in respect
of each such bulldmg or land;

(d) if any such building or land is not liable to. bc

- assessed to the general tax; the reason of such non-liabi-
.xhty D R ‘

“(e) when the rates of the property taxes to be
"-levied for the year have been duly fixed by the Corpora-
tion and the period fixed by public notice, as hereinafter
provided, for the receipt-of complaints against the
amount of rateable value entered in any portion of the
assessment book, has expired and in the case of-any
such entry which is complained. against, when such
complalnt has-been disposed of in accordance with the
provisions hereinafter contained, the amount at which
each building or land entered in such portion of the

Assessment .
book what .
to contain,

- assessment baok is assessed to.each of the property

. taxes, if any, leviable there;

(f) -If, under section 227 or 228, a charge is made

for water supplied to any building or land by measyre-

. ment of the water tax or water charge, for any building

or land is fixed at a special rate, the particulars and
amount of such charge composmon or rate;

.(g) such other detalls if any, as the Comm1ss1oncr
from time to time thinks ﬁt to direct,
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.. 215. Each of the wards into which the City is for
the time being divided by - the .Corporation for efficient
Government, gshall have a -
separate assessment book called ‘Ward Assessment Book,
and each ward assessment book may, if the Commissioner
thinks fit, be divided in to .two or more parts for such
purposes and with such several designations as the Com-
missioner shall determme ‘
(2) The Ward Assessment Books and their respec-

" tive parts, 1f -any, shall collectwely constltute the assess-
’ ment book.

216. (1) When any bu11d1ng or land is let to two or
more person§ holding in severalty, the Commissioner .
may, for the purpose of assessing such building or land °

"to the property taxes, either treat the whole thereof as.

one property, or, with the written consent of the owner
of such building or land, treat each several holding there-
in or any two or more of such several holdings’ together
or each floor or flat, as a separate property. )

'(2) When' the Commissioner has determined to treat
all the several holdings comprised. within dny one build-
ing or land under this section as one property, he may
subject to any general conditions which may, from time
to.time, be specified by the Standing Committee in. this
behalf, at any time not later than seven days before the

first day on any half-year or quarter-year, as the case

may be, for which an instalment of general tax shall be
leviable in respect of the said property, sanction a draw-
back of one-fifth part of the general tax so leviable. = .

 (3) Every person who appliés for a draw back under

" sub-section (2) shall furnish to the Commissioner full and

correct information regarding the = property in respect
of -‘which the claim for drawback is made and the several
holdings comprised therein in such form and in such
particulars as may be required by the Commissioner in
accordance ‘with general conditions spemﬁed in h1s be-
half by the Standing Committee.

217. (1) When the name of the’ person: prlmarlly
liable for the payment of property-taxes in respect of any
premises cannot be ascertained, ‘it shall be sufficient to
designate him in the assessment book and in any notice
which it may be necessary to serve upon the said person
under this Act, ‘the holder’ of such premises, = without
further description.
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~(2) If, in any such case, 'any person in occupation of
the premises shall refuse to give such information as may
be requisite for determining the person primarily liabie
as aforesaid, the person in occupnation shall himself be
liable, until such information is obtained for all property-
- taxes leviable on the premises of which he is in occupa-
tion. - : ' S -

218. (1) When the entries required by clauses (a), public notice
(b), (¢) and (d) of section 214 have been completed, as to be
_far as practicable, in a ward assessment book, the Com- %;‘{ﬁgtig"rf‘zrf‘
missioner shall give public notice thereof and of the place property in
where the ward assessment book or a copy of it, may paY ]‘;Ve"gr‘li
be inspected.. o ‘ completed,
" (2) Such public notice shall be published in the Offi-
cial Gazette and in the local daily newspapers, and also
by posting placards in conspicuous places throughout.

the ward.

219. (1) Every person who reasonably claims. to be , oo cment
the owner or occupier of some premises entered in the book to be
assessment book or the agent of any such owner or occu- 01;53‘;,0 mns-
pier shall be permitted, free of charge, to inspect and to )
take extracts from any portion of the said book which
relates to the said premises. ) :

(2) Any person not entitled under sub-section (1):
to inspect and take extracts from any portion of'the
assessment book free of charge shall be permitted to do -
so on payment of such fee as shall from time to time be
determined in this behalf by the Commissioner, with the
approval of the Standing Committee. o

220. (1) The Commissioner shall, at the time and __
in the manner provided in section 218, give public notice };ﬁgg £%€np-
of a day, not being less than twenty-one days from the laints
publication of such notice, on or before which complaints 35305t
against the amount of any rateable value entered in the to be
ward assessment book will be received in his office. gggg&{e 4
*12) In every case in which any premises have for )
the first time been entered in the assessment book as
liable to the payment of property-taxes, or in which the
rateable value of any premises liable to such payment
has been increased, the Commissioner shall, as soon as
conveniently may be after the issue of the public notice
under sub-section (1), give a special written notice to
the owner or occupier of -the said premises specifying
- the nature of such entry and informing him that any
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complaint against the same will be received in his office
at any time within ﬁfteen days from the service of the_
special notice.

221, (1) Every compialnt agalnst the amount of
any rateable value entered in the assessment book shail

_be made by written application - to the Commissioner,

which shall be left at his office, on or before the day fixed
in this behalf in the public : or special notice aforesaid.

(2) Every such application shall set forth briefly
but fully the grounds on which the valuatlon is complain-

ed agamst

222. The Commissioner shall cause all complaints
so received to be registered in a book to be kept for this

fixed for ins- purpose and shall give notice, in writing, to each com-

vestigating
their com-
plaints.

Hearing of-
complaint.

Authentxca-
tion of ward
assessment
books when
all com-
plaints have
been dispos.
ed of.

plainant, of the day, time and place when and whereat his
complaint shall be investigated. _ A

223. (1) At the time and place so fixed, the Com-

* missioner shall investigate and dispose of the complaint

in the presence of the complamant if he shall appear and
if not. in his absence. ‘

(2) For reasonable cause to be recorded the Com-
‘missioner may,. from time to time, adJourn the investiga-
tion.

(3 When the complaint is disposed of, the resuit
thereof shall be noted in the book of complaints kept
under section, 222 and necessary amendments, if any shall
be made in accordance with such result, in the assess-
ment book.

224. (1) When the complaints, if any, have been
“disposed of and the entries required by clause (e) of sec-
tion 214 have been completed in the ward assessment
" book, the said book shall be authenticated by the Com-
missioner, who shall certify, under his signature, that
except in the cases, if any, in which amendments have
been made as shown therein, no valid objection has becn
made to the rateable values enterd in the said book.

(2) Thereupon the said ward assessment book subj‘ect
to such alterations as may thereafter be made therein
under the provisions of the next following section shall

" be accepted as conclusive evidence of the amount of each

property tax leviable on each building and land, in the
ward, in the financial year to which the book relates.
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223. - (1) Subject to the provisions of sub-section Assessment _
(2) the Commissioner may upon the representation of gfgé‘mﬁ;g’(b?,e
-any person concerned or upon any other information at the Commis-
any time during the financial year to which the assess- Sioner during .

>" the financial
ment book relates amend the same— year, e

(a) by inserting therein the name of iany person
whose name ought to be so inserted or any premises
previously omitted ;

(b) by striking out the name of any person not
liable to the property-tax; '

' ~ (c) by increasing or reducing the amount of any’
rateable value and of the assessment based thereupon ;

(d) by altering the assessment on any land or
building which has been erroneously valued or assessed
through fraud, accident or mistake;

(e) by inserting or altering an entry in respect of
any building erected, re-erected, altered, added to or
reconstructed in whole or in part after the preparation
‘of the assessment book ;

(f) by making or cancelling any entry exempting
with the approval of the Standing Committee any pre-
mises from liability to any property.tax.

(2) Where any amendment is made under sub-sec-
tion (1) which has the effect of imposing on any persoi
any liability for the payment of property taxes which would
not be incurred but for such amendment or which has
the effect of increasing the rateable value of any premises
as stated in the assessment book, a special written notiee
as provided in sub-section (2) of section 220 shall be given
by the Commissioner, and as far as may be the procedure
laid down in sections 221, 222 and 223 shall be followed.

(3) Every such amendmeit shall be deemed to have
been made, for the purpose of determining the liability
or exemption of the person concerned in accordance with
the altered entry, from the earliest day in the current
financial year when the circumstances justifying the
amendment existed.

226. (1) It shall not be necessary to prepare a new New assess=

assessment book every financial year. Subject to the I’};‘;’g‘ 1330%9
provisions of sub section (3), the Commissioner may adopt prepared

the entries in the last preceding year’s book with such €Very finan.’
. . i cial year.

alterations as he thinks fit, as the entries for each ne

financial year. : ) -
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(2) Public notice shall however be given, in accord-
‘ance with sections 218 and 220 every year and the pro-
visions of the said sections and of sections 221 to 225
both inclusive, shall be applicable each year. -

(3) A new assessment book shall be nrepared at thf

least once in every four—years

Special provisions concermng the Water and
Conservancy Taxes.

227. (1) The Commlsqoner may—-

(a) in such cases as, the Standing Committee shall _
general]y approve, instead of levying the water tax-in
respect of any premises liable thereto, charge for tne
‘water supplied to:such premises by measurement.at
such rate as shall from -time to time be determined
by the said Committee in this behalf or by the size of
the water ¢onnection with the municipal main = and
the purpose for which the water is supplied at stch
rates as shall from time to time be determined by the
Corporation and the charge so made shall hereafter be
referred to as “water charges”;

:(b) in such cases as the Standing Committee shall
generally approve; compound with any person for the
supply of water to any premises for a renewable terin
of one or more years not exceeding five, on payment
of a fixed periodical sum in lieu of the water tax or
water charges which would otherwise be leviable fromi
such persons in respect of the said premises. r
"~ (2) The Standing Committee may, for the cases in

‘which the Commissioner levies ' water charges under
clause (a) of sub-section (1) from time to time specxfy
such conditions as it shall think fit as to the use of the
_Water and as to the charge to be paid for water consum-
ed whilst a meter is out of order or under repair; and
for the cases in which a composition is made under
clause (b) of the said sub-section the said Committee may
spe01fy such conditions as to the use of the Water as it

shall think fit:

Provided that no condition snemﬁed under this sub-

~‘section shall be ' inconsistent w1th th1s Act or the rules
. or bye-laws made thereunder. '

(3) A person who is required to pay water charges

- or with whom a fixed periodical sum has been compound-

éd as aforesaid shall not be liable for payment of - the
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water tax, but any sum payable by him on account of

water shall, if not paid when it becomes due, be recover-

able by the Commissioner as if it were an arrear of water

tax. '

. 228, 1If, in respect of premises used solely for public Govemment

o be charged

purposes and not used or intenided to be used for purposes for water

of profit or for residential, charitable or religious pur- by ;Cneasure- :

poses, water tax would be leviable under this Act from "

the Government, the Commissioner, in lieu of levying

such tax, shall charge for the water supplied to such

premises, by measurement, at such rate as shall be detei-

mined by the Standing Committee in this behalf not

exceeding the minimum rate at the time being charged

under clause (a) of sub-section (1) of section 227 to any

other person and such charge shall be recoverable as

provided in sub-section (3) of the said section.

229. No tax or charge of any kind shall be levied Supply of
or demanded for the use of water in or from any drink- ;"{lagﬁ" at
ing fountain, tank, reservoir, cistern, pump, well, duct, drinking
stand-pipe or other work used for the gratuitous supply e‘{gnfg{"to
of water to the inhabitants of the c1ty and vesting in the be taxed.

Corporation :

Provided that the water in or from any such work
shall be limited to purpose provided under sub- sectlon
(2) of section 350.

230. (1) The Commissioner may fix the conser- Confer"an-'
ax may
vancy tax to the paid in respect of any hotel, club, stable be fixed at
or other large premises at such special rates as shall be ngg;a}n
generally approved by the- Standmg Committee in this certain
behalf, whether the service in respect of which such tax cases.
is leviable be performed by human labour or by substituted

means or appliances.

- (2) In the case of premises used solely for public
purposes and not used or intended to be used for purposes
of profit or for residential or charitable or religious pur-
poses in respect of which the conservancy tax is payable
by the Government, the Commissioner shall fix the said
tax at a special rate approved as aforesaid. °

-(3) In any such case the amount of the conservancy
tax shall be fixed with reference to the cost or probable
cost of the collection, removal and disposal of excremen-
titious and polluted matter from the premises by the
agency of the municipal conservancy staff.
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231. (1) Any person who has paid to the Commissioner
any water tax or conservancy tax in respect of any pre-
mises shall, if he was not himself in occupation of the
said premises, during the period for which he has made
such payment and subject to any agreement or contract

(2) For the recovery of the said amount from the
person aforesaid, the person who has paid the same shall
have the same rights and remedies as if such amount

_were rent payable to him by the person from Whom he

is eneitled to receive the same,
Refund of Property Taxes for Vacancies.

232. When any building or land or any portion of any

- premises which the Commissioner has treated under sec-

tion 216 as a separate property has been vacant for not

- less than ninety days the Commissioner shall, subject to -

the provisions hereinafter contained, refund the property
taxes, if any, to a maximum of one half of the amount

paid in respect of such taxes for the number of days that
such vacancy lasted.

233 For the purpose of section 232 :—-

~ (a) premises shall be deemed to be vacant only if
they are unoccupied and unproductive of rent;
(b) premises shall be deemed to be productive of
rent if let to a tenant having a continuing right of
~ occupation thereof, whether they are actually occupled
" by such tenant or not;

~(c) premises furnished or reserved by the owner:
for his own occupation whenever required shall be
deemed to be occupied, whether they are actually
occupied-by the owner or not;
‘ (d) premises used or intended to be used for the
purpose of any industry which is seasonal in characterr
shall not be deemed to be vacant merely on account
of their being unoccupied and unproductlve of rent dur-
ing such period or periods of the year in which sea°onal
operations are normally suspended ; '

(e) a vacancy which has continued during the
“whole of the month of February shall be deemed to
have continued for not less than thirty = consecutive
days. :
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234, (1) No refundx of any property tax shall be Refund not
claimable from the Commissioner as aforesaid, unless. claimable -

hotice in writing of the vacancy shall have been given upless notice

of vacancy

by the person llable for the tax, or his agent, to the Com- is ‘given to
missioner, ‘ the Com-
mlssmner

(2) No refund shall be paid. by the Co_mmissibner
for any period previous to the day of the delivery of such
notice.

(3) When a vacancy continues from one half year or
quarter-year, as the case may be in respect of which pro-
perty taxes are, under section 264 recoverable, into the
next following half ~ year  or quarter-year
as the case may be, no refund of any property
tax shall be claimable from the Commissioner as
aforesaid ‘on account of suich” ¢ontinued vacancy, unless
notice thereof shall be given to the Commissioner as
aforesaid within thirty days from the commencement of
the said next following half year or quarter-year as the
case may be

235.  No refund of water tax shall be clalmable €X~ Refund of
cept from such time as a written application shall have %gtcfrl;ig%x
been made to the Commissioner to stop the water supply gyje
to the vacant premises. ) unless .

: ’ : SR applicatian
‘ for stopping
water
- supply has
been made.

236. No refund of general tax shall be claimable in Refund of
any case in which the Commissioner has sanctioned 2 iglfgggfiﬁax
drawback under sub-section (2) of section 216. sible when

v drawback
has been
sanctioned.

237. It shall be in the discretion of the Commis- applica-
sioner to disallow any claim for refund of any property- tions for
~tax unless application therefor is made to him in writing ;‘iﬁmd
within thirty days after the expiry of the half-year or how tobe
quarter-year, as the‘case may be, to-which the claim re- made.
lates accompanied by the bill presented to the applicant
under section 266 for the amount of the tax from whlch
the refund is claimed.
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238, The plroperty’tak on buildings and lands shall,
subject to the prior payment of the land revenue, if any,

~due to the Government thereon, be a first charge upon

the said buildings or land and upon the movable property,
if any, found within or upon such buildings or lands and
belonging to the person liable to such tax.

Tax on Vehicles and Animals.

239. (1) Except as hereinafter provided, a tax’ at
rates the maxima and minima whereof are specified in
Schedule G shall be levied on vehicles, boats and animals
which are kept for use in the City for the conveyance of
passengers or goods in the case of vehicles and boats, and
for riding, racing, draught or burden in the case of
animals. -

Explanatlon :—A vehicle, boat or animal kept out-
side the limits of the city but regularly used within suck

" limits shall be deemed to be kept for use in the city.

(2) the Corporation shall from year to year, in ac-

-cordance with section 186 determine the rates at which

such tax shall be levied.

240. (1) .The tax leviable under sectlon 239 ‘shall
not be levied in respect of :—

(a) vehicles, boats and animals belonging to the
Corporation ;

(b) vehicles, boats and animals vesting in the
State to be used or intended to be used solely for pub-
lic purposes and not used or intended to be used for -
purposes of profit ; »

(c) vehicles and boats intended exclusively for

., the conveyance free of charge of the injured, sick or

dead ; , :
(d) children’s perambulators and trlcycles.

(2) If any question arises under clause (b) of sub-
section (1) whether any vehicle, boat or animal vesting
in the State is or is not used or intended to be used for
purposes of profit, such question shall be determined by
the Government, whose de01s1on shall be final.

- 241. The Commlssmner may, w1th the approval of the
Standing Committee, compound with any livery - stable- .
keeper or other. person keeping vehicles or horses or

bullocks for hire or with any dealer havmg -gtables i.:-

which horses are kept for sale on commission or other-
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wise, for the payment of a lumpsum for any period not
exceeding one year at a time in lieu of the taxes leviable
under section 239 which such livery stable-keeper or
other person or dealer would otherwise be liable to pay.

242, (1) The - Commissioner shall keep a book, inm Vehicle and -

animal .
Whlch shall be entered from time to time—. ok Fook 6
. (a) a list of the persons liable to pay any tax under be kept. -

section 239;

(b) a spec1ﬁcation of the vehicles and animals in res-
pect of which the said persons are, respectlvely, liable
- to the said tax;

(c) the amount of tax 'oayable by each such persoi
and the period for which it is payable;

(d) the particulars of every composition made
under section 241, S '
(2) Any person whose name in entered in the said
book or the agent of any such-person, shall be permitted,

free of charge, to inspect and take extracts from the said
book in respect such person.

(3) Any person not entitled under sub-section (2)
to inspect and take extracts from the said book free .of
charge, shall be permitted to.do so on payment of such
fee as may from time to time be specified in this behalt
by the Commissioner, with the approval of the Standing
Committee.

243. (1) In order that the said list may be prepared Returns m y

be called
the Commissioner may require— from Owners

(a) the owner of any premlses let to or occupled ij dpfé?;g;i
by more than one person owing or having possession supposed to
or control of vehicles and animals to furnish him with be htable to
a written return, signed by such owner, of the name ax

- and address of each of the said persons, and of the
animals and vehicles owned by or in the possession or

_ under the control of each of the said persons kept upon
such owner’s premises ;

(b) any person supposed to be liable to the pay-

ment of any tax on a vehicle or animal to furnish him

- with a written return, signed by such person and con-

- taining such information concerning the vehicles and

~animals, if any, owned by or in the possession or under

the control of such person as the Commissioner shall
deem necessary, ' :
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(2) Every person on whom any such requ1s1t10n is
made shall be bound to comply with the same, within
such reasonable veriod as-the Commissioner specifies in
this- behalf, whether such person be liable to the payment

. of any such tax or not, and to make a true return to the
best of his knowledge or belief.

244. (1) Every person who becomes the owner or

in respect of which the said tax is leviable shall give
notice in writing to the Commissioner with in fifteen dayL

“after he has become the owner or has obtained possession

or control of such vehicle or animal, of the fact that he
has become the owner or has obtamed possession or con-
trol of such vehicle or animal, as the case may be.

(2) HBvery person who ceases to own or have posscs-
sion or control -any vehicle or animal in respect of which
the said tax is leviable shall give notice in writing to the
Commissioner of the fact that he has ceased to own or
have possessionl or eentrol of such vehicles or animal.
Such person shall, in addition to any other penalty to
which he may. be liable, continue to be liable for the
payment of the said tax leviable from time to time in res-
pect of such vehicle or animal until he gives such notice ;-

~-Provided that nothing herein contained shall be held
to diminish the liability to pay the said tax of the person
who becomes the owner or obtains possession or control
of such vehicle or animal or affect the prior claim of the
Commissioner on such vehicle or animal for the recov ery
of any tax due in respect thereof.’

245. (1) The Commissioner may make an inspection
of any stable, garage or coach-house or any place wherein
he may have reason to believe that a vehicle, boat or
animal liable to a tax under this Act is kept.

(2) The-Commissioner -may if he has reasons -to
believe that any person has in his possession or under
his control a-vehicle, boat or animal-liable to tax under

. this Act, by written summons require the attendance be-

fore him of such person or any servant of any such .
person and may examine such person or servant as to the
number and description of vehicles, boats and animals
owned by or in the possession or under the control of
such person and every person so summoned shall he
bound to attend beforé the Commissioner and to give true
information to the best of his knowledge or belief as to
the said matters. :
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946. If the tax leviable on any vehicle or animal
in respect of any quarter has been paid and if during §uc11
quarter such vehicle or animal ceases to be kept within
the city, or is destroyed or is otherwise rendered unfit
for use or if such vehicle has been under repairs or if
such animal has been kept in any institution for the re-
ception of infirm or disused animals or is certified by a
Veterinary Surgeon to have become unfit for use and has
not been used, the person -who-paid the tax leviable cn
such vehicle or animal shall, subject to the provision here-
inafter contained, and on the Commissioner or any officer

Refund of
tax on .
vehicles and
animals
-when and to
what extent
obtainable.

authorised by him, being satisfied in this behalf, be en-"

titled to receive back from - the Commissioner, if the
period in such quarter for which such vehicle or animal
has not been kept in the city or has not been wused, on
account of such vehicle or animal being destroyed, or
rendered unfit for use or on account of such vehicle being

under repairs or such animals being kept in any institu- .
tion for the reception of infirm or disused animals or -

such animals having been certified by a Veterinary Sus-
. geon to have become unfit for use, is—

- (a) not less than eighty days, the full amount of
the tax paid, - ' '

*  (b) not less than sixty days, two thirds of the tax
“ paid, ‘ ' ‘

" paid :

Provided that no refund of the tax shall be granted
if such period is less than thirty days. P

247. (1) No refund of the tdx shall be claimable
' from - the Commissioner under section 246 unless notice
in writing of the occurrence of the circumstances giving
rise to such claim ‘or of the commencement of circums-
tances which may give rise to such claim has been given
to the Commissioner by the person who paid the tax or
his agent. ' B :

(2) If such notice is not received by the Commis-
sioner within three days of the occurrence or commence-
ment of the circumstances as aforesaid, the period previous
to the date of the receipt of the notice shall be excluded
in computing the period of eighty, sixty and thirty days,

(c) not less than thirty days, one-third of the tax’

Refund not
claimable
unless
notice is
given to
the Com-
missioner.

referred to in section 246 for the .purposes of granting.

any refund.



Tax on
dogs,

326 Munisipal (1956; HYD. Act II

Corporations

(3) It shall be in the discretion of the Comfnissidner

‘to disallow any claim for refund of the tax, unless appli-
‘cation claiming such refund is made to him in writing
‘before the expiry of 15 days after the end of the quarter

to which the claim relates and is accompanied by the bill
presented to the applicant under section 266 for the
amount of the tax from which the refund is claimed.

Dogs.

248. (1) A tax not exceeding rupees five per annum

: shall be levied on every dog kept within the City and not

under the age of six months.

(2) Every person who owns or is in charge of any
dog on which a tax is leviable under sub-gection (1) shall
be liable for such tax. : :

(3) (a) Every person who owns or is in charge of
any dog shall, before the first day of May in each financial
year, forward to the Commissioner a return signed by
him containing his name and address and the age of such '
dog. '

~ (b) Every person who after the first day of May in
any financial year becomes the owner or takes charge of
any dog shall, within one week from the date on which
he becomes the owner or takes charge of the dog, for-
ward to the Commissioner a like return, signed by him.

(4) The tax shall be payable for every financial year
in advance on the first day of May

Previded that—

(i) in respect of a dog which attains the age of
six months after the first day of May, the tax shall be
payable immediately after the expiry of ome week
from the day on which the dog attains such age, and

~ (ii) in cases in which a person becomes the own-
er or takes charge of any dog, not under the ago of six
months, after the first day of May, the tax shall be
payable immediately after the expiry of one week
from the day on which he becomes the owner or
takes charge of 'such dog:

Provided further that the tax shall not be payable
more than once for the financial year in regpect of any
dog.

© (5) The Commissioner shall maintain a register
showing the persons liable to pay the tax under this
section. : . i
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249, (1) When the - owher or person in charge of Llllcrﬁrﬁcee ?11(1:51
any dog has paid the tax leviable on and the price fixed yet folf and
for the number tickets for such dog, the Comm1ss1oner 3(1)?0531 of -

shall—

(a) grant him a hcence for the keeping by him of
such dog during the financial year for whlch he had
~ paid the tax,; and

; (b) provide him with a number tlcket the number
" of which shall be specified in such licence.

~ . (2) The owner or person in charge of any dog so
licensed shall at all times cause the said uumber ticket
to be kept attached to the collar or otherwise suspended
from the neck of the dog.

~ (3) Any dog which has no number tlcket 50 attached
_ or suspended—

(1) shall be presumed to be a dog in respect of
which no licence has been granted, and

(ii) may be seized by the police or by any officer
duly authorised by the Commissioner in this behalf,
and detained until the tax due, if any, has been paid.

(4) If any person, within three days from the date of
such seizure, satisfies the Commissioner that he is the
owner or person in charge of such dog, the Commissioner
shall order it to be delivered to such person on payment
of the tax, if any, due and the costsincurred by the Com-
missioner by reason of its detention. : ‘

(5) If, within the.said three days, no person satisfies
the Commissioner that he is the owner or person in charge
of the dog the Commissioner may cause the dog either—

(a) to be destroyed, or

(b) to be sold and the proceeds of the sale, after
deducting therefrom the said tax and costs (together
with the costs of sale) to be paid to any person who
within six months from the date of such sale, establish-
es to the satisfaction of the Commissioner, his claim to
such proceeds. :

250. No suit prosecution or other legal proceeding Protection
shall be instituted against any person in respect of any ggé’fgs‘fgs
act done in good faith in the pursuance of the provisions good faith,

of ‘sub-sections (3), (4) and (5) of section 249, -
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251. Nothing contained in sections 239 to 244, 246, 247,
265, and the second sentence of ‘sub-section (2) of section

328 (1956: HYD. Act II

266 shall apply in respect of the tax leviable under sec-

tion 248.
Octroi.

252. Except hereinafter provided, octroi, at rates
not exceeding those respectively specified in Schedule
shall be levied in respect of the several articles mentioned
in the said Schedule or of so many of them as the Corpo-
ration shall from year to year, in accordance with section
186, determine when the said articles are imported from
any place into the city. »

253. The Commissioner shall cause tables of Octroi
for the time being leviable, specifying the rates at which
and the articles on which the same are leviable to be
printed in the official Gazette and local daily newspapers
and to be affixed in a conscicuous position at every place
at which the same actroi is levied. -

254. (1) No octroi shall be leviable on any article
which, at the time of its importation, is certified by an
officer . empowered by the Government in this behalf to
be the property of the State, to be used or intended to be:
used solely for public purposes and not to be.used or
intended to be used for purposes of profit.

(2) If any article on which octroi is payable is im-

" ported under a written declaration signed by the importer

that such article is being imported for the purpose of ful-
filling a specified contract with the Government or other-
wise for the use of the Government the amount if any
of the octroi paid thereon shall be refunded in full on pro-
duction, at any time within six months after importation,
of a certificate signed by an officer empowered by the
Government in this behalf stating that the article so im-
ported has become the property of the State, is used or
intended to be used solely for a public purpose and is not.
used or intended to be used for purposes of profit.

255. Any article imported into the city for the pur-
pose of immediate exportation may at the option of the
importer be exempted from the levy of octroi if such
article is conveyed direct from the place of import, to the
place of export by such routes, within such time, under
such supervision and on payment of such fees therefor
as shall be determined by the Standing Committee.
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256. (1) When any article upon which octroi has
been paid shall be exported from the city, the full amount
of the octroi so paid shall, subject to the provisions here-
inafter contained, be refunded.

(2) Such refunds shall be paid under such bye-laws
as shall from time to time be framed in this behalf.

257. (1) Every Company which transacts business
in the City for not less than sixty days in the aggregate
in any half-year and every person, who in any half year,

(a) exercises a profession, trade, or calling or
transacts business or holds any employment, public or
private—

(i) within the City for not less than sixty days
in the aggregate, or

(ii) without the City but who 1es1des in the City
for not less than sixty days in the aggregate, or

(b) resides in the City for not less than sixty days
in the aggregate and is in receipt of any pension or in-
come from investments shall pay a half- yearly tax not
exceeding the rates in Schedule I assessed in the pres-
cribed manner.

(2) A person shall be chargeable under the class ap-
porpriate to his aggregate income from all the sources
specified in sub-section (1) as being liable to the tax:

Provided that no person whose aggregate monthly
income does not exceed rupees one hundred shall be liable
to pay the profession tax:

Provided further that agricultural income shall not
be liable to be taxed. ‘

(8) Nothing contained in this section shall be deem-
ed to render a person, who resides within the local limits
of one local authority and exercises his profession, trade
“or calling or transacts business or holds any employment
within the limits of any other local authority or authori-
ties, liable to profession tax for more than the higher of the
amounts of the tax leviable by any of the local authorities.
In such a case the Government shall apportion the tax
between the local authorities in such manner as they may
deem fit and the decision of the Government shall be
final :

Provided that where one of the local authorities con-
cerned is a Cantonment authority the decision of the
Government shall be subject to the concurrence of the
Central Government.

Refund of
octroi on
export.

Profession
tax.
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'(4) The profession tax leviable from a firm, associa-

« tion or Joint Hindu Family may be levied from-any. adult'

member of the firm, association or family.

(5) Where one company or person is the agent of
another company or person, the former company or per-
son shall not be liable separately to the profession -tax, on

‘ - 'the same income as that of the principal.

Entertain-
ment tax,

Exemption
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‘tax.
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(6) All statements - made, returns furnished. or
accounts or documents produced in connection - with
assessment of profession tax by any person shall be
treated as confidential and copies thereof shall not be
granted to the public. ,,

258. The entertainment tax shall levied on. all
payments for admission to a theatre, cinema, carnival or
to any other place of entertainment, at rates the max1ma ‘
and minima Whereof specified in Schedule J.

259. The entertainment tax shall not be 1eV1ab1e in
respect of any entertainment, performance or show—

(a) for. admission to which no charge or only a
nominal charge, as may be prescribed, is made

(b) which is not open to the general public on pay-
ment ; ’

- (c) the proceeds of which are intended to be utili-

sed for a public, educational, cultural or. charitable
purpose.
260. It shall be the duty of every proprietor, mana-

ger or person in charge of any entertainment to submit to
the Commissioner such returns duly signed at such inter-
vals, in such form and containing such information for
the purpose of levy of the entertainment tax, as may be
prescrlbed ‘ ‘

261. (1) The tax on transfer of property (herein- "
after referred as transfer tax) shall be levied— = ‘

(a) in the form of a surcharge on the duty imposed °
by the Hyderabad Stamp Act for the time being in
force in the State of Hyderabad on every instrument of
-the description specified below which relates to im-
‘movable property situate within the City; and

(b) at a rate of two per centum on the . amount
specified below against each instrument ;— .
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‘Descrintion of . - ) Taxable Amount.
instrument. ‘ :

(i) Sale of immova- The amount or valuable of the
~ ble property. " consideration for the. sale, as
setforth in the instrument
@) Exchange of im-" The value of the property of
movable property the greater value, as setforth
- in the instrument. =
(iii) Gift of immovable The value of the property, as

property. ‘ ; setforth in the instrument.
(iv) Mortgage of im- The amount secured by the
movable property. mortgage, as setforth in the

instrument. -

~(2) All the provisions of the Hyderabad Stamp Act
for the time being in force and the rules made thereunder
shall mutatis mutandis apply to the said fax as they
apply in relation to the duty chargeable under that Act.

. (8) No registering authority shall accept any instru-
ment for registration unless the amount of transfer tax
is paid in cash.

(4) Every reglstermg authorlty shall mamtaln an._
account of the transfer tax paid in respect of each instru-
ment registered by him and a separate account showing
the amount of the consideration,-. the value of the pro-
perty or the amount secured by a mortgage as the case
may be,

(5) The transfer tax collected under this Act shall
be credited to the Municipal Fund. In the absence of an °
agreement to the contrary the transfer tax shall be paid
by the person who is primarily liable for payment of the
the stamp duty in respect of the instrument excecuted.

262. (1) Subject to such rules and at such rates as Toll on
may be prescribed a toll on animals and vehicles shall be agﬁmcfliéi and
leviable on— o

(a) every vehicle, and
- (b) every animal used fof driving draught or bur-
‘den, which enters the city:

Provided that the toll shall not be leviable on any

such vehicle or animal more than once on any one date.

(2) The following vehicles or animals shall be ex-
empted from the levy of the toll :—

(a) those belonging to corporation ;
(b) those belongmg to the Government and “the
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District Board but not used or intended to be used for
purposes of profit ; A e

"(c) those used. as conveyance of Government or
District Board Ofﬁc:lals or their luggage, while travel-
ling on duty ;
' (d) those used for the conveyance of- persons or
'property in the custody of a police officer; _

(e) those - belonging to agriculturists and kept
" within the city for agricultural work ;

(f) those for which vehicle and animal tax underr
section 239 has been paid.

(g) animals: drawmg a vehicle on Wthh the toll is
levied ;

(h) those exempted by the Government by a
General or Spec1al order. :

(3) When by an order made under clause (h) of sub-
section (2) the Government exempts the through traffic,
through the city, the Government may, in consultation
with the Corporation, fix the routes therefor.

(4) Any owner of a vehicle or animal may- commute .
payments of ‘the toll at such rates and in such man-
ner as may be prescrlbed : g

x

Supplementary Taxatlon

Any tax 263 Whenever the Corporation determme under -
imposable . gection 192, to. have recourse to supplementary -taxation
under this
Act may be In any financial year, ‘they shall do so by increasing, for
i‘;‘ll:lg;e% ¢ the unexpired portion of the said year, the rates at which -
imposing ‘any tax levtable, under this_ Act is being levied or by add-
Supplementary ing: to. the number of articles on which octroi is'being
taxation, levied, but every such increase or addition shall be made
“subject. to the limitations and condltlons on which any

: such tax is leviable. -

Collection of Taxes.

Property " 264. (1) Back of the property taxes shall be payable
flaXES in advance either in half—yearly or quarterly 1nstalments
ow payable,

as the Corporation may decide. :

(2) In case of—

(a) half—yearly instalments, the taxes shall be .
payable in advance on each first day of Apml and
October .
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(b) Quarterly instalments, the taxes shall be payable
~on each first day of April and July and each first day
of October and January.

265. (1) Except as is hereinafter otherwise provided
the tax on vehicles and animals, shall be paid quarterly
in advance, on each first day of April and each first day of
July and each first day of October and each first day of
January.

Tax on
vehicles,

.animals and

public con-
veyances
payable in
advance.

(2) If in any quarter a vehicle or ammal becomes :

liable to such tax, such tax shall be leviable thereon from
the earliest day in the quarter on which such vehicle or
- animal 'so becomes liable the amount of tax leviable for
such quarter shall be, if such earliest day occurs—
(a) in the first month of such'quarter the whole
tax for such quarter, )
{(b) in the second month of such quarter two-
thirds of the tax for such quarter, :
. (c) in the last month of such quarter one-third of
the tax for such quarter, provided that no tax. shall be

leviable for such quarter if such earliest day occurs

within the last 10 days of such quarter.

© 266. (1) When any property tax or tax on vehicles
and animals or any instalment of any such tax, shall have
become due, the Commissioner shall with the least prac-
ticable delay, cause to be served upon the person liable
for the payment thereof a bill for the sum due.

(2) BEvery such bill shall spemfy the period for whichk
the premises, vehicle or animal in respect.of which, the
tax is charged, as hereinafter provided, against time with-
in which objections may be raised or on the decision, an
appeal may be preferred, as hereinafter provided, against
such decision. Every such bill for the payment of tax
on vehicles and animals shall have printed on the reverse
side of the bill the provisions of sections 244 to 247.

267. (1) All the sums due for each half year or
quarter year, as the case may be, for all or any of the pro-
perty taxes, by any one person on account of one and the
same property shall be charged to such person in one
bill and shall be recoverable from him in the lump:

.. Provided that nothing herein contained shall affect
the liability of such person to any increased tax to which
he may be assessed on account of the said property under
section 225.

Service of
bills for
certain
taxes.

‘When one
bill may be
served for se-
veral claims,
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(2) If any one person is liable for all or any of the
said taxes on account of more properties than one, it shall
be competent to the Commissioner to charge to such per-
son in one or several bills, as he shall think fit the several
sums payable by him on account of such properties :

Provided that if such person, by written notice to the
‘Commissioner, request to be furnished with several bills,
- the Commissioner shall comply with such request in res-
pect of all the said taxes for which such person becomes
liable after receipt by the Commissioner of his said notice:

Provided, however, that notwithstanding anything
in the foregoing proviso no person shall be entitled to be
furnished with more than one bill in respect of any
building or land which has been treated as comprising of
more than one separate property under section 216..

Notice of ~ 268. (1) If the amount of tax for which any bill has
demand. . pheep gerved -as aforesaid is not paid into the municipal
' office within fifteen days from the service thereof, the
Commissioner may cause to be served upon the person
liable for the payment of the same a notice .of demand

in the form of Schedule K, or to the like effect.

(2) For every notice of demand which the Commis-
sioner causes to serve on any person under this section,
a fee of such amount not’ exceeding one rupee shall in
each case be fixed by the Commissioner, shall be payable
by the said person and shall be included in the costs of
recovery. '

269. (1) If the person liable for the payment-of the
gaid tax does not within fifteeen days from the service
of the notice demand pay the sum due, or show sufficient
cause for non-payment of the same to the satisfaction of
the Commissioner, and if no appeal is preferred against
the said tax, as hereinafter provided, such sum, with all
costs of the recovery, may be levied under a warrant in
the form of Schedule L, or to the like effect, to be issued
by the Commissioner, by distress and sale of the goods

- and chattels of the defaulter, or if the defaulter be the
occuppier of any premises in respect of which a property
tax is due, by distress and sale of any goods and chattels
found on the said premises or, if the tax due in respect
of any vehicle or animal by distress and sale of such
vehicle or animal in whomsoever's ownership, possession .
or control, the same may be.

Distress.
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(2) If after the service of the notice of demand the
amount of the said tax is paid but the fee for the notice
_-is not paid, the sum due on account of the said fee may
by levied under a warrant in the form of Schedule L,
"mutatis mutandis to be issued by the Commissioner in
the same manner as if such sum were due on account of
“the tax.

270. The goods and chattels of any person hable for
the payment of any tax, or the vehicle or animals in res-
pect of which the-tax is due for levy of which a warrant
has been issued as aforesaid, may be distrained wherever

the same may be found.

271. The officer. charged Wlth th execution of a
~warrant of distress issued under section 269 shall forth-
with make an inventory of the goods and. chattels and
vehicles or animals which he seizes under such warrant,
and shall at the same time give a written notice, in the
form of Schedule M or in a similar form to the person in
possession thereof at the time of seizure, that the said
goods and chattles and vehicles or animals will be sold
as therein mentioned.

272, (1) If the warrant is not in the meantime sus-
pended by the Commissioner or discharged, the goods and
chattels or vehicles or animals seized shall, after the
‘expiry . of the period named in the notice served under
the last preceding section, be sold by order of the Com-
missioner, who shall apply the proceeds or such part
" thereof as shall be requisite in discharge of the sum due
and of the costs of recovery.

(2) The surplus, if any, shall be forthwith credited
to the municipal fund, but if the same be claimed by
written application to the Commissioner within one year
from the date of the sale, a refund thereof shall be made

Goods of
defaulter
may be dis-
trained
wherever
found.

Inventory
and notice
of distress
and sale.

sale

to the person in possession of the goods and chattels or

vehicles or animals at the time of the seizure. "Any sur-
plus not claimed within one year as aforesaid shall be the
property of the Corporation.

273. For every distraint made under this Act a fee
shall be charged at the rate set forth in Schedule N, and
the said fee shall be included in the costs of recovery.

274. The Commissioner may,-in his discretion, remit
the whole or any part of any fee chargeable under the
last preceding section or under sub-section (2) of section
268,

Fees for
dlstramts

Fees for
cost of re-
covery may

ba remitted.
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275. (1) If the tax on any vehicle or animal govern-

ed by the provisions of section 265, is not paid and a
number-plate is not obtained and affixed to the vehicle
within thirty days from the date on which the tax be-
came due, the Commissioner may' at any time thereafter
seize and detain the vehicle and the animal, if any, used
or employed in drawing the vehicle and, if the owner or

- - other person entitled thereto does not Within seven days

When occu-
pier may
be held 1i-
able for
payment of
property
tax,

‘incurred in connection with the seizure:

from the date of such seizure and detention claim the

the same and pay the tax due together with the charges
and detention,
the Commissioner may cause the same to be sold and
apply the proceeds of the sale or such part thereof as shall
be requisite in discharge of sum due and the charges in-

~ -eurred as aforesaid :

Provided that if any person becomes the owner or
obtains possession or control of any vehicle or animal
on which the tax is due after the'expiry of the said period

‘of thirty days and the tax thereon has remained unpaid,

he shall pay the same in the manner prescribed imme-
diately after he becomes the owner or obtains possession
or control of such vehicle or animal and on failure to do

. .so the vehicle or animal shall, if it is not already seized

and detained be hable to be selzed and detamed and sold
as aforesald

Provided further that no vehicle or animal used
there for shall be seized and detained under this section
when ‘actually employed in the conveyance of goods.

(2) The surplus, if any, remaining after the applica-
tion of the proceeds of a sale under sub-section (1) in the
manner provided therein shall be disposed of in the man- -

- ner prov1ded in sub-section (2) of sectlon 272,

- 276. (1) If the sum due on account of any property
tax remains unpaid after a bill for the' same has been
duly served on the person primarily liable for the pay-
ment thereof and the said person be not the occupier
for the time being of the premises in respect of which

- the tax is due, the Commissioner may serve a bill for the

amount on the occupier of the said premises, or, if there
are two or more occupiers thereof, may serve a bill cn
each of them for such portion of the sum due as bears to
the whole amount due the same ratio which the rent paid

"~ by such occupier bears to the aggregate amount of rent

" paid by them both or all in respect of the said premises.
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(2) 1If the occupier or any of the occupiers fails
within thirty days from the service of any such bill to
pay the amount therein claimed, the said amount may be
recovered from him in accordance with the foregoing pro-
visions. ' '

(3) No arrear of a property-tax shall be recovered
from any occupier under this section, which has remain-
ed due for more than one year, or which is due on ac-
count of any period for which the occupier was not in
occupation of the premises on which the tax is assessed.

(4) If any sum is paid by, or recovered from an occu-
pier under this section, he shall be entitled to credit there-
for in account with the person primarily liable for the
payment of the same.
. 277. (1) If the Commissioner shall at any time pottodfy .
have reason to believe that any person from whom any may be
sum is due on account of any property-tax or tax on vehi- ;taagl;%rst
cledand animals, or profession tax is about forthwith to re- persong
move from the city, the Commissioner may direct the f;’;‘}‘; o,
the immediate payment by such person of the sum so city.
due by him and cause a bill for the same to be served on
© him. - .
~(2) If, on service of such bill, the said person 'does
not forth with pay the sum due by him, the amount shall
be leviable by distress and sale in the manner herein-
before provided, except that it shall not be necessary to
gserve upon the defaulter any notice of demand, and the
Commissioner’s warrant for distress and sale may be
~issued and executed without any delay.

278. Instead of proceeding against a defaulter by g:f;utl)teers
distress and sale as hereinbefore provided, or after a de- sued for
faulter shall have been so proceeded against unsuccess- arrears if
fully or with only partial success any sum due or the niecessary.
balance of any sum due, as the case may be, by such de-
faulter, on account of a property-tax or of tax on vehicles
and animals or profession tax, may be recovered from
him by a suit in any court of competent jurisdiction.

279. (1) Octroi— v o Collection
of Octroi

(a) may be collected under the orders of the Com- how to be
missioner, by municipal officers and servants appointed STected:
in this behalf; or
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~ (b) if the Commissioner thinks fit, may, with the °
approval of the Standing Committee, be formed by
him for any period not exceeding one year at a time
or be collected by or under the orders of any person
whom the Commissioner, with the approval of the
Standing Committee, appoints to be his agent for this
purpose.

(2) Octroi shall be collected, and refunds of Octroi
shall be made, at such places and be managed and con-
trolled in such manner as the Commissioner. with the
approval of the ‘Standing Committee shall from time to
time direct.

280. Every person authorised under section 279 to
collect or to refund Octroi shall have in respect of its
collection or refund such powers and privileges and be
subject to such 11ab111t1es in respect of anything done by
him or for the purpose of collecting or refunding Octroi
as may from time to time, be prescribed and in respect
of the confiscation of goods in connection therewith such
powers as are conferred by the foregoing provisions of
this Act in respect of distress of movable property or
vehicles, boats and animals,

281. The Commissioner may, with the approval of
the Standing Committee from time to time, write off any
sum due on account of any taxor of the costs of recovery
of any tax which shall in his opinion be irrecoverable.

Appeals against Valuations and Taxes.

282. (1) Subject to the provisions hereinafter con-
tained, appeals against any rateable value or tax fixed or
charged under this this Act shall be heard and determin-
ed by the Judge.

(2) But no such appeal shall be heard by the said
Judge, unless—

(a) it is brought within fifteen days after the ac-

- crual of the cause of complaint ;

‘ (b) a complaint has previously been made to the

. Commissioner under section 221 and such complalnt
has been disposed of;

(c) a complaint has been made, by - the person
aggrieved within fifteen days after the first received
notice of any amendment made in the assessment book
under section 225 and his complaint has been disposed
of ;
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(d) in the case of an appeal against a tax, the
~‘amount claimed from the appellant has been deposited
by him with the Commissioner.

283. For the purposes of the last preceding sec-
tion, cause of complaint shall be deemed ‘to have occurred
as follows, namely :— o

‘ (a) in the case of an appeal against a rateable
value, on the day when the complaint-made to the
Commissioner under section 221 against such value is
disposed of ;

(b) in the case of an appeal against any amend-

ment made in the assessment book, under section 255

during the financial year on the day when the com-.

plaint made to the Commissioner by the person aggriev-
" ed against such amendment is disposed of ;
(c) in the case of an appeal against a tax, on the day
when payment thereof is demanded or when a bill
therefor is served.

284, Where in any appeal under section 282 the
parties agree that any matter in difference between them
shall be referred to arbitration, they, may, at any time
before a decision is given in such appeal, apply in writing
to the Judge for an order of reference on such matter
and on such application being made, the provisions of
the Arbitration Act, 1940 relating to arbitration in suits
shall, so far as they can be made applicable, apply to
such application and the proceedings to follow thereon,
" as if the Judge were a Court within the meaning of that
Act and application were an application made in ‘a suit.

285. (1) If any party to an appeal against a rate-
able value under section 282 makes an application to the
Judge either before the hearing of the appeal, but be-
fore evidence as to value has been adduced, to direct a
valuation of any premises in relation to which the appeal
is made, the Judge may, in his discretion, appoint a compe-
tent person to make the valuation and any person so ap-
pointed shall have power to enter on, survey and value
the premises in respect of which the direction is given:

Provided that, except when the application is made
by the Commissioner, no such direction shall be made by
‘the Judge unless the applicant gives such security as the
Judge thinks proper for the payment of the costs of va-
luation under this sub-section.
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when to
be deemed
to have
steured.

Arbitration.

App_oirit- )
ment of
valuer.



Reference

of question
" to High

Court.

Apbeals.

Costs of -
proceedings
in appeal.

Unappealed
values and
taxes and
decisions on .
appeal to
be final,

340 - Munisipal (1956: HYD. Act II

Corporations

(2) The costs incurred for valuation under sub-sec-
tion (1) shall be costs in the appeal, but shall be payable
in the first instance by the applicant. .

(3) The Judge may, and on the ~apphcat10n of any
party to the appeal, shall call as a witness the person ap-
pointed under sub-section (1) for making the valuation
and, when he is so called, any party to appeal shall be

.entitled to cross-examine hlm

286. (1) If, before or on the hearing of an appeal -
under section 282, any question of law or usage having
the force-of law, or the construction of a document arises
on which the Judge entertains reasonable doubt, the
Judge may either of his own motion or on the application
of. the party to the appeal, draw up a statement of the
facts of the case and the point on which doubt is so en-
tertained and refer such statement with his own opiniorn
on the point for the decision of the High Court.

(2) Where a reference is made to the High Court
under sub-section (1), the provisions of Rules 2 to 5,
both' inclusive of Order XLVI in the First Schedule to
the Code of Civil Procedure, 1908, shall, so far as they
can be made apphcable apply. :

287. An appeal shall lie to the High Court from any
decision of the Judge in an appeal under section 282—
(a). by which a rateable value in excess of rupees
two thousand is fixed, and
(b) upon a question of law or usage having the force
of law or the construction of a document.

288. The costs of all proceedings in appeal under
section 282 before the Judge including those of arbitra-

- tion under section 284 and of valuation under section 285

shall be payable by such parties in such proportion as’

the Judge shall direct and the amount thereof shall, if -

necessary, be recoverable as if the same were due under
a decree of the court :

289. (1) Every rateable value fixed under this Act’
against which no complamt is made as hereinbefore pro--

~ vided, and the amount of every sum claimed from any

person under this Act on account of any tax, if no ap--

" peal therefrom is made as hereinbefore provided, and the

decision of the Judge aforesaid upon any appeal against-
any such value or tax, if no appeal is made therefrom.
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and the decision of the High Court upon appeal under

~ Section 287, shall be final. :

' (2) Effect shall’ be given by the Commlssmner to
every such decmon E :

CHAPTER IX,
DRAINS AND DRAINAGE WORKS.
Municipal Drains.

290.; All municipal drains shall be under the con- Municipal
_ - . ) C ' drains to
trol of the Commissioner. , : B e
. 7. the control
of Commis-
o ’ » sioner.
291. Any natural water-course heretofore belong- vesting of
ing to Government by which rain water or drainage of water-
any kind is carried, may ‘on application to the Govern- "¢
ment by the Commissioner with the previous approval
of the Standing Committee be vested in the Corporation.

. Provided that—

(a) it shall be in the dlscretlon of the Government
- in each case to determine whether a particular water-
course 50 applied for shall be so vested, and

(b) the Government declaring that a water—course .
- so applied for may be made over to the Corporation
. shall, from the date thereof to be specified in this be~
- half operate to vest such water-course in the: Corpora-
t1on :

292. (1) The Commissioner shall maintain and keep Dprains to
in repair all municipal drains and, when authorised by gg COY&Struct-
the Corporation in this behalf, shall construct such new kepf " re-
‘drains as shall from time to time be necessary for effectu- pair by the

- ally draining the City. : ' ﬁ&’?e’?‘s'

(2) The Comm1ss1oner shall also, in the case of any
street in which there is a municipal drain, construct at
the charge of the municipal fund such portion of the
drain of any premises to be connected with such muni-
cipal drain as it shall be necessary to-lay under any part
of such street and the portion of any connecting drain
so laid shall vest in the Corporation and be maintained
and kept in repair by the Commissioner as a municipal
drain,
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'293. (1) The  Commissioner may carry any
municipal drain through, across or under .any street, or
any place laid out as or intended for a street, or under
any cellar or vault which may be under any street and,
affer glvmg reasonable notice in writing to the owner or -
occupier, into, through or under any land whatsoever
within the city or, for the purpose of outfall or distribu-
tion of sewage, without the city.
(2) The Commissioner . may enter upon, and con-
struct any new drain in the place of an existing drain in

- any land wherein any municipal drain has been already
. lawfully constructed or repair or alter-any mu111c1pa1
" drain so constructed. ’

(3) In the exercise of any power under this section,
as little damage as can be, shall be done, and compensa-
tion shall be paid by the Commissioner to any person who
sustains damage by the exercise of such power,

294, (1) The Commissioner may enlarge, arch over-
or otherwise improve any municipal drain, and may dis-
continue close up or-destroy any such drain which has,
in_his opinion, become useless or unnecessary. ’

~ (2) The discontinuance, closing up or destruction of
any drain shall be so done as to create the least practi-
cable nuisance or inconvenience to any person and if by
reason of anything done under this section any person
is deprived of the lawful use of any drain, the Comrais~
sioner shall, as.soon as may be, provide for his . some
other; drain which would. be as effectual as the one dls-
continued, closed up or destroyed. :

, 295. (1) The municipal drains shall be so construci-
€d, maintained and kept as to create the least practicable

“huisance and shall be from time to tlme properly ﬂushed

cleansed and emptied.
' {2)-For the purpose of ﬂushmg, cleansmg and emp-

btymg the said drains, the Commissioner may, with the .

sanction of the Corporation, construct or set up such re-~
servoirs, sluices, engines-and other works, as he shal_l
from to time deem necessary. o

Drams of publlc street and drainage of premises.

. 296. The owner of a private street shall be entitled |
to connect the drain of such street with a municipal
drain, subject to the following conditions, namely :— -
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(a) before  commencing to construct such drain,
the owner of the street shall submit to the Commissio-
ner a plan of the street bearing the signature of a li-
censed surveyor in token of .its having been made by
him or under his supervision, and drawn, to such a
convenient scale as the Commissioner shall require,
and there shall be shown on such plan the position,

_ course and dimensions of the proposed drain, with a
section or sections thereof, and such other particulars
in relation thereto as the Commissioner shall deem ne-
cessary and require, and no such drain shall, without
 the approval in writing or contrary to the directions
" of the Commissioner be proceeded with ;

; (b) the drain of such private street shall, at the
expense of the owner of the street, be constructed of
such size, material and description, and be branched
into the-municipal drain in such manner and form oi
‘communication, in all respects, as the Commissioner
with the approval of the Standing Committee, shall
direct ; :

(c) the Commissioner may, if he thinks fit, con-

- struct such part of such drain and such part of the

work necessary for branching the same into the muui-

~ cipal drain as shall be in or under any public street

or place vesting in the Corporation and, in such case,

the expenses incurred by the Commissioner shall be
paid by the owner of the private street. '

- 297. The owner or occupier of any premises shall Power of
be entitled to cause his drain to empty into a municipal g‘c"éﬂ%‘}zr:“&
drain or other place legally set apart for the discharge premises to

of driainage provided that he first obtains the written drain muni.
permission of the Commissioner and that he complies cipal drains.
with such conditions as the Commissioner may impose

as to the mode in which and the superintendence under

which connections with municipal drains or other places
aforesaid are to be made.

298. No person shall, without complying with the Connections
provisions of section 296 or 297 as the case may be, make ‘g’iggl M eains
or cause to be made any connection of a drain belonging not to be
to himself or to some other person with any municipal gg‘r‘i‘f’-glfmll?
drain or other place legally set apart for the discharge with sect}i’On
of drainage, and the Commissioner may, with the appro- 296 or 297.

val of the Standing Committee, close, demolish, alter or
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remake any such connection made in contravention of -
this section, and the expenses incurred by the Commis-
. sioner in so doing shall be paid by the owner of the -
street, or the owner or occupier of the premises, for the
benefit of which the connection was made, or by the per-
son offending. ‘

299. (1) Without the written permission of the
Commissioner no building, wall or other structure shall
be newly erected or re-erected and no street or rallway
shall be constructed over any drain. .

wall or other structure be S0
or any street or railway
giving the
offending person ten days’ notice of his intention, may
apply for the approval of the Standing Committee and
may with their approval remove or otherwise deal with the
same as he shall think fit, and the expenses thereby in-
curred shall be paid by the person offending.

(2)- If any building,

300. (1) If it shall appear to the Commissioner that
the only means or the most convenient means, by which
the owner or occupier of any premises can cause his drain

' to empty into a municipal drain or other place legally

set apart for the discharge of drainage is, by carrying-
the same into, through or under any land belonging to
some person other than the said owner or occupier, the

~ Commissioner, after giving to the owner of such land a

reasonable opportunity of stating objections, if any, may,
of the Standing Committee, if no

. into, through or under the said land in such manner as
he shall think fit to aollw, '

. (2) Every such order of the Commissioner, shall be
a complete authority to the person in whose favour it
is made, or to any agent or person employed by him for
this purpose, after giving to the owner of the land rea-

_sonable written notice of his intention so to do, to enter
‘upon the said land with assistants and workmen, at any

‘time between sunrise and sunset, and to execute .the

" necssary work.

(3) Subject to all other provisions of this Act the

-‘owner or occupier of any premises or any agent or per- .

son-employed by him for this purpose, may after giving
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* to the owner of any land, wherein a drain has been already
lawfully constructed for the drainage of his said pre-
mises, reasonable written notice of his intention so to.
do, enter upon the said land with assistants and work-
 men, at any time between sunrise and sunset, and cons-
truct a new drain in the place of the existing drain or
repalr or alter any drain so constructed

. (4) In executing any work under this section, as
11ttle damage as can be, shall be done, and the owner or
occupier of premises for the benefit of which the work
- is done shall—. ' : :

‘ {a) cause the work to be executed with the least
practlcable delay ;

(b) fill in, reinstate and make good at his own
‘cost and with the least practicable delay, the ground
or portion of any building or other construction opened,
‘broken up or removed. for the purpose of executing
the said work ; '

(c) pay compensation to the person who sustaing
damage by the execution of the said work.

(58) If the owner of any land, into, through or undetr
which a drain has been carried under this section whilst
such land was unbuilt upon, shall, at any time afterwards,
desire to erect a biuldng on such land, the Commissioner
shall, with the approval of the Standing Committee, by
Aertten notice, require the owner or occupier of the pre-
mises for the benefit of which such drain was constructed to
close, remove or divert the same in such manner as shall
be approved by the said committee, and to fill in, rein-
state and make good the land as if the drain had not
been carried into, through or under the same:

Provided that no such ' requisition shall be made,
unless in the opinion of the Standing Committee, it is
necessary or expedient, in order to admit of the construc-
tion of the proposed building or the safe enjoyment there-
: df, that the drain be closed, removed or diverted.

' 301. Every owner of land shall be bound to allow Owner of
any person in whose favour an order has been made under land to
“section 300, sub-section (1) to carry a drain into, folgg",,gthers
through or-under the land of such owner on such terms drains

as may be specified in such order, - through the
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~ 802. Where any premises are, in the opinion of the
Commissioner, without sufficient means of effectual drain-
age, and a municipal drain or some place legally set apart

‘for the discharge of drainage is situatcd at a distance not

exceeding one hundred feet from some part of the said
premises, the Commissioner may, by written notice, re-.
quire the owner or occupier of the said premises—
(a) to make a drain of such material, size and
description laid at such level and according to such
alignment and with such fall and outlet as may appear

to the Commrissioner necessary, emptying into such
municipal drain or place aforesaid : "
Provided that, where any premises have already

been drained in accordance with the bye-laws or have to
be so redrained, no such requisition shall be made with-
out the previous sanction of the Standing Committee ;

(b) to provide and set up all such appliances and

. fittings as may appear to the Commissioner necessary

for the purposes of gathering and receiving the drain-

“age from, and conveying the same off, the said pre-

. mises and of effectually flushing such drain and every
fixture connected therewith ;

- (c) to remove any existing drain, or other appli-
~ance or thing used or intended to be used for drainage,
. which is injurious to health.

- 303. (1) Where any premises are, in the opinion of the
Commissioner, without sufficient means of effectual
dramage, and a municipal drain or such place as afore-.
said is situated at a distance exceeding one hundred feet
from some part of the said premlses the Commlsswner'
may, by written notice, require the owner or occupier of
the said premises— '

(a) to construct a drain up to a point to be spemﬁed

in such notice, but not distant more than one hundred

- feet from some part of the said premises, or '

(b) to construct a closed cesspool of such mate-

rial, size and description in such position, at such level,

and . with -allowance for such fall and outlet as the

" Commissioner thinks necessary and the draln em-
ptying into such cesspool.

(2) Any requisition for the construction of any drain

’under sub-section (1) may comprise any detail spec1ﬁed.

‘in clause (a), (b) or (c) of section 302,
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304. (1) Where the Comrmssmner is of opinion that 180‘1’1";;1 S°f
any group or block of premises, any part of which is sioner to
situate within one hundred feet of a municipal drain, or drain
other place legally set apart for the discharge of drainage &egﬁeﬁma_
already ‘existing or about’'to be constructed, may be tion.
drained more effectually or economically in combination
than -separately, the Commissioner may, with the ap-
proval of the Standing Committee, cause such group or
block of premises to be drained by such method as appears
to the Commissioner to be best suited therefor, and the
expenses incurred by the Commissioner in so doing shail
be paid by the owners of such premises in such propor-

tions as the Standing Committee may thlnk fit.

(2) Not less than ﬁfteen days before any work under
this section is commenced, the Commissioner shall give
written notice to the owners of all the premises to be
-drained of—

(a) the nature of the intended work,

(b) the estimated expenses thereof, and

(c) the proportion of such expenses payable by
each owner.

(3) The owners for the time being of the several
premises constituting a group or block drained . under
sub-section (1) shall be the joint owners of every drain
constructed, erected or fixed or continued, for the special
use and benefit only of such premises, and shall in the
proportions in which it is determined that the owners
of such premises, are to contribute to the expenses incur-
red by the Commissioner under sub-section (1), be res-
ponsible for the expense of maintaining every such drain
in good repair and efficient condition but every such
drain shall from time to time be flushed, cleansed and
emptied by the Commissioner at the charge of the muni-
cipal fund.

305. (1) Where a drain connecting any premises wWith ¢ormmis.
a municipal drain or other place legally set apart for the sioner may
discharge of drainage is sufficient for the effectual drain- f}gfﬁ the
age of the said premises and is otherwise unobjectionable, use of
but is not, in the opinion of the Commissioner, adapted eXisting
to the general drainage system of the city or of that part Ef;‘{f}ie
of the city in which such .drain is situated, the Commis-
sioner with the approval of the Standing Committee,

may—
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~(a) subject to the provision of sub-section (2). élbse,
~ discontinue or destroy the said drain and cause any
- work necessary for that purpose to be done;

~ (b) direct that such drain shall, from such date as
he may specify in this behalf, be used for sullage and
sewage only, or for rain Water only, or for unpolluted
" sub-soil water only, or for both rain water and unpol-
‘luted sub-soil water only, and by written notice require
the owner or occupier of the premises to make an en-
tirely distinct drain for sullage or sewage or for rain-
water or unpolluted sub-soil water, or for both rainfall

- and unpolluted sub-soil water.

(2) No drain may be closed, dlscontlnued or des-

. troyed by the Commissioner under clause (a) of sub-

section (1) except on condition of his providing another
drain as effectual for the drainage of the premises and
communicating with any municipal drain or other

‘place as aforesaid which the Commissioner thinks fit;

and the expenses of the construction of any drain so pro-
vided by the Commissioner and of any work done under
the said clause (a) shall be paid by the Commlssmner at
the charge of the Municipal Fund. Lo

(3) Any requisition made by the Commissioner
under clause (b) of sub-section (1) may embrace any
detail specified in clause (a) or clause (b) of sub-section
(1) of section 303.

~306. (1) It shall not be lawful newly to erect to re-
erect any building, or to occupy any building newly erec-
ted or re-erected, unless and until— _
(a) a drain be constructed of such size, materials
‘and description, at such level with such fall and outlet
as shall appear to the Commissioner to be necessary
" for the effectual drainage of such building; i
~ (b) there have been provided for and set up in
such building and in the premises appurtenant there-
to, all such appliances and fittings as may appear to the
* Commissioner to be necessary for the purpose of
- gathering and receiving the drainage from, and convey-
ing the same off, the said building and the said pre-
" mises, and of effectually flushing the drain of the said-
" building and every fixture connected therewith.

(2) The drain to be constructed as aforesaid shall
empty into a municipal drain or into some place legally
set apart for the discharge of drainage situated at a dis-
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tance not exceedlng one hundred feet from the premises
in which such building is situated; but if no such drain
or place iswithin that distance,:then such -drain shall
empty 1nto such cesspool-as the Commissioner. directs

307 The Commissioner may, . by notlce in Wr1t1ng. 2‘(‘301?;“5%

require the owner of any buﬂdmg in any street to. put from

~ up and maintain in good condition proper and sufficient ‘t"(”atfgceive
. troughs and pipes for receiving and carrying the water and pipes
from the roof and other parts of the building and for 9 troughs:
discharging the water so that it shall not fall upon any

street or.damage any street or other property vested 1n

the Corporation.

308. No person shall, except With the permissidn of vesspool,
the Commissioner pass or cause or permit to be passed’lﬁoasﬁf’ed into
- any excrementitious matter: into any cesspool = made or matter not
used section 303 or section 306 or into any drain commu- titious

mcatmg Wlth any such cesspool. - , Excremen-

309, Every owner of a drain connected with a muni- Obligations

cipal drain or other place legally set apart for the dis- 3% 3‘&’}%8%:

charge of drainage shall ‘be bound to allow the use of allow use

. , . thereof or
it to others, or to admit other persons as joint owners J(;mt owner.

thereof, on. such terms as may be specified by the Com- ship_therein
xmssmner S L e _ to others.

310. Any person des1r1ng to drain h1s premises into ffm:’lse”%gt
a municipal drain, through a-drain of which he is not an joint owners
owner, may make a private -arrangement with the owner Sh‘p °fa
for permitting his use of the drain, or may apply to the_be obtalﬂed
* Commissioner . for ‘authority. to use such draln or to be by a person

.other than
‘declared joint owner thereof. - . . © the owner.

311.- (1) Where the ~Commissioner is of opinion Commis.-
whether on receipt of such application or otherwise, that ‘li"tner may.
the only, or the most convenient, means by which the %‘;r‘;,?,;?se
owner or occupier of any premises can. cause the drain Other than™
of such premises to empty into a municipal drain or other ofe a°"§?:§,

. place legally set apart for the discharge of- drainage is to use the
through a drain communicating with such municipal fagars
drain or place aforesaid, but belonging to some person him to be
other than the said owner or occupier, the Commissioner, ﬁvg,‘:;’;t
after giving the owner of the drain a reasonable oppor- thereof
tunity of stating any. objection - thereto may, with the
approval. of the Standing Committee, if no objection is.
raised or if any objection which is ralsed appears to him

mvahd or, 1nsuiﬁ01ent by an order in Wr1t1ng, either
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authorise the said owner or .occupier to_use the drain or
declare him to be joint owner thereof, on such conditions
as to the payment of rent or compensation and as to con-
necting the drain of the said premises with the communi-
cating drain and as to the respective responsibilities of the
parties for maintaining, repairing, flushing, cleaning and
emptying the joint drain, or otherW1se as may appear
to him equitable.:

. (2) Every such order of the Commxsswner shall be
a complete authority to the person in whose favour it is
made, or ‘to any agent or persons employed by him for
this-purpose, after giving or tendering to the owner of the
drain the compensation or rent specified in the said order
and otherwise fulfilling, as far as possible, the conditions

- of the said order; and after giving to the owner of the

drain ‘reasonable written notice of his intention so to do,
to enter upon-the land in which the said drain is situate,
with assistants and workmen, at any time between sunrise
and sunset, and, subject to all provisions of this Act, to
do all such things as may be necessary for— -
' (a) connecting the two drains ; or o
“(b)- renewing, repairing or altemng ‘the connec-
»-'tlon or.

(e): dlschargmg any respon51b111ty attachlng to the
person in whose favour, the Commissioner’s . order is
made for maintaining, repairing, flushing, cleansing or

- emptying the’ joint drain or any part thereof.
- (3) In respect of the execution of any work under

~ sub-section (2), the person in whose -favour the - Com-

‘missioner’s -order is made shall be subject to the same

- restrictions and liabilities which are specified in sub sec-.
. tion (4) of section 300, :

312, " Wherever it is provided in this Chapter that

| steps shall or may be taken for the effectual drainage of
.~ any premises, it shall be competent to the Commissionez
- to require that there shall be one drain for sullage, ex-

crementitious matter and polluted water . and another
and an entirely distinct drain for rain-water and unpol-
luted sub-soil water or for both rain-water and unpollut-
ed sub-soil water, each emptying into separate municipal
drains or other places legally set apart for the dlscharge

- of drainage.

313. Except with the written permission of the

Commissioner, and in conformity with such conditions as

shall be specified by the Standing Committee, either
generally or specially,-in this behalf, no drain shall be so
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constructcd as to pass beneath any part of a bulldmg

314, No person shall construct a cesspool— Position of
Cesdpools.

. (a) beneath any part of any building or within
- twenty feet of any lake, tank, reservoir, stream, sprmg
~or well ;

(b) upon any site or in any pOSItIOﬂ which has not
'. been approved in ertmg by the Commissioner.

315, All drains, ventilation-shafts and all apphances Rights of
and fittings connected with drainage-works constructed, Corporatlen D
-arected or set up at the charge of the municipal fund etc' aé’;f;,_

- upon a premises not belonging to the Corporation, whe- tructed, efc,
~ &her before or after the passing of this Act, and other- féuﬁﬁl&gi‘f of

~ Wise than for the sole use and benefit of the said premises,fund en
shall, unless the Corporation has otherwise determined ggﬁ,‘;‘ggsg not .
or shall at any time determine, vest, and be deemed to to the
have always vested, in the Corporation. Corporation.

316." (1) Every drain and cesspool, whether belong- Ay drains
ing to the Corporation or to any other person, shall be and cess-.

provided with proper traps and coverings and with pro- ggg;ser}; be
per means of ventilation. - covered

(2) The Commissioner may, by ertten notice, re- f‘,gﬁtﬂated.
quire the owner of any drain of cesspool not belonging
to the Corporation to provide any apply to the said drain
or cesspool such trap and cevoring and such means of
ventilation as would -be. provided and applied if such
drain or cesspool belonged to the Corporation. :

317. (1) For the purpose of ventilating any drain Affixing of
or cesspool, whether belonging to the ‘Corporation or to pipes for
‘any other person, the Commissioner may erect upon pre- O'er"(f;;"jg:’“
mises or affix to the outside of any building or to any ’
tree any such shaft or pipe as shall appear to the Com-
missioner necessary and cut through any projection from
any building including the eaves of any roof thereof in
order to.carry .up such shaft or pipe through any such
projection; and lay in, through, or under any land, such
appliances as may in the opinion of the Commissioner be
necessary for connecting such ventilating shaft or pipe
with the drain or cesspool intended to be ventilated :

_ Provided that any shaft or pipe so erected, or affixed,
shall-—- ‘
(a) be carned 4t least fifteen feet higher than any
skylight or window situated within a -distance of forty
».feet therefrom;
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(b) if the same be affixed to a wall supporting the
eave of a roof, be carried at least five feet higher than
, such eave;

(c) be erected or afﬁxed so as to create the least
practicable nuisance or inconvenience to the inhabi-
tants of the neighbourhood ;

(d) be removed by the Commissioner to some
other place, if any time the owner of the premises,
building or tree upon or to which the same has been
erected or affixed is desirous of effecting any change
in his property which either cannot be carried out, or
cannot without unreasonable invonvenience be carmed
out, unless the shaft or pipe is removed.

" (2) If the Comm1ssmner declines to remove a shaft

.or pipe under clause (d), the owner of the premises, build-

ing or free, upon or to which the same has been erected

.or affixed, may apply to the Judge and the Judge may,

after such enquiry as he thinks fit to make, direct the.
Commissioner to remove the shaft or pipe and it shall
be incumbent on the Commissioner to obey such order.

(3) Where the owner of any building or land cut
through opened or otherwise dealt with wunder sub-
‘section (1) is not the owner of the drain or cesspool in-
‘tended "to be ventilated, the Commissioner shall, so far

‘as is practlcable, reinstate and make good such building

and fill in and make good such land, at the charge of the

munlclpal fund.

» 318 (1) SubJect to the provisions hereinéfter ap-
pearmg the occupier of any trade premises may, with
the consent of the Commissioner, discharge into the muni-

cipal drains any -trade effluent proceeding from those
:premises.

(2) No, trade effluent shall.be discharged from any

trade premises into municipal drain otherwise than in
-accordance with a written notice, hereinafter referred to
as “a trade effluent notice” served on the Commissioner
by the owner or occupier of the premises, stating—

‘(a) ythe nature or composition of the trade effluent;

(b) the maximum quantity of the trade effluent
which it is proposed to discharge in any one day; and
(c) the highest rate.at which it is proposed to dis-
charge the trade effluent, and no trade effluent shal
be discharged in-accordance with such notice until the
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expiration of a period of two months, or such less time

as may be agreed to by the Commissioner, from the
_day on which the notice is served on the Commissioner
. hereinafter referred to as ‘“the initial period”.

(3) Where a trade effluent notice in respect of any
premises is served on the Commissioner, he may, at time
within the initial period, give to the:owner or occupier,
as the case may be, of those premises a direction that no
trade effluent shall be discharged in pursuance of the
notice until a specified date after the end of the initial
period and, in so far as the discharge of any trade effluent
in accordance with the trade effluent notice requiries the
consent of the Commissioner in order to be lawful, the
Commissioner may give that consent - either - uncondi-
tionally- or subject to such conditions as he thinks fit to
impose in respect of—

(a) the drain or drains into which any trade efflu-
ent may be discharged in pursuance of the trade
effluent notice ; ‘

(b) the nature or composition of the trade etfluent
“which may be so discharged ;

(c) the maximum quantity of any trade effluent
which may be so dlscharged on any one day, either
generally “or ‘into" a’ partlcular "drain ; T

. (d) the highest rate at which any trade effluent
may be discharged in pursuance of the trade effluent
notice, either generally or into a particular drain ;.and

(e) any other matter with respect to which bye-
laws may be made under this Act;
but any such condition as aforesald shall be of no
effect if, and so far as, it is inconsistent with any bye-
laws so made which were for the time being in force.

Dlsposal of Sewage

319 The Comm1ss1oner may caulée any mumc1pal
drain to empty into a tank or other place whether within
or without the city and dispose of the sewage at any
place, whether within or without the city and in any
manner, which he shall deem suitable for such purpose:

Provided that—

(a) the Commissioner shall not cause any muni-
" cipal drain to empty into any place into which a muni-
“cipal drain has not heretofore been emptied, or to dis-

Appoint-
ment of
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of draing
and disposal
of sewage.
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- pose of sewage at any place or in any manner at or in
. which sewage has not heretofore been disposed of with-
out the sanction of the Corporation;;
(b) any power conferred by this section shall be
A exermsed in such manner as to create the least practi-
cable nuisance ;

(c) no mun1c1pal drain shall be made to empty

. into any place and no sewage shall be disposed of ‘at

- any. place or in any manner which the Government
shall think fit to disallow. -

320. For the purpose of receiving, storing, disin-
fecting, distributing or otherwise disposing of sewage, -
the Commissioner may, when authorlsed by the Corpora-
tion in this behalf—

(a) construct any work Within or without the City,

(b) purchase or take on ease any land, building;

engine, material or apparatus either within or without
~_the City;

(c) enter into an arrangement with any person for
~ any period not exceeding twenty years, for the remo-
“ val or disposal of sewage within or without the City:

Provided that any power conferred by this section .
shall be exercised in such manner as to cause the least
_ practicable nuisance. : o

Water-closets, Privies, Urinals, ete.

321. (1) It shall not be lawful to construct a water-
closet or privy for any premises except with the written
permission of the Commissioner and. in accordance with
such terms not being inconsistent with any bye- laws for
the time being in force as he may specify. '

(2) In spemfymg dny’ such terms, the Commlssmner
may determine in each case—

(a) whether the premises shall be served, by the
water-closet ‘or by the privy system, or partly by one
"~ and partly by the other; and
(b). what shall be the s1te or pos1t10n of each
water- closet or. privy.
' © (3) If any water-closet or- prlvy is constructed on

- any- prémises -in contravention of sub-section (1), the

Commissioner may, after giving not less than ten days’
notice to the owner or ‘occupier of such premises, close

"~ such water-closet or -privy, and, with the previous ap- .

proval of the Standing Committee, alter or demolish the
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same, and the 'expeses ’i'ncurred hy the Commissioner in
so doing shall be paid by such owner or occupier or by
the person offending.

» 322, (1) It shall not b,e lawful rievvly to erect or to Water
re-erect any building for or intended for human habita- closets and .
. o A other

tion, or at or in which labourers or workmen are to be z¢commo-

employed, without such water-closet or privy and such gaqgn in

urinal accommodation, and taccommodation for-bathing ng\;n;ngs

~or: for the washing of clothes and domestic utensils, as €rected or

the. Commlssmner may determme re-erected,

- (2) Tn determlmng any. such accommodatlon the
Commissioner may specify in each case—

(a) whether such bulldmg shall be served by the
.water-closet or by the -privy-gystem, or partly by one
and partly by the other;

(b) what shall be the site or position of each water-

~closet, privy, urinal or bathmg or washing place, and
- their number.

323. (1) Where any premises are without a water pere
closet, privy, urinal, or bathing or washing place, or if there is no
the Commissioner is of opinion that the existing water- SUh
closet, privy, urinal, or bathing or washing place avail- dation or
able for the persons occupying or employed in any pre- gtlz?:ommo-
mises is insufficient, inefficient or on any sanitary dation is
grounds, objectionable, the Commissioner may, with the lf;s%fgfég{’t !

- previous approval of the Standing Commlttee, by ertten tionable.

notice require the owner of such premises—-

(a) to provide, such, or such additional water-
closet, privy, urinal, -or bathing or washing place as
he determines ;

(b) to make such structural or other alterations
in the existing water-closet, privy, urinal or bathmg or
washing place as he determines; or

~ (c) to substitute ‘water-closet accommodatlon for
"any privy accommodatlon —

4

Provided that where the water-closet, prlvy, urinal
or bathing or Washmg place accommodation of any pre-
mlses—“ ,

(a) has been and is belng, used in common by the

persons occupying or employed in such premises and
any one or more other premises, or
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(b) is in the. opinion of the Commlssmner likely

to be so used the Commissioner may, if he is of opini-
~on that such accommodation is insufficient to admit of
the same belng used by all the persons occupying or
employed in all such premises, direct in writing that a

‘ separate water- closet, privy, urinal or bathing or wash-

ing place be provided on or for each’ of such other pre-
" mises :

"Provided further that the Comm1ss1oner may, if-he

" s ‘of opinion that there is sufficient municipal latrine ac-
. comodation available for all the persons occupying or em-

ployed in any premises, direct that a separate, water-

closet, privy or urmal need not be provided for such pre-
mlses

' (2) Any requisition under sub-section (1) may com-
promlse any deta11 specified in sub-section (2) of sectlonr
322.

324. Where it appears to the Commissioner that any
premises are, or are -intended to be, used as a market,
railway station, or other place of public resort or as a
place in -which persons exceeding twenty in number are
employed 'in any manufacture, trade or business or as
workmen or labourers, the Commissioner may, by writ-

- ten notice, require the owner or occupier of the said pre-
mises to construct a sufficient number of water-closets
~ or latrines or privies and urmals for the separate use- of

each sex. .

325. Where the Commissioner is of opinion that any
privy is likely, by reason of its net being sufficiently de-
tached from any building to cause injury to the health
of any person occupying such building with the previous

-approval of the Standing Committee he may, by written

notice, require the owner or occupier of the premises in
or on which such privy is situate either—

(a) to so close up such privy as to prevent any

. person using the same, and to provide in lieu thereof

such water-closet or privy or such urinal as the Com-
mlss1oner may determine ; or

(b) to prov1de between the sa1d pr1vy and any por-
~tion of the said building such air-space, not exceeding
three feet in'width, open to the sky, and situate entire-
ly within such limits of the said premises- as the Com-

. -missioner may determme
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326.. .'The owner or occupier of. any premlses on‘ Provisions:
which there is a privy shall— ...~ .~ -as_to

-(a) ‘have between such privy and any bu11d1ng or privies.
place used or intended to be.used for human habita-
tion, or in which any person may be or may be intend-
ed to be employed in any manufacture, trade or busi-
ness, an air space -of. at least three feet in Wldth and
open to the sky; !
(b) have such privy shut off a sufﬁc1ent roof and
wall or fence from the view of persons dwelling in the .
neighbourhood or passing by ; :

(¢) unless and except for such perlod as he shall
be permitted by the Commissioner, under the power-
next hereinafter conferred, to continue any existing
door or trap-door close up and not keep any door or
trap-door in such privy opening on to a street:

Provided that the Commissioner may permit the con-
"tinuance for such period as he may think fit of any ex-
isting door or tap-door in-a privy opening on to a street,
if a nuisance is not thereby created :

Provided further that clause (a) shall not be deemed
to apply to privy in existence when this Act comes into
force, unless— :

(i) there is space available on the premises for the

erection of a new privy conformably to the said clause; ;
and

(ii) the existing privy can be removed and a new.
one erected as aforesaid without destroying any portion
of a permanent building other than the existing privy.

327. The owner or occupier of any premises on z;";’gsmm

which there is a water-closet shall— water-

i(a) have such water-closet divided off from any closets.

part of a building or place used or intended to be used

for human habitation or in which any person may be

or may be intended to be employed in any manufac-

ture, trade or business, by such means as the Com-

missioner shall deem sufficient ;
(b) have such water-closet in such a position that

one of its sides at the least shall be an external wall ;-

(¢) have the seat of such water-closet placed
against an external wall ;
(d) cause such Water-closet to be prov1ded with -
such means of constant ventilation as the Commission-
er shall deem adequate, by a window or other aper-
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ture in-one of the walls of such water-closet, or by an
opening directly into the external air, or by an air-
‘shaft or by some other suitable method or appliance;
: (e) have such water-closet supplied by a supply -
cistern and flushing apparatus and fitted with a soil-
pan or receiver and such other appliances of such ma-
terials, size and description as the Commissioner shail
deem necessary; provided always that a cistern from
which a water-closet is supplied shall not be used, or
be connected with another cistern which is used, for
supplying water for any other purpose.

328. No person shall build a privy or Water-closet

m such a posmon or manner as—
(a) to be directly over or directly under any room
" or part of a building other than another privy or water-

closet or a bathing place, bath room or terrace;

(b) to be within a distance of twenty feet from any
well or from any spring, tank or stream the water
- whereof is, or is likely to be used whether in natural -

~ or manufactured state for human consumption, domes-
tic purposes, or otherwise render the water of any well
- ‘spring, tank or stream liable to pollution.

328, No person shall use or permit to be used as a
bathmg place, or as a place for washing clothes or do-

- mestic utensils any part of any premises which has not

been provided with all such appliances and fittings as
shall, in the opinion of the Commissioner, be necessary
for collectlng the drainage thereof and convevmg the
same -therefrom. -

330. The Commissioner shall provide and maintain
in proper and convenient situations and on sites vesting
in the Corporation, water-closets, latrines, privies and
urinals and other similar conveniences for the public.

.. 331. (1) No person shall injure or foul any water-

closet, privy, urinal or bathing or washing place or any

fittings or appliances in connection therewith which have
been provided for the use in common of the inhabitants

of one or more buildings. -

: (2) If any sﬁch water-closet, privy, urinal or bath-
ing or washing place or any fitting or appliance in con-

. nection therewith or the approaches thereto or the walls,

floors or seats or anything used in connection therewith
are in sucha state asto be a nuisance or source of annoy-
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ance to any inhabitant of the said building or buildings
or to any inhabitant of the locality or passer-py for want
of proper cleaning thereof, such of the persons-having
the use thereof as may be in default or, in the absence of
- evidence as to which of the persons having the use there-
of in common is in default, -.every such verson shall be
- deemed to have contravened -the provisions of thls sec-
tion.

(3) The provisions of - this section shall not
exempt the owner of the building or buildings from any
penalty to which he may otherwise have rendered him-
self liable,

Inspection.

332. All drains, ventilation-shafts and pipes, cess- Drains, etc,
pools, house-gullies, water-closets, privies, latrines and ; n°t ,f’()el‘t’ﬁg‘

urinals and bathing and washing places which do not Corporatlon
belong to the Corporation, or which have been construct- '~‘ub§)eect to
ed, erected, or set up at the charge of the municipal fund inspection

on premises not belonging to the Corporation, for the use ,’;‘ngjxam“

or benefit of the owner or occupier of the said premises,
shall be open to inspection and examination by the Com-
missioner. . -

333. For the purpose of such_mspecuons and exa- Power to '
mihations, the Commissioner may cause the ground or ground ete,
any portion of any drain or other work exterior to a for purpose
building or with approval of the Standing Committee, any ?ﬁsggggons

portion of building which he shall think fit, to be opened, and exami-
broken up or removed : ~ natjions.

‘Provided that in the prosecution of any such 1nspec-
tion and examination as httle damage as can be, shall

be done.

334. (1) 1f upon any such inspection and examina- When the
tion as aforesaid it shall be found that the drain, ventila- frfs%eeﬁfgnﬁ
tion-shaft or pipe, cesspool, house-gully, water-closet, are to be
privy, latrine or urinal or bathing or washing place is %aggrgé_thg
in proper order and condition, and that none of the pro- sioner. .
visions of this Chapter has been contravened in respect- ’
of the construction or maintenance thereof, and that no
encroachment has been made thereupon, the ground or
portion of any building, drain or other work, if any,
opened, broken up or removed for the purpose of such
inspection and examination shall be filled in, reinstated

and made good by the Commissioner.
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‘When the : .' e
expenses of (2) If it shall however be found that any-drain, ven-
Inspection tilation-shaft, or pipe, ~cesspool, house-gully, water-
gggogx:;’;l' closet, .privy, latrine, urinal or bathing or washing place

to be paid inspected and examined is not in good order or condition,
- é’v‘;ng}e or has been repaired, changed, altered or encroached up-
on, or except when the same has been constructed by or
under the order of the Commissioner, if it has been cons-
tructed in contravention of any of the provisions of this
Chapter or of any enactment at the time in force, the
expenses of the inspection and examinatijon shall be paid
by the owner of the premises, and the said owner shall
fill in, reinstate and make good the ground, or portion
of any building, drain or other work opened, broken up
or removed for the purpose of such inspection and exa-
'mlnatlon at his own cost. '

. Commis- - - 335. (1) When the result of such inspection and
'i‘e";‘lﬁ’;emay .examination as aforesaid is as described in sub-seetion

repairs, ete., (2) of section 334, the Commissioner may—
to.be made. (a) by written notice require the owner of the
premises or the several owners of the respective pre- -
mises in which the drain, ventilation-shaft or pipe,
cesspool, house-gully, water-closet, privy, latrine, urinal
" or bathing or washing place is situated or for the bene-
fit of which the same has been constructed, ' erected,
or set up— ' '
+ (1) to close-or remove. the same. or any en-
' croachment thereupon or subject to the proviso
~to clausé (c) of section 337 to remove any projection
over the same, or
(ii) to renew, repair, cover, recover, trap, ven-
_tilate, pave and pitch or take such other step with
the same as he shall think fit to direct and to fill in,
reinstate’ and make good the ground, building or
thing opened, broken up or removed for the purpose
~ of such inspection aqd examination, and
(b). without notjce, close, fill. up or demolish any
~ drain by which sullage or sewage is carried through,
from, into or upon any premises in contravention of any
of the provisions of thiS‘CHépter and the expenses in-
curred by the Commissioner 1n so doing shall be paid
by such owner or owners.
(2) Any requisition under clause (a) of sub-section
(1) in respect of any drain which has been constructed,
erected or set up or which is continued for the sole use
and benefit of a property or for the exclusive use and
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benefit of two or more propertleq may include any ex-
tension thereof beyond such property or properties, if
and so far as such extension has been constructed, erect-
ed or set up, or is continued, for the sole use and benefit
of such property or properties

336.. In the case of any drain which has been CONS" (st of
tructed, erected or set up, or which is continued, for the inspection
excluswe use and benefit of two or more premises and. aog g;‘ecu.' -
and which is not— works in
: (a) a drain construc“ted under section 304, sub- §§§ff§‘“

" section (1), or :

‘ (b) a drain in respect of which condltlons as to

- the respective responsibilities of the parties have beer
declared under section 311 sub-sction (1) ; the expenses

~ of any inspection and: examination made by the Com-

~ missioner under section 332 and of the execution of any
work required under section’ 335, whether executed
under section 340 or not, shall be paid by the owners

" of such premises, in. such proportions, as shall be deter-

- mined—

(i) by the Standing Committee if the aggregate
amount of such expenses exceeds rupees one hundred,
. or .

(ii) by. the .Commissioner if the aggregate

amount of such expenses does not'exceed rupees

one hundred. .

e . General; Prov1s10ns.

337. No person shall— \

(a) in contravention of any of the prov1s1ons of
this Chapter or of any notice issued-or direction given Frohibition .

acts

under this Chapter, or without the written permission contraven-
of the Commissioner, in any way alter the fixing, dis-ing the

. provisions
position or ‘position of, or construct, erect, setup, of this

" renew, rebuild, remove, obstruct, stop up, destroy or Chapter or
change, any drain, ventilation-shaft or pipe, cesspool w1th0ut
‘water-closet, privy, latrine, urinal or bathing or wash- sanction.

" ing place or any trap, covering or.other ﬁttlng or apph-

. ance connected-therewith ; .

(b) without the written permlsswn of the Com-
missioner, renew, re-build, or unstop any drain, ven-
tilation-shaft or pipe, cesspool, water-closet, privy,
latrine or urinal or bathing or washing place, or any

fitting or appliance, which has been, or has been order-
ed to be discontinued, demolished or stopped up under

" any of the provisions of this Chapter ;
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(c) without the written permission of the: Com-~
missioner, make any projection over. or encroachment
~upon or in any way injure or cause or permit to be
“injured, any drain; cesspool, house-gully, water-closet,
privy, latrine or urinal or bathing pr washing place:
Provided that nothing in this clause shall apply to
any whether-shade in width not exceeding two feet over
any window which does not front a wall or WlndOW of an

adjoining house ;

(d) drop, pass or place or cause or permit to be
dropped, passed or placed into or in any drain, any
brick, stone, earth, ashes or any substance or matter
by which or by reason of the amount of which such

drain is likely to be obstructed ;

(e) pass, or cause or permit to be passéd, into any

drain provided for a particular purpose,

any matter

“or liquid for the conveyance of which such drain has not
been provided ; ‘ -

(f) cause or suffer to be discharged into any drain
from any factory, bake house, distillery, workshop or
work place or from any building or place in which

steam, water or mechanical power

is employed, any

hot water, steam, fumes or any liquid which would
prejudicially affect the drain or the disposal by sale or
otherwise of the sewage conveyed along the drain or
which would from its temperature or otherW1se _be

likely to create a. nuisSance.

338. On the ertten request of any person who is:
required under any of the provisions of this Chapter to
supply any materials or fittings or to do any work, the -

Commissioner may, in such person’s behalf,
necessary materials or-fittings, or cause
‘work to be done; but he shall not do so in any case to

supply the

the necessary

which the provisions of sub-section (3) of section 641 or
section 643 will not - apply unless a deposit is first of all
made. by the said person of a sum which will in the
opinion of the Commissioner, suffice to cover the cost of -

the said materials, fittings and work.

- 339. (1) No person shall permit any work describ-
ed in this Chapter to be executed except by a licensed

plumber :

Provided that if, in the opinion of the Commissioner,
the work is of a trial nature, he may grant permission
in writing for the execution of such work by a person
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other than a licensed nlumber.”

(2) Every person who employs a hcensed plumber
to execute any such work shall, when so required, fur-
nish to the Commissioner the name of such plumber.

(3) Every such person shall, within one month after
completion of any such work and before permitting the
same or any portion thereof to be filled in or covered
over, deliver or send or cause to be delivered or sent to
the Commissioner at his office notice in writing of the
completion of such work, accompanied by a certificate in
the form of Schedule Osigned by the licensed plumber by
whom the same -has been executed, who is hereby requir-
ed immediately upon completion of the work and wupon
demand by the person employing him to sign and give
such certificate to such person, and shall give to the Com-
missioner all necessary. facilities for the inspection: of such
works :

Provided that— - :

(a) such inspection shall be made within seven
days from the date of receipt of the notlce of com-
pletion ; and :

(b) the Commissioner may within seven days
after such inspection, by written intimation addressed
to the person from whom the notice of completion was
received and delivered.at his address as stated in such
notlce, ar in the absence of such address affixed to‘a
conspicuous part of the premises in which siich work
has been executed— . .

(i) give permission for the ﬁlhng in or covering
over of such work : or

(ii) require that before such work is filled in
or covered over, it shall be amended to the satisfac-
tion of the Commissioner in any particular in respect
of which it is not in accord.with a requisition pre-
viously made by the Cominissioner or contravenes
some provisions of this Act or of the bye-laws made

thereunder.
(4) No person shall permit any such work to be
used as a drain or part of a drain until—
(a) the permission referred to in proviso (b) to
sub-section (3) has been received; or
(b) the Commissioner has falled for fourteen days
after receipt of the notice of completion to intimate
+ as aforesaid his refusal of permission for filling in or
covering over of such work,
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~340. (1) The Commlssmner,—m"ayr,v-if ‘he thinks fit;

cause any work described in this Chapter-to be executed
by municipal or other agency under hi§ own orders, with-

out first of all giving the person by whom the same would
otherwise have to be executed th‘e option of do-
ing the same, o ST e s
(2) The expenses of any work so done shall be paid
by the person aforesaid, unless the Corporation shall, by
a. general or special order or resolution, sanction as they

" are hereby empowered to sanction, the execution of such

Work at the charge of the munlcmal fund.
CHAPTER X
" Water Supply.

341. In this chapter, unless there is anythihg re-

pugnant in the subject or context,— s

(a) ‘Communication plpe means a pipe extending

- from a municipal Water main up to-and 1nclud1ng the
municipal stop-cock ; :

/ (b) ‘Consumer’ means any person who uses or is
" supplied with water from a municipal water work or
- on whose application’such water is ‘supplied and" in-
" cludes any person liable to the Corporation under the
. provisions of this Act for the payment of water tax or

any sum for the water supphed from a municipal water -

- work ;

" (e) “Consumer’s pipe’ means a'pipe Tused in con-
nection with-the supply of water from any municipal

- water work and which is not the property of ‘the Cor-
poration ;

-(d) ‘dlstrlbutlng pipe” means any pipe not subject
to water pressure from a municipal water main ;

, (e) ‘fitting’ includes "a pipe, coupling, flange,
branch, bend, stop, ferule, stop tap, bib tap, spring tap,
pillar tap, globe tap, ball‘cock, boiler, pump, meter,
hydrant and any other apparatus or article used for the
purpose of conveying or storing water supplied by the
Corporation ; ' .

(f) ‘municipal stop cock’ means the stop-cock.
which controls the supply of water from a municipal
water main ; '

. (g) ‘supply pipe’ means the pipe extendlng from
a municipal stop-cock up to the ball-cock of the storage
tank, if any, and any pipe subject to pressure from a
municipal water main.
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. 342. For the purpose of providing the city with a Generalf
supply of water proper and sufficient for public and pri- Efg:’;i;ﬁng“
vate purposes, the Commissioner when authorlsed by the the -city .

Corporation in this behalf, may— = -~ = .- = - .. with water,

-(a) construct and maintain water’ Works e1ther :
within or without the c1ty, and do any other necessary -
,acts

(b) purchase or take on lease any Water Work or
any water or right to store or to take and convey. water,
either within or without the city ; :

(c) enter into an arrangement with any person for
a supply of water.

343. The Commissioner shall manage all municipal Municipal
water works and maintain the same in good repair and water works
efficient condition and - shall cause all such alterations o, b:ge P
and extensions to be, from time to time, made in the said and kept in
water works as shall be necessary or expedlent for 1m- {ﬁgagoﬁz
provmg the said Works o .~ missioner,

344 Any person appointed by Government in this Inspection
behalf shall at all reasonable times have liberty to enter of Munici-

upon and inspect any municipal water work. . . - wa(},,gga"g;

- persons
appomted .
by Govern- ...
ment., ‘ .

- 345. - (1) The Commissioner and any person - ap- Power of
pointed by Government under section 344 in this - behalf f,fggfglggl
may, for the purpose of inspecting or repairing or exe- water works,
cuting any work in, upon or in connection with any mun1-
c1pal water works, at all reasonable times—-

- (a) enter upon and pass through any land within
) ‘or without the City adjacent to or in the vicinity of such
water works, in whomsoever such land may vest;

. (b) cause to be conveyed into.and through any
such land all necessary men, matenals tools and imple-
ments.

“(2) In the exercise of any power conferred by this
sectlon as little damange as can be, shall be, done and
compensation for any damage Which may be done in-the
exercise of said power shall be paid by the Commissioner
or.if any person appointed under section 344 by the Gov-
ernment, has caused the damage by the Government.
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346. (1) For the purpose of carrying, ' renewing
and repairing water-mains, pipes and ducts within or
without the City, the Comm1ss1oner have the same
powers and be subject to the same restrictions as he has
and is subject to under the provisions hereinbefore con-
tained for carrylng, renewmg and repairing drains within
the city.

(2) This section shall apply in respect of carry-
ing, renewing, and repairing private water-mains, pipes
and ducts as it applies in respect of carrying, renewing
and repairing municipal water-mains, pipes and ducts.

. 847. The Commissioner shall cause fire<hydrants
and all necessary works, machinery and assistance for
supplying water in case of fire to be provided and main-

- tained and shall have painted or marked on the buildings
- and walls or in some other cospicuous manner, within
. the streets, words or marks near to such hydrants to

- denote the situation thereof, and shall cause a hydrant

key to be deposited with the Officer-in-Charge of fire

" station at each place within the City and do such other

Prohition
of certain
acts
affecting
the muni- -
cipal water
works,

. things for the purpose aforesaid as he shall deem expe-
" dient. . _

348. (1) Except with the permission of the Corpo-

' ration, no person shall—

(a) erect or re-erect any building for any purpose

- whatever on any part of such area as shall be demarcated

by the Commissioner surrounding any lake, tank, well or

- reservoir from which a supply of water is derlved for a
“municipal water works ;

(b) remove, alter injure, damage or in any way
interfere with the demarcation works of the = area
aforesaid ;

(c) extend alter or apply to any purpose different
from that to which the same has been heretofore ap-
plied, any building already existing W1th1n the area
aforesaid ; or

(d) carry on, within the area aforesaid, any ope-

* ration of manufacture, trade or agriculture in any man-
ner, or do any act whatever, whereby injury may arise
to any such lake, tank, well or reservoir or to any por-
tion thereof or whereby the water of any such lake,
tank, well or reservoir may be fouled or rendered less‘

~ wholesome.
Except as hereinafter provided, no person shall—

(a) cause or suffer to percolate or drain into or
upon any municipal water = work or to be broughi
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thereinto or thereupon anything, or to be done any act,
whereby the water therein may be in any way fouled
or polluted or its quality altered ;

~ (b) alter the surface of any municipal land adja-
cent to or forming part of any such work by digging
thereinto or depositing thereupon any substance;

(e) cause or suffer to enter’ 1nto the Water in such
work any animals ;

(d) throw or put anything into or upon the water
~ in such work ;

(e) bathe in or near such work ; or

(f) wash or cause to be washed in or near such
work any animal or thing.

349. (1) Without the written permission of the
Commissioner, no building, wall or structure of any. kind
shall be newly erected or re-erected and no street or mi-
nor railway shall be constructed on any . mun1c1pa1 water
main. .

(2) If‘ any building, wall or structure be SO erected
or re-erected or any street or minor railway be so con-
structed, the Commissioner may with the approval of the

Standmg Committee, cause the same to be removed or
otherwise dealt within such manner as shall appear to

him fit, and the expenses thereby incurred shall be paid
by the person offending.

350. (1) All ex1st1ng public dninking fountains,

Buildings,
etc.,, not

to be
erected over
municipal .
water main
without
permission.

Vesting of

tanks, reservoirs, cisterns, pumps, wells, ducts and works Bublic

for the supply of water for the gratuitous use of the in-
habitants of the City shall vest in the Corporation and be
"under the control of the Commissioner.

(2) The Commissioner shall maintain the said works
and provide them with water, and when authorised by
the Corporation in this behalf may construct any other
such works for supplying water for the gratuitous use
. of the inhabitants of the City :

Provided that water carriéd away by any of the in-

habitants from any such work shall be taken only for

personal or domestic purposes and not for the purpose
of business or sale and shall not, except with the written
permission of the Commissioner, be carried away in any
vehlcle .

drinking
fountains,
etc., in the
Co_rporatlon,
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(3) The Commissiorier may tempotarily, and with
the approval of the Corporation permanently. close any
of the said works either entirely. or partially.: .. . -

.2 (4) If ‘any such work is permanently closed either

Aehltvirely or partially by the Commissioner the site. there-

of, or of the portion thereof which is so closed, and the
materials of the same may be disposed of as the property

"of the Cornoration :

Provided that if any such work which is permanent-
ly closed, either entirely or partially, was a, gift. to. the
public by some private person, the said site and the ma-

. terials or the proc¢eeds of the sale thereof, ' shall unless
-by reason of their value being insignificant’ or ‘for other

sufficient reason the Corporation: thinks ‘fit “to direct
otherwise, be applied to or towards some local work of
public utility bearing the name’ of such -person, -or ‘to or

- towards any such local -work which shall bé approved by

the Corporation and by the heirs'or other representatlves
if any,. of the said person. .

351. (1) The Commissioner may .assign and s‘.e';‘c

-apart each of the said works and the water therein for
‘use by the public for such purpose only as he shall think
- fit, and shall cause to be indicated, by a' notice affixed on

a' conspicuous spot on or near each such work, the pur~
pose for which the same is so assigned and set apart.

* (2) No person shall make use of any such work or
of any water therein for any purpose other than the pur-
pose for which the same has been so assigned: or set

Private Water Supply. ‘

352. (1) Subject ' to the provision of sub-sections
(2), (3) and (4) supply pipes for conveying to any pre-

" mises a private supply of water from a municipal water-

work shall not be connected with such waterwork -ex-
‘cept on the written application or with the written as-
sent of the owner of the.premises, or of the person pri-
marily liable for the payment of property taxes on the
said- premises.

(2) But if it shall appear to the Commlssmner that
any- premises situate within any portion of the City in
whiech .a public notice has been given by the Commission-
er under clause: (b) of section 200 are without a supply
of pure water obtainable on the premises and adequate
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to the requirements of the persons, usually occupying or
employed upon the said premises, the Commissioner shall
by written notice, require the owner of the said premis-

‘es or the person primarily liable for the payment of pro-

perty taxes thereon, to obtain a supply adequate as afore-

said from a municipal waterwork and to provide supply
and distributing pipes, cisterns and fitting and do all

such works as may in the opinion' of the Commissioner
be necessary for that purpose. '

(3) If the written assent of the owner of any premls-
ies or the person primarily liable for the payment of pro-
perty taxes referred to in sub-section (1) - is withheld
from a tenant of such premises who applies for such as:
sent, such tenant may appeal to the Commissioner who
shall, if he is satisfied .that the assent has been unreason-.
ably withheld and if the provisions of sub-section (2) are
satisfied, give notice as. provided therein.

" (4) The Commissioner may refuse to grant a:con-
nection, in respect of any premises if he is satisfied that -
the 'arrangements for draining waste ‘water from such
‘premises are inadequate or that the supply of water
through communication pipes is likely to cause such pre-
mises ‘to be in an insanitary condition or to create a nui-
sance, unless such measures as he may direct are carried
out for disposing of the waste water or for preventing
the creation of insanitary conditions or a nuisance.

"o - Makix‘;vg-jénd
353. (1) No connection with any munlclpal Water roacwing

work' shall be made or renewed—' connection
(a) except by a municipal officer- or servant em- I‘:l,llfr}lli(:ipal
powered in that behalf by the Commissioner; and - water works.

(b) until the certificate spemﬁed in sub-section (4)
‘has been given.

(2) In every case where-a new connectlon with a
municipal waterwork is made or an existing connection
requires renewal, all necessary communication pipes and
fittings thereon, shall be supplied by the Commissioner,
and the work or laying and applying such communica-
tion pipes and fittings shall be executed by municipal
agency under the Commissioner’s orders; and the cost
of all such materials and work shall be paid by the own-
er or occupier of the premigses.

(3) Every such communication pipe. and fittings
thereon shall vest in the Corporation and be maintained

" at the charge of the mumclpal fund as a mun1c1pa1 water
Work . .
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*(4) All supply and distributing pipes and cisterns
and fittings not being the property of the Corporation
shall be laid and applied under the supervision and to
‘the satisfaction of a municipal officer appointed by the
Commissioner in that behalf, who shall give and sign a
certificate, free of charge, when such supply and distri-
buting pipes, cisterns and all necessary fittings have been
laid, applied and executed in a satisfactory manner and
when proper and sufficient arrangements have been made
for draining of waste water.

(5) Where any supply or distributing pipe, cistern
or such fittings is laid, applied, added to or altered, or
anyf connection is made in contravention of this section
the Commissioner may, with the previous approval of
the Standing Committee, remove such supply or distri-
buting pipe, cistern, fitting or connection, or additions

or alterations thereto, and make good such pipe, cistern,
fittings or connection; and the owner and occupier of the

premises in which or for supply to which such supply
or distributing pipe, cistern or fitting has been laid, ap-
plied, added to or altered or such connection has been,
made, shall be jointly and severally liable to pay the ex-
penses incurred by the Commissioner in so doing.

.- 354, (1) The ;Cdmmissioner may, by agreement
with a consumer, take charge on behalf of the Corpora-

. tion of all or any of the consumer’s pipes and fittings :

" Provided that if any of such pipes or fittings are
communication pipes or fittings only not vesting in the
Corporation, the Commissioner may, if he thinks fit, take
charge of the same without such agreement.

Any consumer’s pipes and fittings, of which the
Commissioner - takes. charge under this section, shall
thereafter vest in, and be maintained at the expense of
the Corporation as a Municipal waterwork. -

(2) The Commissioner may, if at any time he deems
it expedient to alter tlie position of an existing connec-

~ tion with any municipal water-work, or of any consum-

er’s pipe or fitting thereof, and. after giving to the owner
of such connection, pipe or fitting not less than four-days
previous notice of his intention so to do, cause the said
connection, pipe or fitting to be moved to such other po-
sition as he thinks fit and relaid applied, or others
to be liad and applied in lieu thereof, in such position as
he may direct; and in every such case all such work shall
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be carmed out at the expense of the municipal fund and

such new connection, pipe and fitting shall thereafter
vest in the Corporation and be maintained at the charge
of the municipal fund as a municipal waterwork.

- .(3) (a) The Commissioner may, whenever it shall
appear to him to be necessary, by written notice require
the owner of any premises furnished with a private water
supply from any municipal waterwork to provide such
premises within a reasonable period which shall be spec1-
fied in the said notice, with cistern and fittings of such size,
material, quality and description and placed in such po-
sition and with such safe and easy means of access as
he thinks fit ;

(r’ the Commissioner may also in hke manner re-

. quire iue owner of any premises to provide such safe

. and easy means of access as he thinks fit to any exist-

- ing cistern which on an examination under sectlon 359
is found to be not easily accessible ;

, (c) the Commissioner shall also from time to time

. determine the size, material, quality, description and
position of the pipes and fittings to be employed for
the purpose of any connection with, or of any commu-
nication from, any municipal waterwork, and no such
connection or communication shall be made by any
person otherwise than as so determmed

‘ (d) the Commissioner shall 11kew1se determme the
size, material, quality and description of the pipes, cis-
terns and ﬁttlngs to be employed for the purposes of

- replacing any pipes, cisterns and fittings found on an

" examination under section 359 to be so defective that
they cannot be effectively repaired. '

355. (1) The Commissioner may, by written notice,
require the owner of any premises furnished with a cis-
tern or in respect of which the Commissioner has requir-
ed a cistern to be furnished, to provide such cistern with
a lock and key of such pattern, material and quality as
the Commissioner shall in such notice determine and may
in like manner require any lock or key found to be de-
fective on an inspection under section 359 to be replaced.

(2) Every cistern so provided with a lock shall be
kept permanently locked and the key shall then be de-
livered to the Commissioner.

Provision
for keeping
cisterns
locked.
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T 356, (1) ‘It shall be incumbent on the owner or oc*

cupler of any premises to which a private water supply
is- furnished from any municipal waterwork, to keep in
a thoroughly clean condition and to maintain and keep
in efficient repair every supply and distributing pipe.con-
veying water fromthe $aid waterwork to such premises
and every meter for measuring water, not being a muni-.
cipal meter and every cistern and fitting in or connected
with any.such pipe, so/as effectually to prevent the water.
from running to waste. ' .

(2) When an occupier of any premises is served Wlthr
a notice under sub-section (2) of section 359, - he may,

~after giving to the person to whom he is responsibe for
the payment of his rent three days’ notice in writing,

himself have the repairs executed and in such event he

- shall be entitled to deduct from any rent due or to be-

come due by him to such person the actual expenses in-
curred by him in complying with the notice served under
sub-section (2) of section 359. : :

357. (1) Where water is suppiied by measurement,
the Commissioner may either provide a meter and charge
the consumer for the same such rent as shall from -time
to time be fixed in this behalf by the Standing Commit-
tee or may permit the consumer to provide a meter of
his own of such size, material and description as the.
Commissioner shall approve for this purpose. :

(2) The Commissioner shall at all times keep all
meters and other instruments for measuring water, let
by him for hire to any person, in proper order for correct-
ly registering the supply of water, and in default of his so
doing such person shall not be liable to-pay rent for the

‘same during such time as such default continues.

358. Where water is supplied by measuremenf, the

B register :of th meter or other instrument for measuring
‘water.shall be prima facie evidence of the quantlty con--
fsumed : , : . :

Inspectlon -
359. - (1) The Commissioner may make an inspec--
tion ‘'of any premises to which a private water supply 1;
furnished by the corporation in order— - :
(a) to remove, test, examine and replace any me-

_ter for measuring water; or
(b) to examine any supply or dlstrlbutmg plpe,

cistern, lock or fitting; or
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(c) to see if there be any waste or misuse of water.
(2) The Commissioner may, by written notice, re-

quire the owner or occupier of the premises to remedy -

any defect which shall be found to exist in or to clean, -
any such. meter, not being a municipal meter let to him -

for hire, or any such supply or distributing p1pe msbem
lock or ﬁttmg

Cutting of private water supply.'

360. The Commissioner may cut off the connection
between any municipal water-work and any premises to
which a private water-supply is furnished by the Cor-
portion or turn off the water from such premises in any
~ of the following cases, namely :—

(a) in default of payment of any mstalment of

- -water tax or of any sum due for water or hire of me-

. .ter or expenses of any work done under or by virtue

of the provisions of section 353, 357 or 370 within fif-

- teen days after a notice of demand for such tax or sum
_ has been duly presented ;

(b) if the owner of the premises neglects, within

the period specified in this behalf in any notice given

~under sub-section (3) of section 354 or under section

355, to comply with any requisition made to him by

the Commissioner regardmg the provision of any cis-

_ tern, fitting, lock or key or any means of access to such
. cistern ;

(c) if the owner or occupler of the premisés fails,
within the period specified in this behalf in any hotice
given under sub-section (2) of section 359, to comply
with the terms of such notice or fails to use articles of
the kind determined under clause (d) of sub-section
(3) of ‘'section 354 ;

(d) if after receipt of a written notice from the
Commissioner requiring him to refrain from so doing,

. the owner or occupier of the premises continues—

(i) to use the water, or to permit the same to be
used, in contravention of any bye-law made under
this Act or of any condition imposed under sub-sec-
tion (2) of section 227;

(ii) in case where payment for the water in
made not by measurement, to permit any person not
res1d1ng on premlses in respect of which water tax
is paid to carry away from such owner’s or occupier’s
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" premises water derlved from the municipal - Water
work ; '
(e) if the owner or occupier of the premises wil-
- fully or negligently injures or damages any meter, pipe,
cistern or fitting or lock thereof in such premises;
. (f) if the owner or occupier of the premises fails to
to comply with any requisition made on him by the
Commissioner under sub-section (2) of section 371 to
furnish the name of the hcensed plumber :
Provided that— -
(1) in any case under clause (a) the Commis-
~ sioner shall not take action unless not less than fifteen
days previously a copy of the notice of demand in
respect of the tax or sum has been afﬁxed to a cons-
plcuous part of the premises;

(ii) in cases under clauses (a), (b), (d) and (f)
the Commissioner shall not take action Wlthout the
sanction of ‘the Standing Committee ;

' (iii) in cases under clauses (c) and (e) the Com-
missioner shall not take action unless written: notice

" . of not less than twenty four hours has been given to
‘the owner or occupier of the premises;

(iv) in any case falling under clause (b), the
Commissioner -shall not take action unless not less
than fifteen days previously a copy of the notice un-
~der sub-section (3) of section 354 or under section
355, as the case may be, has been affixed to a cons-

" picuous part of the premises.

361. No person to whom water is supplied by mea-
surement or on payment of a fixed periodical sum shall
contravene any condition imposed under sub- sectlon (2)
of section 227 for the use of such water, or perm1t any
such condition to be contravened

362. The Commissioner shall have the same powers
and be subject to the same restrictions for carrying, re-
newing and repairing, private water mains, pipes and
ducts as he has and is subject to under the -provisions
hereinbefore contained for carrying, renewing and. re-

- pairing private drains. C
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363. No water pipes shall be laid in a drain or on
the surface of an open channel or house-gully or within
twenty feet of a cesspool or in any position where the
pipe is likely to be injured or the water therein polluted,;
and no well or tank and except with the consent of the

" Commissioner, no cistern shall be constructed within
twenty feet of a privy, water-closet or cesspool.

364. (1) No person shall fraudulehtly dispose of
any water supplied to him by the Corporation.

(2) No person to whom a private supply of water is
furnished by the Corporation shall, except when the water
supplied is charged for by measurement, permit any per-
son who does not reside on premises in respct of which
water tax is paid to carry away water from the premises
to which it is supplied.

(3) No person, who does not reside on premises in
respect of which water tax is paid, shall carry away water
from any premises to which a private supply is furnished
by the Corporation, unless, in any case in which such
supply is charged for by measurement, he does so with
the permission of the person to whom such supply is fur-
nished. -

65, _(1) No person shall fraudulently—

(a) alter the index to any meter or prevent any

- meter from duly registering the quantity of water sup-
plied ;

"(b) abstract or use water before it has been regis-
- tered by a meter set up for the purpose of measuring
+ 'the same.

(2) The existence of artificial means under the con-
trol of the consumer for causing any such alteration, bre-
vention, abstraction or use shall be evidence that the con-
sumer has fraudulently effected the same.

General Provisions,
366. No person shall wilfully or negligently—

‘ (a) injure or suffer to be injured any meter be-
longing to Corporation or any of the fittings of any such
meter ;

(b) break, injure or open any lock, cock, valve,

pipe, work engine, cistern or ﬁttmg, appertammg to
* any municipal water-work ;
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(¢) flush or draw off the water from any such water

A work, thereby causing such water to be wasted ;

'(d) do any act or suffer any act to be done where-
by the water in or derived from any municipal water
work chall be wasted ;
(e) obstruct, dlvert or in any way 1n3ure or alte"
any water main or duct ;
(f) except with the permission of the Commlssmn-
" er, open, break, injure or.tamper with any lock fur-
nished under section 355.

367. Compensation shall be paid by the offender for

: any damage which the Corporation may sustain by rea-

son of any contravention of section 364 or section 365.

368. If it shall be shown that an offence against
some provision of this Chapter or against some bye-laws
made under this Act at the time in force relating to water
supply has occurred on any premises to which a private
supply of water is furnished by the Corporation, the own-~
er, the person primarily liable for the payment of water
tax and the occupier of the said premises shall be jointly
and severally liable for the same.

369. On the written request of any person who is
reqwred under any of the provisions of this Chapter to
supply any materials, fittings, cistern or lock and key or
to do any work, the Commissioner may, on such person’s
behalf, supply the necessary materials, fittings, cistern
or lock and key, as the case may be, or cause the neces-
sary work to be done, but he shall not do so in any case
to which the provisions of sub-section (3) of section 641
or 643 will not. apply, unless a deposit is first of all made
by the said person of a sum which will, in the opinion of
the Commissioner, suffice to cover the cost of the said
material, fitting, cistern, lock and key or work.

370. (1) The Commissioner may, if -he thinks fit,
cause any work described in this Chapter to be executed
or any cistern to be supplied with a lock and key by mu-
nicipal or other agency under his own orders, without
first of all giving the person by whom or to Whom the
same would otherwise have to be executed or supplied

" the option of doing or supplying the same.

(2) The, expenses of any work so done or of supply-
ing such lock and key shall be paid by the person afore-
satd, unless the Corporatlon shall, by a general or special
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-order or resolutmn, sanction, as they are.hereby empo- -

wered to sanction, the execution of ‘such work or .the sup-
ply of such lock and key at the charge of the mummpa]

fund.

371.

er,

[

Construction, Maintenance and Improve.ment of
Public Street.

373. All streets within the city being or which .at
any time become public streets, and the pavements, stones B
and other materials thereof, shall vest in the Corporation
and be under the control of the Commissioner,

- 374.

(1) ‘No person other than a hcensed plumbe1
shall execute any work descirbed in this Chapter, other
than the provision of a lock and key and no person shall
permit any ‘such Work to be executed except by a hcens-
ed plumber.

(2) Every person who employs a licensed plumber
to execute any such work shall, when so required, fur-
nish to the Commissioner the name of such plumber.

(3) Where any person causes or permits any pipe,
cistern or fitting or other work necessary for conveying
a..private supply of water from a municipal water-work
into any premises to be laid, applied or executed in con-
travention of sub section (1), he shall in addition, to be-
ing liable to the penalty provided for such contravention
not be entitled to an independent or branch connection
until the defects, if any, in such pipe, cistern, fitting or
work are removed to the satisfaction of the Commlssmn-

e 372 The Comm1s31oner may supply water from a
mun1c1pa1 water-work to any local authority or person
without the city on such terms as to payment and as to
the period and conditions of supply as shall be,
generally or specially, approved by the Corporation.

CHAPTER XI.
REGULATION OF STREETS. -

_ (1) The Commissioner shall from time to time
cause all public streets vested in the Corporation to be
levelled, metalled or paved, channelled, altered and re-
paired, as occasion shall require; he may also from time
to time widen, extend or otherwise improve any such
street or cause the soil thereof to be ralsed lowered or
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altered and may place and keep in repair fences and posts
for the safety of pedestrians :

Provided that no widening,. extension or other im-
provement of a public street, the aggregate cost of which

- will exceed rupees five thousand or such higher amount

as the Corporation may from time to time fix, shall be"
undertaken by the Commissioner unless or until such
undertaking has been authorised by the Corporation.

(2) With the sanction of the Corporation the Com-
missioner may permanently close the whole or any part
of a public street vested in the Corporation : _

Provided that such sanction of the Corporation shail
not be given unless, one month at least before the meet-
ing at which the matter is decided, a notice signed by the
Commissioner has been put in the street or part of a
street which it is proposed to close, informing the resi-
dents of the said proposal, nor until the objections to the
said proposal, if any, made in writing at any time before
the day or the said meeting, have been received and con-
sidered by the Corporation.

375. Whenever any public street, or part of a pub-
lic street is permanently closed under section 374 the
site of such street, or of the portion thereof which has
been closed, may be dlsposed of as land vesting in the

' Corpora‘uon

376. The Commissioner when authorlsed by the
Corporation in this behalf may at any time—

(a) lay out and make a new public street ;

(b) agree with any person for the making of a
street for public use through the land of such person,
"either entirely at the expense of such person or partly
at the expense of such person and partly at the expense
of the Corporation, and that such street shall become,

' on completion, a public street, which shall vest in the
Corporation ; ‘

(c) declare any street made under any scheme of

the City Improvement Board to be a public street.

377. (1).The Corporation shall from time to time"
specify the minimum width for different classes of public
streets according to the nature -of the traffic likely to be
carried thereon, the localities in which they are situated,
the heights up to which buildings abutting thereon may
be erected and other similar cons1deratlons



1956; HYD, Act II) Municipal 379

Corporations

. (2) The width of a neW public street made under
section 376 shall not be less than that specified under
sub-section (1) for the class to which it -belongs, and no

steps and, except with the written permission of the Com-
" missioner under section 399 no other projections shall .

extend on to any such street.

7 378. The Commissioner when authorised by the
Corporatlon in. this behalf, may agree with any person;

(a) to adopt and malntaln any existing or project-
ed sub-way, bridge, viaduct or arch, and the approach-
es thereto, and may accordingly adopt and . maintain
such sub-way, bridge, viaduct or arch and approaches

" as parts of public streets or as property vestmg in the
Corporation, or o

(b) for the construction or alteration of any such
sub-way, bridge, viaduct or arch or for the purchase
or acquisition of any adjoining land required for the
foundations and support thereof or for the approaches
thereto, either entirely at the expense of such person
or partly at the expense of such person and partly at
th expense of the Corporatlon

379. (1) It shall be {;lawful for the Commissioner
with the sanction of the Corporation to— o

(a) prohibit vehicular traffic in any particular pub-

lic streets, vesting in the Corporation so as to prevent

- danger, obstruction or inconvenience to the public by

" fixing up posts at both ends of such street or portion
of such set:

“(b) prohibit in rebpect of all public streets or
particular public streets, the transit of any vehicle of
such form, construction, weight or size or laden with

" such heavy or unwieldy objects as may be deemed
likely to cause injury to the roadways or any construc-
: tion thereon, or risk or obstruction to other vehicles
. ‘or to pedestrians alone or over such street or streets
except under such conditions as to time, mode of trac-
tion or locomotion, use of appliances for protection of
. the road-way, number of lights and assistants and
other general precautions and the payment of special
: eharges as' may be specified by ‘the Comm1ss1oner ge-
- nerally or spemally in each case,
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(2) Notices of such prohibitions as are imposed un-

. der sub-section (1) rshall the posted up in conspicuous

places at or near both ends of the public streets or por-
tions thereof to which they relate, unless such prohibi-
tions apply generaly to all public streets. :

380. (1) The Commissioner may, 'subject to the

* provisions of sections 146, 147 and 148:—

(a) acquire any land required for the purpose of
opening, widening, extanding, diverting or otherwise
improving any public street, bridge, or subway or of
making any new public street, bridge or subway, and
the buildings, if any, standing upon such land; ‘

(b) acquire 'in addition to the said land and the
" bufldings, if any, standing thereupon, all such land
with the buildings, if any, standing thereupon as it
shall -deem expedient for the Corporation to acquire
outside of the regular line or of the intended regular
line of such street ;

(c). lease, sell or otherW1se dlspose of any land or
building purchased under clause (b).

(2) The acquisition of land for providing, extending
or improving a place for the parking of vehicles shall be
deemed to be an acquisition of land for the purpose of
providing, extending or improving a public street.

(3) Any conveyance of land or of a building under
clause (c) of sub-section (1) may comprise such condi-
tions as the Commissioner thinks fit, as to the removal
of the existing building, the description of new building
to be erected, the period within which such new buﬂd-
ing shall be completed and other such matters.

Preservation of regular line in Public Street.

381. (1) The Commissioner may—

(a) determine a line on one or both sides of any
public street : v
Provided that every regular line of a public street
operative under any law for the time being in force in
any part of the City on the day immediately preceding
the appointed day shall be deemed to be a street line for
the purposes of this Act until a street line is prescribed
by the Commissioner under this clause ;
. (b) from time to time, but subject, in each case
to the previous approval of the Standing Committee
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.determine a fresh line in substitution for any hne so
determined or for any part thereof :

Provided that such approval shall not be accorded un-
Jess, at least one manth before the meeting of the Standing
Committee at which the matter is decided, public notice
of the proposal has been given by the Commissioner by
advertisement in the local newspapers and ‘special notice
thereof, signed by the Commissioner, has also been put

up in the street or part of the street for which stich’ fresh
line is proposed to be determined and until the Standing
Committee has considered all objections to the said pro-
posal made in writing and delivered at the office of the
Municipal Secretary not less than three clear days before
the day of such meeting.

(2) The line for the time being determmed shall be
called the ‘regular line of the street’.

(3) A register with nlans attached shall be kept by
the Commissioner showing all public streets in respect
-of which a regular line of the street has been determined
and such register shall' contain 'such particulars as may

appear to the Commissioner to be necessary .and shal]
be open to inspection.

(4) (a) Subject to the provisions: of sub-section (5)
no person shall construct or reconstruct any portion of
any building on land within the regular line of the street
except with the written permission of the Commissioner
and in accordance with the conditions 1mposed therein
and the Commissioner shall in every case in which he
gives such permission, at the same time, report his rea- -
sons in writing to the Standing Committee; '

(b) No person.shall construct or reconstruct any
boundary wall or a portion of a boundary wall within
the regular line of the street except with the ertten
permission of the Commissioner:

Provided that if, within sixty days’ from after the
receipt of an application from any person for permission
to construct or reconstruct a boundary wall or a portion
thereof, the Commissioner fails to acquire the land with-
in-the regular line of the street under section 284 the
said person may, subject to any other provisions of this
Act or of the bye-laws, made thereunder proceed with
the work of construction or reconstruction of such.boun-
dary wall or a portion thereof, as the case may be.
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" (5) (a) Wheén the Commissioner grants permission
under clause (a) of sub-section (4) for the construction
or reconstruction of any building or land within the re-
gular line of the street he may require the owner of the

- building to execute an agreemnt binding himslf and his

successors in title not to claim compensation in the event
of the Commissioner at any time thereafter calling upon
him or any of his successors by written notice to remove
any work carried out in pursuance of such permission
or any portion thereof and to pay the expenses of such
removal if, in default, such removal is carried out by the
Comm1ss1oner

(b) The Commlssmner may before grantmg such
permission require the owner to deposit in the Chief
Municipal Office an amount sufficient in his opinion to
cover the cost of removal and such compensation, ii
any, as.may be payable to any successor in title or
transference of such building.

382. (1) If any building or any part of a building
abutting on a public street is within the regular line of
the street, the Commissioner may, whenever it is pro-
posed—

(a) to rebuild such building or to take down such
building to an extent exceeding one-half thereof above
the ground level such half to be measured in cublc
feet; or

(b) to remove, reconstruct or make any addition:
to or structural alteration in any portion of such build-
ing which the regular line of the street in any order
which he issues concerning the rebuilding, alteration
or repair of such buildings, require such building to
be set back to the regular line of the street.

(2) When any building or any part thereof within
the regular line of the street falls down or is burnt down
or is taken down, whether under the provisions of this
Act or otherwise, the Commissioner may at once take
possession on behalf of the Corporation of the portion of
land within the regular line.of the street theretofore oc-
cupied by the said building and, if necessary, clear the
same.

(3) Land acquired under this section shall thence-
forward be deemed a part of the public street and shall
vest as such in the Corporation,
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383. (1) If any building or any part thereof is Wlth-
in the regular line of a public street and if, in the opinion
of the Commissioner, it is necessary to set back the build-
ing to the regular hne of the street he may, if the pro-
visions of section 382 do not apply, by written notice—

(a) require the owner of such building to show

cause within such period as is specified in 'such notice
by a statement in writing subscribed by him or by an
agent duly authorised by him in that behalf and add-

~ ressed to the Commissioner, why such building or any
_ part thereof which is within the regular line of the
_ street shall not be pulled down and the land within
- the said line acquired by the Commissioner; or . '

(b) require the said owner on such day and at

. such time and place as shall be specified in such notice

. to attend personally or by an agent duly authorised by

him in that behalf and show cause why such building

- or any part thereof which is within the regular line

of the street shall not be pulled down and the land
within the said line acquire by the Commissioner.

(2) If such owner fails to show sufficient cause to
the satisfaction of the Commissioner why such building
or any part thereof, which is within the regular line of
. the street shall not be pulled down and the land within
the said line acquired as aforesaid the Commissioner
may, with the approval of the Standing Committee, re-
quue the owner by written notice, to pull down the build-
ing or the part thereof which is within the regular line
of the street within such period as is specified in the
notice. '

(3) If within such period the owner of such build-
ing fails to null down such building or any part thereof
coming within the said line, the Commissioner may puli
down the same and all the expenses incurred in so doing
shall be paid by the owner.

(4) The Commissioner shall at once take possession
on behalf of the Corporation of the portion of the land
within the said line occupied by the said building, and

such land shall thenceforward be deemed to be a part of

the public street and shall vest as such in the Corpora-
tion.

(5) Nothing in th1s section shall be deemed to ap-
ply to buildings vesting in the State.
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384. If any land not vesting in the Corporation,

whether open or closed, lies within the regular line of.
a public street and is not occupied by a building, or if a
platform, ‘verandha, step, compound wall, hedge or fence.
or some other structure external to a buildin’g, abutting
on a public street or a portion of a platform, verandah,

step, compound wall, hedge or fence or other such struc-
ture, is within the said line of such street, the Commis-
sioner; may after giving to the owner of the land or build-
ing not less seven clear days written notice of his inten-
tion ‘to do so, take possession on' behalf of the Corpora-
tion.- of the said land with its enclosing” wall, hedge or
fence, if any, or af the said platform, verandah, step or

. other structure as aforesaid or of the portion of the said

platform, verandah, step or other;such structure as afore-

-said  which is within the regular line of the street and,
* if “necessary, clear the same and the land so acquired,
~shall thenceforward be deemed a part of the public street:

Provided that When ‘the land or building is vested
in the State possession shall not be taken as aforesaid,
without the previous sanction of the Government con-
cerned and, when the land or building is vested in any

© Corporation constituted by any law for the time being
" in force, possession shall not be taken as aforesaid, with-
“out the prev1ous sanction of the Government

385. (1) If a bu11dmg or land is partly within the
regular line of.a public street and if the Commissioner

. is satisfied that the land remaining after the excision of
. the portion within the said line will not be suitable or

fit for any beneficial use, he may, at the request of the
owner, acquire such land in addition to the land within

“the- said line and-such surplus land shall be deemed to
be a part of the public street vesting in the Corporation.

(2) Such surplus land may thereafter be utilised for

" the purpose of settlng forward of building under section

386
386.
street is in rear of the regular line of such street,
Commissioner may, whenever it is proposed—
(a) to re-build such building, or
(b) to alter or repair such building in any manner
that will involve the removal or re-erection of such

building, or of the portion thereof which abutts on'the
sald street to an extent exceeding one-half of such

(1) it any bulldlng whlch abutts on a public
the
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: bu11d1ng or portlon thereof above- the ground-level,
- such half to be measured in cubic feet; in -any order
which he issues concerning the’ re-building, alteration
- or repair of such building, permit, or with the appro-
- val of the Standing Committee, require such building,
~ to be set forward to the regular line of the street.

(2) For the purpose of this section, a wall separat-
ing any premises from a public street.shall be deemed -
- to be a building; and it shall be deemed to be a sufficient
" compliance with a permission or requisition to set for-
ward a building to the regular line of a street if-a 'wall
of such materials and dimensions as are approved by the
Commissioner, is erected along the said lme

387. (1) Compensation - shall be paid by the Com- 303“1%3“%2“
missioner to the owner of any building or land required paid :nd
. for a public street under sections 382, 383, 384 or 385 for :hagges

any loss which such owner may sustain in consequence 1&,1;1
of his building or land being so acquired and for any-
expense incurred by such owner in consequence of the

order made by the Commissioner :
Provided that :—

(i) any increase or decrease in the value of the
remainder of the property of which the building or
land so acquired formed part likely ‘to accure from
the set-back to the regular line of the street shall be
taken into consideration and allowed for in deter-
mining the amount of such compensation ;

(ii) if any such increase in value exceeds the
amount of loss sustained or expenses incurred by
the said owner, the Commissioner may recover from
such owner half the amount of such excess as-a bet-
terment charge.

(2) If, in consequence of any order to set forward, a
" building made by the Commissioner under section 386,
the owner of such building sustains any loss or damage,
compensation shall be paid to him by the Commissioner
for such 'loss or damage after taking into account any
. increase in value likely to accrue from the set forward.

(3) If the additional land which will be included in
the premises of any person required or permitted under
section 386, to set forward a building belongs to the Cor-
portion, the order or permission of the Commissioner. o
set forward the building shall be sufficient conveyance to
the said owner of the said land; and the price to be paid
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‘to the Corporation by the said owner for such additional

land and the other terms and conditions of the convey-
ance shall be set forth in the said order or permission.

-(4) If, when the Commissioner requires a building

- to be set forward, the owner of the building is dissatisfied

with the price fixed to be paid to the Corporation or any
of the other terms or conditions of the conveyance, the
Commissioner shall, upon the application of the said

_ owner at any time within fifteen days after the said terms-
_and conditions are communicated to him, refer the case

for the determination of the Judge.
Provisions concerning Private Streets.
388. Every person who intends—

(a) to sell or let on lease any land subject to a co-
venant or agreement on the part of a purchaser or lessee
to erect buildings thereon. - ~

(b) to divide land
. built) into building plots.

(whether unbuilt or partly
(c) to use any land or a portion thereof ‘or permit
the same to used for building purposes, or

(d) to make or lay out a private street whether
it is intended to allow the public a right of passage or
access over such street or not,

_shall give written notice of his intention to the Commis-

sioner and shall along with such notice, submit plans and -
sections, showing -the situation and boundaries of such
building, land and the site of the private street, if any,
and also the situation and boundaries of all other lands’
of such person of which such building, land or site forms
a part and the intended development, laying out and
plotting of such building, land including the dimensions
and area of each building plot and also the intended level,
direction, width, means of drainage, paving, metalling
and lighting of such " private street, the provisions for
planting and rearing of trees, beside such private street
and the height and means of drainage and ventilation of
the building or buildings proposed to be erected on the
land, and if any building when erected will not abut on
a street then already existing or then intended to the
made -as aforesaid the means of access from and to such
building and the manner of the paving, metalling, drain-

| ing and lighting of such means of access.
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389, If any notice under section 388 does not supply Commis-
all the information which the Commissioner deems neces- ffaoffefo;n ay
sary to enable him to deal satisfactorily with the case or further
if any such notice given for any or all of the purposes men: Particulars.
tioned in clauses (a), (b) or (c) of the said section does
not contain any proposal or intention to make or lay out
a private street, he may, at any time within thirty days
after receipt of the said notice, by written notice requue
the person who gave the said notice—

~ (a) to furnish the required information togethex
with all or any of the prescrlbed documents or

(b) to revise any or all of the schemes submltted
under the said clause (a), (b) or (c) so as to provide
for the making or laying out of a private street or pri-

~vate streets of such width or widths as he may specify
in addition to or in substitution for any means of access
proposed to be provided in such scheme or schemes and
to furnish such further information and documents re-
» lating to the revised scheme or schemes ashe may
* specify. '

390. The Commissioner may decline to accept an} Commis-
plan, section or description as sufficient for the purposes ig(’l’iﬁgemay
of section 388 or 389 which does not.bear the signature plans to
of a licensed surveyor in token of its having been pre- be prepared

. o by licensed
pared by such surveyor or under his supervision. »sﬂrveyors.

- 391, (1) The laying out of land for building the Lfylmr%dout
dimensions and area of each building plot, the .level, dlmeanswns
direction, width and means of drainage of every private and area
street, the kind and number of trees to be planted and gfofaf;‘ymg
‘reared beside such streets and the height and means-of out of pri-
drainage and ventilation of and access to all buildings to ngie ﬁggﬁ'fcz
be erected on such land or on either side of such street of puildings
shall be fixed and determined by the Commissioner to be deter-
subject to such general directions as the Standing Com- ’é‘;;e,i,ﬁ’_y
mittee may give in this behalf from time to time with. sioner.

the general object of securing sanitary conditions,

amenity and convenience in connection with the laying

out and use of the land and of any neighbouring lands

and also with the object that the proposed private street

may not conflict with any arrangements which have been

made or which are, in the opinion of the Commissioner,

likely to be made for carrying out any general scheme of

new streets or of improvements of existing streets in the

locality:
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.Provided that if, W1th1n sixty days after the: recelp’r
by the Commlssmner of any notice under section 388 or
- scheme or further
information, if any, called for under-section 389 the dis-
approval by the Commissioner with regard to any of the.
matters aforesaid specified in such notice has not been
communicated to the person who gave the same proposals
of the said person shall be deemed to have been approved
by the Commissioner. :

(2) When the Commissioner signifies in ertlng to
the said person his approval of the said .work under cer-
tain conditions or without any conditions, or when the
said work is deemed to have been approved by the Com-
missioner as aforesaid, the said person may at any time
within one year. from the date of the delivery
of the notice under section 388 to the Commissioner, pro-
ceed with the said work in accordance with the intention
as described in the notice or in any of the docu~
ments aforesaid and in acordance Wlth the conditions, if
any, imposed by the Commissioner but not so as to con~
travene any of the provisions of th1s Act or of any bye-

law made thereunder.

- 392. (1) No person shall sell, let, use or permlt the
use of any land whether undeveloped or partly developed
for building or divide any such land into bulld- \

ing plots, or make ‘or layout any pr1vate street—

(a) unless such person has given previous written
notice of his intention as provided in section 388
nor until the expiration of sixty days from delivery of
such directions, if any, as may have been fixed and
determined under sub-section (1) of section 391,

(b) after the expiry of the period of one year spe-
cified in sub-section (2) of section 391,

(c) unless such person gives written notice to the City
Engineer of the date on which he proposes to proceed
with any work he is entitled to carry out and commen-
.ces such work W1th1n seven days of the date mentioned

: 1n the notice:

(2) If any-act be done or permltte-d to be done in
contravention of this section, the Commissioner may by
written notice require any person do1ng or permlttlng the
doing of such act—

(a) to show cause on or before such day as shall
be specified in such notice by statement in writing
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subscribed by him in that behalf and addressed to the
Commissioner, why the layout, plot, street or building
contravening this section should not be altered to the
satisfaction of the Commisssioner, or if that be in his
opinion impracticable why such street or building
should not be demolished or removed or why the land
should not be restored to the condition in which it
~was prior to the execution-of the unauthorised work,
or : : o

(b) to attend personally or by an agent duly autho-
rised by him in that behalf on such day and at such
time and place as shall be specified in such notice and
show cause as aforesaid. : '

(3)  If such person shall fail to show cause to the
satisfaction of the Commissioner why such street or build-
ing should not be so altered, demolished or removed or
why such land should not be so restored the Commis-
sioner may cause the work of alteration, demolition, re-

moval or restoration to be carried out and the expenses
. thereof shall be paid by the said person.

393. - If a person who is entitled to proceed with Iffoet’ilgé”zlf of

" any work under section 391 fails so to do within the period intention
of one year specified therein he may at any time ggogla{?gofut
give fresh notice of his intention to execute such work executed in
; ; pursuance
and.such notice shall be treated as a new notice under of approval
section 388, . given under
o ' section 391. ;

-~ 394. If any private street or any other means of Levellin;g
_access to a building be not levelled, metalled, flagged oraifrllté g?g::ivate
~ paved, sewered, drained channelled, lighted or provided streets and

with trees for shade to the satisfaction of the Commis- means of
sioner, he may, with the sanction of the Standing Com-
" mittee, by written notice, require the owner or owners
of the several premises fronting or adjoining the said
street or other means of access or abutting thereon or to
which access is' obtained through such street or other
means of access or which will benefit by works executed
under this section to carry out anyone or more of the

aforesaid requirements in such manner as he shall direct.

. Power to
395. When any private street has been levelled, geclare

metalled, flagged or paved, sewered, drained, channelled streets when
and made good to the satisfaction of the Commissioner, he :gwl'flﬁg‘fi’c ete.
may and, upon the request of the ownersorof any of the streets.

owners of such street, shall, if lamp-posts and other appa-
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ratus necessary for hghtmg such street have been prov1d~
‘ed to his satisfaction and if all land revenue payable to the
Government in respect of the land comprised in such
street has been paid, declare the same to be a public street
'by notice in writing put up in any part of such street,
and theleupon the same shall become a public street and
vest in the Corporation as such:

_Provided that no such street shall become a publiec
street if, within one month after such notice has been
put up the owner of such $treet or the greater part there-

of shall, by notice in writing to the Commlssmner object
thereto

396, Ifa portion only of any street is a public street,

the other portion of such street may be for all purposes
of section 394 and 395 be deemed to:be a private street.

Projections and Obstructions.

397. (1) Except as provided in section 399 no per- -
son shall erect, set up, add to or place agamst or in front

of any premises any structure or fixture which will—

(a) overhang, jut or project into, or in anyway
“encroach upon, or obstruct in anyway the safe or con-
venient passage of the public along, any street, or

(b) jut or project into or encroach upon any drain
or open channel in any street, so as in any way to-in-
terfere with the use of proper working of such drain

or channel or to impede the inspection or cleansmg
thereof.

(2) The Commissioner may, by written notice, re-
quire the ‘owner or occupier of any premises to remove
or to take such other action as he may direct with any

. structure or fixture which has been erected, set up, added

to or placed against or in front of, the said premises in
contravention of this section or of any law in force in the
City on the day of coming into force of this Act.

(3) If the occupier of the said premises removes or
alters any structure or’ fixture in accordance with such
notice, he shall be entitled, unless the structure or fix-
ture was erected, setup or placed by himself, to credit in
account with the owner of the premises for.all reasonable

expenses incurred by him in complylng with the qald
notlce »
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398 If any such structure or fixture. as is descrlbed Powers to
m sub -section (1) of 397 has been erected, setup, . added fﬁgi,““"’oﬁe‘

to, or placed against or in front of any premises at any a%tera ions
time before the coming into force of this Act the Commis- i’,on?;mé?g',
sioner may give -notice as aforesaid to the owner made before

or occupier of the said premises : ?Illttaocog)l;‘lgg

Provided that if in any such case the structure or 9& tth‘s e
fixture was lawfully erected, setup, added to or placed
_ compensation shall be paid by the Commissioner to every
person who sustains loss or damage by the removal or
alteration thereof,

>

399'. (1) The Commissioner may give a’ ertten Projections
permission on such terms as he shall in each case thinks fit OVer streets
. may be per-
to the owner or occupier of any building abutting.on any mifted in

street— certain cases,
(a) to erect an arcade over such street or any por-
. tion thereof, or
(b) to put up a verandah, balcony, arch, connecting
" gassage, sun-shade, whether-frame, canopy, awning, or
other such structure.or thing projecting from any storey
over or across any street or portion thereof : :

‘Provided that no permission shall be given by the
Commissioner for the erection of an arcade in any public
street in which the construction ef arcades has not been
generally. sanctioned by the Corporation.

(2) . The provisions of sections 397 and 398 shall not
be deemed to apply to any arcade, - verandah, . balcony,
arch, connecting passage, suri—shade, weather-frame,
canopy, awning or other structure or thing erected or
put up under and in accordance with the terms of a per-
mission granted under this section. .

(3) The Commissioner may at any time by written
notice require the owner or occupier of any building to
remove a verandah, balcony, sun-shade, weather-frame
or the like put up in accordance with the provisions of
" sub-section (1) and such owner or occupier shall be bound.
to take action accordingly but shall pe entitled to com-
pensation for the loss caused to him by such removal and
the cost incurred thereon.

: 400. T}}e Commissioner may at any time, by written Ground fleor
notice, require the owner of any premises on the ground doors, etc.,

floor of which any door, gate, bar or window opens out- n°§ t;.ds°%§n
outw.
wards upon a street, or upon any land: required for the street. ‘

improvement of a street, in such manner as, in the oplnlon
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~ of the Commissioner to obstruct the safe or convenient

passage of the public along such street, to have said door,
gate, bar or window altered so as not to open outwards.

401. (1) No person shall, except with the permission

-of the Commissioner under section 428 or 433
- erect, or set up any wall, fence, rail, post, step, booth or
- other structure whether fixed or movable and whether

of a permanent or a temporary nature, or. any fixture in
or upon any street or upon or over any open channel,
drain, well or tank in any street so as to form an obs-
truction« to or an encroachment upon or a projection
over, to occupy, any portlon of such street, channel, drain,

: Well or tank.

(2)  Nothing in this section shall be deemed to apply

- to any erection or thing to which clause (c) of sub-section

(1) of ‘section 413 applies.

402. (1) No person shall, except with the written
permission of the Commlssmner——_

"(a) place or deposit upon any street, or upon any
open channel drain or well in any street or in any pub-~
lic place, any stall, chair, bench, box, ladder, bale or
other thing whatsoever so as to form an obstructlon

' _thereto or encroachment thereon ;
(b) Project, at a height of less than twelve feet
- from the surface of the street, any board or chair, beyond
~ the line of the plinth of any building over any street;

(c) attach to, or suspend from, any wall or portion
of a-building abutting on a street, at a lower height than
aforesaid anything whatever. ,

o (2) Nothing in clause (a) of sub-section (1) shall
apply to building materials. ' :

403. - Except under and in conformity with the terms
and provisions of a licence granted by the Commissioner
in this behalf, no person shall hawk or expose for sale
in any * public street any article whatsoever, whether it
be for human consumption or not.

464. Except under and in conformity with the terms
and provisions of a licence granted by the Commissioner
in this behalf, no person shall, for purposes of gain, use
his gkill in any handicraft or in rendering services to and
for the convenience of the public in public place or pub-
lic street. ‘ .
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405. The Commissioner may, w1thout notlce cause
to be removed—

(a) any wall, fence, rail, post, step, booth or other
structure whether fixed or movable and whether of a
permanent or a temporary nature, or any fixture which
shall be erected or set up in or upon or over any street,

© any open channel, drain, well or tank contrary to the
provisions of this Act; ‘

(b) any stall, chair, “bench, box 1adder board or
shelf, or any other thing whatever placed, deposited,
.pfojected, attached, or suspended, in, upon, from or to
-any place in contravention of this Act;

(c) any article whatsoever hawked or exposed for
sale in a public place or in any public street in con-
travention of the provisions of this Act and any vehicle,
package, box or any other.thing in or on which such
article is placed. :

. 406. The Commissioner’ may, by written notice, re-
qulre the owner, occupier of-any premises contiguous to,
or in front of, or in connection with which any wall,

fence, rail, post, step, booth or other structure or fixture
which it would be unlawful to erect or set up under this
Act has been erected or set up to remove the said wall,
fence, rail, post, step, booth or other structure or thing:

Provided that, if any such case *the structure or fix-
ture shall have been lawfully erected or set up, compen-
sation shall be paid by the Commissioner to every person

who sustains loss or damage by the removal or alteratmn
thereof, :

, 407. (1) No person shall tether any animal or cause
or permit the same to be tethered by any member of his
family or household in any public street.

(2) Any animal tethered as aforesaid may be re-
moved by the Commissioner, or by any municipal officer
or servant, and made over to a poice officer or may be
removed by a police officer, who shall deal therewith as
with an. animal found straying. .

;

Temporary erections:on streets during Festivals.

408. With the concurence of the Chief City Magis-
trate of Hyderabad or the District Magistrate of Secun-
derabad, as the case may be, the Commissioner may grant &
a written permission for the temporary erection of a booth
arLd any other such structure on any strcet on occasions
of ceremonies and festlvals
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Pl‘OVlSlons conecerning execution of works in or
near to streets. T

409. Whenever the soil or pavement of any street is
opened or broken up by or under the order of the Com-
for

the work on account of which the same shall have been
opened -or broken -up shalt be completed and the soil or
pavement filled in reinstated and made ‘good with all
the .
surplus of earth and materials, if any excavated and
all rubbish occasmned thereby shall be -removed without -

. delay

. 410. (1) The CommissiOnér may whilst any such work
as aforesaid or any work which may lawfully be executed
in any street is in progress, direct that the said street
shall be wholly or partially closed for traffic or for traffic -
of such description as he shall think fit ; and shall set up

© in a conspicuous ‘position an order prohibiting traffic to

Commission-
er- to pro-
~wvide for © -
traffic, etc.,
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execution

of Municipal
work in
any street.
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. the Corporation is in progress in any street,
_migsioner shall, so far as may be reasonably practicable,
- make adequate provision for thé passage or diversion of

the extent or of the description so directed, and fix such

bars, chains or vosts across or in the street as he shall-
think proper for preventing or restricting traffic therein.

(2) No person shall, without the permission of the
Commissioner or without other lawful authority, remove

~any bar, chain or post so fixed- or 1nfr1nge any order pro-

hibiting traffic so set up.
411. Whilst the execution of any work on behalf of
the Com-

traffic, for securing aceess to all premises approached

.. from such street, and for any drainage, water supply, or
‘means of lighting which may be 1ntelrupt¢d by reason of

the execution of the said work.

© 412, (1) Whilst the executlon of any work on be-
half of the Cornoratlon is in progress in any street the '
Commissioner shall—

, (a) take proper precaution for guardmg against
" accident by shormg up and .protecting the adJommg
buildings ; :

(b) have any place where the soil or pavement has
~ been opened or broken up fenced and guarded ;
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. (c)*have a *hght-_sufﬁment for the warning of pas-
sengers set- up and kept every night against any such
place and against any bars, chains or posts set up under
- section 410 .for. so, long as such place shall be continued
open’ of broken .up, or such hars,:chains or posts. shall
~remain so set up.

(2):" No person shall,” without the . written “permis-
sion of ‘th&:Commissioner or without other lawful*autho-
rity, remio¥e any shoring timber or fence, or remove or ex-
tmgulsh any light employed or set up for ‘any of.the pur-

- poses”of this section, '

- 418.. (1) No person ‘other than the’ Comm1ss1oner or Streets nét’
a mun1c1pa1 officer or servant:shall;* without the ertten to be opened

or broken -
permlssmn of the Commlssmner or. Wlthout other lawful up and
authority,~. . " building

materials -
(a) open, break up, dlsplace, take up or make any not be

alteration in, or cause any injury to the soi} or pavment ?ﬁ’g%sgged‘
“‘or any wall, fence,- -posts, chain or other material without -
' or thing- forming part of any street ; v - permission.
(b) deposit any bulldlng materlals in any street ; or
(c) set'up in any street any scaffold or any tem-
porary erection for the purpose of any work whatever,
or any posts, bars, rails, boards or other things by way
of enclosure, for the purpose of making mortar or de-
. positing bricks, lime, rubbish or other materials.

(2) Any permission granted under clause (b) or (c)
_of sub-section (1) shall be terminable at the discretion of
the Commissioner, on his giving not less than twenty-four -
hours written notice of the termination thereof to the
person to whom such permission was granted.

(3) Except in cases in which permission has been
applied for under clause (b) of sub-section (1) for the
deposit of building materials in any street and no reply -
has been sent to the applicant within seven days from the
date of the application, the Commissioner may, without
notice, cause to be removed any building materials, or
any scaffold, or any temporary erection, or any posts, -
bars, rails, boards or other things by way of enclosure, .
which have been deposited or set up in any street with-
out the permission or authority specified in sub-section
(1), or which, having ‘been deposited or set up without
‘such permission or authority, have not been removed
within the period spec1ﬁed in the notice issued under
-':sub -section (2). ~ . '
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' 414. Every person to whom permission is granted
under section 413 shall at his own expense cause the place
where the soil or pavement has been opened or broken
up or where he has deposited building materials, or set
up any scaffold, erection or other things, to be properly
fenced and guarded, and, in all cases in which the same
is necessary to prevent accidents, shall cause: such places ‘
to be Well llghted during the mght ‘

415. (1) Every person to whom permission - is.
granted under section 413 to open-or«break up-the-soil-
cor pavement of any street, or who under other lawful
authority opzns or, breaks up theisoil or.pavement of any
street, shall with all convenient spend complete the Woi‘k‘
for which the same shall be opened or broken up, and fill-
‘in the ground and reinstate and ‘'make good the street or:
pavement so opened or broken up without delay, to the
satisfaction of the Commissioner.

‘ (2) If the said person shall fail to remstate and make :
good the street or pavement as aforesaid, the Commis-
sioner may restore such street- or-pavement, and the
expenses incurred by the Commissioner in so doing shall ,
*be paid by the said person. ,

- 416. The Commissioner may by written not1ce require

- any person to whom permission is granted under section

413 to open or break up the soil or pavement of any street
or who, under any other lawful authority, opens or
breaks up the soil or pavement of any street for the pur-
pose of executing any work, to make provision to his
satisfaction for the passage or diversion of traffic for
securing access to any premises which may be approach-
ed from such-street and for any drainage, water supply
or means of lighting which may be interrupted by reason . .
of the execution of the said work. ,

417. (1) No person who proposes to _ build, take '
down or rebuild any building or wall, or to alter or repair:

" any part of any building or wall, shall, in any

case in which the footway in any adjacent street will be
thereby obstructed or rendered convenient, commence ,
‘doing so, without first having caused to be put up a pro-
per and sufficient hoard or fence, with a convenient plat-
form and hand-rail, if there be room enough for the same
and the Commissioner shall think the same desirable, to
serve as a footway. for the:use of persons outside of such

hoard or fence
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(2) No hoard or fence - shall be so put up Wlthout
- the previous wriften permission of the Commissioner, and’
every such hoard or fence put up with such. permission,
with such platform and hand-rail as aforesaid, shall be’
continued standing and maintained -in. good condltlon to
the satisfaction of the Commissioner, by:the person who.
earries on the work, during such time as may be necessary .
for - the public safety and’ convenience and,.in -all’
cases in which the same is’ necessary to prevent
accidents, the said person shall also cause such hoard 01'
uf&mce to be well lighted durmg the night.

3) The Commissioner may, by written notice, re-
quire the person aforesaid to remove any hoard or fence
80, put up »

Naming of Sheets, etc.

418. (1) The Commissioner may, " from time to Namlnﬂ of

R streets, and

time— numbering
(a)-with the sanctlon of the Corpm ation, determine °f houges.

the name by which any street shall be known ;

(b) cause to be put up or painted on a COHSplCUOUb
part of any house at or near each end, corner or en-
trance to. every street, the name so determined;

» (c) with the sanction of the Corporation determme
" the number by which any premises shall be known;

"(d) by written notice require the owner of any pre-
mises either to put or paint a number on such premises in
such position and manner as may be specified in such
notice, or to signify in writing his desire that the work
shall be executed under ‘the orders of the Commls-
‘sioner.

(2) No person shall, Without the written permission

of the Commissioner or without other lawful authority,

destroy, remove, deface or in any way injure any such

" name or number, or put up or paint any name or num--

ber different from that put up or painted by order of the
Commissioner.

(3) Where a number is put up or painted on any
premises under the orders of the Commissioner in accord-
ance with clause (d) of sub-section (1), the expenses of
such work shall be payable by the owner of the premises:’

Provided that the maximum rate of charge for such
work shall be fixed by the Commissioner w1th the pre-
vious sanction of the Corporatlon '
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419. (1) The Commissioner may Wlth the approval of
the Standing Committee, require by written order the

~ corner of any building which has already been erected or
* which is to be newly -erected or which is to be

re-erected or repaired and which is situated at the junc-
tion-of. two or more streets to be rounded or splayed off
to such height and in such manner as he may determine
and may also in such-order ‘impose such conditions as he
deems necessary as to.the construction of a compound
wall or fence or hedge or any other structure whatsoever
or the planting or retention of any tree on the premlses
appurtenant to such bu11d1ng

(2) Compensatlon shall be paid by the Commis-
sioner for any -loss or damage caused by the issue of an
order under sub-section (1).

Sky-signs and Advertisements.

420. (1) No person shall, without-the written per-
mission of the Commissioner, erect, fix or retain any sky-
sign, whether -now existing or not, and no such written
permission shall be granted, or renewed, for any period

exceeding two years from the date of each such permis-
sfon or renewal :

Provided that in any of the following cases a writ-
ten permission or renewal by the Commissioner under
thi§ section shall become void, namely :—

(a) if any addition to the sky-sign be made except
for the purpose of making it secure under the direction
of the municipal city engineer ;

(b) if any change be made in the sky-sign, or any-
part thereof ;

_tt) if the sky-sign or any part thereof fall either
- through accident, decay or any other cause;

fd) if any addition or alteration be made to, or in
the building or structure upon or over which the sky-
sisn erected, fixed or retained, if such addition or
alteration involves the dlsturbance of the sky sign or
any pagt thereof;

(e) if the building or structure upon or over which
the sky-sign erected, fixed of retained become unoccu-
pmdpr be demolished or destroyed. ' :

420 “Where any sky-sign shall be erected, fixed or
retafnest upon or over any land, building, or structure,
save and except as permitted as hereinbefore provided,
the owner Ur person in occupation of such land, building
or structure shall be deemed to be the person who has
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: erected, »ﬁxed or-retained such sky-sign in contravention
of the provision of this section unless he proves that such

' contravention was committed. by a.person not . in his em-
ployment  or ‘under his | control or -was commltted
Wlthout his connivance.

- {3) .If any sky-sign be erected ﬁxed or retamed .
contrary to the provisions of this sectlon or after permis-
sion for the erection, fixing or retention thereof for any
period shall have expired or bécome void, the Commis-
sioner may, by written notice require the owner or occu-
pler of the land, building or structure, upon or over which
the sky-sign is erected, fixed or retamed to take down
and remove such sky sign.

The expression “sky-sign’ shall in this section mean
any word, letter, model, sign, device or representation in -
the nature of an advertisement, announcement or direc~
tion, supported on or attached to any post, pole, standard
frame-work or other support wholly or in part upon or
over any land, building or structure which, or any part
of which sky-sign, shall be visible against the sky from.

" some point in any street and includes all and every part
of any such post, pole, standard frame-work or other sup-
port. , The expression “sky-sign” shall also include any
balloon, parachute, or other similar device employed
wholly or in part for the purposes of any advertisement
announcement or direction upon over any land, build~
ing or structure or upon or over any street, but shall not
include—

(a) any flagstaff, pole, vane or Weathercock un-~
less adopted or used wholly or in part for the purpose
of any advertisement, announcement or direction ;

(b) any sign, or any board, frame or other con-
trivance securely fixed to or on the top of the wall or
parapet of any building, or on the cornice or blocking
course of any wall, or to the ridge of a roof:

Provided that such board, frame or other contrivance
be of one continuocus face and not open work and do not
extend, in height more than three feet above any part.
of the wall, or parapet or ridge to, against, or on which.
it is fixed or suported ;

(c) any word, letter, model, sign, device or repre-
sensation as aforesaid, relating exclusively to the rail-
way administration and place wholly upon or over any
railway, railway station, yard, platform or station.

approach belonging thereto, and so placed that it can not.
fall into any street or public place ;
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(d) any notice of land or. buildings to be'sold, or
let, placed upon such land or buildings.

421. (1) No person shall, without the written per-
mission of the Commissioner, erect, exhibit, fix or retain
any advertisement whether now existing or not, upon any
land, building, wall, hoarding or structure :

Provided always that such permission shall not be
necessary in respect of any advertisement which is not

.an illuminated advertisement nor a sky-sign and which—

(a) is exhibited within the window of any build-

ing; o
(b) relates to the trade or business carried on
-~ within the land or building upon which such advertise-
ment is exhibited or to any sale or letting of such land
or building or any effects therein, or to any sale, en-
tertainment or meeting to be held upon or in the same;
or to the trade or business carried on by the owner of
any vehicle upon which such advertisement is exhi~

bited ;

(c) relates to the business of any railway adminis-
. tration; ;

(d) is exhibited within any railway statlon or up-
on any wall or other property of a railway administra-
tion except any portion of the surface of such wall or
property fronting any street.

. (2) Where.any advertisement shall be erected, ex-
hibited,” fixed or retained after thrée months from the
enactment of this section upon any land, building, wall,
hoarding. or structure save and except as permitted or
exempted from permission as hereinbefore provided, the
owner or person in occupation of such land, building,

~wall, hoarding or structure shall be deemed to be the

person who has erected, exhibited, fixed or retained such
advertisement in contravention of the provisions of this
flection unless he proves that such contravention was
committed by a person not in his employment or under
his control,or was .committed without his connivance.

(3) If any advertisement be erected, exhibited, fixed

or retained contrary to.the provisions of this section after

the written permission for the erection, exhibition, fixing

or retention thereof for any period shall have expired or
‘become void, the Commissioner may, by notice in writing,

require the owner or occupier of the land, building, wall,
hoarding or structure upon which the sams is erected,
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exhibited, fixed or retained, to take down or remove such
advertisement,

(4) (a) The word “structure” in this section shall
include a tramcar, omnibus and any other vehicle and
any. movable board used primarily as an. advertisement
or an advertising medium; and

(b) the expression “illuminated advertisement” in
this section shall not-include an illuminated display of
goods, if such display.—

(i) is of goods merely bearing labels showing
the name of the article or of its manufacturer or of
both, and

(ii) is made by lighting which is not, in the
opinion of the Commissioner, more than is necessary
to make the goods.and. labels v1s1b1e at night.

Dangerous places '

422, (1) If any place is, in‘the oplmon of the Com~'
missioner for want of suﬁiment repair, protection or en-
closure or owing to some work being carried on there-
upon, dangerous to passengers along a street, or to per-
sons who have lawful acess thereto or tothe neighbour-
hood.thereof if any such work, in the opinion of the Com-
missioner, affects the safety or convenience of such per-
sons, he may, by notice in writing, require the owner or
occupier thereof to repair, protect or enclose the said
place or take such other step as shall appear to ‘the Com-~
missioner- necessary, .in:order 'to prevent danger. .there-
from or to ensure the safety or convenience of such per-
sons.

(2) The Commissioner may, before giving any such
notice or before period of any such notice has expired,
take such temporary measures as he thinks fit
to. prevent danger from the said place or to en-
sure public safety or convenience at such work, and any
expense incurred by the Commissioner in taking such
temporary measures shall be paid by the owner or oc-
cupier of the place to which the said notice refers,

423. (1) No person who proposes to take down a
building or a part thereof, shall commence doing so with-
out providing, in addition to such hoard or fence which
he may be required to provide under section 417 screens
extending to the full height of such building on all sides
thereof so as to prevent pollution of the surrounding air
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with dust bf“anury or damage caused by the falling of
any debris, bricks, wood or other material.
- (2) If any such work is commenced in contravention
: of sub -section (1) the Commissioner may cause it to be
stopped forthwith and any person ‘carrying it out to be
removed from the premises by a police officer. =

nghtmg of Street

I?rlblitc ; 424, (1) The Commissioner shall—
&sireels 10 :
be lighted. A (aY take measures for lighting in a suitable man-

- ner -the public streets, municipal gardens and open
spaces and municipal markets and all buildings vest-
ing in the Corporation ;

(b) procure, erect’ and maintain such number of
lamps, lamp-posts and other appurtenances as may be
necessary for the said purpose; and

(c) cause such lamps to be lighted by means of
. oil, gas, electricity or such other light as the Corpora-"
- tion shall from time to time determine.

(2) The Commissioner may place and maintain elec-
tric wires for the purpose of lighting such lamps, under,
over, along or across, and posts, -poles, standards, staves.

" struts, brackets, and other contrivances for carrying, sus-
pending or supporting lamps or electric wires in or up-
on, any immovable property without being liable to any
claim for compensation thereanent :

_ Provided that such wires, posts, poles, standards
staves, struts, brackets ‘and other contrivances shall be
'so placed as to occasion the least practicable inconveni-:
ence or nuisance to any person. :

Prohibition 435. No person shall, without lawful autherity; take

g{crergifoval, away or wilfully break, throw down or damage—

lamps. . (a) any lamp, lamp-post or lamps-iron set up in
any public street or municipal garden, or in any open
- space, markets or building vesting in the Corporation;

(b) any electric wire for lighting any such lamp;

(c) any post, pole, standard, stay, strut, bracket or
other contrivance for carrying, suspending or support-
ing any such electric wire or lamp; ‘

(d) any property of the Corporation in any street;
. .and no person shall wilfully extinguish the light or da-
"mage the appurtenance of any such lamp.
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- 426. If any person shall through negligence or ac-
cident, break any lamp set up in any public street or mu-
nicipal market, garden or public place or building vest-
_ing in theCorporation, or shall break or damags any pro-
perty of the Corporation on any street, he shall pay the
expenses of repairing the damage so done by him.

427. The Commissioner may—

(a) take measures for having the public streets
watered at such time and seasons and in such manner
‘as he shall think fit ; ’

' (b) procure and maintain such vehicles, animals
“apparatus as he shall think. fit for the said purpose.

CHAPTER XIL.
BUILDING REGULATIONS.

Notices regarding erection of building. .
~ 428. (1) Every person who intends to erect a build-’
ing shail give to the Commissioner notice of his said :in-
tention in a form, obtained for this purpose under. sec-
tion 435, specifying the position of the building intended
to be erected, the description of building, the purpose for
which it is intended, its dimensions and the name of the
person whom he intends to employ to supervise its erec-
tion.
(2) In this Chapter and wherever occurring in this
Act ‘to erect or re-erect a building’ means—
(i) any material alteration or enlargement of any
building ;
: {(ii) the conversion by structural alteration into
a place for human habitation of any building not ori-
- ginally constructed for human habitation;
(iii) the conversion of one or more places of hu-
man habitation into a greater number of such places;
(iv) the conversion of two or more places of hu-
‘man habitation into a lesser number of such places;
(v) such alteration of-a building as would effect a
change in its drainage or sanitary arrangements or ma-
. terially effect its security ;
(vi) the addition of any rooms, buildingg pgut
houses or other structures to any building; )
(vii) conversion hy any structural hlterationidtitnea
- place-of xeligious wonship or intp a saceed building, any
place or building not eriginally meant en censtuuetpd
for.such .purpose;
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(viii) to roof or cover an open space between walls
or buildings as regards.the structure which is formed-.
by roofing or covering such space ; o

(ix) to convert into a stall, shop, ware “house or
godown any bulldlng not originally cor\structed for use
as such or vice versa; : .

(x) to construct on a wall adjomlng any street or
land not vested in the owner of the’ Wall a door open- :

; ing on such street or: land

429. (1) At any time within- thlrty days after re-““

ceipt of any notice under section 428, .the Commissioner
may, by written notice, require the person who has given
the notice first herein before in this section mentioned, to
furnish to the Commlssmner all or any of the followmg
documents namely :—

(a) correct plans and sections of every- ﬂoor of the
building 'intended to be erected or re-erected which
shall be drawn to a ‘scale of not less than one inch to
every eight feet and shall show the position; form, di-

‘mensions and means of ventilation and of access to the

several parts of such building and its appurtenances
and the particular part or parts thereof which are, and
those which are not, intended to be used for human
habitation and in the case of a building intended to be
used as a dwelling house for two or more families or-

- ~for carrying on any trade or business in which number

. of people exceeding twenty may be employed or as a-

* ~place of public resort, the means of ingress and egress.
“Such plans and sections shall also show the depth and

~

nature of the foundation and the proposed dimensions’
of all the walls, posts, columns, beams, joints and ail
girders and scantlings to be used in the walls, stair

- cases, floors and roofs of such building ;

(b) a specification of each description of work pro‘

“posed to be executed and of the materials to be em-

ployed. Such specification shall include a description
of the proposed method of drainage of the buildings
intended to be erected or re-erected and of the sani-

~ tary fittings to be used and also of the means of water
‘supply and shall if required by the Commissioner be

supplemented by detailed calculations ‘showing the

: ‘sufficiency of the strength of any part of such building;

(c) a block.plan of such building which shall be

“drawn to the scale of the largest revenue survey map

at the time being in: existence for the locality in which
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the building is, or is to be situated and shall show the
_position and appurtenances of the properties, if any,
immediately adjoining, the width and level of the
~ street, if any, in front and of the street, if any, at the
rear of such building, the levels of the foundations and
of the lowest floor of such building and of any yard or
_ ground belonging thereto and the means of access to
such building; = . Y '

(d) a plan showing the intended line of drainage
~of such building, and the intended size, depth and in-
“clination of each drain, and the details of the arrange-

ment proposed for the ventilation of the drains.-

‘(2) At any time within the said period the Commis-
sioner may also by written notice require the said person
to open for inspection any portion or portions of the
foundations or walls of the existing building.

430, The Commissioner may decline to accept any C'grr?mixsx;a'
. . . . 1
plan, section or description as sufficient for the purposes foquire ¥y
of the last preceding section, which does not bear the pl%llon, -ff”a
signature of a licensed surveyor in token of its having ot f,m
been prepared by suth surveyor or under his supervi- preceding
. ' ' section to be
sign. prepared by
. . a licensed
- . ) surveyor.

431.. If the notice given under section 428 and the Additional

documents, if any, furnished under section 429 do not ;‘;}fél’rtfﬁgtion
supply all the information which the Commissioner deems attendance

necessary to enable him to deal satisfactory with the case, génﬂ:u?hger-
the Commissioner may, at any time within thirty days gavs the

after receipt of the said documents, by written notice, ggticee 3;53& ‘
require the production of such further particulars and required.
details as he deems necessary.

432. If any requisition made under section 429 or E(f)f:_cctor‘f_
431 is not complied with, the notice given under section pliance with
428 shall be deemed not to have been given, ﬁggf%}r‘x}é‘ef

s . . c . section 429
Notices regarding Execution of Works not amounting o

or section
’ to the Erection of a building. 431. '
433. Every person who shall intend— ‘ Notice to be
(a) to make any addition to a building; or %‘Xri?nitﬁ the .

.(b) to make any alteration or repairs to a build- Sioner of
. . 1 3s . . intention to
ing; not being a frame-building, involving the removal make addi-

or re-erection of any external or party-wall thereof or tons, etc,
of any wall which supports the roof thereof, to an ex-
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tent exceeding one-half of such wall above the plinth
level, such half to be measured in superficial feet; or

" (c) to make any alteration or repairs to a frame-
- building, involving the removal or re-erection of more
than one-half of the posts in any such wall thereof as
aforesaid or involving ’the removal pr re-erection of
any such wall thereof as ‘aforesaid to an extent exceed-
ing one-half of such wall above plinth level, such half
to be measured in superficial feet; or

(d) to make any alteration in a bulldlng 1nv01v
1ng —

(i) the sub-division of any room in such build-
ing so as to convert the same into two or more se-
"~ parate rooms,

(ii) the eonversion of any passage or space in
such building into. a room or rooms; or

(e) to remove or reconstruct any portion of a
building abutting on a street which stands within the
regular line of such street ;

-

Shall give to the Commissioner, in a form obtained
for the purpose under section 435 notice of his intention,
specifying the portion of the building in which:such work
is to be executed, the nature and extent of the intended
work, the particular part or parts, if any, of such work
which is or are intended to be used for human habitation

and the name of the person whom he intends to employ
to supervise its execution.

Eé%filfioifﬁ : 434. (1) If any notice given under the last preced-
information ~ ing section does not supply all the information which the
‘ gzla-‘ém‘?e call- Commissioner deems necessary to enable him to deal sa-
) “tisfactorily with the case, he may at any time within
thirty days after receipt of the said notice, by written
notice, require the person who gave the notice first here-
inbefore in this section mentioned to furnish plans and
sections of the building and of the intended new work or
of any specified portion thereof and the provisions of sec-
tions 429, 430, 431 and 432 shall apply to the intended
new work so far as the Commissioner may consider them
to be applicable. .

_ (2) The Commissioner may also, at any time within
the said veriod by written notice require the said person
to open. for inspection any portion or portions of the
foundations or walls of the existing building.
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Forms of notices.

© 435. (1) The Commissioner shall cause printed’

- forms ‘of notices for the purposes of section 428 or 433 te
be delivered to any person requiring the same, on pay-
ment of such fee not exceeding eight annas for each form
as.shall from time to' time be determined in this behaif
- by the Commissioner, with the approval of the: Standmg
Committee.

~(2) There shall be Drmted on the reverse of every
such form of notice, or on a separate paper supplied with-
out extra charge therewith, a copy of sections 428, 429,
430, 431, 432, 433, 434, 436, 437, 438, 440, 444, 445, 446,
447, 448 and 449 and of all bye-laws made under sub-
sections (9), (12) and (13) of section 386 at the time in
force.

C Commencement of work.

~ 436. Every person who intends to newly erect a
building or execute any such work as is described in sec-
‘tion 433, shall erect the building or execute the work in
'such manner, under such supervision, through such qua-
lified agency, and subject to such conditions and restric-
tions as may be regulated by the bye-laws.

437, If within thirty days after receipt of any notice
under section 428 or 433, or of the plan, section, descrip-
tion or further information, if any, called for under sec-
tions 429, 431 or 434 as the case may be, the Commis-
‘sioner falls to intimate in Writing, to the person who has
given the "said notice, his disapproval of the building
which the said person proposes to erect or of the work
which he proposes to execute, or, if, within the said pe-
riod the Commissioner s1gn1ﬁes in writing to the, said
person his approval of the said building or work, the said
‘person may, at any time within one year from the date
of the delivery of the notice to the Commissioner, pro-
ceed with the said building or work in accordance with

his intention as described in the notice or in any of the
".documents aforesaid, but not so as to contravene any of
‘the provisions of this Act or ‘any bye-law made there-
under.

438. (1) If the ‘Commissioner disapproves of any
‘building or work of which notice has been given as afore-
said or of any portion or detail thereof, by reason that the
‘same will contravene some provision of this Act or some
bye-law made thereunder or will be unsafe, he may, at
any time within thirty days of the receipt of the notice
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or of the plan sectlon description or further 1nformat10n
if any, called for under section 429, 431 or 434 as the

_ case may be, by a written notice intimate to.the person
- who gave the notice first hereinbefore in this section
. mentioned his said disapproval and the reason for the

same, and specified terms subject to. which the bulldmg
or work may be deemed to be approved by him.

(2) The person who gave the notice concerning any
such- building or work may proceed with the same, sub-
ject to the terms specified as aforesaid but not otherwise,
at any time within one year from the date of receipt by
him under sub-section (1) of the written notice in this
behalf, but not so as to contravene any of the provisions
of this Act or any bye-law made thereunder.

439. (1) Notwithstanding anything contained in

section 437 and 438, if in any case it appears to the Com-~

missioner that public improvements, which may render

" necessary the acquisition of the site of any building or

work orany-part of such site, are desirable and -expedi-
ent, he may by order in writing direct that no further ac-
tion shall be taken in pursuance of a notice given under

-section 428 or section 433 for a period not exceeding three
‘months from the date of such notice.

(2) The Commissioner may issue a'like order if in
any case it appears to him that any site as aforesaid is
likely to be affected by any one of the following, namely:—

~ (a) determining a regular line of a public street ;.
(b) determining a fresh line in substitution or the
existing regular line of a pubhc street ;
(¢) extending or altemng a pubhc street
(d) any scheme for Wldenlng or modifying a pri-
vate street ;

(3) If within the said period of three months the
public improvements referred to in sub-section (1) or any
of the matters referred to in sub-section (2) have been

" given final effect so as to have the result referred to in

sub-section (1) or sub-section (2), the notice given under
section 428 or section 433 shall be deemed to have lapsed-

(4) If any case-is not covered by sub-section (3) the

notice given under section 428 or section 433 shall be
deemed to have been renewed as on the date on which the
period of three months mentiond in sub-sction (1) ex-

pired.
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440. (1) No person shall commence to erect or re- Whe_n'work
—any building-or to execute: any such Work as is described ;g:'l};nggced
in section 428— . R

(a) until he has given notice of his intention as
-hereinbefore required to erect or re-erect such building
»or execute such work and the Commissioner has either

intimated his approval of such building or work or fail~
ed to intimate his dlsapproval thereof within the p’I‘lOd
specified in this behalf in section 437 or 438; R

(b) until he has given notice to the Clty, Engi-
neer of the proposed date of commencement. Where
the commencement does not take place - within seven
clear days of the date so notified, the notlce shall be
deenied not to have been given;

(c) after the expiry of the period of one year spe-
cified in sections 437 and 438 respectively, for proceed-
ing with the same,.

(2) If a person, who is entitled under -sectioris 437
~and 438 to proceed with any building or work, fails so to
do within the period of one year specified in the said sec-
tions, respectively for proceedmg with the same he may
at any subsequent time give.a’ fresh’ notice of his. inten-
tion to erect or re-erect such building or execute such
work, and thereupon the provisions hereinbefore contain-
ed shall apply as if such fresh notice were a first notiee
of such person’s intention. /

441. No person shall, without the wr1tten permis- Building ~

— not to-be’
sion of the Commissioner, » converted

to other
(a) use or permit to be used for human habita- purposes

tion any part of a building not originally constructed without the

’ n
. or authorised to be used:for that purpose, or .. - E?r{i‘éss}?om.

. . missioner.
(b) convert into, or use, or permit to be used, as

a chawl or building intended to form a range or sepa-
rate rooms for lodgers, a building not originally design-
ed or authorised to be so used.

442, No person shall withomt written permission. %ﬁ;ﬂg for
of the Commissioner or otherwise than in conformity with habitation

the terms of such permission use or permit to be used ’Q%téfed as
any building or any part of a building originally eons- godown, ete..
tructed, or authorised to be used for human habitation
as a godown, warehouse, workshop, workplace, factory,

stable or a motor garage.
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443. No person shall Wlth.out th\, wrltten permis-
sion of the Comm1ss1oner or otherwise than in conformity
with the terms of such permission make any alteration
or cause any alteration to be made in an existing building
originally constructed or authorised to be used for human
habitation for the purpose of using it or causing it to be -
used as a godown, warehouse, Workshop, Workplace fac-
tory stable or motor garage. : :

_ -Provisions as to structure, matenal,_, ete.

"444. With respect to buildings which are to be new-
ly erected the followmg DI‘OVlSlOIlS shall have effect
namely i— -« :

" (a) The erection of any such bulldmg on either

side of a new street may be disapproved by .the Com-

missioner, unless and ‘until such new street has been

levelled, metalled or paved, sewered and drained to the

satisfaction of the Commissioner. .

(b) The erection of any such building in.any part
of the City in which the position and dlrectlon of the
streets likely to be required in the future have not yet
been laid down or determined shall, with the assent of
the Standing Committee, be disapproved by the Com-
missioner, unless the site proposed for such building
is in the opinion of the Commissioner, such as, with re-
ference to the positions occupied by the buildings, if any,
‘already existing in the neighbourhood, will admit of the
construction in the future of oneor more new streets
convenient for the occupiers of all the buildings in the
neighbourhood and for the purposes of drainage, water
supply and ventilation :

‘Provided that any person whose building is so dis-

approved may, by written = notice to the Commissioner,

require that- the position and direction -of the future

“.streets in the vicinity of his intended building be forth-

with laid down and determined, and.if such requisition
be not complied with within. six months from the date
thereof, may, subject to all other provisions of this Act
applicable thereto, proceed with the the erection of his

- building.

(c) The fundation of any such building shall not

. be constructed on any site which has been filled up with, -
* or has been used as a place for depositing, excrementi-
tidus matter or the carcases of dead animals or other
filthy or offensive matter, until such matter shall have
been properly removed to the satisfaction of the Com-

missioner.
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- (d) Every such building intended to be usad .as
dwelling. shall be built with a plinth at least two feel
above the centre of the nearest street and not below

“such standard level as may be fixed by the Commis-
sioner in this behalf. :
_ (e)-In addition to any means of ventilation re-

« quired by any bye-law made under this Act every such
building intended to be used as-a dweling shall be
so constructed that the whole of at least one side of
every room thereof shall either be an external wall or
abut on an interior open space. Such external. wall,
except where it faces a street of not less than fiffeen feet
in width, shall have between it and the boundary lineé.;.
of the owner’s premises an open space, . extending
throughout the entire length of such wall, at least two
feet wide or, in the case of a chawl or building intended
to form a range of separate rooms for lodgers
at least five feet wide. Such interior open space shall
have an area equal to not less than one tenth of the:
aggregate floor-area of ‘all the rdoms abutting thereon
and shall not be in any direction less than six feet across.

And every open space, whether exterior or interior *
required by this clause, shall be and be kept free from-
any structure thereon and open to the sky, and shall.
be and kept open to access from each end thereof. .

(f) Every room intended to be inhabited in anv )

* such building, except a room in the roof thereof, shall
be in every part at least ten feet in height from the
floor to the ceiling.

(g) Every such room in the roof of any:such build-
ing shall have an average height of a least eéight feet
from the floor to the ceiling and a minimum height of
not less than four feet. v .

(h) Every such room shall have a clear superficial
‘area of not less than one hundred square feet.-

(i) In addition to any means of ventilation re-
quired by any bye-law made under this Act every
such room shall be ventilated by means of doors or
windows which open directly 1nt0 the external air
and have an aggregate opening equal to not less
than one-fourth of the superificial area of the side
of the room which faces an open space. )

(i) Huts or sheds or ranges or blocks of huts or sheds,
whether the same are to be used as dwellings or stables

~ or for any other purpose, shall be built, if the Commlq-
sioner thinks fit so to requlre —_
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(i) so that they may stand in regular hnes Wlth_

" a free passage or way in front of and between every

two lines of such width as the Commissioner-thinks -

proper for ventilation and for fac1htat1ng, scaveng-

ing; and

(ii) with such and so many pr1v1es latrines or

urinals and’such means of drainage as the Comrms«
sioner deems necessary ; and :

‘ (iii) at such a level as will- suffice for the means

o of dramage reqmred by the: Comm1ss1oner B -

445, (1) No external Wall and no coverlng of a roof
built or renewed since the coming into force of this Act
shall, except with the written permission of the Commis~

. sioner, consist of wood, cloth, canvas, grass, leaves, mats

or any other inflammable material.. ., :

(2) If any extern_al wall or covermg of a roof is or has
been since the coming into force: of this Act,
constructed of any such material, the Commissioner may,

by written notice, require the owner or occupier of the

building to which such wall or roof appertams to remove:
such wall or covering. :

446. (1) Except with the written permission of the
Commissioner, no building shall be erected or raised to a

greater height than seventy feet as measured from the

level of the centre of the street in front—

(a) in the case-of a pltched roof, up to the tie-beam
of the roof, and . :

(b) in the case of a flat roof - up to the surface of'
the roof.

(2) In the case of a pitched roof, the roof above that
height shall rlse at an angle of not more than forty-ﬁve
degrees.

(8) In the case of a flat roof a parapet of not more:
than three feet in height may -be constructed above the

maxunum height specified” 1n sub sectlon (1)
Lot

447, SubJect to the maximum ﬁxed by sectlon 446
the height to which a buiding may be erected or raised
shall be regulated. by the width of the street on which it
abuts, in accordance with the followmg prov1s1ons

namely :— : .

(1) if the widt_h_ of the street does not.exceed twenty--'
six feet, the building shall not be erected or raised to a



1956: HYD. Act II) Munisipal 413

OOrpomtions

. helght greater than one and one-half tlmes the width of
the :street; e :

) (2) if the width of the street exceeds twenty six feet
but does not exceed forty feet, the building shall not be
erected or raised to a height greater than forty feet; and

(8) if the width of the street exceeds forty feet, the
building shall not be erected  or raised to a height greater
than the width of such street ;

(4) where the building abuts upon more than one
street its height shall be regulated by the wider of such
_streets so far as it abuts upon such wider street and also,
to a distance of eighty feet from such wider street, so far
as it abuts upon the narrower of such streets:

Provided that, if the face of the 'bulldmg is set—back
from the street at any height not exceeding the height
specified in sub-section (1), sub-section (2), . or. sub-
section (3), as the case may be, such building may be
erected or raised to a height greater than that so speci-
fied but not-so that any portion of the building shall in-
tersect any of the series of imaginary straight lines drawn
from the line of set-back, in the direction of the portion
set-back, at an angle of forty—ﬁve degrees Wlth the hori-
‘zontal.

448.  After the commencement of this Act no build- in;msme build-
ing, the external walls of which are of timber-framed cons- &

truction, shall be erected or re-erected so as to consist
of more than one ground floor and one upper storey :

Provided that the Commissioner may by special
order grant permission for the ersction or re-erection of
such a building of more than two storeys or for the cons-
truction of one or more additional storeys .if satisfied that

" such building will be or is thoroughly sound material
and construction and can safely support the same.

449. Where the Commissioner is of opinion. that the
means of egress from any building are insufficient to allow
of a safe exit in the event of fire, he may, with the appro-
val of the Standing Committee, by written notice re-

- quire the owner or occupier of tha building to alter or
reconstruct any existing staircase in such manner or to
provide such additional or emergency stalrcaces ‘as he
may determine.

Provision
of sufficient
means of
egress.
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- 450, If at -any time after permiséion o proc,ééd with

any building or work has been given, the Commissioner is

- satisfied that such permission was granted in consequ-

ence of any material misrepresentation or fraudulent
statement contained in the notice given or information
furnished under section 428 or 433 or in the further in-
formation if any, furnished, he may cancel such permis-
sion and any work done thereunder shall be deemed to
have been done without his permission.

Inspection..

“451. The Commissioner may at any time during
the erection or re-erection of a building or the execu-
tion of any such work as is described in section 433 make
an inspection thereof without glvmg previous notice of
his intention .so to do.

452, (1) If the erection of any bu11d1ng or the
execution of any such work as is described in section 433
is commenced or carried out contrary to the provisions
of this Act or bye-laws made thereunder, the Commis-
sioner, unless he deems it necessary to take proceedings
in respect of such building or work under section 456
shall— \ T

(a) by written notice; require the person who is.
erecting or re-erecting such building or executing such
work or has erected .or re-erected such building or exe-
cuted such work, on or before such day ‘as shall be
specified in such notice, by a statement in writing subs-
cribed by him or by an agent duly authorised by him .
in that behalf and addressed to the Commissioner, to

- show sufficient cause why such building or work shall
not be removed, altered or pulled down, or v
(b) shall require the said person on such day and '
. at ‘'such time and place as shall be specified in such
notice to attend personally or by an agent duly autho-
.rised by him in that behalf, to show sufficient cause
why such building or work shall'not be removed alter-
‘ed or pulled down.

(2) If such person shall fail to show sufﬁc1ent cause
as required under clause (a) or (b) of sub-section (1), to
the satisfaction of the Commissioner, why such building
or work shall not be removed, altered or pulled down, the
Commissioner may remove, alter or pull down the build-
ing or work and the expenses thereof shall be paid by
the said person.
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453, (1) If there shall be reasonable . ground for
suspectmg that in.the erection of any such building or
inthe execution of any such work as is referred to in
section 452 anything has been done: contrary to any pro-
vision of this Act or of any. rule or bye-law made there-
under or that anything required by any such prov1s1on,
rule bye -law to be done has been omitted to. be done;

*and if, on 1nspect1ng such: buﬂdmg or work, ‘it is
found that the same has been completed or is too far ad-
vanced to:permit of any such fact be1ng ascertalned

B The Commissioner may, W1th the . appro,val .of the
Standmg Committee, by a written notice, require the
person who has erected or re-erected ‘such building or
executed such work to cause so much of the buﬂdmg as
prevents any such fact being. ascertalned to e cut, into,
laid open or pulled down to a sufﬁment extent to. permlt
of the same bemg ascertamed :

(2) If it shall thereupon be found that in the erec-
tion or re-erection.of such building or the execution of
such work nothing has been done contrary to any pro-
vision of this ‘Act or of any rule or bye-law made there-
under, -and -that nothing required -by any : such - provi-
sion,' rule or bye-law.to be done has’ been omitted to: be
. done compensation shall be paid-by the Commissioner. to
the person aforesaid for the damage and loss incurred by
Cutting into, laying open.or pulling down the building or
work

454 The Comm1ss1oner may,. at any t1me during
the erection of .a building or the execution of any' such
work . as -aforesaid, or-at any:.time within.three months
after the completion thereof, by written notice. specify.
any matter in respect of which the erection or re-erection
of such building or the execution .of such work may be
in contravention of any provision of this Act or of any
rule, or bye-law made thereunder, and require ‘the per-
son erecting or re-erecting or - executing or ‘who has
érected or re-erected or executed such buildihg- or work

Buildings or -
works ¢om- .
menced- :
contrary
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may be cut
into and
laid open for
purpose of
inspection.
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owner of such building or work to ctause any thing done
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amend or to do any:: thlng which by any such prOV1s1on,

rule, or bye-law may be required ‘to be done but which

has heen. omitted to be done.
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455. (1) Every person shall, within one month
after the completion of the erection or re-erection of a
building or the execution of any such work as is describ-
ed in section 343 deliver or send or cause to be deiivered
or sent to the Commissioner at his office; a notice in writ-
ing of such completion accoiapanied by ‘a certificate in
the form specified in the bye-laws-signed and subscribed
in the manner so specified; and shall give to the Commis-
sioner all necessary facilities for the inspection of such
puilding or of such work and shall apply for pelmlssxon
to occupy the building.

(2) No person shall occupy or permit to be occupied
any such building, or use or permit to be used the build-
ing or part thereof affected by any work, until ;—

- (a) permission has been received from Lhe Com-
missioner in this behalf, or B

-(b) the Commissioner has failed for twcnty one
days after receipt of the notice of completion to inti-
mate his refusal of the said permission. .

Dangerous Structures.

7456, (1) If it shall at any time appear to the Com-
missioner that any structure (including under this ex-
pression any building, wall, parapet,. pavement, floor,
steps, railings, door or window frames or shutters or roof,
or other structure and any thing affixed to or projecting
from or resting on, any bulldlng, Wall parapet or other
in any way dangerous to any person occupying, resortlng
structure is in ruinous condition or likely to fall, or is
to or passing by, such structure or any other structure
or place in the neighbourhood thereof, the Commissioner-
may, by written notice, require the owner or occupier of’
such structure to do one or more of the followmg thmgs,
namely — o ,

(i) to pull down,
(ii) to secure,
(iii) to remove, or ‘
(iv) to repair such structure or thing, and to pre-
vent all cause of danger therefrom.

- (2) The Commissioner may also if he thln]:\b ﬁt re-
quire the said owner or occupier by the said notice, either
forthwith or before proceeding to pull down, secure, re-
move or repair -the said structure or things, to set up
a proper and sufficient hoard or fence for th protection
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of passers- by and other persons, with a convenlent plat-
form and hand-rail, if there be room enough for the same -
the Commissioner shall think the same desirable, to serve
as footway for passengers outside of such hoard or fence.

© (3) If it appears to the Commlss1oner that the dan-
ger from a structure which is ruinous or about to fall is
imminent, he may, before- giving notlce as . aforesaid or
" before the per1od of notice expires, fence off, take down,
secure or repair the said structure ‘or take such steps or
cause such work to. be executed as may be requlred to
’arrest the danger : : . o '

(4) Any expenses 1ncurred by the Comm1ss1one1 un-
_der sub-section (3) shall be paid by the owner, or occu:
pler of the structure.

(5) (a) Where the Commlssmner is of oplmon whe-
ther on receipt of an application or otherwise that the
only or the most convenient means by which- the owner
or. occupier of structure such as is referred to in gub-
section (1) can pull down, secure, remove or repa1r such
structure, is by entering any of ‘the adjoining premises
belonging to some other person the Commissioner after
giving such person a reasonable opportumty of stating
any obJectlon may, if no such obJectlon is raised or if any
objection which is raised appears to him 1nvahd or in-
suificient, by an order in writing, authorise the sald own-
er or occupier to énter such adJommg premlses ‘

, (b). Eivery such order bearing the s1gnature of thc
Commlsswner shall be a sufficient "authority " to the
person in whose favour it is made, or to any agent or per-
son employed by him for this purpose, after giving to

. the owner of the premises reasonable, written’ notice
of his intention so to do, to enter upon . the sa1d pre-
mises with assistants and workmen, at any ‘time bet-
ween sunrise and sunset, and to execute the necessary
work

(c) In executing any work under this sectlon as
little damage as possible shall be done to the adjoining
owner’s property, and the owner or occupier of premis-
es for the benefit of. which the work is done, shall—

(i) ‘cause the work -to be executed w1th the least
‘practicable delay ; ‘

(ii) pay . compensation to any person WhO sus-
tams damage by the execution of the said.work.
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©- - 4587, (1) -If any tree or any branch of a tree of the
fruit of any tree be deemed by the Commissioner to be

. likely to-fall and thereby to endanger any person ‘or any

structure the Commissioner: may by “notice require the
owner of the said tree to secure, lop or cut down; the sald

. tree so as to. prevent any. danger therefrom. .

(2) If.immediate action is necessary the Commlssmner
may himself before giving such notice or before the pe-
riod of notice expires secure, lop or cut down the said
tree or remove the fruit thereof or fence of a part of any
street or take such temporary measures,.as he thinks fit,
to prevent danger, and the cost of so domg shall be re-
coverable from the owner of the tree in the manner pro-
vided in section 641. '

458. (1) If any tank, pond, Well hole stream, dam
bank or other place- be deemed by the Commissioner. to
be“for want of sufficient repair, protection -or "enclosure,

-dangerous to the passers-by or to persons living in- the

nelghbourhood “the- Commlssmner may by notice require
the owner to fill in, remove, repair, ‘proteet’ or enclose the
same’ so-as-to’ prevent any danger ‘therefrom. * '

(2) If imediate action is necessary the Commlssmner
may himself before giving such notice or, before the pe-
riod of notice: explres take such temporary ‘measuies ‘as,
he thmks fit to prevent danger and the cost of ‘doing S0
shall be recoverable from-the owner 1n the manner- pro-
V1ded in section 641. '

' 459. ‘The’ Commiésmner‘ shall ‘issue a noti'ce' under
sub sections (1) and (2) of Section 456, sub- section (1)
of 457 or Sub séction” (1) Section 458, after giving the
owner or occupier, as the case may be a reasonable op-
portumty of stating any objection and adducmg evidénce,
if any, and after being satisfied that the obJectlon Whlch

460 (1) It shall be 1ncumbent on the owner of every
building to maintain every part thereof and everything
appurtenant thereto in such repair’ as to prevent its be-
coming dangerous.

(2) The Commlssmner may by ertten notlce re-
quire the owner of any bu11d1ng to get the building ins-
pected at such intervals and in such manner as may be
Spec1ﬁed in the bye-laws. :

- (8) 'The owner shall within two -months ‘of an ins-
pection under sub-section (2) undertake such repairs as
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the inspection shall show to be necessary for the purpose .
of securing the stability of the structure within the mean-
ing-of section 456 after complying with all the provisions
of this Act and the rules and bye-laws in regard to such
repairs-and shall, on completion of such repairs, submit
to the Comm1ss1oner ‘a certificate signed by the person
who made the 1nspect1on of his having carried out the
repairs satisfactorily.

(4) A report of every 1nspect10n made under sub-
sectlon (2) shall forthwith be submitted to the Commis-
sioner by the person who carried it out and the Commis-
sioner may take such action in respect of such building
as he deems fit under this section or under any Other
provision of this Act if the owner. fails to comply with
the requirements of sub-section (3).

(5) The expenses incurred by the Commissioner un-
der sub-section (4) shall be paid by the owner.

Works unlawfully carried on.

461, - (1) If the Commlss1oner is satisfied that the Powers of
erection or re-erection of any building or the execution nggus'
of any such work as is described in'section 433 has been to direct
unlawfully conmmenced or is being unlawfully carried r‘;m%‘ggn
on upon any premises he may, by written notice, require dlré)ctlng
the person directing or carrying on such erection or re- unlawful
erection or execution of work to stop the same forthwith, Work.

(2) If such erection or re-erection or execution of
work is not stopped forthwith, the Commissioner may
direct that any person directing or carrying on such erec-
tion or re-erection or execution of work shall be removed'
from such premises by any police officer and may cause
such steps to be taken as he may consider necessary to
prevent the re-entry of such person on the premises with-
out his permission. '

(3) The cost of any measures taken under sub-sec
tion (2) shall be paid by the said person.

462. (1) Notwithstanding the prov151ons of any Power of
other law to the contrary the Commissioner may, by | Commissioner
written notice, order any building or any portion there- ﬁ’mfﬁﬁfg any
of to be vacated forthwith or within the tlme specified in to be

such notice— certal‘;d clltrl-

(a) if such buﬂdmg or portion thereof has been cumstances.
unlawfully occupied in contravention of section 455;

(b) if a notice has been issued in.respect of such
building or part thereof requmng the alteratmn or re-
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‘construction of any existing staircase, lobby, passage,
or landing and the works specified in such notice have
not yet been commenced or completed ;

(c) if the buildingor part thereof isin a ruinous or

 dangerous condition within the meaning of section 456.

(2) In every such notice the Commissioner shall .
clearly specify the reasons for requlrlng such bulldmg or
portion thereof to be vacated.

(3) The affixing of such written notice on any part
of such premises shall be-deemed a sufficient notice to
the occupiers of such building or portion “thereof. '

(4) On the issue of a notice under sub-section (1
every person in occupation of the building or portion
thereof to which the notice- relates shall vacate such
building or portion as directed in the notice and no per-
son shall, so long as the notice is not withdrawn, enter
the building or portion thereof except for the purpose of
carrying out any work which he may lawfully carry out.

(5) The Commissioner may direct:that any person .

- who acts in contravention of sub-section (4) shall be re-
- moved from such building or part thereof by any police

officer.

(6) The Commissioner shall, on the application of
any person who has vacated any premises in pursuance
of a notice under sub-section (1); reinstate: such person
in the premises on the withdrawal of such notice, unless
it is-in his opinion impracticable to restore substantially
the same terms of occupation by reason of any structural,
alteration or demolition.

(7) The Commissioner may direct the removal from
the said premises by anhy police officer of any person who
obstructs -him ‘in any action taken under sub-section (6)
and may also use such force as is reasonable and neces-
sary to-effect”entrytin the said premlses

463. (1) The Commlssmner may g1ve public notice

future cons- of his intention to declare, subject to any valid objection

- that muay be preferred within a period of three months—

(a) that in any street.or portions. of street specified
in such-notice that elevation and construction of the
frontage of all buildings-or any classes of buildings .
thereafter erected or re-erected shall in respect of their
architectural features be such as the Corporatlon may
consider suitable. to the lacality 1
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(b) that in any localities, specified in the notice

there shall be allowed the construction of only detach-

ed. or semi-detached buildings or both and that the

land appurtenant to each such bulldmg shall be of an
area not less than that spec1ﬁed 1n such notlce

(c) that the minimum size of bu11d1ng plots in par-
tlcular localities shall be of a specified area;

(d) that in any locailties specified in the notice the
construction of more than a specified number.of houses
on each acre of land shall not be allowed; or.

(e) that in any streets portions of streets or loca-
lities specified in such notice the construction of shops,
warehouses, factories, huts or bu11d1ngs ‘designed for
particular uses shall not be allowed without the special
permission of the Commissioner granted in accordance
with general regulations framed by the Standing Com-

" mittee in this ‘behalf and subJect to the terms of such
perm1ss1on only.

(2) The Standmg Committee shall cons1der all obJec-
tions received within a period of three months from the
publication of such notice, and shall then submit the no-
tice. with a statement of objections received and of its
op1n10n thereon to the Corporatlon N '

(3) No objectlon received after the sa1d perlod of
three months shall be considered. «} o ‘ o

(4) Within a nerlod of two months after the receipt
of the same the Corporatlon shall submit all the docu-
ments referred to in sub- sect1on (2) with a statement of
its op1mon thereon to Government. :

(5) Government may pass such orders with respect
to such declaration as 1t ‘may think fit :

Provided that.such declaratlon shall not thereby be
made applicable to any street, portion of a street or: loca-

lity not specified in the notice- 1ssued under sub-section
1. ‘ L

A (6): The declaration - as conﬁrmed"or modified by
Government shall be published in the Official Gazette
and shall take effect from the date of such pubhcatlon

(7) No. person shall erect or re-erect any bu11d1ng
1n contravention of such declarat1on
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CHAPTER XIIL

'PLANNING AND DEVELOPMENT.

464. (1) The Government may by notification in
the Official Gazette declare any area within the limits of
a'city to be a Development Plan Area and shall sanction
in the prescribed manner a development plan in' relation
thereto.

(2) The development plan shall 1nclude such maps
and such descriptive matters as may be deemed necessary
for the purposes of developmg any area and in partlcu-
lar—

- (a) define the'present use of every plece of land
! W1th1n the limits of the Clty and in thelr adJommg
~areas.’ ,
o (b) define the s1tes of proposed roads, public and
" other open spaces, or allocate areas of land for use for
agricultural, residential, industrial or other purposeb
of any class specified in the plan. - :

v (c) designate, as land sub]ect to compulsory" ac-

'+ quisition under the powers in that behalf conferred by

" ‘this Act or any other Act.

465. (1) As soon as any development plan is sanc-
tioned under section 464 the same shall be published in
the Official Gazette. The place where and the time . when
the said plan shall be open to inspection by the public
shall also.be specified.

(2) Any development plan pubhshed under - sub-
section- (1) shall be conclusive proof of its being - duly

.made and sanctioned by the Government and shall- be

effective from the date of its publication and be capable
of execution as soon as may be thereafter :

 Provided that the Government may vary or revoke
the development plan and direct the deferment of the
execution of any such plan or any- part thereof. to such
date as it may determine; Sy

©466.  Where a development plan sanct1oned under
section 464 is at any time after being given effect to varied
or revoked, any persons incurring expendlture in
compliance with the development plan so variedor re-
voked and on preferring a claim ‘in respect theréot shall
be’ compensated by the Corporation to the extent of the
actual loss suffered by him due to such variation or revo-
cation.
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"467. No person shall erect or re-erect any -building
building except in accordance Wlth the development plan
sanctioned under section 464. :

' 468 Immovable property requ1red for the purpose
of developing any area under this Chapter shall be deem-
ed to be land needed for a public purpose: with in the
meaning of the Hyderabad Land Acqu1s1t10n Act 1309‘
Fasli (IX of 1309 Fasli).

469. (1) Subject to the provisions\ of sub sectlon Commis-

(4) if it shall appear to the Commissioner— . ?;gl‘g dtroaft

(A) that within certain limits in any part of the Clty ilmprove-
(a) any building used, or intended or 11ke1y to be Scheme
used, for human habitation, are unfit for human. habi-
. tation, :

(b) the narrowness, closeness and bad arrangementw
or the bad condition of the. streets and buildings or:
groups of buildings, within such limits or the want.of.
light, air, ventilation or proper convenience, or any
other sanitary defects, or one or more of such causes,. .

are dangerous or injurious to the health of the in-
" habitants either of the buildings within the area of

~such limits, or of the neighbouring buildings, and that
the defects in such area cannot be affectually remedied
otherwise than by an improvement scheme for the re-
arrangement and reconstruction of the streets and

" buildings within such area’ or of some of such street;’
or bulldmgs or

. {c) it is necessary to provide for the constructlon
" of buildings for the accommodation of the poorer sec-'; :
tions of the community ; or - . :

(B) that for the purpose of prov1d1ng new bulldmg_
sites or for remedying the defective ventilation of any part-
of the City or of creating new or increasing theexisting
means of communication and facilities for traffic between
various parts of the City it is expedient to form new or
to alter existing streets or to construct or reconstruct any
bridges, causeways, sub-ways or other works appurtenant
thereto in any part of the City,

" the Commissioner may—

_ (i) with the previous approval of the Corpora-
tion; which shall not be given unless the Corporatlon
is satisfied of the sufﬁc1ency of its resources, draw
up a notification stating that the Commlssmner pro-
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poses to make an 1mprovement scheme, specxfymg
the “area to which the resolution relates and:the
works proposed to be included in such scheme ‘and
‘naming a place where a map of the sa1d area may be
"Seen at all reasonable hours ;

. (11) d’umng three consecutlve Weeks pubhsh'
‘sn‘nultaneously in the Official Gazette and in the,
local newspapers a copy of the sald notlﬁcatlon and’

(iii) proceed to make a draft lmprovement'
scheme and submit the scheme to the Standing Com-
mittee for approval. -

(2) 'In making an- improvement- scheme - more:than
,one area may- be included in. one improvement scheme.

“'(3'With the previous approval of the Corporatlon
the Commissioner may, for the purpose of maklng an-im-
provement scheme, cause surveys to.be made in areas
either inside or outside the limits of the area compr1sed
in the scheme to be made.

'(4) No improvement -scheme shall, notw1thstand1ng
anythlng contalned hereinafter be made—- -, * =

(a) except in accordance with a Development Plan
" sanctioned under th1s Chapter ;
(b) for any area for which a housing scheme has
been sanctioned under the provisions of the rules of the
Constltutlon of the City Improvement Board of Hyder-
_abad, 1912 or under the Town Improvement Trust Re-
gulations of Secunderabad. T

-470. (1) The improvement scheme, which may ex:
clude any part of the area included in the notification re-
fered to in section 469 or include any neighbouring land,
if. the. Commissioner is of opinion that such exclusion or
1nclus1on is necessary for the proper carrymg out of the-
scheme—- o ' :

~{a)- shall Wlthm the limits: of the area compmsed
vin. the scheme prov1de for— S R

(1) ‘the acqu1s1t1on of any land Wh1ch W111 in the
"the opinion of the Commissioner, be ‘necessary for
or, subject to the provisions of sub- sectmn (2), be
aﬁected by the executlon of the scheme

s () relaymg out all or any land 1nclud1ng -the
: iconstructlon and reconstruction of-buildings- and the
-tormatlon and alteration of streets
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(iii) the laying of such storm-water drains and-
.sewers as may be required for the efficient dralmng

and sewering of streets so formed or altered ;
(iv) the lighting of streets so formed or altered -

(b) may, within the limits aforesaid provide for—'

- (i) the construction or reconstruction of bridges,
causeways or sub-ways or any other vrorks appur-i
tenant thereto;

(ii) raising any: land ~which the Comm1ss1one1
"may deem expedient to raise for the better draunagv
.of ‘the locality;

- (iii) forming open spaces. for the better ventl-
lation of the area comprised in the scheme or any ad-’
joining area; :

(iv) the whole or any part of the samtary arran- :
_gements required ; and .
(c) may, within and without the 11m1ts aforesald
- provide for the ‘construction of buildings .for.the ac-'
commodation of the poorer sections of the community
including the whole or part of such. section to be dis-
. played in the execution of the scheme :

Provided that no neighbouring land. shall be 1nclud-
ed in an improvement Scheme unless previous publica-
tion -on such inclusion has been affected in the manner
provided in clause (ii) of sub-section (1) of section 469.

-(2) If, in the opinion of the Commissioner, any land
w1th1n the limits aforesaid which is not. required for the
execution of the scheme will, as the result of such exe-
cution, be increased in value the scheme may, in lieu of
prov1d1ng for the acquisition of such land, provide for
the levy of a betterment charge as heremafter prov1ded‘
“in respect of the increase in th value thereof. ‘

(3) In making an improvment scheme for any ‘area,
regald shall be had to the conditions and nature of the
neighbouring parts of the City and of the City as a whole,
~and to the likelihood of improvement schemes being re-"
qulred for the nelghbourmg and other ‘parts of the Clty :

471, (1) On the "submission by the: Commlssmner ‘Procedure

of a draft improvement scheme, the Standing Committee oD com-
-pletion of
shall take such scheme into its consideration and may scheme.
approve the same Wlth or w1thout such alteratlon as 1t'

thlnks fit,

; - (Z) Upon the approval of an 1mprovement Scheme
by the Standing Committee the- Commissioner shall forth-.
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with draw up a notification statlng the fact of-a scheme
having been made, and the limits of the area comprised
therein, and naming a place where = particulars of the

- scheme, a map of the same and a statement of the

land which it is proposed to acquire or in respect of which
it is proposed to levy a betterment charge may be seen
at all reasonable hours, and shall— -

(a) communicate a copy of such notification, par-
ticulars, map and statement to the Corporation;

(b) publish the notification in the manner specified
for the publication of a notification under section 469.

(3) During the thirty days next following the first
day ‘on which such notification is published, the Com-
missioner shall serve a notice upon every person.whose
name appears in the Commissioner’s Assessment book
as primarily liable for the payment of the property taxes '’
leviable under this Act on any land or bullding or part
‘of a bmldlng which it is proposed to acquire or in. respecf‘
of which it is proposed to levy a betterment charge

(4) Such notice shall—

(a) state that the Commissioner on behalf of the-
Corporation proposes to acquire such land or building
or part of a building or to levy a better charge in res-
pect thereof for the purpose of or in connection  with

. an improvement scheme, and )

(b) require the person so served, if he objects to»
such acquisition or levy, to state his reasons in writing -
within 30 days from the date of service of the notice. -

472, (1) If any land is included in any statement
specifying the land proposed to be acquired made in ac--
cordance with any notification drawn up under section
471 and if the owner of such land shall prove to the satis-
faction of the Collector, Hyderabad District (hereinafter
called the Collector) that at the date of the said notifi-
cation building operations were in progress on such land
or any part thereof and the buildings were structurally
complete up to the first floor level, the Collector shall call’
upon the Commissioner to acquire such land.

(2) On receipt of such notice the Commissioner shall -
forthwith report the matter to the Standing Committee -
and the said Committee shall then resolve whether in its
opinion it is desirable to acquire the land set out in the
notice or to withdraw from the proposal to acquire and
shall communicate its resolution within two months to
the Corporation which shall within one month after re-"
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‘ celpt thereof commumcate to the Commissioner the déci-
sion of the Corporation in the matter, and thereupon the
- Commissioner shall forthwith in accordance with ‘such
decision either proceed to acquire such land or glve writ-
ten notice to the owner that the proposal to acqulre has
been withdrawn. :

-(3) If the Coxporatlon decides to ‘acquire the land

' the Commissioner shall give notice of such decision to the
Collector and the owner, and the -Collector shall proceed

as if a declaration had been made in-respect of the land

in. question under section 5 of the Hyderabad Land Ac-

quisition Act, IX of 1309 Fasli. : TR

(4) If the Corporation withdraws from the proposal
to acquire any land under sub-section (2) such land shail
not be included in any statement of the land proposed to
be acquired, made in acordance with any ~ notification
drawn up under section 471 until the expiry of two years

from the date of the issue of ertten notice of Wlthdrawal
to the owner. :

(5) Notwithstanding any thmg contamed'm this sec-.
tlon if the Corporation withdraws from the proposal to
acquire any land under sub-section (2) such land may
be included in, or added to any statement of the land in
respect'of Which'it is proposed to levy a betterment charge

. made in accordance w1th any notlﬁcatlon drawn up un-
der section 471: '

. Provided that the prov1s1on of sub sectlon (3) and
(4) of 'section 471 shall apply in respect of such land as
if the period of thirty days referred to in the said sub-
section (3) commenced on the date on which notice was

‘given to the owner that the proposal to acqulre land had
been withdrawn,

v 4"3 (1) The owner of any land - 1ncluded in any Right of
statement of the land proposed to be acquired made in °Wne§ldf°
accordance with any notification drawn up under -section acquisition
471 may at any time before the publication of a declara- o Wlth-

wal by
tion under section 476 and after the expiry of one year Corporatlon
from -the date of such notification by written notice. to after lapse
the Commissioner setting out the particulars ‘of such ffmznﬁfgs
land call upon the Commisioner to acqulre such land on' date of

* behalf of the Corporatlon . not}ﬁcatxon

‘ (2) On receipt of such notice the Commlssxoner shal]
forthwith report the matter to the Standing Committee

~
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and "the said Committee shall resolve whether -id its
opinion it is desirable to acquire the land. set out in -the
notice. and shall communicate its resolution within two
months to the Corporation which shall within two months
after the receipt thereof communicate to the Committee
and Commissioner the decision of the Corporation in the.
matter and thereupon the Commissioner shall in accord-
ance. with such decision either decide to acquire - such
land or give notice to the owner that he has Wit;hdrawn
" the proposal to acqulre :
(3 If the Corporation decides to acqulre the
land the Commigsioner .shall . give -notice .of such
decision to the Collector and the owner, and the Collector
, shall proceed as if a declaration had been made in respect
of the land in questlon under section 5 of the Hyderabad
Land Acquisition Act IX of 1309 Fasli.. :
(4) If the’ Corpora‘uon W1thdraws from the proposal
to acquire any land under sub- sectlon (2) such land shall
not be included in any statement of the land proposed to
be acquired, made in accordance with any notification -
drawn up under section 471 until the expiry of two years
frori the date of the 1ssue of ertten notlce of Wlthdrawal
to the owner. : :

(5) Noth:hstandmg anythlng contained in thls sec-
tlon if the Corporation withdraws from the proposal to
acqulre any land under sub-section (2) such land may be.
included in, or added to any statement of the land in res-
pect of which it is proposed to levy a betterment charge
made:in -accordance Wlth any not1ﬁcat10n drawn up. under‘
sect1on 47 1 : '

Prov1ded that the pr0v1S1on of sub-sections 3). ands

(4) of section 471 shall apply in respect of such land asif:
the period of thirty days referred to in the said sub-sec-
‘tion (3) commenced on the date on which notice was given
* to the owner that the p10posal to acquire land had. been
withdrawn, 5

‘ (6) Upon gompliance With foregoing provisions_ With:
‘respect to the publication of the notices of the scheme
. the Commissioner shall submit to the Standing Comm1t-~
. tee any- objection .or representation received under sec—
. tion 471 together with any suggestion he may wish tof
make in respect of the modification of the scheme

(7, The Standlng Committee shall ajter con51dera-.
tion of any such objection, representation or suggestion-
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- and after inserting in the schemeé such modification as

-. it thinks fit, submit the scheme together with any such

obJectmn representation or suggestion to the Corporation .
for its approval

' 474." The Corporation shall, on receipt of a scheme Corporation
from the Standing Committee proceed to take such scheme f&pf.%’;iﬁ%;t
into ‘consideration together ‘with any objection, represen- scheme and
tation or suggestion received or made unedr section 471 g‘; approve
or 473 and shall, after having gpproved the scheme with approve. ’
or without modification or declined .to  approve . the

scheme, pass a resolution to that effect.

475. . (1) As soon as the Corporatlon has approved Commis-

_ sioner to .
the scheme the Commissioner shall apply to the Govern apply to

ment on behalf of the Corporatlon for sanction to the Government
scheme. : _ for sanction

of scheme,
(2) If the Corporation declines to aprove the scheme :
the Commissioner shall forthwith draw up and publish
in the manner provided in section 469 a notification stat-
ing that the Corporation has resoled not to proceed with
the making of the scheme, and on such publication the
notifications relating to the scheme published under sec-
tion 469 and 471 shall be deemed to: be cancelled. .

(3) An application to the Government under sub-
section (1) for sanction shall be acecompanied by :—

(a) a copy of the resolution passed by the Standlng
Committee under section 471;

(b) a copy of the resolution passed by the Corpo—
ration under section 469 ;

(c)a descmptlon with' full particulfars . of | the
scheme including the reasons for any modlﬁcatlons in-
serted therein ; :

{d) complete plans and estlmates of the cost of
executing the scheme;

(e) a statement specifying -the land which it is
proposed to acquire or in respect of which it is proposed
to levy a betterment charge;

(f) a list of the names of the persons, if any, who
_in answer to the notices mentioned in sub-section (3) -
of section 467 objected, with the reasons, if any, stated
by such persons for objection, in respect of the acqui~
sition of their land or the levy of a betterment charge;
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(g) a schedule showing the rateable value, as
entered in the Commissioner’s Assessment-book, at the
date of the publication of a notification relating to
the land under section 471, of all land specified in the
statement under clause (e) and of any other land wholly
or partially situated within eighty feet from either
side of any street to be formed or altered in executing
the scheme,

'476. (1) (a) On receipt of the sanction of Govern-
‘ment the Commissioner shall forward to Government
ment a declaration for notification stating the fact of such
sanction and that the land proposed to be acqun*ed by the
Corporation for the purpose of the scheme is required for
a public purpose. ’

" (b) The declaration shall be published in the Official
Gazette in the same manner as an order of Government
~and shall state the limits within which the land proposed
to be acquired is situate, the purpose for which it is need-
ed, its approximate area, and the place where a plan of
the land may. be inspected.

(c) The said declaration shall be conclusive evidence
that the land is needed for a public purpose, and the
Commissioner shall, upon the publication of the said
declaration, proceed to execute the scheme.

(2) (a) If at any time it appears to the Commissioner,
the Standing Committee or the Corporation, as the case
may be, that an improvement can be made in any part

‘of the scheme, the Corporation may ¢iter the scheme for

the purpose of making such improvement and thereupon
the Commissioner shall, subject to the provisions con-

“tained in the next two clauses of this sub-section forth-

with proceed to execute the scheme as altered.

(b) If the estimated net cost of executing the scheme
as altered exceeds by ten per cent. the estimated net
cost of executing the scheme as sanctioned, the Com-

. missioner shall not, without the previous sanction of
the Corporation and of Government, proceed to ex\,cute
the scheme as altered.

(c) If the scheme as altered involves the acqui-
sition otherwise than by agreement of or the’levy of
betterment charge in a respect of any land other than
that specified in the schedule accompanying the scheme
under sub-section (3) of section 475 the provisjons of
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) seutlons 471 and 475 and of sub-section (1) shall apply

-to the part of th> scheme so altered, in the same manner
as 11 such altered part were the scheme,

477. If within - three years from the declaratlon
' aforesald the Corporation fails to-acquire:any land in-
- .cluded in such declaration or any part of such land, the
owner of such land may, by written notice setting out
the particulars of such land, call upon the Corporation to
acquire such land or to Wlthdraw from the proposal to
acquire it and thereafter the. -procedure prescribed in sub-
sections (2) to (5) of section 473 shall be followed.

478." Where an improvement scheme provided for
the ievy of a betterment charge pursuant to sub-section
{2) of section 470 such betterment charge shall be an
amount equal to one-half of the increase in “the

431
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value of the land, including the buildings, if any, thereon _

and shall ‘be calculated upon the amount by which
the value--of the said land on completion of the
execution of the scheme exceeds the value of the said
land at the time of the pubhcatlon of the notlﬁcatlon made
under section 471. :

479, (1) When 1t appears to the. Comnnsssmner tha‘

2T improvement scheme is sufficiently advanced to enable
the amount of the betterment charge to be determined,
~the Commissioner ‘shall make a report to Standing
Comunittee to that effect and Standing Committee after

Procedure
for deter-
mining
charge.

considering the report may by resolution declare the date -

on which, for the purpose of determining the amount of
the deemied charge, the execution of the scheme shall be.
deemed to have been completed.

(2) The amount of bettérment charge lev1able in
each case shall be determined in accordance with section
478 after following the procedure provided in sub-section

. (3) by such officer as the Government may by notifica-
tion in the Official Gazette appoint in this behalf at the
request of the Corporation.

(3) On a date being fixed under sub-sectlon (1) and
an officer being being appointed under sub-section (2) the
‘Commissioner shall, in consultation with such officer,
serve upon every person on whom a notice in respect of
the property affected has been served under sub-section
(3) of section 471 a notice which shall state :—

(a) the date declared by the Standing Commlttee
. under sub- sectlon (1) as aforesaid ;
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(b) the time, being some time not less than twenty-
one days after the service -of the notice, and place at
which the assessment of the betterment charge will be
considered by such officer, and every person upon whom
such a notice is served shall be entitled to be heard

- either in person or by a duly authorised agent when-the
matter is taken into consideration by such officer.

{4) When such officer has determined the amount
of the betterment charge leviable in respect of any pro-
perty, the Commissioner shall serve upon the person con-
cerned a notice stating the amount .so determined.

(5) With effect from the date of service of the notice
under sub-section (4) and, subject to the ‘decision upor
any reference made to the Judge as hereinafter provided
in sub-section (6), the amount of the betterment charge
determined as aforesaid and interest thereon, if any,
shall be a charge upon the property in respect of which
it is levied and shall be recoverable in the same manner
as expenses declared to be improvement expenses under

“section 635.

(6) If any person is dissatisfied with the charge

‘determined by the officer appointed by Government

under sub-section (2), the Commissioner, shall, upon the
application of such person at any time within one month

" from the date of the service of a notice under sub-section

(4), refer the case for the determination of the Judge
whose decision thereupon shall be final.

(7) If no application for determination by the Judge
is made as provided in sub-section (6) the determination
of the amount of a betterment charge by the officer ap-
pointed by the Government in this behalf shall be final.

CHAPTER XIV.

SANITARY PROVISIONS. -
Scavenging and cleansing.

480. For the purpose of securing the efficient sca-
venging and cleansing of all streets and premises, the
Commissioner shall take measure for securing—

. (a) the daily surface cleansing of all streets in the

City and the removal of the sweeping therefrom;
(b) the removal of the contents of all receptacles
~and depots and of the accumulations at all places pro-
vided or appointed by him under section 484 or 485 for

the temporary deposit of any of the matters spemﬁed
in the said sections.
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‘ 481. A.ll matters collécted by municipal servants or Refuse, ete.

contractors in pursuance.of the last preceding section and to be the

.of, section 484 shall be the property of the Corporation. E??fét}éor-
o ' poration.

482. The Commissioner shall provide or appoint in Provision

proper and convenient situations public receptacles, de- f;‘e‘ilta%%omt'

pots and places for the temporary deposit or final - dis- receptacles,

posal of— : - depots, and
- : - places for

(a) dust, ashes, refuse and rubbish; refuse, etc.

{(b) trade refuse:

(c) carcases of dead animals, and excrementitious
and polluted matter : ' '

Provided that—

(i) the said matters shall not be finally disposed
of in any place or manner in which the same have
not heretofore been so disposed of, without the sanc-
tion of the Corporation or in any place - or manner
which the Government think fit to disallow;

(i) any power conferred by this section shall
be exercised.in. such manner as to create the least
practicable nuisance.

483. (1) It shall be incumbent on the owner and Duty of
occupiers of all premises to cause all dust, ashes, refuse, Sﬁiﬁ%ﬁiri"}%
rubbish and trade refuse to be collected from their res- collect and

~ pective premises and to be deposited at such times as 25505“ dust,
the Commissioner, by public notice from time to time
specifies, in the public receptacle, depot or place pro-
vided or appointed under the last preceding section or
the temporary deposit or final disposal thereof.

(2) The Commissioner may, if-he thinks fit, by writ-
ten notice require the occupier and owner or either of
them of any premises to cause all dust, ashes, refuse and
rubbish, but not trade refuse to be collected daily, or
otherwise periodically, from the said premises and de-
posted temporarily upon any place forming the part
of the said premises which the Commissioner appoints
in this behalf, and it shall be incumbent on the said
occupier and owner or either of them to cause the said
matters to be collected and deposited accordingly.

" (3) It shall be incumbent on the owners of all pre-
mises to provide receptacles of a size to be specified by
the Commissioner for the collection therein of all dust,
ashes, refuse, rubbish and trade refuse to be collected
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Such receptacles shall at all times
be kept in good repair and condition. and shall be pro-
vided in such number and place and retained in such
from time to time,
by written notice, direct.

(4) Tt shall also be incumbent')on the owners and

“occupiers or either of them of ail. premises when required

by the Commissioner” by written notice so to do, to em-.

ploy servants for the purpose of carrying out and com-

plying with the 1equ1rements of sub -sections (1) and (2)
of thlS section.

484. When the Commissioner haé given pﬁblic

' notice, under clause (a) of sub-gection (1) of section 201,

of his intention 'to provide, in a certain portion of the City,
for the collection, removal and disposal by municipal
agency, of all excrementitious and polluted matter from
privies, urinals and cesspools, it shall be lawful for  the
Commissioner to take measures for the daily collection,
removal and disposal of such matter from all premlseb
situated in the said portion of the clty

483. It shall be incumbent on the occupier of any
premises situate in any portion of the City for which the
Commissioner has not given a public notice under clause

(a) of sub-section (1) of section 201 and in which there

is not a water-closet or privy connected with a muni-
cipal drain, to cause all excrementitious and polluted mat-
ter accumulating upen his premises to be conveyed to the
nearest receptacle or depot provided for this purpose
{b) of section 482, at such times, in such
vehicle or vessel, by such route and with such precau-
tions, as the Commissioner by pubhc notlce from tlme tc
time qnemﬁes ’ :

486, In any poftion of the Clty in which the Com-
missioner has given g public notice under clause (a) of .
sub-section (1) of section 201, and in any premises where-
ever situate in which there is a water-closet or privy con-
nected with a municipal drain, it shall not be lawful, ex-
cept with the written premission of the Commissioner,
for any person who is not employed by or on behalf of
the Commissioner, to discharge any of the duties of
scavengers.
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487 No pereon—— :

. (a) who is bound under section 483 or section 485
to ~alise the removal of dust, ashes, refuse, rubbish and
trade refuse orof excrementitious or' polluted matter,

‘_.shall allow. the same to accumulate on his prémises for
‘more than twenty-four hoursor neglect to calise the’

to do so.

" Prohibition

of failure |,
to remove
refuse, ete.,
when bound

seme to ‘be removed to the'depot, receptacle or place’

"prov1ded or appointed for the .purpose;

" {b) shall remove ‘any dust, ashes," “refuse,” rubbish’
or trade refuse or any excrementitious ot polluted mat-’

‘ter,"otherwise than in conformity with - the require-
‘ments of any public or written notice at the time’ 1n"

force under gection 483 or-use for'the removal of any-’
excrementitious or polluted ‘matter any vehicle or ves-’

sel not having covering proper for preventing ‘the '
escape of any portion of the contents thereof or of the -

t

stench therefrom ;
' (c) shall, whilst engaged in the removal of any
dust, ashes refuse, rubbish or trade refuse, ~or of any
excrementitious - or polluted matter, fail forthw1th_
thoroughly to sweep and cleanse the spot in any street
upon which, during removal any portion: thereof may

" fall and entirely to’ ‘remove these sweepings;

(d) shall place or set down in any street any vehi-

cle or vessel for the removal of excrementitious or pol-

‘

luted matter or suffer the same to remain in any street

for any greater length of tlme than is reasonably neces-

sary ;

(e) shall throw or place any dust, ashes, refuse, ,

rubbish or trade refuse or any excrementitious or pol- -

luted matter on any street or in any place not provided .

or appointed for this purpose under section 482 or 483.
(f) who is the owner or occupier of any building
or land, shall allow any filthy matter to flow, soak or be

‘thrown therefrom or keep or suffer to be kept therein or

thereupon any thing so as to be nuisance to any person,
or negligently suf’fer any privy-receptacle or other re-
- ceptacle or place for the deposit of filthy matter or rub- -
bish on his premises to be in such a state as to be offen-

‘s1ve or injurious to health.

'488. If it shall in any case be shown that dust ashes,

refuse, rubbish or trade effluent or any excrementitious or
polluted matter has or have been thrown or placed on-der under
any street or place, in contravention of clause (e) of sec-

Presumption
as to offen-

cause (e)
_of section 487.
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tion 487, from some premises, it shal be ‘presumed, until

" the contrary proved, that the said offence has been com-

mitted by the occupier of the said premises.

489. (1) If any’ person~wh0'~’1s¢bound' under..section
483 cause the collection and deposit of dust, ashes, refuse,
rubbish and trade effluent or under section 483 to cause
the collection and removal of excrementitious and pollited
matter shall allow the same to accumulate on his pre-
mises for more than twenty-four hours or shall keep the
same otherwise than in a proper receptacle, or shall
neglect to cause the same te be removed to the receptacle,
depot or place provided or appointed for the purpose, the
Commissioner, may in addition to the institution of any
proceedings provided for in this Act, by written notice re-
quire such person to collect forthwith all such dust, ashes,

- refuse, rubbish, trade effluent or excrementitious or pol-

luted matter accumulated thereon and remove the same:
forthwith -in the manner and to the place provided by
or under this Act. :

(2) If such person shall fail to comply with the notice
given sub-section (1), the.Commissioner may cause
the dust, ashes, refuse, rubbish and trade or excremen-
titious or polluted matter accumulated in such premises
to be removed and such charge as the Commissioner may,
with the sanction of the Standing Committee, fix, shall be
paid by such person towards the cost of removal.

_490. The Commissioner may contract with the
owner or occupier of any premises to remove rubbish or

" filth from such premises on such terms as to time and
. period of removal and other matters as many seem suit-
"' able to the Commissioner, and on payment of fees at such

rate as the Corporation may determine.

491. (1) The Commissioner shall make-such special
arrangements, whether permanent or temporary, as he
considers adequate, for maintaining'sanitation in the vici-
nity of any temple, mutt, mosque, tomb or any place of

_religious ‘worship or institutions {to- which large number

of persons. -resort’ on part1cu1ar occasions or in any place

_\_vhlch is uged . for holding fairs or festivals.

{2)>The Commissionér may require any person hav-
ing control over any such place as aforesaid to pay to the
Corporation such contribution towards the cost of the
special measures taken under sub-section (1) as the Cor-
poration may, from time to time, fix.
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Inspectlon and samtary regulatlon of premlses

1492, The Commlsswner may 1nspect any bulldlng Power to
‘or other premises for the purpose of ascertaining the sani- inspect

tary condltlon thereof.’ " ' gégi'rtl;sr;s for
purposes.
493

If 1t shall appear to the Comm1ss1oner neces- Repair,

sary  for sanitary reasons-so-to do, he may, by written gfg“ﬁi‘,{i-
notice, require the owner or occupier of any building so washing of
inspected to cause the same or some portion’ thereof to ma}; bﬁlelldmg
be repaired or limewashed or otherwise cleansed, either required.-

externally or lnternally, or both externally and 1nterna11y

494 If it shall appear to the Comm1ss1oner that any Removal of
tiles, stones, rafters, building - materials or debris of ”“‘tdmﬁ
building materials are storéd or ‘collected ‘in or ‘upon .any Egn?n:nsv
‘premises without the ‘written permission of the Commis-~ prgymliis re-
sioner in’such quantlty or bulk or in such way as to cons- quired.
titute ‘a harbourage or breedlng place for rats or other
vermin’ or otherwise'a source of danger or nulsarﬂe to
the decupiers of the said premises or to’ nersons residing
in the neighbourhood thereof;: the Comm1ss1oner may by
‘written notice require the owner of such premlses or the
‘owner of -the materlals or’ debris - so stored” or ‘collected
'therem to remove or d_1spose of the same or to take such

missioner be necessary or expedlent to abate the nuisance
or prevent -a recurrence thereof.

B

495. -If any premises, by reason of thelr be1ng abon- Abandoned |
doned or unoccupied, become a resort of disorderly or, °‘l'e(‘1mg§g‘_“ ‘
persons or, in the opinion of the Commissioner, a nuisance, mises.
the Commissioner, after such inquiry’as he deems neces-

‘sary, may give written notice to the owner of - such pre-
‘mises, if: he be known and resident  within the city or to
any person who is known or believed to claim’'to beé the
‘owner,if such:person is:resident W1th1n the city = and
-shall "also affix a copy of the said notice on some conspi-
-cuous: part of the said premises,: :requiring all persons hav-
,ing an¥y right of property or interest.therein to'take such
.-order;with: the said premlses as shall in the ‘opinion -of
the Commissioner-be'necessary: to.prevent the:same ‘from
- being resorted to-as aforesaid or from continuing to be a -
nuisance.
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496. (1) If it shall appear to the Commissioner that
any premises are overgrown with rank and noisome ve-
getation or are otherwise in an unwholesome or filthy
condition or, by reason of their not being properly en-
closed, or resorted to by the public for purposes of nature,
or are otherwise a nuisance to the neighbouring
inhabitants, the Commissioner may, by.written notice,
require the owner or occupier of such premises to cleanse,
clear or enclose the same, or with the approval of the
Standing Committee, may require him to take such other
order with the same as the Commissioner thinks neces-
sary. : : ‘

(2) If it shall appear to the Commissioner that any
private street is overgrown with rank and noisome vege-
tation or is otherwise in an unwholesome or filthy condi-
tion, the Commissioner may by written notice require
the owners of the several premises fronting or adjoining the
said street or abutting thereon to cleanse or clear the same,
or with the approval of the Standing Committee require
them to take such other order with the same as the Com-
missioner may think necessary, provided that nothing
herein. contained shall affect the provision of section 480:

Provided that in so far as the unwhelesome or filthy

" condition of such premises or such street or such nuisance

as above mentioned is caused by the discharge from or
by any defect in the municipal drains or appliances con-
nected therewith, it shall be incumbent on the Commis-
sioner to cleanse such premlses or such street.

49;. (1) If it shall appear to the Commlssmner that
any building or any part of a building is in such a state
as -to constitute a-nuisance -or to be likely to give rise
to one, by reason of rain-water leaking from its roof or

“any part of its roof, the Commissioner may give a notice

in writing to the owner of such building requiring him
to abate the nuisance or to prevent its recurrence with-
in the time and by taklng the measures and doing the

. the acts to be specified in the notice,

(2) If at any time thereafter the Commissioner is of
opinion that such a nuisance may recur he may, notwith~
standing that the original nuisance may have been abat-
ed by the owner of the building under sub-section (1),
give a further notice in writing to the said owner requir-
ing him to abate the probable recurrence of the nuisance
within the time and in the manner specified in the notice.



1956; HYD. Act 11) Municipal 439

rpora,twns .

(3) .If the owner of iie building by whose act, de-
fault or sufference such nuisance has arisen or continues
is unknown or cannot be, found -the Commissioner may
take such measures or cause such work to be executed
or such things to be done as shall in his opinion be ne-
cessary to abate such nuisance and to prevent its recur-
rence.

198. (1) Whenever the Commissioner considers—

" (a) that any- building or portion thereof is, by rea-

sons of its having no plinth or having a plinth of insuffi-

cient height, or by reason of the want of proper drain-
age or ventialtion or by reason of the impracticability
of cleansing, attended with danger of disease to the
occupiers thereof or to the inhabitants of the neighbour-~

hood, or is for any reason likely to endanger the pubhc
health or safety, or

(b) that a block or group of bulldmgs is for any
of the said reasons, or by reason of the manner in which

" Powers with

reference to
insanitary
buildings,

the buildings are crowded together, attended with such

risk as aforesaid, he may by notice require the owners
or-occupiers of such buildings or portions of buildings

orat his option, the owner of the land occupied by such .

buildings, or portions of buildings to execute such
works or to take such measures as he may deem ne-
cessary for the prevention of such danger.

(2) No person shall be entitled to compensation for
damages sustained by reasons of any action taken under
or in pursuance of this section save when a building is
demolished in pursuance of an order made hereunder, or
so far demolished a$§'to require reconstruction, in which

case the Corporation shall make reasonable compensa-.:

tion to the owher thereof.

(3) When any building is entirely demolished under
~ this section and the demolition thereof adds to the value
of other buildings in the immediate vicinity, the owners
of such other buildings shall be bound to contribute to-

words the compensation payable to the owner of the first- -

named building in such proportien to the increased va-
lue acquired by their respective buildings as may be de-
termined by the Commissioner ‘with’ the approval of the
Standing Commlttee

4) When any bmldmg is so far demolished under

this section as to require reconstructl_on allowance shall

ts
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be nlade in determining. the compensation, for the bene-

fit acer uing to the premises from the 1mprovement there-
of.

493. (1) If any bulldlng, or portion thereof, intended
for or used as a dwelling place appears to- the Commis-
sioner to be unfit for human habitation, he may apply to
the Standing Committee to prohibit the further use of

- such building for such purpose, and the Standing Com-~

mittee may, after giving the owner and occupiers thereof
a reasonable opportunity of showing cause why such or-
ders should not be made, make a prohibitory order as
.aforesaid. :

(2) When any such prohlbltory has been made, the
Commissioner shall communicate the purport thereof to
the owner and occupiers of the building and on expiry of

" such*period as-is specified in the notice, not being less

than thirty days after the service of the notice, no owner
or occupier shall use or suffer it to be used for humar
habitation until the Commissioner certifies in writing that
the causes rendering it unfit for human habitation have
been removed to his satisfaction, or the Standing Com-
mittee withdraws the mohlbmon

(3) When such prohibitory order has remamed in
operation for three months the Commissioner shall re-
port the case to the Standing Committee which shall
thereupon- consider whether the building should not be
demolishéd.™ The * Standing Committee shall give the
owner not less than thirty days, notice of the time and
place at which  the question will be considered and the
owner shall be entitled to be heard - when the questlon is
taken into consideration.

(4) If upon such consideration the Standing Com-

_mittee is of opinion that the building has not been rend-

ered fit for human habitation and that steps are not being
taken with due deligence to render it so fit and that the
continuance thereof is a nuisance or dangerous or inju-

- rious to the health of the pubilc or to the inhabitants of

the neighbourhood it shall record a decision to that effect,
with the grounds of the decision, and the Commissioner
shall in pursuance of the sdid decision by notlce require
the owner to demolish the building.

(5) If the owner undertake to execute forthwith the
works necessary to render the building fit for human
habitation and the Commissioner considers that it can be
so made fit, the Commissioner may postpone the execu-
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‘tion of the decision of the Standing Committee, for such
-time not exceeding six months, as he thinks sufficient for
the purpose of giving the owner an opportunity of exe-
cuting the necessary works.

500. (1) The owner of a building shall within a gwer of
‘period of fifteen days after receipt of written notice from missioner to
the Commissioner, sign and give a certificate of the fol- C?ut for &
lowing partlculars with respect to such bulldmg or any ofaaec?:m-

_part thereof:— , : modation.

(a) the total number of rooms in the building,

(b) the length, breadth and height of each room,
and : ' '

(c) the name of the person to whom he has let the
building or each part of the bu11d1ng occupied as a
separate tenement.

(2) The occupier of a bulldlng or of any part of a
building occupied as a separate tenement shall, on like
notice, and within the like. period; sign and give a cer-
tificate of the following particulars with respect to such

. building or part of such building as aforesaid which is
in his occupation :— '

(a) the total number of persons dwelling in the
building or any part of it, -

(b) the number of persons using each room by day
and by night, and '

(c) the number, sex and ‘age of the occupants of
~each room used for sleeping.

owd-
- 501. (1) Where it appears to the ‘Commissioner, ed d&fenmg

whether from any certificate furnished under section 500
or otherwise, that any building or any room or rooms
therein used for human habitation is overcrowded, he
may apply to a Magistrate to prevent such overcrowding;
and the said Magistrate after such inquiry as he thinks
fit to make, may fix the maximum number of persons to
e accommaoadated in each room and may, by written or-
der, require the owner of the.building within a reason-
able time not exceeding ten days to be fixed in the said
order, to abate the overcrowding thereof, by reducing the
number of lodgers, tenants or other inmates of thc said
building or room or rooms, in accordance with the maxi-
Jum so fixed and to the satisfaction of the Commission-

er, or may pass such other order as he may deem just
and proper..
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(2) Where the owner of the said building has sublet

‘the same, the landlord of the lodgers, tenants or otler

actual inmates of the same shall, for the purposes of this

- section, be deemed to be ‘the owner of the said building.

(3) Every tenant, lodger or other inmate of the said
building shall vacate on being required by the owner so

L to do in pursuance of any order under sub sectlon (1).

(4) A room used excluswely as a dwelhng shall be
deemed to. be overcrowded within the meaning of this
section when the number of adult inmates is such-that
the amount of floor space available for each adult inmate
is less than twenty-five superficial feet and for each per-
son under the age of ten years less than twelve and one-
half superficial feet, or when the air space for each adult
inmate is less than two hundred and fifty cubic feet, two
children under ten years of age counting as one adult.

(5) A room not exclusively used as a dwelling shall -
be deemed to be overcrowded within the meaning of this
sectionr when the number of adult inmates is such that
the amount of floor space available for each adult inmate
is less than thirty superficial feet, and for each under the ]
age of ten years less than fifteen superficial feet, or when
the air space for each-adult inmate is less than three.
hundred cubic feet, two children under ten yeais of age
cnuntmg as one adult.

502, If the Commissioner is of opinion that any hut

T or shed, used either as a dwelling or as a stable or for

any other purpose, is likely by reason of its being built
without a plinth or upon a plinth of insufficient height
or without proper means of drainage, or on account of
the impracticability of scavenging or owing to the man-
ner in which it and other huts or sheds are crowded to-
gether. to cause risk of disease to the inmates theveof or
to the inhabitants of the neighbourhood, or is for any
reason likely to endanger the public health or safety; he
may, by written notice, which shall be affixed to some
conspicuous part of such hut or shed, require the owner
or occupier thereof, or the owner of the land on which
such hut or shed stands, to remove or alter such hut or
shed or to take such order for the.improvement thereof

~ as the Commissioner shall deem necessary.
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503. Where it appears to the Commissioner that any i“‘f{‘i‘si“ﬁfts

“building or part thereof used for the storage of goods is ete., may be

" used ir such manner as to afford harbourage to rats, mice reg;ézfdoén

" or other animals susceotlble to plague or other vermin, premises

~ he may require the owner or occupier by written notice ?Sed

or storage
 to take such steps for the destruction of rats, micc or of goods,
other animals or other vermin as are spec1ﬁed in the no--
tice or to carry out such works as will render the wall*<
and floors of such building or part of a bu11d1ng roof
against such infestation.

: . Filli
504, " (1) (i) For the purposes of thlS sectlon a nui- pf,olé‘,gset‘c“, of

sance shall include— - ;o ~which are a
" nuisance,

(a) any pool, dltch tank, well, pond quarry-hole,
“drain, water-course-or any collection’ of water; |

(b) any cistern or:other receptacle or water or
any article or thing capable of collecting rain-water
during the monsoon season whether Wlthm or outside
a building ;

(c) any land on which water accumulates or is -
likely to accuraulate; or

(d) any premises or any part of any preinises oc-
cupied or unoccupied,. or under construction, recon-
struction or demolition; which in the opinion of the

" Commissioner is, or is likely to become -a breeding place
-of mosquitoes or which is, in any other respect, a nui-
sance as defined 'in clause 35 of section 2,

' (ii) The Commissioner may, by notice in writ-
ing, require 'the person by whose act, default or suf-
ference, a nuisance arises, exists or continues, or is
likely to arise and the owner, lessee and occupier of
the land, building or premises on whith the nuisance
arises, exists or continues or is likely to arise or any
one or more of such person, by taking such measures
and by excuting such work in such manner and with-
in such period of time as the Commlss1oner shall
specify in such notice.

(ili) The Commissioner may also by notice un-
der-clause (ii) or by another notice, served on such
person, owner, lessee and occupier, require them, or
any one or more of them, to take all steps requisite
or neeessary to prevent a recurrence of the nuisance

~and may, if he thinks it desirable, specify any work
- to be executed or measures to be carried out for that
purpose, and may serve any such further notice not-
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. withstanding that the nuisance may have been abat-

ed or removed,if he considers that is likely to recur:

'Provided that if at any time within four months from
the date of the service of any such notice, the nuisance -
recurs through the failure of the person or persons upon
whom such notice has been served. tg, comply with the
requirements contained in such notice, such person or
persons shall be liable’ without any further notice to the

‘penalties prov1ded in this Act for offences under’ this
section.

(iv) Where the nuisance arisés or exists or. is
likely to arise or recur in connection with the cons-
~ truction, reconstruction or demolition of any premis-
es, or any part of -any premises, the Commissioner
may in addition to serving any notice on any one or
more of the persons mentioned in clause (ii) serve
any such notice on any architect, contractor or other
person employed to carry out such work of construc-
tion, reconstruction or demolition and also on any
sub-contractor employed by such contractor or other
person, or any one or more of such contractor per-
son and sub contractor. :

(2) If any person who, by a requlsltlon made under
sub-section (i), is required to fill up, cover over or drain
off a-well, delivers to the Commissioner, within the time
prescribed for compliance therewith, written objections
to such requisition, the Comrmssmner shall report such
tobjectlons to the Standing Committee and shall make
further inquiry into the case, and he shall not institute
any prosecution under section 523 for failure to comply
with such requisition except with .the approval of the
Standing Committee, but the Commissioner may never-
theless, if-he deems the execution of the work called for
by such requisition to be of urgent importance, proceed
in accordance with section, 639 and, pending the Standing
Committee’s disposal of the question whether the said
well shall be permanently filled up, covered over or other-
wise dealt with, may cause such well to be securely co-
vered over, so as to prevent the ingress of mosquitoes,
and in every such case the Commissioner shall determine, .
with the approval of the Standing Committee, whether
the expenses of any work already done as aforesaid shall
be paid by such person, or by the Commissioner out of
the Municipal Fund or shall be shared, and, if so, in what
proportions.
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505. (1) No new well, tank, pond, cistern or foun-
tain- shall be dug or constructed without the prev1ou°
_permission-in writing of the. Commissioner.”
(2) It any such work is begun’ or completed w1thout
such permission the Commissioner may: either— ¥

(a) by written notice require the owner or other
person who has done such work to fill ‘up o demolish
such work in such manner as the Comrmssroner shall
determine, or . .

(b) grant written’ permission to retain such work,
but such permission-shall not exempt such owner from
proceedings for contravening the . prov1s*ons of sub-

- section (1). (

506. > (1) Theé Commissioner may by written notice
require the owner of, or person having control over, any
private water source, spring, tank; well or other place
the water of which is used for drinking, bathing or wash-
ing clothes to keep the same in good repair, to cleanse it
in such manner as.the Commissioner may- direct and to
protect it from vollution caused by surface drainage or
other matter in such manner as may be prov1d°d in the
notlce . o : b
(2) If the water of any private tank weil or- other
place which is used for drmking, bathing or washing
clothes, as the case may be; is proved; to the satisfactlon
of the Comm1ss1oner to be unfit for that purpose, ' the Com-
missioner. ‘may by notice require the owner or person
havmg control thereof to— : = i ;

- (a) refrain from usmg or permittmg the use of
such water, or -

(b) close or fill up such place or enclose 1t Wlth a
substantial wall or fence

507. If it appears to the Comrhissioner that any pub-
lic well or receptacle of stagnant.water is likely to be in-
jurious to health or offensive to the neighbourhood he
shall cause the same. to be cleansed, drained or filled up.

508. If, in the opinion of the Commissioner,” the
‘working of any quarry, or the removal of stone, earth or
other material from any place, is dangerous to Ppersons
"residing in or-having legal access to the neighbourhood
thereof or creates-or is-likely to create :a nuisance, the
Commissioner may with the approval of the Standing

445 -
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:Commlttee by wrltten notice, require the owner of the :

. said quarry or place to dlscontmue working the same or

to discontinue removing stone, earth or other material .

from such place, or to take such order with such quarry

~

or place, as he shall deem necessary for the purpose . of
preventing danger or of abatmg the nuisance ar1s1ng or
hkely to arlse therefrom. : -

509. (1) If, in the opinion of the Commlssmner—

(a) any hedge is at ahy t1me 1nsufﬁc1ent1y cut or -
trimmed ;  or overgrown, with quickly pear or other
‘rank Vegetatlon or
(b) any tree or shrub has fallen or is likely to fall ,
" to the danger -of public safety, or overhangs or ob-
structs any street to the 1nconven1ence or danger of -
' passeéngers therein ; ’

the Commissioner may, by written notlce, requlre the ,

" owner or occup1er of the land on which such hedge

tree or shrub is or has been growing ;

(i) to cut down such hédge to a height not ex-
ceeding four feet and to a width not exceeding three
feet, and to remove any such prickly-pear or othe*‘ .
rank vegetation therefrom; or '

(ii) to remove, cut, lop or trim such tree or

- shrub, as the case mdy be. =
(2) In any case falling under clause (b) the Com-'
missioner may, if for the public safety .it shall apear to
him necessary so to do, cause any tree or shrub to be re-

_moved, cut, lopped or trimmed, without previously giving

the said owner or occupier notice as aforesaid,.and the
expenses thereof shall, nevertheless, be paid by the
owner or occupier. : e

‘ 'Keeping and destruction of animals ami disposal of_ carcass. ‘

510. (1) No person shall—-

'(a) without the written permission of the Com-
sioner, or otherwise than in conformity with the terms
of such permission, keep any swine in any part of the
city ;

(b) keep any. ammal on his premlses so as to be a-
nuisance or danger to any person;

(c) feed any animal, or suffer or perm1t any
animal, to be fed or to feed, with or upon excrementi--
tious matter, dung, stable refuse or other filthy matter.
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(2) Any swine found straymg may be forthW1th des- .

troyed ‘and the carcass thereof disposed of as the Com-

missioner shall direct. No claim shall lie for compensa—

_ tion for any swine so destroyed. ,

511, Where a building or any portlon thereof is

- used or intended to be used for human habitation and any
portion of such building is used for any of the followmg

- purposes, namely,— -

(a) for keeping any horse cow, buffalo bullock be proh1b1ted

goat or donkey, or
(b) as a godown or place for the storage 1n con-

Stabling
animals or -
storing
gram in
ll1ng »
e may:

" nection with whole-scale trade of grain, seed or gro- ‘

ceries, the Commissioner may, if it shall' *appear to

him necessary for sanitary reasons-to do so, by written

- notice require -the owner or occupier of such building
* ‘to discontinue the use of such building {for any such
- purpose ; provided that the Commissioner may - per-
mit such use subject to such conditions as he may thmk
fit to impose. . R
512. (1) It shall be the duty of the Commissioner
~to provide for the removal of the carcasses of all animals
: dymg within the city. - i R
.\2). The occupier of any premlses in or upon which
any animals shall die or in or upon which the carcass
of any animal shall ‘be found and the person having the
_charge of an animal which dies in the street or in any open'’
place, shall within. three hours after the death of such
animal or, if -the death occurs at night, within three hours
after sunrise, report the.death of such —animal-at the
health department of the municipal office of the“division
- of the 01ty in which the death occurred or in wh1ch the
carcass is found. SR
(3) For every carcass.so removed by mun101pa1 agency
a fee for the removal of such.amount as shall be-fixed by
the (,ommlssmner shall be paid by the owner of the ani-
mal, or, if the owner is not known, by the occup1er of
the premises in or upon which, or. by the person in whose
charge, the said animal'died. \

Regulatlon of publlc bathmg, washmg, etc

513.. (1) The Comm1ss1oner. -may, from time to
tlme——»

(a) set apart port1onszof a river or other suitable

Removal of
carcasses

or dead
animals.

Places for
public -
bathing,
ete.;, to be
fixed by
the Com-

places vesting in the Corporation for usé by the public missioner,

for bathing, or for washmg animals, or for washing or and regula- -

for drying clothes

on of use
of such
places.

/
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() specify the times at which and the sex of per-
sons by whom, such places may be used ; '

-{(c) prohibit, by the public notice, the use by the
public for any of the said purposes of any place not
so set apart;

(d) prohibit by public notice the use by the pubhc
of any portion of a river or place not vesting in the Cor-
poration for any of the said purposes;

' (e) regulate by public notice the use by the pubhc
of any portion of a river or.other place vesting in the
Corporation and set apart by him for any of the said

-, .burposes; and

(f) regulate by public notice the use by the pub-

“lic of any portion of a river or other place not vesting -
in the Corporation for any of the said purposes, -and

of any work and of the water in any work, assigned

and set apart under this Act for any partlcular pur-

poses. . .

(2) The Commissioner may charge such fees ~as the
Standing Committee may fix for the use of any place set
apart under clause (a) of sub-section (1) by any specified
class or classes of persons or by the public generally.

514. Except as permitted by any order made under
any provision of this Act, no person shall— :

» (a) bathe in or near any lake, tank, reservoir,’
. fountain, cistern, duct, stand-pipe, stream or well in
any part of a river or other place vesting in the Cor
' poration;
~ (b) wash or cause to be washed in or near any such
place or work, any animal, clothes or other article; -
, (c) throw, put, or cause to enter into the water in
~any such place or work, any animal or other thing;: -
(d) cause or suffer to drain into or upon-any such
. Place or work, or to be brought thereinto or thereupon,
anything, or do anything whereby the water shall be in
any degree fouled or corrupted; : -

(e) dry clothes in or upon any such place

(f) in contravention of any prohibition made- by
the Commissioner under section 513 use any protion
of a river or any place not vestmg in the Corporatlon
for any purpose mentioned in the said section; -

(g8) contravene the provisions of any notice given
by the Commissioner under .section 513 for‘the use of
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.- ‘any such portion of a river or. -place for any such pur-
posc

51.) No person shall— Prohibi-
tion of

. (a) steep in any tank, reservoir, stream well - or corruption
~ ditch, any animal, vegetable or mineral matter likely Otfe;’gg‘ by
to render the water thereof offensne or dangerous %0 therein .

" health; : a:lﬁmal or
oiner ‘
_ (b) whilst suffermg from any contaglous, infec- matter, etc,
tious or loathsome disease, bathe on," “in or near any
_ bathing platform, lake, tank, reservoir, fountain, 01s

tern, duct, stand-pipe, steam or well. _
Regulatlon of factories, trades, ete.

516. Subject to the Provisions of Factorles Act FaCtOrY

t
- 1948 (LXII of 1948), no person shall— . _ t0°ben3ew1y
L e estabhshed
(i) newly establish in any premises, . - without . ,
(ii) remove from one place to another, gf“gg,if;g’}sf

(iii) reopen or renew after dlscontmuance for a sioner.
perlod of not les than three years, or -

(iv) enarge or extend the area or d1men31ons of—,
any factory, workshop or workplace in which it is
- intended to employ steam, water, electrical or other
mechanical power or any bakery except  with the
previous-written permission of the Commissioner nor
shall any person work or allow to be worked any
such factory, workshop, Workplace or bakery w1th-
~out such permission :

Provided that for the purpose of clause (111) no such :
permission shall be required if during the period" of
discontinuance the machinery has not been removed from
the place where the factory, Workshop or bakery was
originally established. A

517. (1) Every application - for permlssmn -under Application
section 516 shall be in writing and shall give such infor- for new
mation and be accompanied by such plans as: may be factories.
required under the bye-laws made in this behalf. -

(2) The Comm1ss1oner may, as soon as may be after

the receipt of the application— :
(a) grant the permission applied for either abso-
3 ~lutely or subject to such conditions as he thinks fit ‘to
impose, ‘provided the location of such factory, work-
. 'shep, workplace or-bakery is not - contrary to- any re-
quirement of this Act, bye-law, or standmg order or :
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(b) refuse to 'give such permission if he shall be
of opinion that the establishment of such. factory; work-’
shop, workplace or bakery in the- proposed position is
;ob]ectlonable by reason of the dens1ty of the ‘popula-
tion in the nelghbourhood thereof, or will be for any
reason a nulsance to the 1nhab1tants of the nelghbour-
hood.

(3 If any written permission -for the est,ablishm'ent
of a factory, workshop, workplace or bakery granted un-
der sub-section (2) be revoked by the Commissioner in
the exercise of his power under sub-section (3) of sec-
" tion 622 no person shall continue to resume the working
or.use of such factory, Workshop, workplace or bakery
- until such written permission is renewed or a fresh writ-
, ten . permission 1s granted by the Commlssmner

518. (1) No person shall—-

(&) use or permit to be used’any'_'furr;ace employ-
" ed for the purpose of any trade or manufacture, which
‘does not, so far as practicable consume its own smoke ;

(b) so negligently use or permit to be used any
. ~such furnace as that it shall not, as far as practlcable

consume its own smoke
(2) Nothing in ‘this section shall be deemed to apply

to a locomotive engine used for the purpose of traffic up-

on any rallway or for the repair of streets

519, - (1) Whenever it shall appear to the Commls-
sioner that any factory, workshop or workplace, or any
building or place in which steam, water or other mecha-
nical power is employed, is not kept in a:clean.state or

- is not ventilated in such a manner as to tender harmless,

as far as practicable, any gas, vapour, dust or other im-

. purity generated in-the course ofthe work carried on -
* therein, which is a nuisance, or'is so overcrowded while
work is carried on as to be dangerous: or- injur‘ious’ to'the

" health of the persons employed therein’; ' or that -any
engme, mill-gearing,” hoist or other: vmachlnery therein
“is so fixed or so insecurely fenced as-to be dangerous to
life or limb ; the Commissioner may, by written, notice, re~
quire the owner of such factory, worksh\op,«.,workp_lace or

" -other building or placeto:take such order for-putting and - |

* ‘maintaining the same, in cleanly state, or: forgventllatmg
the same, or for pregentmg the. same from being over-
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crowded or for preventing danger to life or limb from any '

engine, mill-gearing, hoist or other machlnery therein,
as he shall think fit.

©(2) Nothlng in this: sectlon shall be deemed to affect
'»any prov1S1on of the Indian Boiler Act, 1923 .(V of 1923),
and nothing in this. section which relates to, the fixing or
~ fencing of any engine, mill-gearing, hoist or. other machi-
.-nery shall apply on any factory to which the provisions
~ of the Indian Factories ‘Act, 1948 (LXIIT-of 1948) are
apphcable R ’

520 (1) No person,. shall W1thout the written: per Prohibi- ,
mission of the Commissioner, use or employ: in any. fac- tion of use
tory or any other place, any steam-whistle -or. steam- °f steam-

whistle or.
-~ trumpet. for. the purpose- of summonmg =or . dismissing steam
~workmen or persons employed.. - ‘ 5}‘{1{’3?5

- (2) The Comissioner may..at any:time. revoke any permission
permlssxon which he has g1ven for the use of any such ins- Cfmg‘;us_
trument as aforesaid, on g1v1ng one month’s notlce to the sioner.

person using the same.

- (3) Provided that nothlng in, sub sectlon (2) shall be
deemed to require one month’s notice to be given by the
Commissioner, if, he suspends or. revokes any such pers

mission for any, reason spec1ﬁed in.sub-section (3) of secs
tion 622.

521, (1) Except under ‘and in conformity with the cepain
terms and conditions of a licence granted by the.Commis- things not

s1oner no person shall— : ;%dbﬁellfte;ﬁ

i(a) keep, in or upon any prem1ses for any purpose trades and

whatever; . gperatins
(i) ‘any article speciﬁed in Part I of Schedule P: carried on,

ithout
(ii) any article specified in Part IT -of Schedulé Kcen‘;e a

P in excess of the quantity of such article which may
at any one time be kept in or upon the same premises
~without a license ;

.(b) keep, in or upon any premises, for sale or for
other than domestic use, any article specified in Part
III of Schedule P;

. *(c)-keep, in or upon any building intended' for .or

~- used as a dwelling or within fifteen feet of such build-

ing, cotton, in pressed bales or boras or loose in quan-
‘tlty exceeding four cwts. ;

' (d) keep or allow to be kept in or upon any pre-*
.mlses, horses cattle or other four footed animals—

v
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(i) for sale;”

©(ii) for letting out on h1re

(iii) for any purpose for Wlﬁch any charge 1s
."made or any remuneration is received, or,’

(1v) for sale of any produce thereof;

(e): carry on, ‘or allow to be: carried on,. in or upon -
any premises— -

(i) any of the trades or operations’ connected

with trade specified in Part IV of Schedule P,
(ii) any trade or operation which in the Oplmon
- -of the Commissioner is dangerous tolife, health or
» property, or:likely to;create a nuisance either. from
' its nature, or by reason of the manner:in which, or.
- . the conditions under which, the same, is.or is: pro-

posed to be carried on;. i SN R

(f) carry on- within' the. cityor. use' any premlse.a

for the trade or. operation of a farrier:: RITEE

"(2) A person shall be deemed to have: known that ‘
a. trade or operation is, in the op1n10n ‘of the Commissioner,
dangerous or likely ‘to create: a ‘nuisance ~ within the
- meaning of paragraph (ii) of clause (e) of sub-section (1),
after written notice to that effect, signed by the Commis-
sioner has been served .on such person or affixed to the pre-
mises to which it relates. S

: (3). A person shall be deemed: to carry on or to. allow
. to be carried on.a trade or operation within the: meaning .
of paragraph (ii) of clause (e) of sub-section. (1), if he:
~ 'does any act in furtherance of such trade or is:in any
~ way engaged or concerned therein whether as principal,
~ agent, clerk, master, servant, Workman handlcraftsman "
- or otherwise. S

-+ (4) It shall. be in the dlscretlon of the Commls-
-sioner— - . i
, (a) to grant any license referred to in sub-sectlon
(1) to such restrictions or condltlons, if any, as.he shall
think fit to impose, or

(b) to withhold any such 11cense i

(5) BEvery person to whom a license is- granted by
the Commissioner under sub-section (3): shall" keep such
hcense in or upon the premlses if any, ‘to which it relates.

- (6) Nothing in this section shall be deemed to apply
to mills for spinning or ‘weaving: cotton, :“wool, silk,. or
jute to any other-large mill-or factory which:the Com- -

Dol
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- missioner may, from tlme to time, with:the approval of
the Standing Committee specially exempt from the ope-
ration thereof. , :

- 522. (1) No person engaged in any trade or manu- Prohibition
factule ‘specified in Part IV of Schedule P shall—: ?lfonc"gul?' _
, “(a) wilfully cause or suffer to be brought or to flow water by
into any lake, tank, reservoir, cistern, well, duct or g{‘c‘fmlcals- .
other place for water _belonging to the ‘C'orporation or-
into any drain or pipe communicating therewith, any
washing or other substance produced in the course of
any such trade or manufacture as aforesaid ; ‘
(b) wilfully do any act, connected with any such
trade or manufacture as. aforesald whereby the water
in any such lake, tank, reservoir, cistcrn well, duct or
other place of water is fouled or corrupted. ‘
(2) The Commissioner may, = after giving not less’
than twenty-four hours previous notice in- writing to the-
owner or to the person who has the management or con-
trol of any works, pipes or conduits ' connected - with
any such manufacture or trade as aforesaid, - lay open
and examine the said works, pipes or conduits; and
if upon such examination it appears that sub-sectiorr (1)
has-been contravened by reason of anything contained
in or proceeding from the said works, pipes or. conducts .
the expenses of such laymg open and examination, and
of any measure which the Commissioner shall in  his
discretion, require -to be adopted for the discontinuance
of the cause of such contravention, shall be paid by the
the owner of the said works, pipes or conduits, or by
the person who has the management or control thereof,
" orthrough whose neglect or fault the said sub-section has
been contravened; but if it appears that there has been
no contravention of the said sub-section, that said:expen-
ses, and the compensation for any damage occasioned by
the said-laying open and examlnatlon shall be paid by
the Commissioner.,

523, (1) The Comm1ss1oner may at any time, - by "
day or by night, without notice, enter into or upon any E;Sp;fgg{;es
premises used for any of the purposes mentioned in sec- used for
tion 521 and upon any premises in which a furnace is %{‘;Qufgfg
employed for the purpose of.any trade or manufacture, i '

‘and into any bake-house, in order to satisfy himself as

" . to whether any provision of this Act ‘or any bye-law made

thereunder or any condition of any. license granted under
this Act is being contravened, and as to whether any
nuisance is created upon such prem1ses
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-(2) No claim shall lie agamst any person for com-
pensation for any damage necessarily caused by ~any -

“such entry or by the use of any force necessary for effec-

ting such entry :

Provided that force shall not be used for effectmg
an entry, unless when there is reason to beheve that an -
offence is being committed against some prov1s1on of thls :
Act or some bye-law made under this Act.

524 (1) The Commissioner may, by public notice,
proh1b1t the washing of clothes by washermen in the
exercise of their calling, except at such places as he shall
appoint for this purpose;

and when any such prohibition has been. made no
person who is by calling a washerman shall wash clothes
at any place not appointed for this purpose by the Com-
missioner, except for such person himself or for the owner

.or occupier of such place,

(2) The Commissioner shall prov1de sultable places
for the exercise by washermen of their calling, and may -
require payment of such fees for the use of any such place
as shall from time to time be determined by the Commis-
smner, with the approval of the Standing Committee. .

Maintenance and Regulation of Market and
Slaughter-Houses.

525. All markets and slaughter-houses -Which"be-
long to or are maintained by the Corporation shall be
called ‘municipal markets’ or ‘municipal- slaughter-
houses.” All other markets and slaughter-houses shall be .
deemed to be private. ‘

526. (1) The Commissioner, when authorised by-

" the Corporation in this behalf, may construct, purchase

or take on lease any building or land for the purpose of
establishing a new municipal market or a new municipal "
slaughter-house or of extending or improving any exist-

" ing municipal market or slaughter-house, and may from

time to time build and maintain such municipal markets

" and slaughter-houses and such stalls, shops, sheds, pens

and other buildings or conveniences for the use of the per-
‘sons carrying on trade or business in, or-frequenting,
such municipal markets or slaughter-houses, and provide
and maintain in such municipal markets such buildings,
places machines, weights, scales and measures for weigh-
ing and measuring goods sold therein as he shall think fit,
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(2) ’Municipal slaughter-houses may be situate with-
in or, with the sanction of the Government, without the
-City. »

527. The Commissioner may where the Municipat
market and Slaughter- -Houses are situate " within = the
city, with the sanction of the Corporation, and . where it
is situated without the city, with the sanction of the Gov-
.ernment at any time, close such market or slaughter-
house, and may dispose the premises so closed, subject to
the sanction of the Corporation, Where the property is of
the Corporation. . .

Closure and
disposal of
markets -and"”
Slaughter- .
Houses, -

528. (1) No person shall without licence from the Prohxbitibn -
Comunissioner, sell or expose for sale any animal or arti- of sale in.a.

cle in any municipal market.

mumclpal
market

(2) It shall be lawful for‘the Commissioner, with without

licence of

.the previous sanction of the Corporatlon by public notice the Com-
" from time to time, to prohibit within a distance of hun- missioner.

dred yards of any municipal market the sale or exposure
for sale of all or any of the commodltles ordmarlly sold
in the said mun1c1pa1 market.

(3) Any notice issued under sub-section (2) may in
like manner at any time be cancelled or, modified by the
Comnnssmner .

_ (4) Any person contravemng thls section . may be
summarily removed by the Commissioner or by any muni-
cipal .officer or servant.

520. (1) The Corporation shall from time to time
‘determine whether the establishment of new prlvate

Opening of
new private

markets shall be permitted in the Clty or 1n any spem- markets,

fied portion of the city.

(2) No person shall estabhsh a new private market
‘for the sale of, or for the purpose of exposing for the sale

of animals intended for human food, or any other

article of human food, @ except, with the sanc-
tion of the Commissioner, who shall be guided in
giving such sanction by the decisions of the Corporation
at ;the time in force under sub-section (1). -The owner
or occupier of a place in which a private market is estap-
lished shall, for the purposes of this sub-section, be
deemed to have established such market. :

~ (3) When the establishment of a new private market
-has been sosanctioned, the Commissioner shall cause a
notice of such sanction to be affixed in such language or
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languages as the Corporation may from time to time spe-
cify, on some conspicuous spot on or near the bulldlng ,
or place where such market is to be held.

530 (1) 'No person shall Without or otherW1se-than
in conformity with the terms of, a licence granted by the
Commissioner in this behalf—‘

(a) keep open or permlt to be kept open a prlvate
market ;

{b) use or permlt to be used any pubhc place.ln
the City as a slaughter-house or for theslaughtering
~of any animal intended for human food ;

(c) use or permit to be used any place without the
City whether as a slaughter-house or otherwise, for the
slaughtering of any animal intended for human food
to be consumed in the City.

(2) The Commissioner shall not refuse, cancel or
suspend any licence for keeping open a private market
for any cause other than the failure of the owner thereof
to comply with some provision of this Act, or with some -
regulation framed under section 533 or with some bye-~
law made under this Act, at the time in force and shall
not cancel or suspend any such licence without the ap-
proval of the Standing Committee.

(3) The Commissioner may with the previous ap-

‘proval of the Standing Committee cancel or suspend, any

licence for failure of the owner of a private market to

.give in accordance with the conditions of his licence a

written receipt for any stallage rent, fee, or other pay-
ment received by him or his agent from any person for
the occupation or use of any stall, shop, standing, shed,

~ pen or other place therein.

(4) Nothing in this section shall be deemed to pre-

-vent the Commissioner from granting written permission

for the slaughter of an animal in any public place that
he thinks fit, on the occasion of any festival or ceremony

"~ or under special circumstances.

(5) When the Commissioner ‘has refused, ' cancelled
or suspended any licence to keep open a private market,
he shall cause a notice of ‘his having so done to be affixed
in such language or languages as the Corporation may
from time to time specify, on some. conspicuous spot on
or near the building or place where such market has been .
held. ‘ L
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-531.  No person who knows that any private market f,’frf;ﬁ’g‘?ﬁ“un_
has been established without the sanction of the Com- authorised
missioner, or is kept open after a licence for keeping the ﬁ;‘ﬁ‘(ﬁs
same open has been refused, cancelled or suspended by
the Commissioner, shall sell or expose for sale therein

any animal or articles of food. :
532. The Commissioner may, by ertten not1ce re- Provision for

or re-
quire the owner, farmer or occupier of any ‘private market gyiring
or slaughter-house to cause— - ‘ private

ket
“(a) the whole of any portions of the ﬂoor of the blﬁlidfng

- - and slaugh-
market-building, place .or slaughter-house to be paved oo hoaas

with dressed stone or other suitable material; to be properly
(b) such drains to be made in or from the market- B2ved and

building, market place or slaughter-house of such
material, size and description, at such level and with
such outfall, as to the Commlssmner may appear ne-
cessary. A

533. The Commissioner may,‘w1th the approval ot Regulations'
the Standing Committee, from time to time, make regu- ragfed for
lations, not inconsistent with any provision of this Act markets and

or of any bye-law made thereunder— slaughter-
: ' houses.

(a)for preventing nuisances or obstructmn in any
market building, market place or slaughter-house or in
the approaches thereto ;

(b) fixing the days and the hours on and during
which any market or slaughter-house may be held or
kept open for use ;. ’

(c) for keeping every market-building,  market
place and slaughter-house in a clean and proper state
and for removing filth and refuse therefrom;

(d) requiring that any market building, market
place, or slaughter-house be properly ventilated ‘and be
provided with a sufﬁment supply of water;

(e) requiring that i in market buildings, and market
places, passages be provided between the stalls of suffi-
cient width for the convenient use of the. public. .

534. The Commissioner may— o Levy of

. e Stallages,
(a) charge for the occupation or use of any stall, retﬁt;ga,fd‘

shop, standing, shed or pen in a municipal market or fees in -
slaughter-house and for the right to expose -goods for ,Mng‘;‘ﬁ’t‘;a;nd
sale in a municipal market, and for weighing and slaughter-
“measuring goods sold in any such market and. for the MU

right to slaughter animals in any municipal slaughter-
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house such stallages, rents and fees as shall from time
to time, be fixed by him, with the approval of the
Standmg Comittee, in thls behalf ; or
_ (b) with the approval of the Standmg Commlttee,
farm the stallages, rents and fees leviable as aforesaid
or any portion thereof, for any perlod not: exceedlng‘
_one year at a time; or
(c) put up to public auction, or, Wlth the approval
of the Standing Committee, dispose of, by private sale
the privilege of occupying or using - any stall, shop,
standing, shed or pen, in a mun1c1pa1 market or slaught-
er-house for such term and'on such condition as he
shall think fit to 1mpose

535. (1) No person shall, without the written per-
mission of the Commissioner and without the payment of
such fees as may be specified by him, remove any live
cattle, sheep, goats or swine from any municipal slaugh-
market or premises -
used or intended to be used for or in connection with
such slaughter-house :

Provided that such permission shall not be required
for the removal of any animal which has not been sold
within such slaughter-house, market or premises and
which has not been within such slaughter-house, market
or premises for a period longer than that specified under
-orders made by the Commissioner in this behalf, or which
has in accordance with any bye-law made thereunder,
been rejected as unfit for slaughter at such slaughter-
house, market or premises.

(2) Any fee paid for permission "under sub-section
(1) in respect of any animal removed to a Panjarapole
shall, subject to the regulations made by the Commission-

er in this behalf, be refunded on-the production of a cer-
tificate from the Panjarapole authorities that such ani-

. mal has been recelved in their charge.

536 (1) A printed copy of the regulations and of
the table of stallages, rents and fees, if any, in force in any.
market or slaughter-house under section 533, 534 and
535 in such language or languages which the Corporatlon
may from time to time specify, shall be fixed in some
conspicuous spot in the market bulldlng, market—place
or slaughter-house,

(2) No person shall, Wlthout authority, destroy, pull
down, injure or deface any copy of any regulatlon or
table so affixed.
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‘ 537. The Commissioner may expel from any muni- f}?}‘)";‘ir pg’,_
cipal market or slaughter-house any person, who or whose sons con-
servant has been convicted for contravening any bye- ;‘Dra"‘inm"

s . . ye-laws

laws made under this Act, or any regulation made under or regula-
section 533, in such market or slaughter-house and may tons.
prevent such person, by himself or his servants from car-
rying on any trade or business in such market or slaugh-
ter-house or occupying any stall, standing, shed, pen or.
other place therein, and may determme any lease or
‘tenure which such person may have in any such stall

shop, standing, shed, pen or place.
Sale of articles of food outside Markets

538. Except as heremafter prov1ded, no person, shall prohibition
without a licence from the Commissioner, sell or expose of sale. of :
A . animals, etc,
for sale any four-footed animal or any meat or fish in- except in - -
tended for human food, in.any place other than a muni- market, |

cipal or private market:

Provided that nothing in sub-section (1) shall apply
to fresh fish sold from, or exposed, for sale in, a vessel
in which it has been brought direct after being caught
at a river or lake. :

Llcensmg of Butchers

539. No person shall W1thout or otherW1se than in Butchers
conformity with the terms of a license granted by ‘the and persons

who sell the
‘ Commissioner in this behalf-—- " Hesh of

(a) carry on within the City, or at any municipal aﬁé’ﬁﬁé‘;g&_
slaughter-house the trade of a butcher; '
(b) use any place in the City for the sale of the
flesh of any animal intended for human food, or any
place without the city for the sale of such flesh for con-
sumptlon in the city.

540. (1) No person shall without the wrltten per- Prohibition
mission of the Commissioner bring into the city any cattle, ot import’
sheep, goats or swine intended for human food, or the ﬁt cat&% the
flesh of any such animal which has been slaughtered at C].t}; with-
any slaughter-house or place not mamtamed or licensed 0utper-.

under this Act. fn1SS1on

(2) Any Police Officer may arrest Wlthout warrant
any person bringing into the City any anlmal or flesh in
contravention of sub-section (1).
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'(8) Any animal brought into the city in contraven-
tion of this section may be seized by ‘the Commissioner
or by any municipal officer or servant and . any flesh
brought into the city in contravention of this section may
be seized by the Commissioner or by any municipal officer
or servant or by any Police Officer or in or upon Railway
premises by any Railway servant and any animal or flesh
so seized may be sold or otherwise disposed of as the Coni-
missioner shall direct. The proceeds, if any, shall be-‘

long to the Corporation.

(4) Nothing in this section shall be deemed to apply
to cured or preserved meat.

Inspectlon of places of sale, etc.

541. (1) If the Commissioner shall have reason to
believe that any animal intended for human food is being
slaughtered, or,that the flesh of any such animal is being
sold or exposed for sale, in any place or manner not duly
authorised under the provision of this Act, the Commis-
sioner, may at any time, by day or by night, without
notice, enter such place for the purpose of satisfying him-
self as to whether any provision of this Act or of ‘any
bye-law made thereunder is being contravened thereat.

(2) No claim shall lie against any person for com-
pensation for any damage necessarily caused by any such
entry or by use of any force necessary for eﬁectmg such
-entry. : : . :

542. It shall be the duty of the Commissioner to
make provision for the constant and vigilant inspection
of animals, carcases, meat, poultry, game, flesh, fish, fruit,
vegetables, corn, bread, flour, dairy produce and any
other article exposed or hawked about for sale or depo-
sited in or brought to any place for.the purpose of sale
or for preparation for sale and intended for human-food

or for medicine resting with the party charged.

543. (1) The Commissioner may at all reasonable
times inspect and examine any such animal . or article as
aforesaid and any utensil or vessel-used for preparlng,
manufacturing or containing the same. .= - -,

(2) If any such animal or article appears to the Com-‘
missioner to be diseased or unsound or . unwholesome or

- unfit for human consumption, as the case may be, or is

not what it is represented to be ‘or 1f any such utensﬂ
or vessel is of such kind or in such state as to render any
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article prepared, manufactured or contained therein un-
whole some or unfit for human consumption, he may seize
and ‘carry away such ‘animal, article utensil or vessel, in
order. that the same may.be dealt with. as hereinafter
provided and he may arrest and take to the nearest police
- station any person in charge of any such anlmal or article:

If any meat, flesh, Vegetable or other article of
a perlshable nature be seized wunder section @543
~and the same is, in the opinion of the Commissioner
diseased, unsound, unwholesome or unfit for human con-
sumption, as the case may be, the Commissioner shall
cause the same to be forthwith -destroyed in such manner
as to prevent its being again exposed for sale or used
for human consumption and the expenses thereof shall
be paid by the person in whose possessmn such artlcle
was at the time of 1ts seizure. :

545, (1) Any an1ma1 and any artlcle not of a peri-
shable nature and any utensil or vessel seized under sec-
tion 543 shall be forthwith taken before a Magistrate.

(2) If it shall appear to such Magistrate that any
such animal or article is diseased, unsound or unwhole-
some, or unfit for human food, or for medicine, as -the case
may be, or is not what it'was represented to be or that
such- utensil or vessel of such kind or in such state as
aforesaid, he may, and if it is diseased, unsound, un-
wholesome or unfit for human: food and unfit for medi-
cine, he shall cause the same to be destroyed at the
charge of the person in whose possession it was at the
same time of it seizure in such manner as to prevent
the same being again exposed or hawked about for sale
or used for-human food or for medicine, or for the pre-
paration or manufacture of, or food containing, any such
artlcle as aforesald

""546. In every case in- which food, on being deait
with under section 545, appears to the Magistrate to be
diseased, unsound or unwholesome or unfit for human food,
the owner thereof or the person in whose possession it
was found not being merely bailee or carrier thereof,
shall, if in any such case the provisions of section 273
of the Indian Penal Code ‘do not apply, be punished with
fing which may extend to rupees five hundred. o
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' 547. In all’ prosecutlons under section 546 the Ma-‘
gistrate shall-refuse to issue summons for the attendance:
of any person accused of an offence against-such.section,
unless the summons is ‘applied for within a specified time

from the alleged date of the offence of which such person
is accused. - :

548. Nothing in. this Chapter shall be deemed to

-affect in any manner ‘the operation of the provisions of

the Hyderabad Slaughter of Anlmals Act 1950,
Preventlon of spread of lnfectlous dlseases

549, Every medlcal practltloner WhO treats or be-’
comes cognizant of the existance of any infectious disease
or any case of continuous pyreX1a “of unknown origin of’
more than four days duration in any private or public
dwelling, other than a public hospital, shall give informa-
tion of the same with the least practicable delay to the
medical officer of health. The said information shall be
communicated in such form and with such details as the
said medical officer of health with the consent of, the
Commissioner, may from time to time require..

'550. The Commissioner may at any time, by day
or by night without notice or after giving such notice of his
intention as shall, in the circumstances appear; t0. him to
be reasonable, inspect any place in which any infectious
disease is reputed- -or:suspected to exist and take such
measures as he shall think fit to. prevent the spread of
the said disease beyond such place; : I

' 551 (l) If 1t ‘shall appear to the Commissioner that
the water in any well, tank or other place is likely, if
used for drinking, to endanger or cause the spread of any '
infectious disease, he may, by public noticeé, prohibit the
removal or use of the said water for the purpose of drink- - -

(2) No person shall remove or use for the purpose
of drinking any water in respect of Wh1ch pubhc notice

552. (1) The Commissioner or any police _ officer.
empowered by him in this behalf  may, on a certificate

- signed by the executive health officer or by any duly
" qualified -‘Medical Practitioner direct or cause.thé removal
- of any person who is, in the opinion of such medical offi-

cer of health or other Medical Practitioner, - without pro-
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‘per 1odg1ng or accommodatmn or who is lodged ina bu1ld-
ing occupied by more thanone family, and who is suffering

-from infectious disease, to any hospital or: place at which -
patients suffering from the said: disease, are receivedfor '

med1ca1 treatment; =
‘ .(2):The: person i any, Who has charge of a person
‘1n respect of whom an order.is made under .sub-section
. (1) shall obey ‘such order,

- (3) No person who is removed to ahosp1tal or place
under ‘sub- -sectionl (1) shall leave, or’ be’ removed from
A such hosp1ta1 or place except W1th the permlssmn of the
ofﬁcer 1n charge thereof

553 (1) ‘Where a. maglstrate,,\\not being a' magis-
trate of the:3rd class, .is.Satisfied, on the application of the

Power to
order de-

tention in

Medical Officer of -Hedlth:that the :inmate of a public hespital of

hospital who is suffering from an infectious disease would
not, on-leaving the hospital be provided with, lodging or
. accommodation inwhich 'proper precautions.:could be
‘taken.to: prevent the spréad of the disease by him, - the
magistrate.may .order him to be.detained,in the hosp1ta1
at .the:cost of the Corporatmn o :

" (2)-An order 'made: ‘under sub-section (1) - ‘may d1rect
detentlon for a perlod specified in-:ithe order, but the ma-
gistrate may extend a period so spec1ﬁed as often as 1t
appears to him to, be necessary £ to do.

(3); Any person ‘who . leaves a. hosp1ta1 contrary to an
; order under sub- sectlon (1), may,, in addition * to any
: penalty which may be 1mposed for such contraventlon
. be ordered by the, Court to be taken back to the hosp1ta1

(4) An '~ order under this rule may - be directed, in
the case of an order for a: person s detention, to the officer
in charge of the hospital and, in the case of an order made
under;.: sub-section :. (3) to-the-Medical Officer of Health
and ‘the Oﬁicer,m-charge of the  hospital - or.institution

“and the Medical Officer of Health: may-do, or authorise,
all ‘acts necessary for glvmg effect to the order.

DR (1) If the Cormmissioner is of’ op1n10n that the
'cleansmg or disinfecting of ‘a building, or ‘of part of a
* building, or of any articles thérein likely to retain infec-
* tion, would ' tend. to prevent or-check the spread . of any
1nfect1ous disease he may, by written notice, require the
“'owner ‘or occupler of such' bulldmg to ¢lean ‘or disinfect
such’ b‘ulldlng or part thereof “or- arti¢le therein, and’ if it -
‘shall appear to the Commissioner . necessary, to' vacate

infected
person
without
proper
lodging to
return to,

Disinfection
of bulldmgs
ete.
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the said building for.such tlme as shall be prescrlbed in

' the sald notice: . - : IFTIEENT

(2) Provided that if in- the opmlon of the Commls—

sioner the owner or occupier is from poverty or -other

cause unable effectually to comply with such requisition,
the Commissioner may: cause the building.or-part. of ‘the:
building or article likely to retain infection to be cleans-'

or dlslnfected and defray the cost of so doing. :

'555. (1) If the Comm1ss10ner is of opinion that the
destruction of any hut or shed is necessary to prevent the

- spread of. any infectious disease, he may, after: g1v1ng to

the owner or occupier of such hut or shed such previous

- notice of his intention as may in the . circumstances of
"~ the case appear to him reasonable, take .measures for

‘having such hut or shed and all the materlals thereof
destroyed I , L
- (2) Compensatlon may be pald by the Commlssmn-

er, wnh the approval of the Standing Committee to' any
- person who sustains substantial loss by the destruction of

any such hut or shed; but, except as: so allowed by the -

- Commissioner, no claim for compensation shall lie for any

loss or damage caused by the exer01se of the power con-
ferred by this sectlon ~

556. (1) The ' Commissioner may nrov1de a place,
with all necessary apparatus and attendance, for - the
disinfection of clothing, beddmg or other articles which
have become infected and in his discretion may have

_articles brought to such place for disinfection, disinfected

on payment of such fees as he shall from time to time fix,
with the approval of the Standing Committee ‘in this
‘behalf, or, in any case in which he thmks ﬁt free of
charge.

(2) The Commissioner may, from tlme to time, by‘
public notice, appoint a place at which clohting, bedding or
other articles which have been exposed to infection from
any infectious disease may be washed; and no person shall
wash any such article at any place not so appomted Wlth-

- out having previously disinfected the same.

(3) The Commissioner may direct the disinfection
or destruction of beddlng, clothlng or, other artlcles hkely
to retain infection. , ,

(4) The Comm1ss1oner may, in hls dlscretmn gwc.
compensation for any artlcle destroyed under _sub-sec-
tlon 3). ‘



.11956 HYD. Act II) Municipal 465

Corpora,twns

, "“557. ; *(1)“ No person who is suffering from infectious
“disease shall.enter a public conveyance without previous-
ly notifying to the owner, driver or person in charge of
such- conveyance that he is'so suffering. "

(2) ‘Notwithstanding ~anything contained in any Act
/relatmg to public conveyances for the time belng in force
o owner or driver or person- in'‘charge of a ‘public con-

veyance shall be bound to carry any person suffering as.

. aforesaid in such conveyance unless payment or tender
of sufficient compensatlon for the loss and expenses he
must incur in d1s1nfect1ng such conveyance ‘is first of
all made to him." a .

A 558 The Comm1ss1oner with the sanctlon of the
Corporation, may provide and-maintain suitable - convey-
ances for the free carriage of persons suffering from any
infectious disease ; and when such conveyances have been.
provided, it shall not be lawful to convey any such per-
~son. by any.other public. conveyance. : \

© 589, (1) No person WhO is suﬁermg from an infec-

tious ‘disease shall—

' (a) without proper precautlons agalnst spreadmg

‘such disease, cause or suffer hlmself to be carrled in

‘a public conveyance;

. (b) cause or suffer himself to be carrled in a pub-

lic conveyance contrary to the prov1s1ons of the last
precedmg section. -

(2) No person shall go in company wlth or take charge
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of, any person suffering as aforesaid, who causes or per- -

mits-himself to be carried in a pubhc conveyance in con-
traventlon of sub-section (1).- :

(8) No owner or driver or person in charge of a pubhc
conveyance shall knowingly carry or permit to be carried
in such coveyance any person suffering as aforesald in
contraventlon of the said sub-section.

560, The ‘owner, driver or person incharge of a
public conveyance in which any person suffering as afore-
said has been carried shall immediately prov1de for the
Adlsmfectlon of the same

Public
conveyance
which has
carried a
person

- suffering

from

' infectious

disease to be

_ disinfected.

N
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©.861. (1) The owner, driver or. conductor of a pub- :
lic” conveyance used for the conveyance:of.passengers at
separate fares, shal not convey therein :a person: whom

.he knows to be suffering from an. infecticus: disease.

(2) The owner or driver of-any..other public : con-
veyance, notw1thstand1ng that no notice has .been issued

by the Commissioner: under section 558, may. refuse  to -

convey therein any person suﬁermg from an infectious

~disease until he has been paid a sum suﬂ‘iment to cover

any loss and expense which will be 1ncurred by. him in.

_conneéction with the: d1s1nfectlon of the conveyance. ,. .

3) If aperson suffering from an infectious disease is
conveyed in a public conveyance, the person incharge

" thereof 'shall as soon as practicable and before permitting
~any other person to enter the conveyance cause. the con- .

veyance 'to be d1s1nfected

562 (1) No persOn shall,: without:' disinfectionof
the same give, lend, sell, transmit or otherwise dispose

_of any article which he knows or has reason to know has .

been ‘exposed to 1nfectlon from any infectious disease.

(2) Nothing in this section shall be- deemed to appljf
'to a person who transmits with proper’ precautions, any

“such articles, for the purpose of . havmg the same disin-

fected

563 (1) No person shall let a: building or any ‘part
of a building, in which he ‘knows or has reason' to ‘know
that a person.-has been suﬁemg from infectious ' disease,
without first having such building or part' thereof and
every article therein likely: to retain infection disinfected,
to the satisfaction of the medical officer :or health officer-

or of some duly qualified medical practioner, as testi- . .

fied by such officer’s or Medical practitioner’s certificate.
(2) For the purpose of .this section, keeper of a hotel

“or inn shall be deemed to let part of his bulldlng to any
- person accommodated in such hotel or inn.

hl

564 The Commlssmner may ‘on bemg sat1sﬁed that
1t is in the public interest so to do, by written orders direct -
that
stored or exposed
for sale being.a lodging house" or place in which a case

- of an infectious disease exists or has recently occurred
" shall be closed for such perlod as may be specified in the

order :

_ any lodging house or any place where: articles of
“ food and drink. are sold or prepared,
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Prowded that such lodging. house or place may be.
declared to be open if the Medical Officer of Health cer-
tifies that it has been d1s1nfected or is free from infec-
tion. o :

Special . 'Sanitary Measures

, 565 (1) In the event of the c1ty belng at any time Commis-
visited or threatened with an outbreak. of any infectious f;(f(%er may
disease, or.in the event of any infectious disease breaking special
out or being likely to be introduced into the city amongst g et of
cattle, including under this expression sheep and goats, any
the Commissioner if he thinks the ordinary provisions of :inggctsmus
this Act and the rules thereunder or of any other law for 15ease. .
the time being in force are insufficient for .the purpose,
may with the sanction of the Government—

::(a) take such special measures, and.

" (b): by public notice make . such temporary orders

-“to be observed by the public or by any person or class

:-.of persons, as one specified-therein and as he shall deem

"necessary to prevent the. outbreak of such dlsease or

ithe spread ‘thereof.

~.(2) The Commissioner shall forthw1th report to the

Corporation any measures taken and any orders made by
h1m under sub-section (1).

D1sposa1 of the dead -

: 566.- (1) Every owner or person havmg the control Places for
of any place already used for burying, cremating or other- géi‘g’sfo of
wise disposing of the dead, shall apply to the Commis- be
sioner within a period of six months from the coming into registered.
force of this Act to register the same and the Commls-

smner shall cause the same- to be. registered:-

(2) Such application shall be accompamed by a plan,
bearmg the signature of -a licensed surveyor. in token of
its having been prepared by or under the supervision of
such surveyor of the place to be registered, showing the
locality, boundaries and extent of the same. The appli-
cation shall also contain information as regards the name
of the owner or person or community interested therein,

'the. system of management and such further particulars
as, the Commissioner may require.

- (3) . The Commissioner may, on recelpt of such ap-
phcatmn and plan, register the said place in a reglster
Wthh shall be kept for this purpose.
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(4) The Commissioner shall cause'to be deposited in
the-chief municipal office at the. time of reglstratlon the

' plan referred to in sub-section (2).

(5) If the Commissioner is not satisfied with the plan
or statement or particulars, he may refuse or postpone
registration, until his objections have been removed.

(6) ‘Every place vesting in the Corporation used for
burying, cremating or otherwise disposing of the dead

 shall be registered in the register kept under sub-section

(3), and a plan showing the locality, extent and bounda-
ries thereof-and bearing -the signature of the City Engi-~
neer shall be deposited in the ch1ef mun1c1pal office.

567. (1) If the ex1st1ng places for the disposal of

- the dead shall at any time appear to be insufficient or if

any place is closed under the provisions of section 570
the Commissioner shall, with the sanction of: the Corpo-
ration, provide. other fit and convenient places for the
said purpose, either within or without the city and shail
cause the same to be rgeistered in the register kept under

- section 566 and shall deposit in the municipal office, at

the time of registration of each place so. provided, a plan
thereof showing the locality, extent and boundaries of
the same and bearing the signature of the City Engineer.

(2) All the provisions of this Act and the rules and

bye-laws made thereunder shall apply to any place pro-
vided under sub-section (1) without the city and vesting

- in the Corporatlon as if such place were s1tuate w1th1n

the c1tV

- 568, No place which has never prev1ously been law-
fully used as a place for the disposal of the dead and re-
gistered as such shall be opened by any person for the
said purpose without the written permission of the Com-
missioner who, with the approval of the Corporatlon may
grant or W1thhold such permlssmn

U569, (1) If, from information’ furnished by compe-
tent persons and after personal 1nspect1on the Commls-
sioner shall at any time be‘of opinion, -

(a) that any place of public WOI‘Shlp, is or is like-

ly to become injurious to health by reason of the state

of the vaults or graves within " the walls of or under-

- neath the same, or in any churchyard or burial ground
adjacent thereto, or,
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(b) that any" other place used for the disposal -of

the dead is in such a state as to be or 'to be likely to be-

come injurious to health or is otherwise no longer suit-

able for such use, he may submit his said opinion with

~the reason therefor to the Corporatlon which shall for-

ward the same, with its opmlon for the cons1derat1on
- of the Covernment ~

(2) Upon receipt of such opinion,'-:,the Government -

after such further enquiry, if any, as it 'shall deem fit to-

cause to be made, may, by notification published in the
Official Gazette and in the local newspapers, direct that
such place of public worship or other place.for the dis-
- posal of the dead be no longer used for the disposal of

-the dead. Every order so made shall be noted, in the

register kept under section 566.

, (3) On the expiration of two months from the date
of any such order of the Government, the place to which

_the same relates shall be closed for the disposal of the_

dead

4 (4) A copy of the said notification, with a translation
thereof in such language, or languages, as the Corpora-
tion ray, from time to time, specify, shall be affixed on
a conspicuous spot on or near the place to which the same

_ relates, unless such place be a placé of public worship.

570, (1) If, after Dersonal inspection, the Commis-
sioner shall at any time be of opinion that any place for-
merly used for the disposal of the dead, which has been
closed under the provisions of section 569 or under any
“other law or authority, has by lapse of time become no
longer injurious. to health, and may without inconveni-
‘ence, or risk of danger be again used for the said purpose,
‘he may submit his said opbinion with the reasons there-
for to the Corporation, which shall forward the same with
its opinion for the consideration of the Government.

_ (2) Upon receipt of such opinion, the Government
after such further inquiry, if any, as it shall deem fit to
_cause .to be made, may by notification published as pro-
vided in section 569 direct that such place be reopened
for the disposal of the dead. Every order so made. shall
be noted in the register kept under section 566.

Government
may
sanctmn
reopening
of places
which have
been closed
for disposal
of dead.
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Burials ' 571, (1) No person shall, without the written per-
“gf:égs of mission .of the Commissioner under sub-section (2)—
-worship and ‘ ’ . .
_exhumation ‘ (a) make any vault-or grave or interment within
.;:?gdéo be any wall, or underneath any passage, porch, portico, -
* without . ‘plinth or verandah of any place of worship; - .
permission !
of Commis- , (b) make any interment or otherwise dispose of
sioner. .- any corpse in any place which is closed- for the dispo-
sal of the dead under section 569 ;- SR
(c) build, dig, or cause to be built or dug any grave,
or vault, or in any way dispose of, or suffer or permit
to be disposed of, any corpse at any place which is not
registered. in the register kept under section 566 ;

_ (d) exhume any body, except under the provisions
of the Code of Criminal Procedure or any other law
for the time being in force, from any place for the dis-
poqa] of the dead." .

(2) The . Commissioner may in soemal cases glanf
permission for any of the purposes aforesaid subject to
such general or special orders as the Government may,
from time to time, make in this behalf.

(3) 'An offence against this section shall be deemed
to be a cognizable offence within the meaning of sections
149, 150 and 151 -of the Code of: Criminal Procedure, 1898.

Acts pro- . . 972.. No person shall— ‘
hibited in - ithou
connection (a) retain a corpse on any premises, without cre-
Xc,)lsta?l gés' 7.+ . mating, burying or otherwise lawfully disposing of the

dead. i same, for so long a time after death as to create a nui-
sance ; ‘ :

(b) carry a corpse or part of a corpse along any
street without having and keeping the same decently
covered or without taking such nrecautlons to prevent
risk of infection or injury to the public health as the

Commissioner may, by pubhc notlce from tlme to tlme,
think fit to require ;

{c) except when no other route is avallable .carry
a corpse or part of a corpse along any street which is
for the carrying corpses prohibited by a public notlce
issued by the Commissioner in this behalf;

(d) remove a corpse or part of a cornse which has
been kept or used for purposes of dissection, otherw1se
than in a closed receptacle or vehicle;
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* (e) whilst conveying a corpse or part of a corpse
place or leave the same on or near any street, without
urgent necessity ; :

(f) bury or cause to be burled any cornse or part
of a corpse in a grave or vault or otherwise in such
manner that the surface of the coffin or, when:no coffin
is used, of the corpse or part of the corpse shall be at
a less depth than six feet from the surface of the ground;

(g)/build or dig, or cause to be built or dug, any
grave or vault in any burial ground in any line not
marked out for this purpose by or under the order of
the Commissioner ; : !

-(h) build or dig, or cause to be built or dug, any
grave or vaultin any burrial ground at a less distance
than two feet from the margin of any other grave or

- vault;

(i) without the written permission of the Commis-
sioner, reopen for the interment of a corpse or of any
part of a corpse, a grave or vault already occupied ;

(j) after bringing or causing to be brought to a
crematorium any corpse or part of a-corpse fail to cre-
mate or cause the same to be cremated within six hours
from the time of the arrival thereof at such ground;

(k) when cremating or causing to be cremated any
corpse or part of a corpse, permit the same or any por-
tion thereof to remain without being completely re-
duced to ashes or permit any cloth or other artiele used
for the conveyance or cremating of such corpse or part
of a corpse to be removed or to remain on or near the
place of cremation without its bemg completely reduc-

. ed to ashes.

' CHAPTER XV.
VITAL STATISTICS.

- Registration of Births and Deaths.

573. For the purpose of registering births and‘: ‘ii’éf;’ﬁ??&s
deaths, the Commissioner shall, from time to time divide )
the city into as many wards as he shall think fit; and a
munlclpal officer- shall be.registrar of births and deaths
of each such ‘ward or group of wards.

- 564." (1) Every registrar shall reside within the !I'{é%:lsgrgs to
ward of which he is register and shall cause his name, their _respec-

tonrether with the words “Registrar of Births and Death’ txvg wards
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for the Ward of . .” to be affixed in some conspicious
place at or near the outer door of this place of abode.

(2) A list showing the name and place of -abode of
every registrar in the city shall be kept at the Chief Mu-

nicipal Office and shall be open at all reasonable times
to Dubhc 1nspect10n free of charge. '

575. The Commlssmner shall prov1de and supply to
the registrars a sufficient number of register books of
births and of register books of deaths for the registration
of the particulars specified in Schedules Q and R, res-
pectively and - the pages of each of the- said books shall

be numbered Drogresswely from the baglnnmg to the end
thereof

' 576. (1) Each registrar shall inform himself care-
fully of every birth and death which shall happen in his
ward and of the particulars concerning the same requir-
ed to be registered according to the forms in the said -
schedules, and shall, as soon after each such birth or death
as. conveniently may be, register the same in the book -
supplied for this purpose by the Commissioner, without
making any charge or demanding or receiving any fee

or reward for so doing other than his remuneratlon as a
municipal officer. :

(2) Other munlclpal officers, be31des the registrars,
may be appointed, with the duty of informing themselves
of every birth or of every death or of every birth and
every death. in the ward to which they are respectively
appointed and of the particulars concerning the same re-
quired to be registered, and of submitting such informa-
tion to the registrar to the said ward or to such-other
person as the Commissioner.directs.

577. It shall be the duty of the father and mother
of every child born in the city and in default of the father
and mother, of the occupier of the premises in whieh to
his knowledge the child is born, and of each person pre-

" sent at the birth and of the person havmg charge of the
" child;-to give, to the-best of his knowlédge and belief, to

the registrar or other municipal officer appointed under
section 576, within seven days after such birth informa-
tion of the particulars required to be relgstered concern-
ing such birth :

Provided that, in the case of an 111eg1t1mate ch11d no
person shall, as fa_ther‘of such child, be required to give
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information under this Act concerning the birth of such
child and the registrar-shall not enter in the register the
- name of any person, as father of such child, unless at the
joint request of the mother and of the person acknowledg-
ing himself to be the father of such child, and such per-
son shall in such case sign the register together with the
mother. . ’ )

578. In case any new-born child is found exposed, Information
it shall be the duty of any person finding such child and E‘;lsdpiicgt"éﬁff
of any person in whose charge such child may be placed new-born -
to give, to the best of his knowledge and belief, to the Cg}l‘i}gn te be
" registrar or other municipal officer aforesaid, within se- o
ven days after the finding of such child, such informa-

* tion of the particulars required to be registered concern-
ing the birth of such child as the informant possesses.

579. (1) For every place for the disposal of the dead ogficers to be
registered in the register kept under section 566 a muni- appointed to
cipal officer shall be appointed, whose duty it shall be to fyemation
receive information of the particulars required to be res of deaths at
" gistered concerning the death of every person Whose"g}'g’;g:af‘)gf_
corpse is disposed of at such-place. dead.

(2) If the Commissioner shall not think fit to require
the municipal officer so appointed to be in constant at-
tendance at any place for the disposal of the dead for
which he’is so appointed, there shall be affixed to a cons-
picuous part of the entrance to such place a notice speci-
fying the name of the officer so appointed for the said
place and the address where he may be found.

580. (1) It shall be the duty of the nearest relatives Infomation
of any person dying in the city present at the death, or ‘1’)2 %?321‘1-'3;
in attendance during the last illness of the deceased and, the time
in default of such relatives, of such person present at ‘é‘g;%rs‘e"%‘g
the death, and of the occupier of the premises in which, the .deceased
to his knowledge, the death took place, and, in default is disposed of.
of the persons hereinbefore in this section mentioned, of
each inmate of such premises, and of the undertaker or
other person causing the corpse of the deceased person
to be disposed of, to give, to the best of his knowledge
and belief, to the officer appointed under the last preced-
ing section, information of the particulars required to be
registered concerning such death. :

5 (2) The said information shall be given at or about
the time that the corpse of the deceased person is dispos-
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ed of, and it shall be given in writing if the informant
can write, and otherwise orally and the informant shall
make known to the officer aforesaid his name, designa-

“tion and place of abode; and shall attest the correctness

of the information which he gives, to the best of his know-
ledge and belief, by his signature or mark.

081. Where a duly quahﬁed ‘medical pract1t10ne1
attendc an ill person up to the time of his death, the sald

death sign and forward to the Commlssmenr a certificate

‘of the cause of such person’s death, in the form of Sche-

dule S or in such other from as shall from time to time
be determined by the Commissioner in this behalf, and -
the cause of the death as stated in such certificate shall
be entered in the register, togethr with the name of the
certlt} ing medical practitioner.

~ (2) The Commissioner shall provide prmted forms of
the said certificates and any duly qualified medical prac-
titioner resident in the City shall be supplied, on appli-
cation, with such forms, free of charge.

582. (1) The information concerning deaths receiv-
ed by every officer appointed under section 579 be enter-
ed by him in a register-sheet, which shall contain the
particulars specified in Schedule R and shall beforward-

" ed, at such intervals as shall be determined by the Com-

misioner, through the reglstrar of the ward to the Chiet
Municipal Office. :

(2). From .the said reglster-sheets and from the cer-
tificates furnished to him under section 581 the Commis-
sioner shall’ cause ‘the register-books of deéaths-to be pre-
pared and shall have prepared and published such tabu-
lar returns and statements as shall appear to him to be
useful for sanitary or other purposes.

583, (1) Any clerical error which may at any time

be discovered in a register of births or in a register of

deaths may be corrected by any person authorised in that
behalf by the Commissioner.

(2) An error of fact or substance in any such regls-

.ter may be' corrected by any person authorised as afore-

said by entryin the margin, without any alteration of
the original entry, upon production to the Commissioner,
by the person requiring such error to be corrected, of a.

- declaration on oath setting-forth the nature of the error’
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and -the true facts of tha case, made before a Magistrate
by two persons required by this Act to give information
concerning .the birth: or death with. reference to which
the error has been made or in default of such persons,
by twc credible persons having knowledge- of the case,
and certified by such Maglstrate to have been made in
his presence.

(3) Except as aforesald no altelatlon shall be made
in any such register.

- 584, (1) When the birth of any child has been re-
gistered and the name, if any, by which it was registered
is altered or, if it was registered without a name, when a
name: is .given to it, the parent or guardian of such child
or other person procuring such name to be altered or
given may, within twelve months next after the registra-

Registiration -
of name o
child or of
alteration

of name."

tion of the birth, deliver to the registrar, such. certificate '

as hereinafter mentioned, and registrar, upon the receipt
of that certificate shall without any erasure of the original
entry, forthwith enter in the'register-book' the name men-
tioned in the certificate as having been given to the child.

(2) The certificate shall be in the form of Schedule
T, or as near thereto as-circumstances admit, and, in the
case of Christian, shall be signed by the minister or per-
son who performed the rite of baptism upon which the
name was given or altered, or, if the child is not baptism-
ed or is not a Christian, shall be signed by the father,
mother or grandian of the child or other person procuring
the name of the child to be given or altered.

(3) Every minister or person who performs the rite
of baptism shall deliver the certificate required by this
section on demand on payment of a fee not exceeding one
rupee. '

CHAPTER XVI.
RULES & BYE-LAWS.

585, (1) All rules in respect of matters prescribed
in this Act shall be made by the Government.

(2) In addition to any power, specially conferred by
this Act, Government may make rules for the purposeé
of carrying into effect all or any provisions of this Act.

' (3) All rules made under sub- -sections (1) and (2)
shall be subject. to the condition of previous publication
and shall be laid before the Legislative Assembly.

General
provision
regarding
rules.
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(4) In making any such rules the Government may
direct that a breach thereof shall be punishable with a
fine which may extend to rupees five hundred and if the
breach is a coninuing one a further fine which might ex-
tend to rupees twenty for every day after the ﬁrst day
during which the breach has been made:

586. The Corporation mey from time to time make

bye-laws not inconsistent with this Act Wlth respect to
“the following :—

(1) any matter relating to the proceedings of the

- Corporation, a committee or a sub-committee; the holding
_and regulation of meetings, the conduct ' of debate the

inspection of minute-books and the supply ‘of -copies of
minutes to councillors- or other pereons on payment of

fees or otherwise ;

(2) regulatlng in any partlcular not spec1ﬁca11y pro-

V1ded for in this Act the construction, maintenance, pro--

tectlngsvﬂushlng, cleansing and control of drains, venti-
lation shafts or pipes; cesspools, water-closets, privies,
latrines, urinals, washing places, drainage works of every
description, whether belonging to or vesting in the Cor-
poration or other persons, municipal water-works, pri-
vate commumcatlon pipes, pmvate streets’ and public
streets ;

(3) regulating all matters and things connected with

the supply and use of water;

(4) furnishing 1nformat10n and documents to be in
connection with the lay out of lands for bulldlng and

_ private. streets;

, (5) regulatlng the malntenance superv151on and use
of public and private cart stands and the levy of fees for
the use of such of them as belong to the Corporation ;

(6) specifying the forms of notice under section 428
and 433 the information, documents and plans to be fur-
nished therewith in respect of different clauses of struc-

: tures or works, the manner in which and the persons by
* whom notices shall be signed and the manner in which

plans, descriptions, structural drawing or structural cal-

culations shall be drawn, prepared and signed ; I

(7) regulatmg the manner in Whlch the shperv1s1on
under which, the agency through which and the corditions
and restrlctlons under which the work of erecting. or re-
erecting buildings of particular classes and any work such
as is described in section 433 shall be carried out;
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(8) the structure of walls foundatlons ‘roofs and -
chlmneys the number, width' and position of staircases,
~the width of corridors and passages, the material dimen~
sions and strength of floors and staircases and of all scant- '
hngs girders, posts and columns of buildings, for secur-
" ing stability and the prevention of fires and the - safety
of the inmates in the event of fire and for: purposes of
health either generally or with reference to the type of the
structure and the use to which it is intended to be put;-

"(9)-the construction of scaffolding for building ope-
rations to secure the safety of the operatlves and of the
general pubhc

(10) the provision and malntenance of suﬁiment
open space, either external or internal, about ‘buildings -
to secure a free circulation of air, and of other means: for

- the adequate ventilation of buildings;

(11) .the  prevision -and maintenance ‘ of sultable
means of access to bulldmgs and preventlng encroach-
ment thereon ; o

- (12) the. prov1smn and mamtenance of house-gulhes
and service passages; : o \

(13) regulating the condltlons on whlo:h frame bulld- '
ings may be constructed ; - «

(14) regulatmg the use of land as bulldmg sites and
prescribing the minimum size of such sites either generally
or for specified: areas and prescribed : set-backs from the
‘street margin for all or particular :classes of buildings on .
specified streets or classes or streets or in spemﬁed loca-
lities ; .

(15) regulatmg the height of structures generally or
with reference to the materials of which they are cons-
tructed or the width of the streets on which they front or
the areas in -which they are situated or the purposes for
which they are intended to be used;

(16) regulating- the number and helght above the
ground or above the next lower. storey of the storeys of
which a building may' consist;

(17) specifying the:form of the ,c_ompletion certiﬁcate
required under section 455 and the manner in which
and the person by whom it shall be signed and subscribed;

(18) ‘regulating  the intervals at which, the manner
in which and the persons by whom bulldlngs shall be
perlodlcally inspected under sectien 460 ;
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(19) regulatmg the- management mamtenance con~
trol and use of dwellings intended for the poorer sectlons
of the cormnmunity- vestmg in the Corporation ;

(20) specifying - the qualifications and: expenence -of
.llcensed ‘surveyors, "architects, engmeers, . structural de-
-signers and plumbers ;. o ERANE v

s (21) :regulating inany partlcular not-’ specifically
provided for this Act.conservancy and “sanitation,  the
destruction of rodents’and other vermin, preventive and
remedial measures against mosqultoes, flies and .other in-
sect and pests; ‘ j :

" (22)"the control and’ superv1s1on of all premlses used
for any of the purposes mentioned in section 521.and of
all ‘trades ‘and manufactures carrled on thereln and the
1egulat1ng ‘of the’ constructlon dlmensmns ventilation,

'hghtlng, cleansmg, dramage and 'water supply of any
such premises;- : '

"(23) the 1nspect10n of milch“cattle, -and regulatmﬂ
the construction, dimensions, ventxlatxon, lighting, cleans-
ing, drainage and water supply of cattle sheds and dairies;

(24) securing the cleanlines of milk-stores, milk-

shops and milk-vessels used by dalrymen or m11k sellers
for containing .milk ;.

(25) regulating the sale of milk in the Clty, the pro-
tection of milk against contamination and the prevention
of the sale of contaminated milk ;

(26) requiring notice to he given whenever any milch
animal is affected with any contagious disease and deter-
mining the precautionary measure to be taken for pro-

tecting mileh-cattle ‘and milk against- 1nfect10n or conta-
mination ;

(27) regulatmg the measures to be taken in the
event of the outbreak of any disease among animals which
is communicable to man and the supply of information
“to facilitate the taking of such measures;

(28) .securing the efficient inspection of markets and
slaughter-houses and of shops in which articles mtended
for human food are kept or-sold ;

(29) the control and superv1s1on of butchers carry-
ing on business within 'the city or at a mun1c1pa1 slaugh-
ter-house without the city;

(30) régulatmg the use of any municipal market
bulldmg, market place or, slaughter—house or any part
thereof ; :
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(31) controlhng and regulatlng the' sanltary “condi-
txon of markets and. slaughter-houses and ‘preventing the
commission: of cruelty to animals thereln

- (32) the licensing of hand- -carts, other ‘than those
exempted from taxation under seetlon 240 and the.seizure

.and detention of any such hand-carts that have not beew
duly licensed ;

(33) 1equ1r1ng notice to be given'of. the occurrence -
of cases of any infectious, epidemic or endemic.disease,
not being a dangerous disease, and determlnmg the pre-
cautionary measures to be taken by persons suffering from
or exposed to infection from, any such disease;

(34) regulating the dlsposal of the dead. and . the
maintenance of all places for the disposal of the dead in:
good ‘order and in a safe sanitary condition, due regard

being had to the religious usages. of the several classes.
of the commumty,

"(35) regulating the use of any place for the sklnmng
and cuttlng up of the carcasses of animals; :

(36) facilitating and securing complete and accurate
reﬂlstratxon of wirths and deaths;

(07} securing the protection of pubhc parks gardens,
public parking places ‘and open spaces vested in or under
the. control of the Corporatlon from injury or misuse, re- -
gulating their management and the manner in which they

may be used by the pubhc and pr0v1d1ng for the proper
behaviour of persons in them;

(38) regulating the use of barbed wire or other mate— ‘
rial for the fencing of land or premises abutting on any

street, pathway or place which the public are entltled to :
use or frequent;

(39) regulating trade in rags bones, or second ~-hand
clothmg, bedding or other similar articles, including mea-
sures for disinfecting on import or before removal, sale -

or exposure for sale or use 1n any manufacturmg process
of any such article;

(40) regulating the holdmg of falrs and. 1ndustrlal
exhibitions in the city ;

- (41) regulating and prohlbmng the stockmg of in-
flammable materials and the lighting of ﬁres in any spe-
.cified portion of the City;

(42) regulating the charges for services rendered
by any municipal authority ; ' ‘
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- (43) regulating admission : to, and use by members

i'o'f the public of ‘municipal hospitals, dispensaries, infir-

maries, homes and similar 1nst1tut10ns and the levy of
fees therein ;

(44) the protectlon of the property of the Corpora-
tlon

(45) regulatlng the 1nspectlon by members of ‘the
public of municipal records -and. the fees to be charged
before such inspection is allowed : o

1 (46) regulating the grant of certified coples or ex-

.tracts from municipal records, and the fees chargeable

for such- coples or extracts

(47) regulating the appomtment by owners of build-
1ngs or lands in the City who are not resident therein, of
agents residing in, or near the City to act for such owners -
for all or any of the purposes of this Act or the rules, or

bye-laws made thereunder and

(48) carrying out generally the prov1s1ons and in-:
tentlons of this Act. ,

'587. Tt shall be the duty of the Commlss1oner either
suo moto or at the instance of the Standing Commlttee

‘from time to time to lay before the Corporation: for its con-:

sideration a draft of any bye-law which he shall think
necessary or desirable to be made for the furtherance of:
any purpose of this Act ' ‘ :

.)88 (1) No bye-law shall ﬁnally approved by the
Corporatlon, unless notice of the intention of the Corpo-
ration- to . take: the ‘same into their consideration

. has'-been given' by ! advertisement in & the  Offi-

cial Gazette and in the local newspapers six weeks at
least before the day of the meeting at Whlch the Corpo-
ratlon finally consider such bye-law.

11:+(2) Thé Corporation shall, before approving " any
bye-law, receive and consider any objection or suggestion
which may be made in writing by any person with res-

_pect thereto before the day of the 'said meeting; and

any person desiring to object to a bye-law, on giving
written notice to the Commissioner, not less than ten
days before the day of thesaid meeting, of the nature of
his said objection may, by himself or his counsel, attorney
or agent, be heard by the Corooratlon thereon at the said
meeting. o
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583, No bye-law made under section 586 shall have Bye-law to
the force of law unless and until sanctioned by the Gov- be cGonﬁrmed
ernment and nubhshed in the Official Gazette o Igemovem

590. (1) The Comm1ssmner shall cause all bye- ]aws Prmted
- from time to time in force to be printed, and shall cause coplfis of '
printed copies thereof to be delivered to any person re- lgz'e}-{:;tvsono

quiring the same, on payment of-a fee fixed W1th the ap- sale..
© proval of the Standing ;ommlttee ‘ '

2) Notice of the fact of copies’ of the bye laws bemg A
obtainable at the said price, and of the place where and
. the person from whom the same are obtainable, shall be
given by the Commissioner from time to time by adver-
tisement in the local newspapers.

(3) Boards, with the bye-laws nrlnted thereon or
with printed copies of the bye- laws affixed thereto, shall be
hung or affixed in some conspicuous, part of every muni--
cipal office and in such places of public resort, markets,
slaughter-houseés and other works or places affected there-
by, as the Commissioner thinks fit, and the said boards
shall from time to time be renewed by the Commissioner.

591." (1) No municipal officer or servant shall at
Boards for
any reasonable time prevent the inspection of any board exnibiting )
provided by the Commissioner, under the last precedmg bye- gxwtso to
section by any person des1r1ng to inspect the same. ‘ msé)ecuon

(2) No person shall, without' lawful authority, des- %‘;di;‘]‘;frgg.

iroy pull down injure or deface any such board

(1) If it shall at any.time appear to tne Gov- Government
ernment that any bye-law should be modified or repealea may modify
either Wholly or in part, it shall cause reasons for such %l;eff;’v‘;i}
opinipn to be communicated to the Corporation and spe-
cify a reasonable  period within which the Corporation’
may make any representatlon W1th regard thereto Whlch‘
it shall think fit.-

(2) After recelpt and cons1de1atlon of any such re-’
presentation or, if in the meantime no such representa-.
" tion is received, after-the expiry of the specified period,
the Government may at any time by notification in the
Official Gazette, modify or repeal such bye- law either
Wholly or in part ‘ ,

. (3)- The . mod1ﬁcatxon or repeal of a bye- law under
_ sub-section (2) shall take effect from such date as the

Government shall in the said notification direct or, if no
such date is spe(:lﬁed from the date of the publication of
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the said notification in the Oﬁic1al Gazette except as to

anything done or suffered or omitted to be done before
such date, = .

(4) The said not1ﬁcat10n shall also be pubhshed in
the local newspapers .

593 (1) The Commissioner may make standmg or ders

.. consistent with . the provisions of this' Act' and the

rules and bye-laws made theretél_der in respect of the

following matters namely—

(A) (a) ﬁxmg nakas for the collectlon of octro1 and“
“tolls ¢ .

(b) regulating the mode and manner 1n which

- oct101 and tolls shall be collected;

‘ " (¢) determining how octroi shall be calculated
o When no reliable ev1dence is available of the value of the
.goods imvorted ;

‘ (d) regulatmf‘:,r the stamplng, sealmg or otherwwe
.making of imported goods;. ,

(e) specifying the manner in which' .refunds of
octroi shall be claimed or made and the conditions un-
. der which agents shall be recogmsed for obtammg re-

. funds of octroi; . .

{(f) .determining the supervision under which,
the routes by which and the time within which goods
- intended for immediate exportation shall be conveyed

out of the City and the fees payable by persons so con-
veying the goods;

(g) any other matter relating to the collection of

" octroi which is not provided for in this Act;

(B) determining the manner in which sales of mov-

able property attached for the non-payment of mun1c1pa1
due shall be held.

- (C) (a) Dreventmg nuisance or obstruction in any
market building, market place, slaughter-house or stock-
yard or in the approaches thereto;

(b) fixing the days and the hours on and during
“which any market, slaughter-house or stock-yard may
~ be held -or kept open for use and prohibiting the owner

of any private market from keeping it closed without
lawful excuse on such days or during such hours;

(¢) prohibiting every vendor in a market from

~closing his shop, stall or standing to the public with-
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out lawful: excuse or-from w1thhold1ng from -sale any
articles in which he normally deals;

(d) keeping every market-building, market-place,
,_Slaughter -house or stock-yard in a cleanly and«proper
state,.and . removmgl filth; and refuse therefrom:;

‘(e) :requiring that’ any ‘market- -building, market-
place slaughter-house'or-istock=yard be: propertly: vén-
‘tilated and be. provided- ‘with a-sufficient rsupply = of
iwater.; o |
- (f) requiring that in market-buildings and market~
places passages be prov1ded between the stalls of suffi-
cient width for the convenient use of the public;

“(g) the marking:or branding for*purposes of in-
‘dentification of animals rejected for slaughter as.dis-
carded or unwholesome ;

(h) regulatmg the’ method- of slaughter at slaugh-
‘ter-houses ;

(i) requiring the allotment in markets. of seéparate
iareas for dlfferent classes of drticles’;

) _generally regulatmg the orderly managefnent
and’ control ‘of markets, slatughter-houses. ‘and stock-
’ yards

(2) No order made by the Commissioner under clause
(A) of sub- secuon (1) shall be valid unless it is approved
by the Cornoratlon and conﬁrmed by the ' Government,
and no order made bV the Commissioner under clause (B)
or paragranh (e) of clause (C) of sub-section (1) shall be

- valid. unless approved by the Corporation.

“Posti £
5. A prmted copy- of the ‘standing orders shall be st‘;iﬁ‘}i;

» afﬁxed in a conspicuous place in the Chief Municipal Office %gieésognd
and a printed copy of the table of stallages, rents and fees, stallage

if any, in force in any market, slaughter-house or stock- rents, ete,’
yard under sections 534 and 535 shall be affixed in some ‘
conspicuous spot in the market-building, market- place

slaughter-house or stock-yard.

595.. In making bye-laws or standing orders th2 penalty
Corporation, or the Commissioner as the case may. ‘pe, pro- f)%rbgg'ffgés
vide that for any breach thereof the offender shall on or standing .
conviction— orders. '

(a) be punished with fine which may extend to
rupees one hundred, and in the case of a continuing-

breach with fine which may extend to rupees ten for
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every’ day during-‘which the breach: continues, = dfter
conviction for the first breach:; v

(b) be punished with=fine which may' extend to
‘rupees ten for every day during which the breach con-
‘tinues,. after receipt of ‘written notice from' the’Com-
missioner or any municipal -officer: duly authorised in
that*behalf to discontinueithe breach ;

» vi(e) in addition: to the" ‘imposition of such ﬁne","*be-. |
required to remedy the mischief so far as lies'in his -
power.

. CHAPTER XVIL
Oﬁences and  Penalties.
'596. Whoever-—
(a) :contra}yene's’v any -provision of ‘any of :the sec~

- tions, sub-sections or clauses mentioned in-the first
column of the-table in, Schedule U:or .

(b) fails to-. comnly with any requisition. lawfuly
made upon him, undex‘ .any of .the said sections, sub-sec~
‘tions or clauces shall be punished, for each such oifence
‘with fine Wthh may extend to the ‘amount mentloned
in that behalf in thé third column of the said. table

Explanatlon —The entries in second - column of the
sald table headed ‘“‘Subject” are not intended as defini- -
tions of the offences described in the sections, sub-sctions
and clauses mentioned in the first column, or even ‘as
abstracts of those sections, sub- -sections’ and clauses, but.
are inserted merely as references to. the subjects of the -
‘'sections, sub-sections ‘and clauses, the numbers of “which
are given in the first column. : :

597 Whoever after havmg been convxcted of——

(a) Contravemng any provision of: any of the sec--
tions, sub-sections or clauses  mentioned in the firsn -
column: of the table in Schedule V :

(b) failing to comply with any requlsmon lawfully '
- made upon him under any of the said sect1ons sub-
. sections or clauses, : e

continues to contravene the sa1d prov181on or to neg-
lect to comply with.the said requisition, or fails to re-
move or rectify any work or thing done in contravention
of the said provision, as the case may be, shall be punish-
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ed, for each day that he continues SO to/offend with fine
which may extend to the amount mentioned in that be-
half in the third column of the said table.

Explanation.—The entries in the second column of
the said table headed “Subject” are not intended as defi-
nitions of the offences described in the sections, sub-sec-
tions and clauses mentioned in the first column, or even
as abstracts of those sections, sub-sections and clauses,
but are inserted merely as references to the subject of
the sections, sub-sections and  clauses, the numbers of
which are given in the ﬁrs‘c column
598. Whoever. contravenes any prov1s1on of any of Offences
the sections, sub-sections or clauses of this:Act herein- ﬁgﬁfﬁ‘ ‘""3}3
below in this section mentioned and whoever fails to Indian
comply with any requisition lawfuly made wupon. him Fenal Code.
-under any of ‘the said sections, sub-sections or clauses,’
shall be deemed to have committed an offence.punishable
under the section of the Indian.Penal Code hereinbelow
in this section respectively specified as the section of the
said Code under which such person shall be punlshable,
namely :—

Sections of the In-

Sections of this Act dian - Penal - Code
' under which offen-

- ders. are punishable

Section 12, sub-section (7) .. .. 176 or 177, as the

case may be.
Section 213 sub-sectmns (1) . 176 or 177, as the
and (2) and section 243° .. .. case may be.
Section ,216, sub- sectlon (3) '177._.‘ )
-Section 514, clauses (a), (b), (¢) :
and (d) and:section 515 ~ ..., ... 207.
Section 565, sub-section 1) .. .o 188. -

‘ Electoral Oﬁences '

599. Any officer or:servant of the Corporat1on Who Punishment
knowingly prepares or making an entry in the list of per- for offences
sons qualified’ to be registered in the list of voters which gglsg"‘;gi“;}g
is incorrect or false shall, on conviction, be punishable voters or
with imprisonment of either description which may ex- making false

entries in
tend to six months or with ﬁne which may extend to Constltuency

rupees five hundred o lists,
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- 600. (1) No person shall convene, hold or attend
any public meeting, within any constituency on the date
or dates on which a poll is taken for an election in- that
constituency. '

(2} Any person who contravenes the provisions of sub-
section (1) shall' be-punishable with a fine which may
extend to rupees two hundred and fifty. :

601. (1) Any person who at a public meeting to
which this section applies acts, or incites others to act,
in a disorderly manner for the purpose of preventing the
transaction of the business for which the meeting was
" called. together, shall be punishable with fine Whlch may

: extend to rupees two hundred and fifty.

(2) This section applies to any public meeting of a
-political character held in any constituency between the

"date of the issue of a notification under this Act calling

upon the constituency to elect a member or members and
the date on which such election is held.

(3) If any police officer reasonably suspects any per-
‘son of committing an.offence under sub-section (1), he
may, if requested so to do by .the Chairman of the meet-
ing, require that person to declare to him immediately
his name and address, and if that person refuses or fails
so to declare his name and address, or if the police officer
reasonably suspects -him of giving a false name or
address, the police ofﬁcer may arrest him Wlthout war-
rant.

1 602. (1) Every officer, clerk, agent or other person
who performs any duty in connection with the record-
ing or counting of votes at an election shall maintain,
and aid in maintaining, the secrecy of the voting and

- shall not, except for some purpose authorised by or under

any law, communicate to any person any information cal-
culated to violate such secrecy.

(2) Any person who contravenes the provisions of
sub-section (1) shall be punishable with imprisonment
- for a term which may extend to three months or w1th ﬁne

- or with both.

"603. (1) No person who is a Returning Officer, or
an Assistant Returning Officer, or a Presiding or Polling
Officer at an election; or an officer or clerk appointed by
the Returning Officer or the Presiding Officer to perform
any duty in connection with an election shall, in the con-
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duct or the management of the election, do any act; other
than. the giving of vote, for the furtherance of the pros-
pects of the election of a candidate. )

"(2) No such person as aforesaid, and no member of
a pohce force shall endeavour— = .

- (a) to:persuade any person to g1ve his vote at an
electlon or , ‘ ; oy

(b) 'to dlssuade any person from giving hlS vote
at anelectionor "

(c) to influence the ~voting of any person at an
election in any manner. :

(3) Any person who-contravenes the provisions ' of
sub-section (1) or sub-section (2) shall: bé punishable
with imprisonment which may extend to. six months or
Wlth fine or with both. . .

. .604. (1) No person shall on the date or dates on Prohibition
Wthh a poll is taken at any polling statlon commlt any ‘;f g?nr‘{::fng
of the following acts with in the polling station or in any polling
pubiic or private place within a distance of one hundred stations.
yards of the polling station, namely :— -

(a) canvassing for votes; or’
* (b) soliciting the vote of any elector; "o

_ (c) persuadmg any - elector’ not to vote for' ény

particular candidate; or SI
(d) persuadlng any elector not to vote at the elec-
tion, or S :
(e) exhibiting: any notice or S1gn other than an
official notice relating to' the election,

(2) Any person who contravenes the prov1s1ons “of
'sub-section (1) shall be punishable with a fine which may
extend to rupees two hundred and fifty. ‘

- (3) An offence punlshable under th1s sectlon shall
‘be cognizable,

~ 605. (1) No person shall on the date or dates, on Penalty for
‘which a poll i8 taken at any polhng statlon—, c disorderly
(a) use or operate within or at the entrance of the ggnggg i
- polling station, or in any public or private place in the Polling.
neighbourhood - thereof, -any apparatus for amphfymgslcatmns"
or reproducing the human voice, such as a megaphone
or a loud speaker, or
(b) shout or otherwise act in a disorderly manner,

within or at the entrance of the polling station or in any
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public or private place in the neighbourhood thereof,
so'as to cause annoyance to any person visiting the
polling station for the poll, or so as to interfere with
:the work of the officers and other persons on duty at
the polling station. ,

(2) Any person who contravenes or Wllfully aids or
abets the contravention of the provisions of sub-section
(1) shall be punishable with imprisonment which may
extend to three months or with fine or with both.

1(3) If the presiding: officer of a polling - station has
reason to believe that any person is committing or has
committed an offence punishable under this section he
may direct any police officer to arrest such person, and
thereupon the police officer shall arrest him,

(4) Any police officer may take such steps and use
such force, as may be reasonably necessary for prevent-

" ing any contravention of - the 'provisions of sub-section
© (1), and may seize any apparatus used for such contra—

vention.

606. (1) Any person who during the hours ﬁxed
for the poll at any polling station misconducts himself
or fails to obey the lawful directions of the presiding offi-
cer may be removed from the polling station by the pre-
siding officer or by any police officer on duty or by any
person authorised in this behalf by such pre51d1ng officer.

(2) The powers conferred by sub- section - (1) shall
not be exercised so as to prevent any voter who is other-
‘wise entitled to vote at a polling station from having an.
opyortumty of voting at that station. ’

' (3) If any person who has been so removed from
a polling station re-enters the polling station without the
permission of the presiding officer, he shall be punishable
‘with imprisonment for a.term which may extend to three
months or with fine or with both.

" (4) An' offence pumshable under sub sectlon (o)

shall be cogmzable . -

607.. If any person is guxlty of any such corrupf
practice as is specified in sub-section (6) of section 17 at
or in.connection with an election, he shall be punishable
with a fine which may extend to rupees two hundred and.
ﬁfty
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- 608. (1) 'Any person who.at any electmn fraudu-
lently takes, or attempts to take, a ballot paper out of a
polling station, or wilfully aids or abets the doing of any
such act, ‘shall be punishable with:imprisonment for a

Removal of
ballot
papers from
polling
station

to be an

term which may extend to one year or with a.fine Whlch"ffence

may extend to rupees five hundred or with both

(2) If the pres1d1ng ofﬁcer of a Dolhng station has
reason to believe that any person is committing or “has
committed an offence pumshable under sub-section (1),
such officer may, before such person leaves the polling
station; arrest or direct a police officer to arrest such per-
son and may search such person or cause. h1m to be
searched by a -police officer : A ,

Provided that when it is necessary to cause a woman
to .be searched, the search shall be made by another WO~
man with strict regard to decency .‘

(3) Any ballot paper found upon the person arrested
.on search shall be made over for.safe custody: to-a police
officer by presiding officer, or when. the search is made
by a police officer, shall be: kept by such oﬁicer 1n safe
custody.

(4) An offence pumshable under sub—sectlon (1) shall
be cognizable.

©..609. If a person makes:in, ‘or in-connection with, vMaking false .

‘any nomination of a candidate.for’election ‘or any return
of election expenses, a statement or declaration in writing
Wthh is false and which he either knows.or pelieves to
be false or does not believe to be true, he shall be. puni-
shable with imprisonment for a term which may . extend
to one year or with fine or with both. ,

610. (1) If any person'to’ whom this section’ applies
is without reasonable cause 'guilty of any act or' commis-
sion ‘in breach of his official duty, he shall be punishable
w1th -a' fine which may extend to rupees five hundred.

* (2) No suit or “other legal proceedmgs shall lie
against any such person for damages in respect of ‘anv
such act or commlssmn as aforesaid.”

(3) The person to whom this section applies are the
Commissioner, Returning Officers, "Assistant Returning
Officers, Presiding Officers, Polllng Officers and any other
person appointed to perform any duty in connection with
the preparatlon of the list of voters, the receipt of nomi-
nations or’ W1thdrawa1 of candxdature or the recordmd

declaration,

Breach of
official

duty in con-
nection with
elections.
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* or counting ‘of votes at an election; and the expression
“official duty” shall for. the purpose of this. section be
construed accordingly, but shall not include duties im-
posed otherwise than by or under this Act or the rules
thereunder.

v 611. (1) A person shall be guilty of an electoral of—
fence if at any election he—
(a) fraudulently defaces or fraudulently destroys
any nomination paper; or )

(b) fraudulently defaces, destroys or removes any
‘list, notice or -other document affixed by or under the
authority of a Returning Officer; or .. .. .

e (c) fraudulently  defaces..or fraudulently destroys
any ballot paper or the official mark on any ballot pa-
per or any declaration of identity or official envelope

- used in connection with voting by postal ballot; or

(d) without the due authorlty supplies any" ballot
paper to any person; or :

(e) fraudulently puts into any ballot box anything
other -than the ballot paper Whlch he is authorlsed by
law to put in; or:

(f) without due authority destroys, takes, opens
or otherwise interferes with any ballot box orballoc
papers then in use for the purposes of the election; or

(g) fraudulently or without due authority, as the
case may be, attempts to do any of the foregoing acis
- or wilfully aids or abets the doing of any such acts.
(2) Any person gullty of an electoral oﬁence unch
this section shall— - 1
. (a) if heis a Returmng Officer or an Ass1stant Re-
turning Officer or a Presiding Officer at a polhng sta-
tion or any other officer or clerk employed on official
duty in connection ‘Wwith the election be punishable with
imprisonment for' a term wh1ch may  extend to two
_ “years or with fine or with both; = .

(b) if he is any ‘other person, be pumshable wlth
imprisonment for ‘a term which may ‘extend to six
months or with ﬁne, or w1th both. :

‘ (3) For the purpose of this sectlon a person shall
be deemed to be on official duty if his duity is to take part

in the conduct of an election or part of an, election in= -
cludmg the countmg of votes or to be. respons1b1e after
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an .election for the used ballot papers and ‘other. docu-
ments in connection with such election, but the expres-
sion “official. duty” shall not include any duty imposed
“otherwise than by or under thls Act ‘or the rules made
thereunder.

(4) An offence pumshable under- clause (b) or sub- '

section" (2) shall be cognizable.

- 612, (1) If the Government has reason to beher.
that an offence punishable under section 599, 603, 604 or
-under clause (a) of sub-section (2) of section 611 has been
committed with reference to any election by any officer
and servant of the Corporation a Returning Officer, As-
sistant Returning Officer or a Presiding or Polling Officer
it shall be the duty of the Government to cause such en-
.quiries to be made and such prosecution to be instituted
“as the circumstances of the case may require.

(2) No court shall take: cognizance of any offence
punishable under section 603 or 604 or under clause (a)
of sub-section (2) of section 611 unless there is complaint

Prosecution

riﬁargﬁng
tain

offences.

made by the order of or under authorlty from the Gov-

ernment. i
" Offences other than electoral oﬁenccs

613. ‘Any councﬂlor who knowingly acqulres di-
rectly or indirectly, any share or interest in any contract
or employment with by or on behalf of the Corporation,
not being a share or interest such as, under clause (h)
of section 22, it is permissible for a councillor to have,
without bemg thereby disqualified for being a council-
lor, and any Commissioner, Deputy Commissioner, mu-
nicipal officer or servant who knowingly acquires direct-
ly or indirectly, any share of interest in any contract or
“ employment with, by or on behalf of the Corporation,
not being a share or interest such as, under.clause (h) of
section 22, is permissible for a councillor to have, with-
out being thereby disqualified for being a councillor, shali
be deemed to have committed the offence made punish-
able by section 168 of the Indian Penal Code.

614. (1) Whoever contravenes™ any provision of
sub-section (1) of section 348 shall be punished with im-
prisonment which may extend to one month, or with fine
which may extend to rupees one hundred or with both.

Punishment
for acquiring
.share or

interest in
contract,

etc,, Wlth the
Oorporatwn,

Punishment
of offences
agamst sec-
tion 348..



Punishment
of offences
against
section 518.

Extent of
penal respon-
sibility of
agents and
trustees of
owners.

Punishment
* of offences

relating to

Octroi.

Grant of
licences to
Surveyors
and
Plumbers,

Corporations

©(2) When' any person is convicted under sub-sec-
tion' (1), the Magistrate who convicts him may order the
immediate iremoval of any building -or the immediate. dis-
continuance of the operation or use of .land, in respect of
which such conviction has been held. .

(3) If any;order: made under sub-section. (2) is dlS‘
obeyed or the execution thereof résisted,. the. offender
shall be punished, with imprisonment which may extend
to one month, or ‘with fine: Wthh may extend to: rupeeq
one hundred or with both. -

615 Whoever contravenes any prov1smn of sectlon .

; 518 whether the person so offending be the owner or oc-
_cupier of the premises in which a furnace is S1tuated or

the agent or some person employed by’ the' owner or oc-

“cupier for managing the same, shall be punished with

fine which may extend on'a ﬁrst conviction to rupees
one hundred and, on’a second or subsequent conviction,

‘t0:& sum .equal to double the amount to which it might
-have extended on. the last precedmg conviction.

" 616. No person who recelves the rent of any pre-

"mises in any capacity described in sub- clause (a) of clause

(39) of section 2, shall be liable to any penalty under this
Act for omitting to do an act as the-owner of such premis-
es if he shall prove that his default was caused by his
not havmg funds of, or due to owner sufﬁment to defra}

’ the cost of domg the act requlred

Gy 617 The law for the time belng in force for the
punishment of offences relating to the levy.or.payment
of customs duties and the grant of drawbacks, in connec-
tion therewith and for the reward of -informers shall, as

_far as may, be, apply to similar offences committed in res-

pect of the levy, payment and refund of Octroi, and any
omission or misdescription in passing for exports any
goods in respect of which refund of Octroi may. be claim-
able, shall be pumshable as if such omission or misdes-

;crlptron had been made in passing the said goods for im-

port. . . Ny . e
CHAPTER XVIII -

Llcensmg' of Surveyors and Plumbers

~ 618, (1) The Commissioner may grant to any per-

son he thinks fit a licence to act as a surveyor.or as a

plumber for the purposes.of this Act. - Bach such licence:

shall be for a renewable period of one year,
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or‘po_ra,twns, ‘

A(2) If any applicant for a-licence to act as a surve-
yor is a licentiate of Civil. Engmeermg or.a person who
~ has passed some test of professional. qualification equi-
" valent to that for a licentiate of Civil Englneermg, his
application shall not be refused by the Commlssmner
except with the approval of the Standmg Commrttee and
upon the ground that the applicant is unfit, through in-

: competency, misconduct or other. grave reason, o hold:
such licence..

(3) If the Commissioner refuses any apphcatlon f01
\a hcence under this . sectlon he shall at the request ot :
the apphcant furnlsh such apphcant W1th hlS reasons,
for such refusal in wrltmg under his. 51gnature ‘without
charge

~619. The Bye-laws may-be: made: from . time to time Bye‘lf)ws'
for the guidance of licensed surveyors. and - plumbers, ‘res- ﬁiﬁg,fir‘ ,
pectively, and :a copy -of-all bye-laws.:so: made -in force gmdancclerOf:
for the time being, on the:back.of: every. licence gganted suﬁé’:;ors
to a surveyor or:plumber, respectively. and
plumbers.
620. The Corporation may.. from _time to time de: Fees and
termine the fees or. charges to be paid to licensed plumb- gharges of
licensed
ers for any work’ done by them under or for any purpose plumbers
of this Act, and no' licensed' plumber shall demand or re- fi ¢ a
ceive more than the fee or charge so determined for any p s ermme

he
such Work Corporation.

621. No licensed plumber shall-‘execute- any: work Lic‘enﬁed
under this Act carelessly or negligently .or, make’ use of blemé‘m'ffldt%o
 any bad material, appliance or fitting for the purpose of exeti:lte '

such work. porperly.

CHAPTER XIX.
PROCEDURE.

L Llcences and Bermlsswns.

622 (1) Whenever 1t is prov1ded in th1s Act that noes
a hcence or a written permission, may .be, glven for an) and written
purpose, such licence or ‘written permission shall. spec1- ?frér;:;lf;
fy the period for. Wthh and the restrlctlons and cond1 conditions,
tions subject to Whlch the same is granted and shall be etc, on

which they

given under the 51gnature of the Commlss1oner or of a agre granted.
.municipal officer empowered under section 119 to grant
the same.
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~ (2) For every such licence or written: permlssmn a
fee may be charged at such rate as shall from time to time
be fixed by the Commlsswner Wlth the sanct1on of the
Corporation. :

PR

(3) Subject to the provisions of sub-sections (2) and
(3) of section. 530, any licence or written permission
granted under this Act may at any time be’ suspended or
reyoked by the Commissioner, if any of its restnctlons
or conditions is infringed or evaded by the person to
whom the same has been granted or if the sald person is
convicted of an infringement of any of the provisions of '
this Act or of any bye-law made hereunder jn any matter
to which such licence or permission relates.

(4) (a) If any premises are used without obtamnig

" a licence for any of the purposes .specified in Schedules or-

having obtained a licence is being used in contravention

- of the terms of such licence or is continued to be used

‘after licence thereof has been suspended or .revoked by

~ the Commissioner, the Commissioner may at any time by
" written notice require that the same shall be dlscontmu-

ed by the person so using it.

~ (b) If within the period specxﬁed in such written

notice, the requisitions contained thereln are not car-

‘rled out by the person or owner, as the case may be,

" any officer authorised by the Commissioner in this be-

half may enter the premises and cause the usage as
-such thereof to be discontinued. ; . .~ .

(c) ‘No claim shall lie against any_person for any

- damage or inconvenience necessarily caused by the ex-

ercise of powers under this section or for the use of any

force necessary for the purpose of effecting an entrance
under this section. . -

(5) Every person 1o whom any such licence or writ-
ten permission has been granted shall at all, reasorfibie
times while such written permission or licence remains in
force; if so required by the Commissioner produce such

. licence or written permission.

(6) Every application for a licence or permlsswn

, shall be addressed to the Commlssmner

(7) The acceptance by or on behalf of the Commls-
sioner of the fee for a licence or permission shall not by
1tself entltle the person paying the fee to the hcence or
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v 623. - No person shall without, or. otherW1se than in E‘ééﬁ?ffa for
confirmity with the terms of,. a licence granted by the dealing in

. - . dairy- .
Commlssmner 1n this behalf— products.

(a) carry on W1th1n the City~ ‘thé business of a
dalryman

(b): use any place:in the:City: as a dairy or for the
sale of any dairy produce.

Li f
624, Except under;,and . in - conforrmty with. thc S;fg“f;? or

‘terms and provisions of a hcence granted by the .Commis- pilbhc
sioner in this behalf, no person shall.use any public place »2*
or any public'street for the purpose of hawking or expos-

ing forsale, any article whatsoever whether it be for hu-

man consumption or not. "

1625. 'Except’ under "and in conformity w1th the ﬁ;téer:)Cfe siolrl'l
terms and provisions of a licence granted by the Commis- } in handicraft
sioner in this behalf, no person shall, for purposes of gain ogrrfggerfxglg
use any public street for the purpose of ‘using his skill ;ur‘;oses of
in any handicraft or in rendermg service to and for the galbnhm
convenience of the public. g}’acec or

street. -

Public Notices and Advertisements.

626. . Whenever, it is.provided by this Act that pu

lic notice shall or may be given of anything, such public J%Cs 10w
~ notice shall be in' writing under the signature of the Com- known.

_ missioner or of a municipal officer-empowered under sec- -
tion 119 to give the same and shall be given wide publi- .
city.in the locality to be:affected thereby affixing copies
thereof in conspicuous public places within the said lo-
cality, or by publishing the same by beat of drum or by
advertisement in the local newspapers-or by any two or

more of these means and by any, other means that he shall

i thlnk fit.

627. Whenever it is provided by this Act that no- Advertise-
tice shall be given by advertisement in.the local news- to be mads.
papers or that a notification or any information shall be :
published in the local newspapers such notice, notifica-
tion or information shall be inserted, if practicable, in at
least two newspapers, in such language or languages as
the Corporation may from time to time specify in this be-

- half, published in the City.
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628. - Whenever under thls Act the domg or the

‘commlttmg to do aything or the validity or anything:de-
- pends upon the consent, approval, declaration, opinion:or

satisfaction of the Commissioner or of a Deputy Commis-
sioner or any municipal officer, a written document _sign-
ed by the Commissioner or by such Deputy Commission-
er or municipal officer, purporting to convey or set forth
his consent, approval, declaration; opinion or satisfaction
shall be sufficient evidence of such consent, approval,

~declaration, opinion or ‘satisfaction.

Servxce of Notlces, etc.

629, Not1ces blllS, schedules summonses and other
such documents required by this Act or. by .any regula-
tion or bye-law made under this Act to be served upon
or issued, or presented or given to, any person, shall be
served, issued or, presented. or given by . mun1c1pal oﬂ"lcers
or servants.or by other,;persons authorised by the Com-
missioner in this behalf

630. When any notlce bill, schedule summons or

~ other such documents is required by this Act or-by any

regulation or bye-law made under this Act, to be served
upon. or issued or presented to any person such service,
issue or presentation shall except in the cases otherwise

expressly prov1ded for in section 657 be’ effected—; - ‘

‘ (a) by glvmg or tendering to. such person, the sald
_ notice, bill, schedule, summons or other. documents or

(b) if such person is not found, by leavlng the said
notice, bill; schedule, summons or other document at -
his last known place of abode ‘in the city.or by giving

or tendering the same to some adult male member or
. servant. of his family; or : P e :

(c) if such: person does not resxde in the Clty, and
his addréss elsewhere is known to the Commissioner
by forwarding the said notice, bill, schedule, sum-

- mons or other documents to h1m by post under cover
bearmg the said addresses; or ~

“(d) if none of the means of ‘aforesaid be avallable

" by causing the said notice, bill, schedule, summons or

other document to be affixed on some consplcuous part

of the building or land, if any, to whlch the same re-
lates. : _
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631, When any notice, - bill, schedule summons. or ;emlc,eo;m
other such. document is required by this Act, or by’ any occupier of
regulation or bye-law. made under this Act, to be served grem‘f)esb;
upon orissued, or presented ‘to the owner; or occupier of effected.
.any -building’ or land, it-.shall not be- necessary to.name .
the owner or occupier therein, and the service, jissue or
presentation thereof shall be effected not in accordance
with the ‘provisions.of the last precedmg sect1on but as -
follows namely :—-"
“"(a) by guvmg or tendermg the ‘said not1ce, blll
: schedule, summons or other document to the owner
" or occupier, -or ‘if there be” ‘more’ than one owner or oc-
" cupier, to any one of the owners or- occuplers of such
building or land; or :
(b) if the owner or occupler or no one of the own-
“ers ‘or occupiers is found" by giving ‘or’ tendering the
said notice, bill, schedule, summons or other document
to some adult male member or servant of the family
“of the owner or occupler or of any one of the owners
occupiers; or '
B (e) if none'of the means aforesa1d be avallable by ,
causing the said notlce, bill, schedule summons or
other document to be affixed on some conspicuous part
.of the bu11d1ng or-land to.ivhich the same relates..

632 ‘Nothing in:ithe three last precedmg sections The three . ~

apphes to any summons 1ssued under this Act by a:Ma- last:sections *
g trate. - ‘ . inapplicable
818 . to Magis-:

trate’s i
summonses

'633." Notwithstanding anything contained in sec- Service of
tions 629, 630 and 631 a bill for any municipal tax may bills for
"be served upon the person liable therefor by sending it p%’;ffs by
by ordinary post with a pre-paid letter under a certificate
of posting, addressed to such person at his last known
abode or place of business in the City and every bill so
sent shall be deemed to have been served on the day fol-
lowing the day upon which letter was posted and, in prov-
ing such service, it shall be sufficient to prove-that the
. letter was properly addressed: and posted ‘under a certi-
ficate of posting. .

- 634. (1) Every. hcence written permlssmn notlce, Signature
" bill, schedule, summons or other document requlred by gnc notices,
this Act or rule or bye-law made_thereunder to bear the pe ét;?ﬁged_

signature of the Commlssmner or of any mumc1pa1 offi-
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cer shall be deemed to'be’ properly ‘signed if 1t bears a
facsimile of the s1gnature of the Commissioner :or ‘of ‘such

~ municipal ofﬁcer as'the case may be, stamped’ thereupon,

(2) Nothing in this section shall'be deemed - to ‘ap-

ply to'a cheque drawn upon''the! municipal ‘fund under-

sectlon 171

635, (1) The Commlssmner may, m order to faCI-
litate the service, issue, presentatlon or giving of any
notice, bill, schedule, summons or other. such ‘document
upon or to any person, by Wr1tten notlce require the own-
er or occupier of any premises, or of any portlon thereof'
to state in Wrmng, within such perlod ‘as the Commls-

sioner may specify in the notice, the nature of his inte-

rest therein and the name and address of any other per-

~son havmg an interest, therein, whether as freeholder

mortgagee lessee or otherW1se so far as; such hame and
anress is known to hun Lo

‘(2) Any persoIn requlred by the Commlssmner in
pursuance of sub-section (1) ‘to ‘give the: ComrmssxoneI
any information . .shall be bound to comply w1th the same

_and to glve true 1nformat10n o best of hlS knoweldge

and behef
I_Inauthorised Works.

- 636. (1).1f any.work or thing requiring the writ-

| ten permlssmn of the Commissioner under any provision
_of this Act or any rule, regulation or bye-law is done by
- any person without obtaining such written permission or

if such written permission is subsequently suspended or
revoked for any reason by the Commissioner, such. work
~or thing ‘shall be deemed to be unauthorised and subject

" fo any . other provision of this Act the Commlssmner may

at any time, by. written notice, requirel that the same shall
be removed, pulled down or undone as the ‘case may be,

- by the person so carrying out or doing if the person. car-

rying. out such work or doing such thing is not the owner
at the time of such notice then the owner at the: time of
giving such notice shall be liable for carrying. out the re-
quisitions of the Commissioner,, . . . Lo

(2) If within the period spemﬁed in such ertten no--
tice the requlsltlons contained therein are not carrled out -

" by the person or owner, as the case.may be, the Commis- .
. _sioner may remove or alter such work or undo such thing

" and the expenses thereof shall be pald by such person or ‘

owner as the case'may be
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‘Power of Entry.:

- 637. The Commissioner or any other- officer autho- ggfr’;lgusét'ﬂ :
rised by him in this behalf may enter into or upon any:may entefr
building or land, with or without assistants or workmen any< g&sgys:f :
in-order to make inspection or survey or to execute any of mspecuan,
work ‘which is authorised by this Act or by any regula— f}ug‘gi{m%r
tion or bye-law framed under this:Act to be made or exe- 5 necessal;v .
cuted, or which it is necessary for any of the purposes, Work
or in pursuance of any of the provisions of this Act-or
of any such regulation or bye-laW to make or execute:

‘Provided - that— =

(a) except when it is in this Act otherwise ex-
pressly provided no_such entry shall be made between ‘
sunget and sunrise;
, - (b) except when it is in this Act otherwise ex-
) pressly provided, no building which is used as a human
dwelling shall be so entered unless with the consent
_of the occupier thereof, without giving the said occu-

pier not less than twenty-four hours’ previous written

notice of the intention to make such entry, and unless

for any sufficient reason it shall be deemed inexpedi-

ent to furnish such information of the purpose thereof;

(c) ‘sufficient notice shall in every instance be giv-

en, even when any premises may otherwise be entered

without notice, to enable the inmates of any apartment

appropriated to females to remove to some part of the

premises where their privacy need not be disturbed ;

(d) due regard shall always be had; so far as may

- be compatlble with the exigencies of the purpose for

which the entry is made, to the social and religious
usages of the occupants of the premises entered.

638. The Commissioner shall have the power of a Power to
Civil Court for the purpose of enforcing the attendance Witneeses
of witnesses and compelling the production of documents )
and every person required by the Commissioner to fur-
nish any information shall be legally bound to do so with-
in- the meaning of section 176 of the Indian Penal Code,

1860 (XLV of 1860).
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Enforcement of orders to execute works, etc.

'639. (1) When any requ1s1t10n or order is made, by

- written notice; by the Commissioner or by any munici-
~ pal officer, empowered under section 119'in his:behalf,
"~ under any section, sub-section-or clause of this:Act, men--
‘tioned in sub-section‘-(2), -a reasonable period - shall -be

specified in such notice for carrying such .requisition or
order into effect, and if, within -. the period so specified,
such requisition or order or.any:portion of such requisi-:
tion: or order is not complied with,. Commissioner: may .

- take such measures or cause such work to :be. executed
.or.such. thmg to be done as shall, in his opinion, be ne-

cessary for giving due effect to the requisition or order

"so made; and, unless it is in this Act.otherwise expressly

provided, the expenses thereof shall be paid by the per-
son or by any one of the persons to Whom such _requist- ‘

tlon or order was addressed

(2) The sectlons ‘sub-sections and clauses of th1s Act
referred to 1n sub-sectlon ( 1) are the followmg, namely —

Sectlon 300 sub sectlon .(5).~‘ ~

0 1302
w303

» . 305, sub- sectmn (1) clause (b)

w. 316,... -, S (2).
gy 322, R TR (1).

e 335 R I -

. 352, .sub-section (2).

" 353,.. .., (B).

» 354, o, . (8).

» 39D, ” (1) & (2).
e 359 - Lo
cel B394 REEE

. -397, sub-section (2) -

. 398 .. Co
400

o 406
., 416
417, sub section (2)

, 418, ” (1), clause (d).
» 420, ” (3)

” 421: ” (3)

422, » (1)

429, . (2.
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, 445, ., (2).
. 453 '
. 454
»o 456 L :
,» 483, sub-sections (1), (2),(3) & (4).
. 493 ' ’
. 0 494
- 495
. 496
. 497
. 502
., 504
" 505, sub-section (2).
. 508 -
' 509, sub-section (1)
. . 519, ‘sub-section (1).
- 532 '
’ 554, gub-section (1).

"(3) The Commissioner may take any measure, exe-
cute any work or cause anything to be done under this
section, whether or not the person Who has failed to com-~
ply with the requisition or order is liable to punishment

or has been prosecuted or sentenced to any punlshment
for such failure.

640. (1) The expenses incurred by the Commis- Sesoret¥ &g
sioner in effecting any removal under section 405 removals by
or sub-section (3) of section 413 or in the event g‘i‘zsg?g},‘
of a written notice issued under section 406 or 'section ynder sec--
456 or 504 not being complied with under section 639, shall tiohs 05 nd
be recoverable by sale of the materials removed, and if 504,
the proceeds of such sale do not suffice, the balance shall
be paid by the owner of the said materials.

(2) But, if the expenses of removal are in any casé
paid before the materials are sold, the Commissioner shall
restore the materials to the owner thereof, on his claim-
ing the same at any time before they are sold or other-
wise disposed of, and on.his paying all other expenses,
if any, incurred by the Commissioner in respect thereof
or in respect of the intended sale or disposal thereof.

(3) If the materials are not claimed by the owner
thereof, they shall be sold by auction or otherwise dis-
posed of as the Commissioner thinks fit if perishable,
forthwith and if other than perishable, as soon as con-
veniently may be aftér one month from the date of their
removal whether the expenses of the removal have in
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the mean time been paid or not and the proceeds, if any.
of the sale or other disposal, shall, after defraying there-

from the costs of the sale or other disposal, and if neces-

sary of the removal, be paid to the credit of the munici-
pal fund, and shall be the property of the Corporatlon

Recovery of expenses by the Commissioner,. -

641. (1) (a) Whenever under this 'Act,.‘ or any rules

~ or bye-law made thereunder, the expenses of any work

executed or of any measure taken or thing done by or under

_the order of the Commissioner or of any municipal offi-

cer empowered under section 119 in this behalf are paya-
ble by any person, the same shall be payable on demand..

(b) . If not paid on demand the said expenses shall
be recoverable by the Commissioner subject to the
p1ovxslons of sub-section (2) of section 650 by distress
and sale of the goods and chattels: of the defaulter, as
if the amount thereof were a property tax due by the

~said” defaulter.

. (2) If the said expenses are due in respect of some
work executed or thing done to, upon or in connection
with some building or land or of some measure taken

" with respect to some building or land or in respect of

some work executed or thing done or measure taken for
giving effect to any requisition or order made under sub-
section (2) of section 496 and the defaulter is the owner
of suchbuilding or land or of the premises referred to in
sub-section (2) of section 496, as the case may be, the

. amount thereof may be demanded from any . person who

at any time, before the said expenses have been paid,
occupies the said building, land or premises under the
said owner; and in the event of the said person failing to
pay the same, they may be recovered, by distress and sale-
of the goods and chattels of the said person, as if the

~ amount thereof were a property -tax due by him:

~:Provided as follows, namely—

. (i) unless the said person mneglects or refuses, at
the request of the Commissioner truly to disclose the
.amount of the rent payable by him in respect of the said
building, land or premises and the name and address
of the person to whom the same is payable, the said per-
son shall not be liable to pay on account- of the said

~ expenses any large sum than, up to the time of de-
mand, is payable by him to the owner on account of
rent of the said building, land or premises; but it shall
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rest upon the said person to prove that the amount
of the expenses demanded of him:is in excess of the
‘sum payable by him. to the owner;

*-(ii) the said person shall: be entitled to credit in
account with the owner for any sum said by or re-
covered from him on account of the said expenses;

- (iii) nothing in this sectlon shall affect any agree-
ment made between the said person and the owner of

" the building, land or premises in his occupation res-
pecting the payment of the expenses of any such
work, thing or'measure as aforesaid. :

(3) Instead of recovering any such expenses as afore-
said in any manner hereinafter provided, the Commis-
sioner may, if he thinks fit and with the approval of the
Standmg Committee, take an agreement from the per-
son liable for the payment thereof, to pay the same in
instalmeénts of such amounts and. at such intervals as will
secure the payment of the whole amount due with inter-
est thereon, at such rate not exceeding nine per centum
per annum as the Standing Committee may fix from time
to time, w1th1n a peI‘lOd of not more than five years.

642, If the expenses to be recovered ‘have been in- What ex-
curred in respect of any work mentioned in any of the bg"f;;;;’;:g
sections—clause (c) of 296, 300, 302, clause (b) of sub- to be im~
section (1) of 305, sub-section (I) of 323, 335, 353, clause g;g‘e’:s“:_,i‘“
{(a) of sub-section (3) of 354, 394‘sub-sectlon (1) of 453,

495, 504 and 532, the Commissioner may, if he thinks fit
and with the anploval of the Corporation, declare such
expenses to be improvement expenses and on such dec-
laration being made, such expenses together. with in-
terest thereon payable under section 643, shall be a charge
on the premises in respect of which or for the benefit

of which the expenses have been incurred.

643. (1) Improvement expenses shall be recoverably Im -
prove- .

in instalment of such amount not being less for any pre- ment ex-
mises than twelve rupees per annum and at such-inter- gv%lncf;f by
vals as will suffice to discharge such expenses, together payable,
with -interest thereon at the rate of six per centum per
. annum- within such period not exceeding thirty years as
the Commissioner, with approval of the Corporatlon may

in each case determine. -

-(2) The said mstalments ’ shall be payable by the
occupier of the premises on- whlch the expenses and
interest thereon are so charged or, in the event of the saxd‘
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Ppremises becomlng “unoccupied at any t1me ‘beforé- the
expiration of the period.fixed for ‘the payment of such
expenses or before the same, with’ ‘interest as'aforesaid,
are fully'paid off, by the owner for the time being of the
said 'oremlses SO long as the same contlnue to the unoc-—
cupied.. .

.. (3) Where the occupler by whom any 1mprovement
expenses together with interest there. are paid . holds
the premises on Wthh the expenss together with interest
thereon are charged at a rent not less than the rack-rent,:
he shall be entitled to deduct three- fourths of the amount

.paid by him on account of such expenses and interest

thereon as aforesa1d from the rent payable by him to-his
landlord, and, if he’ holds at a rent less than the rack-
rent he shall be entitled to deduct from the rent so paya-
ble by him such proportion of three-fourths of the amount
‘paid ‘by him .on account of such expenses and interest
thereon as aforesa1d as his rent bears to the rack-rent.
" (4) And if the landlord from whose rent any deduc-
tion is so made is himself liable to the payment of rent’
for the premises in respect of which the deduction is
made and holds the same for a term of which less than

- twenty years in unexpired otherwise, he may deduct frcm

the rent so payable by him as the rent payable by him
bears to the rent payable to him, and so in succession

- with respect to.every landlord holding for a term of which

" less than twenty years is unexpired of the same premises

Redemp-
tion of
charge for
improve-
ment ex-
benses, .

Recoveny
of instal-
ments due
under
sections 641
and 643.

both receiving and liable to pay rent in respect ther-of :
Provided that nothing in this section shall be cons-
trued to entitle any person to deduct from the rent pay-

able by him more than the whole sum deducted from the
rent nayable to him.

644, At any tlme before the expiration of the period
for the payment of any improvement expenses together

:with interest thereon the owner or occupier of the pre-

mises. on which they are charged may redeem such charge

by paymg to the Commlssmner such. part of the said ex-

penses and such interest dueé, if any, as ‘may not have
been _already pald or recovered

) 645 Any mstalment payable under sub-sectlon (3
of section 641 or section 643, which is not paid° when the
same becomes due may be recovered by the Commission-
er by distress and sale of the goods and chaitels: of ihe
person by whom it is due as: if-it were a propefty tax due:
by the said person.
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646. Whenever the owner of anv bu1ld1ng or land In default of
fails to execute any work which he is required to exe- oZZﬁe’iefhc?f
cute under this Act, the occupier, if any, of such build- any gremlses
ing or land may, with the approval.of the Commissioner, 1ay e’ffc“te
execute the said work, and he shall be entitled to re- lx;ggxulireand
ccover the reasonable expenses incurred by him in so do=- recover fex'
ing from the owner and may deduct the amount thereof %’ﬁé‘ ngvnggm
from the rent which from timeé to time becomes due Ly -
him to the owner.. , : ‘

647. No person who receives the rent of ‘any pre- Limitation .

- M of liability of.
mises in any capacity described in paras (i), (ii) and (iii) agent or -
of sub-clause (a) of clause (39) of section 2 shall be liable trustee of’:
to do anything. which is by th1s Act required to be done owner... .-
by the owner, unless he has sufficient funds of or due to
the owner to pay for the same '

Payment . of - Compqnsatlon.

648. In any case not otherwise expressly prov1ded CDmF;ensa‘
or
for in this Act, the Commlssmner may, with the previous gamages may
approval of the Standing Committee, pay compensation be Bféd
to any person who sustains damage by reason of the czmm,s-,
exercise of any of the powers vested by this Act in the sioner

Commissioner or in any municipal officer or servant.

649. (1) If, on account of any act or commission any- Compensa-
person has been convicted of an offence against any rule tfl’é tl‘;y be
or bye-law made thereunder, and, by reason of the same offenders _

.act or ommission of ‘the said person, damage has occur- 3%‘;“}%2 'ggs
- red to any property of the Corporation, compensation gamage - ¥
" shall be paid by the .said.person for the said damage not- CagS:d by

‘ W1thstandmg any punishment to which he may have been :

sentenced for the said oﬁence

(2) In the event of dlspute, the amount of compen-
* sation payable by the said person shall be determined by"
the Magistrate before whom he was convicted of the said
offence, and on non-payment of the amount of compensa-
tion so determined, the same shall be recovered under a
‘warrant from the said Magistrate as if it were a fine inflic-
ted by him on the peérson liable:therefor. ‘

Recovery of expenses'of compensation in case of dispute.

650. (1) If,when the Commissioner demands P&Y" 1n és'es
ment of any expenses-under section 641 his rlght to de- fallmg

under
mand the same or the amount of the demand is disputed, section 641

or if, in the case of expenses incurred by the Commissioner disputes to

in taking temporary measures:-under sub-section (2) of benggtelx;- .
section 422, the necessity for such temporary measures the Judg)é.'
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is dlsouted the Comm1ss1oner shall refer the case for the

. determination of the Judge.

(2) Pending-the Judge's decrsmn the Commlssmner ,

' shall defer further proceedings for the recovery of the

sum claimed by him and, after the decision, shall pro-
ceed to recover only such amount,if any, as shall be there-

' by ascertained to be due.

- 651. If, in any case not falling under section 641, any
person is required by this Act, qr by any rule or bye-law

- framed under this Act, to pay any expenses or any com-

pensation, the amount to be so paid and, if necessary, the
apportionment of the same,.shall, in case of dispute, be
determined, except as is otherwise provided in sections
650-and 667, by the Judge of the Small Causes Court on
application being made to him for this purpose at any
time within one year from the date when such expenses -

or. comvensation first’ became claimablé.

If the amount of any expenses or compensa-
preceding

65"

- 683. Instead of proceeding-in any manner aforesaid
for the recovery. of any expenses or compensation of
which the amount due has been ascertained as herein-
before provided,- or- after such' proceedings. "have -been |
taken unsuccessfully or with only partial -success, the

sum due, or the balance of the sum due, as the case may be,

may_ be recovered by a suit brought against the person
liable for the same in any Court of competent Jurlsdlctlon '

o CHAPTER XX.
APPEAL FROM CERTAIN ORDERS
Appeals to the Judge. ‘

" 654.  Appeal shall lie to the Judge against the orders
of the Commissioner in the following cases, namely——-_‘
(1) an order refusmg to empty private drams into
a mun1c1pa1 drain under section 297
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(2) an order enforcing drainage of undrained pre-
mises under -sections 302 and 303’;.

(3) an order declining to remove a shaft or plpe
under section 317;

(4) an order requiring a bulldmg to b° set forward
under section, 386 ; .

(5) an order requlrmg the owner-or occupler to re-
pair, protect or.enclose a place found to be dangerous
under section 422 ;

. (6) an order requiring a dangerous structure to be
pulled - down, secured or removed under section 456 ;

(7) an order requiring a tree to be secured, I(mped
or cut down under section 457 ;

(8) an-order requiring a tank,' pond, well, hole-

stream, dam. or bank to be filled, removed, repaired, pro-
tected or enclosed under section 458 ;

(9) an order requulng any building to be vacated
under section 462 ;

(10) an order dlrectmg the demolition of bullulng
under sections 498 and 499;

(11) an order requiring the removal of a hut or thd
under section 502 :

(12) an order requiring certain works to be carried
out in the wall and floors of a building under section 503;

(13) an order requiring certain measure to be taken
for filling. up of pools, etc., under section 504; -

(14) an order requiring any private water source to
be repaired, cleansed or protected under section 506.”

Provided that no such appeal shall lie unless it is
filed within.one month from the date of the order of the
Commissioner.

655. (1) On an appeal being made against a demon-
tion order made under section 498 or 499, the Judge may
make such order either confirming, quashing or varying
the order as he thinks fit and he may, if he thinks fit, ac-
cept from an appellant any such undertaking as might
‘have been accepted by the Commissioner, and any under-
taking so accepted by the Judge shall have the like effect

as if it had been given to and accepted by the Commis-

sioner under section 498 or 499.

(2) An appeal shall lie to the High Court from a de-
cision of the Judge on'an appeal under this section, with-
'in one month of such decision, when the rateable value

-entered in_the Commissioner’s assessment book in ac-

cordance with the provisions of this Act, of the premises

Appeals
against
demolition -
orders.
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to which the demolition order appﬂaled against. wholly
or partially relates, exceeds rupees two thousand.

-(8) A decision passed by the Judge under this sec-
tion if an appeal does not lie therefrom under sub-section

'(2), or if no appeal is filed, and the decision of the High

Court, in appeal, if an appeal is field, shall’ be final.

(4) Any order against which an appeal might be
brought under sub-section (1) shall, if no such appeal is
brought, become operative on the explratlon of a period -
of thirty days from the date of such order and- shall be
final and conclusive as to any matters whlch could have
been raised on such an-appeal and any such order agamst
which an appeal is brought, shall, if and so far<as-it is con~
firmed by the Judge or the High Court under sub-sec-

‘tion (2) as the case may be become operative as from

the date of the final determination of the appeal.

(5) For the purpeses of this section, the withdrawal
of an appeal shall be deemed to be the final determination
thereof, having the like effect as a decision confirming the
order appealed against and, subject as aforesaid, an ap-
peal shall be deemed to be finally determined on the date .
when the decision of the High Court is given or in a case
where .-no appeal is brought to the High Court, upon-the -
expiration of the period within which such an appeal
might have been brought, or in a case where no appeal

lies to the High Court, on the date when the decision of

the Judge is given.

656. (1) An appeal shall lie to the High Court. from
4 decision of the Judge regarding the amount or payment
of expenses for any work executed, when the amount of
the claim .in.respect of which the de01s1on is.given ex-

.ceeds runees two thousand :

Provided that no such appeal shall be heard by the
High Court unless it is field within thirty days from the
date of the decision of ‘the Judge.

(2) The decision of the Judge regarding the amount.

“or payment of expenses for any work executed, if no ap-
-peal is filed under- this - section, and the decision of the

High Court in such appeal if an appeal is filed, shall
be final.

(3) When an appeal is filed under sub-section (1) in
respect-of a decision regarding the amount or payment
of expenses for any work exeecuted, the Commissioner -
shall defer proceedings for the recovery of the amount
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determvnﬂd by the Judge to be due pendlng the demsmn
shall proceed to recover only such amount 1f any, as shall
be thereby: debermmed to be due. y
Proceedmg before the Judge

“657 (1) If the owner of any bulldmg or land is pre- on‘i,rrﬂ’;fivoff
vented by the occupier thereof from complying w1th pro- building or
vision of this Act or of any bye-law made ‘thereunder or %‘&%pffraigﬁg
with any requisition made under this Act, or bye-law in prevents his
respect of such bulldlng or land thc owner may apply -to &‘;?ﬁplg’;;g
the Judge. provisions

(2) The Judge on recelpt of any such apphcatlon may of this Act.
make written order requiring the occupier of the building
or land to afford all reasonable fecilities to the owner for
complying with the said provision or requisition may also,
if he thinks fit, direct that the cost of such application
and order be paid by the occupier.

(3) After eight days from the date of any such. order,
it shall be incumbent on the said occupier to afford all
such reasonable facilities to the owner for the purpose
aforesaid as shall be specified in the said order; and in
the event of his continued refusal so to do, the owner
shall be discharged, during the continuance of such re- -
fusal, from any liability which he would otherw1se incur
by reason of his fallure to comply with said prov1s1on or

" requisition.

.(4) Nothing in thls sectlon shall affect the powers of
the Commissioner under any provision of this Act to cause
any premises to be vacated.

658. (1) For fhe purposes of any ‘inquiry or pro- f&ggorf"
ceeding under this Act, the Judge may summon and en- witnesses
force the attendance of witnesses and compel them to give g?gdlfgtrﬂ)%elof

- evidence and compel the production of documents, by documents.
the same means and, as far as is possible, in the same
“manner as is provided in the case of the Small Causes

Court by the Hyderabad Small Causes Court Act, 1330

Fasli, and in all matters relating to any such inquiry or
-proceeding the said Judge shall be guided generally by the
provisions of the sald Act so far as the same are appli-

cable. ‘

2) If, in any. such inquiry or proceeding, the per-
son against whom the complaint or application has been
made fails to appear, notwithstanding that he has been
duly summoned for this purpose, the said Judge may hear

“and determine the case in his absence.
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- (8) The costs of every such inquiry or p'roceeding'
as determined by the said Judge, shall be payable by such
parties and in such proportions as the Judge shall direct

"~ and the amount thereof shall, if necessary, be recoverable

as if the same were due under a decree of the Court:

Provided that if such inquiry- or: proceeding relates ’
to a dispute regarding expenses declared to be. improve-
ment expenses under section 642, the amount of the costs
directed by the said Judge to be paid by the owner or
occupier of the premises in respect, or for the benefit, of .
which the improvement expenses were incurred shall be
a charge on such premises and may also be recovered .in
the manner provided in section 643.

659. (1) The Government may, from time to time

- by notification in the Official Gazette, determme What fee,

if any, shall be paxd-—
' (a) on any. application or appeal made under thlS
Act to the Judge; and :
- (b) previous to the issue, in any 1nqu1ry or p10-

ceeding of the said Judge under th1s Act of any sum-
mons or other process:

Provided that the fees, if any, determlned under,\’

~clause (a) shall not, in casés in which the value of.the
claim or subject matter is capable of being estimated in -
" money, exceed the fees at-the time being levied, under

the provisions of the Hyderabad Small Causes Court Act,
1330 Fasli, in. cases in which the value of the claim or
QUbJeCt matter is of like amount.

(2) The Government may from time to time bv a.
like notfication determine by what person any fee deter-.
mined under clause (a) shall be payable. ,

~ (3) No application or appealishall be adrmtted by the
said Judge, until the fee, if any, prescribed therefor under.
clause (a) has been paid.

. 660. The Judge may, Whenever he thlnks ﬁt,'re—
ceive an application or appeal made under this Act, by .
or on behalf of a poor person, and may issue process on
behalf of any such person without payment or on a park -
payment of the fees determined under section' 659.



195G: HYD. Act 1) Mmicipal 511

orporatzons

661. Whenever any apphcatlon or appeal under thise Repayment
Act is settled by agreement. of the part1es before the hear- é’f ki’anlf .
ing, half the amount of all fees paid up to that time shall be settlement
repaid by the said Judge to the parties by Whom the same l)leefa?;gg
have been respecuvely paid.

662 ~ The- Judge may———3 : -+ Authority

to Judge to

(a) delegate either generally or. spec1ally to. any gg}teag;lte
ether judge-of the.said Court, Power to receive applica- powers,
cations, appeals and references under this Act, and to
discharge any other duty in connection with such ap-
plications, appeals -and reference except the hearmg
and adjudication thereof; - ° ’

(b) if for-any reason, it shall be necessary so to.do,
delegate to any other Judge of the said Court the hear-
ing and adjudication of the said application.

Proceedmg before Maglstrate

‘ . 663. All offences agalnst this; Act or agamst any Efg;‘f;ziréceg .
rule or bye-law made thereunder, .. whether: committed *
within or without the city.shall be cognizable by a Ma-

gistrate appointed under sectlon 664. . or until such ap-

pointment by a first Class Maglstrate havmg -jurisdiction

in the c1ty and no such Maglstrate shall be deemed to be

incapable of taking congnizance of any such offence or of

any offence against any enactment hereby repealed, by

reagon only of his being liable to'pay any. Munlclpal Tax

or of his be1ng beneﬁtted by the Mun1c1pal fund.

664. (1) The Government may with the consent of ,ﬁgﬁ?i‘;ﬁ

the Corporation create one or more posts of Magistrates a Magis-
and invest them with the powers of First Class Magis- giteF(i):st
trate for the trial of offences against this Act, or against Class,
any rule, regulation or bye-law made thereunder and

may appoint any person to such post and may also ap-

point such ministerial officers for the Court of any such

Magistrate as it may think necessary.

(2) Such Magistrate or Magistrates and their estab~
lishment shall be paid such salary, pension, leave allow-
ances and other allowances as may, from time to time, be
fixed by the Government. ' A

(3) The amounts of the salary and other allowancea
as fixed under sub-section (2) together with all other inci-
dental charges shall . be reimbursed to the Government
by the Corporation, who shall also pay to the Govern-
ment such contribution towards the pension, leave and
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*other allowance of such Magistrate or Magistrates and -

‘their establishment as may. from tlme to tlme be fixed
by the Government :

Provided that the Government may, with the con-

- currence of the Corporation, direct that in lieu of the

amounts payable under this section the Corporation shall
pay to the Government annually, on such date as may
be fixed by the Government in this behalf, such fixed sum
.as may be determined by the Government in this behalf.

. 665.. No person shall be liable to nunishment for any

- offence made punishable by this Act, unless complaint

of such offence is made before a Magistrate within the
time hereinafter fixed in that behalf, namely—
© (a) if the offence be against the provisions of sec-
tion 213, within six months next after the commis-
sion of such offence :
(b) if the offence be against the provisions of sec-
" tions 299, 313, 337, 352 (1), 353 (5), 354 (3), (a), (b), 363,
- 366, 371.(1), (2), or 516 or any bye-laws made under sec-
© tion 586, within' three months next after the commis-
smn or. discovery of such offence ;
“(c) if the offence be against any other prov1smn

~of this Act, within three months next after the com-
: 'IIllSSlOIl of such offence.

. 666., If any person summoned to appear before a
Magistrate to answer a charge of an offence punishable

-under this Act or any rule, or bye-law made thereunder

fails to appear at the time and place mentioned in the
summons, and if service of summons is proved to the
satisfaction of the Magistrate and no sufficient cause is
shown:for the non-appearance of such person ‘the Magis-
trate may hear and determme the case in his absence.

667 (1) Any person who resides in the city may
complaln toa Magistrate of the existence of any nuisance,
or that in the exercise of any power conferred by sections
294,.317, 319, 320 or 482 more than the least practicable
nuisance has been created. '

(2) Upon receipt of any such complaint, the Magis-

trate after making such inquiry as he thinks necessary,
may - if he sees fit, direct the Commissioner—

(a) to put in force any of the provisions of this
“Act or to take such measures as to such Magistrate as
shall seem practicable and reasonable for preventing,
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"abating, diminishing 'of remedylng such nuisance;

(b) to pay to the complainant such reasonable costs
~of and relating to the said complaint and order as the

said Magistrate shall determine, inclusive of compen-.

- sation, for the complainants’s loss of time in prosecutlng
such complaint.

(3) It shall be incumbent on the Comm1ss1oner to...

obey every such order.

(4) Nothmg contained in this Act shall interfere
with the right of any person who may suffer injury or
‘whose property may be injuriously affected by any "act
done in the exercise of any power conferred by section
1294, 317, 319, 320 or 482 td recover damages for the same,

'668. (1) An appeal shall lie to the Court of Session
. from an order passed by a Magistrate under section 667
~within thirty days of the date thereof.

(2) The.said Court may, when disposing of an ap-
peal under sub-section (1), direct by whom and in what
‘proportions, if any, the costs of the appeal are to be paid,
and costs so-directed to be paid may, on application, to
a Magistrate of the First Class having jurisdiction in the
.city, be recovered by him, in accordance with the direction:
-of the said Court, as if they were a fine imposed by him-
self.

~ . (3) When an appeal has been preferred to the said
. ‘Court under this section, the Commissioner shall defer
action upon- the order of the Magistrate until such ap-
‘peal has been disposed of and shall thereupon. forthwith

' give effect to the order passed in such appeal by the said

Court, or, if the order of the Magistrate has not been dis-
turbed by the said Court, then to his order.

Arrest of Offenders.

Appeatl to
the Court -
of Session
from order
passed under -
section 667.

" 669. (1) Any poliée officer may arrest any persomOﬁenderS

‘who commits in his view any offence against this Act or
.against any regulation or bye-law made under this Act,
if the name and address of such person be unknown to
‘him and if sueh person, on demand, declines to give his
name and address or gives a name and address which
such officer has reason to believe to be false.

‘(2) No person so arrested shall be detained in cus-
tody after hig true name and address are ascertained or,
without the order of a Magistrate, for any longer time,
not exceeding at the most twenty-four hours from the

against thxs
Act may in
certain

cases be
arrested by
Police Offi-
cers, '
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arrest than is necessary for brmgmg hlm before a Magls‘
trate competent to take cognizance of his offence.

Miscellaneous.

670. (1) Save as expressly provided by this Chap-
ter, the provisions of the Code of Civil Procedure;*1908
relating to appeels from original decrees shall apply’ to
appeals to the Judge from the orders of the Commission-
er and the provision of the said Code relating to appeals
from Appellate Decrées shall apply to appeals to the ngh
Court.

(2) All other matters for which no spe01ﬁc prov1s1on
has been made under this Act shall be governed by such
rules as the Government may from time to tlme make after

; consultatlon with the High Court.

G71. (1) In comoutmg the period of limitation fixed

. fer an_appeal or application referred to in this Act the
- previsions of sections 5, 12, and 13 of the Indian. lelta-“ )

tion Act, 1908 shall so far as may be apply. .

(2) When no tlme is fixed by this Act for the- pre-"
sentation of an appeal or application  such - appeal or
application shall be presented. - within thirty days from
the date of the order in respect of or against which the
appeal, or application is presented. ~

'672. (1) All orders of the Judge-shall be executed

" in the same manner as if they were decrees of the Court -

of Small Causes passed under the
Causes Court Act. 1330 Fashi. _
(2) ANl orders of the High Court shall be executed

Hyderabad Small

673. The provisions of the Code of Criminal Pro-
cedure, 1898 shall, so far as may be, apply to all matters
appealed against and
otherw1se dealt with under this Act before Magistrates.

Legal Proceedmgs

- 674. The Commlssmner may——
(a) take or withdraw from, proceedings agamst
. any person who is- charged with—
(i) any offence agamst this Act;

(ii) any offence which affects or is likely to
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affect any propérty or interest of "the Corporatlon
.-or the due administration of this Act;

(iii) committing any nuisance whatsoever ;

.(b) compound any offence -against-this Act, which
under the law at the time in force may 'legally be com-
pounded ; :

(c) defend any electlon petltlon b1ought under
section T ;

{d) defend, admit or compromise any appeal
zzaggmst a rateable value or tax brought under gection

8

(e) ‘take, withdraw from, or compromlse proceed-
ings under sectlons 649 (2), 650 651 and 652 for the
recovery of expenses or compensatlon claimed to be
due to the Corporation;

(f) withdraw or compromise any clalm for a sum
not exceeding rupees five hundred against any person
in respect of penalty payable under a contract entered -
into with such person by the Commissioner, or, with
the appreval of the Standmg Committee any such claim
for any sum exceedlng rupees five hundred ;

(g) defend any suit or other legal’ proceedings
brought’ against the Corporation or against the Com-
missioner or a Deputy =~ Commissioner or a Municipal
Officer or servant in respect of any thing done or omit-
ted to be done by. them respectively, ..in. their oﬂ"lcial
capacity ;

(h) with the approval of the Standing Comnnttee,
admit or compromise any claim, suit or legal proceed-
-ing brought against the Corporation'or against the
Commissioner or a Deputy Commissioner or Municipal
Officer or servant, in respect of any. thlng done or
omitfed to be done as aforesaid ;

(i) with the like approval, institute and prose-
cute any suit or withdraw from or compromise any
any suit or any claim, other than a claim of the

~ description specified in clause (f), which has been
instituted or made in the name of the Corporation or
of the Commissioner :

(j) obtain such legal advice and assistance as he .
may from time to time think it necessary or expedient
to obtain or as he may be desired by the Corporation or
the Standing Committee to obtain for any of the pur-
poses mentioned in the foregoing clauses of the section
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or for securing the lawful exercise or discharge of any
‘power, or duty vesting in or imposed upon any Muni-
cipal -Authority -or-any Municipal Officer or servant:
~ Provided that the Commissioner.: shall not defend
under clause (g) without
first of all taking legal advice with regard thereto, and
shall institute and prosecute any suit'which the Corpara-

" “tion shall determine to have instituted and prosecuted.

CHAPTER XXI.
CONTROL.

675. The Government may at any time requu'ﬁ the

Corporation or Commissioner—

~ (a) to produce any extract from any proceed1ng=
of the Corporation, the Standing Committee or any

other Committee constituted under this Act, record,
* correspondence, plan or other document ;
(b) to furnish any return plan, est1mate, state- -

ment of account or statistics;
(¢) to furnish or obtain any report ; -
and the Corporation or the Commxssmner as. the
case may be, shall furnish the same without unrea-
sonable delay.

676. The Government may depute any officer to
ingpect or examine any Municipal Department, office,
service, work or thing and to report thereon and any
officer so deputed may for the purposes of such inspec-
tion or examination exercise all the powers conferred by.

section 675. -

677. If on receipt of any information or report obtain-
ed under section 675 or 676 or otherwise, the Government
is of opinion—

(a) that any duty imposed on any Municipal
Authority by or under this Act has not been performed
or has been performed in an imperfect, inefficient or

' unsuitable manner, or

(b) that adequate financial prov151on has not been

made for the performance of any such duty.

the Government may by an order direct the Corpo-

“ration or Commissioner within a period to be speci~
fied in the order to make arrangements for the pro-
per performance of the duty or to make financial
provision for the performance of the duty, as the case
may be, to the satisfaction of Government:;
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Provided that unless in the opinion of the Govern-
- ment the immediate execution of such order is neces-
sary, the Government shall before makmg an order under
this section give the Corporation an opportunity of ‘show-
ing cause why such order should not be made. ’

678. (1) If within the period fixed by an order is-
sued under section 677 any action directed under that
section has not been duly taken, the Government may
by order—

(a) appomt some person to take action so dire ct—
ed; o
(b) fix the remuneration to be paid to him; and

(c) direct that such remuneration and the cost of
taking such action shall be defrayed out of the Muni-
cipal Fund.

(2) For the purpose of taking the action directed
as aforesaid the person appointed under sub-section (1)

shall have power to make such contracts as are necessary,

may -exercise any of the powers conferred on any Muni-
cipal Authority by or under this Act and specified in
this behalf in the order issued under sub-section (1) and
shall be entitled to protection under this Act as if he
were a Municipal Authority.

(3) The Government may direct by notification that
any sum of money which may in its opinion be required
for giving effect to the orders so issued be borrowed by

debenture on the security of all or any of the said taxes.

at such rate of interests and upon such terms as to the
time of repayment and otherwise as may be spemﬁed in
the notification.

(4) The provisions of sections 149 to 168 shall as far
-as may be, apply to any loan raised in pursuance of this
section. :

679. (1) The Government may at any time for the
purposes of satisfying itself as to the correctness, legality,
propriety or regularity of any proceeding of or order pass-
ed by the Commissioner or any Officer subordinate to
~him call for and examine the record and pass such orders
with reference thereto as it thinks fit.

(2) (a) Where the Government is of opinion that
the execution of any -resolution or order passed by the
Corporation or the doing of any act which is about to be

Govern-
ment’s
power to
appoint a
person to
take action
in defauit.

Power of
revision,

done or is being done by or on behalf of the Corporation -
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- is in contravention of or in excess of powers conferred
- by this Act or of any law for the time being in force or
" is likely to lead to a breach of peace it may by order in
- writing suspend the execution of such resolution or order

or prohibit the doing of any such act:

Provided that before suspendlng such resolutlon
under this Clause the Government shall communicate to
the Corporation the grounds on which it proposes so to
do, fix a reasonable period for the Corporation to show
cause against the proposal and consider its explanation
and objection, if any ;

(b) A copy of such 01der shall forthwith be sent
to the Corporation by the Government;

(c) The Government may at any time on represen-
tation by Corporation or otherwise revise, modify or
revoke any order passed under Clause (a)

CHAPTER XXII.
Supplemental Provisions,

680. The Commissioner and Deputy Commissioner
and evely councillor and every officer or servant ap-
pointed under this Act and every person appointed
to make a valuation aunder  sub-section (1) of
section 285, and every contract or agent for the collection
of any Municipal Tax and every servant or other parson
employed by any.such contractor or agent, shall be deemi-~
ed to be a public servant within the meaning of section

21 of the Indian Penal Code, 1860.

681. (1) The.Commissioner of Police shall, as- far
as may be, co-operate, by himself and through his subor-

. dinateg, with the Commissioner for carrying into effect

and enforcing the provisions of this Act and for the mam-
tenance of good order in the city.

(2) 1t shall be the duty of every Police officer in the
city to communicate without delay to the proper munici-

‘pal officer any information which he receives of a design

to commit or of the commission of any offence against
this Act or against any rule or bye-law made under this
Act, and to assist the Commissioner, or any Municipal
officer or servant, reasonably demanding his aid for the
lawful exercise of any power vesting in the Commissioner
or in such Municipal officer or servant under this Act. -
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682." For the purpose of the recovery of any amount gimts}tlznce
due on account of rent from any person to a Corporation recovery of
‘in respect of any land vested in or otherwise.held by rent on
such Corporation, the Corporation shall be deemed to
be a superior holder and every such person an inferior
holder of such land, within the meaning of sections 72
and 73 of the Hyderabad Land Revenue Act, 1317 Fasli,
and the Corporation as superior holder shall be entitled,
for the recovery of every such amount, to all the assis-
‘tance to which under the said section a superior holder
is entitled for the recovery of rent or land revenue pay-
able to him by an inferior holder.

683. The distance mentioned in this Act shall be Meas“rg‘

nent o
measured in a straight line on a horizontal plane. distances.

684. (1) Any - informality, clerical error, omission fﬁfsogﬁﬁh'

or other defect in any assessment made or in any- distress el‘;‘gsrss n{i:nts v
levied or in any notice, bill, schedule, summons or other ﬁc not

document issued under thls Act, or under any rule or ’é%lze deem-
(0]

bye-law made thereunder, may at any time, as far as inyslidate
possible, be rectified. such assess-
ment, etc.

(2) No such informality, clerical error, omission or
other defect shall be deemed to render the assessment,
distress, notice, bill, schedule, summons or other docu-
ment invalid or illegal, if the provisions of this Act and
of the rules and bye-laws made thereunder have in sub-
stance and effect been compiled with; but any person
who sustains any special damage by reason of any such
informality, clerical error, omission or other defect shall
~ be entitled to recover compensation for the same by suit
in a Court of competent jurisdiction.

685. (1) No suit shall be instituted against the Cor- ff‘;}gf;;‘;,‘;

poration or against the Commissioner or a Deputy Com- acting under .
mfissioner or against any officer or servant, appointed ;gﬁmﬁft
under this Act, in respect of any act done in pursuance suits,

or execution or intended execution of this Act or in res-

pect of any alleged neglect or default in the execution

of this Act—

(a) until the expiration of one month next after
notice in writing has been, in the case of the Corpora-
tion, left at the Chief Municipal Office and in the case
of the Commissioner or of a Deputy Commissioner or

. of a Municipal Officer or servant delivered to him or
left at his office or place of abode, stating with reason-
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able particularity the cause of action and the name
. and place of abode of the:intending - plaintiff and of
- his attorney or agent, if any, for the purpose of such
- 'suit; or-

(b) unless it is commenced W1th1n six months next
-after_the accrual of the cause of action.
(2) At the trial of any such suit—

(a) the plaintiff shall not be permitted to go into
evidence of any cause of action except such as is set
forth in the notlce delivered or left by him as afore-
said ;

(b) the claim, if it be for damages shall be dis-

- missed if tender of sufficient amends shall have been

made before the suit was instituted or if, after the in-

stitution of the suit, a sufﬁment sum of money is paid
into Court with costs:. ‘

(3) Where the defendant in any such suit is a Muni-

_cipal Officer or servant, payment of the sum or of any

part of any sum payable by him'in or in consequence of
the suit, whether in respect of costs, charges,” expenses,

‘compensation for damages or otherwise, may be made,
.with the previous sanction of the Standing Committee

from the Municipal Fund.

686. NotWIthstandlng the provisions of sectlons 50
57, 61 and 62 of the Hyderabad Land Revenue Act, 1317 '
r—

(i) the use of any land for any purpose to which
it may lawfully be put under the provisions of this
Act, shall not be prohibited ;

(ii) it shall be sufficient for any occupant of
land assessed or held for the purpose- of agriculture
to show to the satisfaction of the Collector that he
has complied with all the requirements of this Act
and of the rules, regulations and bye-laws to entitle
such occupant to permission under section 61 of the
" said Land Revenue Act subject to the condition of -
the payment of altered assessment and fine, if any,
for the use of his holding or part thereof for any’
purpose unconnected with agriculture.
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CHAPTER XXIIL
REPEAL OF ENACTMENTS.

- 687. The Hyderabad Municipal, Corporations Act,
1950 (No. XXXVI of 1950), and the Hyderabad and
Secunderabad Municipal Committees’ (Composition . and

Repeal etc.

Elections). Regulation, 1359 F. (XI of 1359 F.), .and all . .

enactments amending the same are hereby repealed,. pro-
vided that—

(a) any Corporatlon constituted under the enact-

ments so repealed (hereinafter referred to in this sec-

_ tion as the said Corporation) shall be deemed to have .

been constituted under this Act, and Councillors of the
said Corporation shall continue to hold office till the
first meetlng of the Corporatlon under clause (b) of
section 88 is held ;

(b) any appointment, notification, notice, tax,-

order, delegation, instruction, direction, scheme, licence,

permission, permit, certificate, rule, regulation, bye-
law or form made, published, issued, imposed or grant-
ed or deemed to have been made, issued, given, pub-

lished, imposed or granted under the said enactmente ’

..........

with this Act be deemed to have been respectively
made, published, issued, given, 1mposed and granted
under this Act;

(¢) any right, privilege, obligation or liability ac-
quired, accrued or entered under the said enactments
shall be deemed to have been acquired, accrued or en-
“tered under this Act;

(d) any 1nvest1gat10n, legal proceeding or remedy
in respect of any such right, privilege, liability, penalty,
forfeiture or punishment as aforesaid may be institut-
ed, continued or enforced and any such penalty, forfei-
ture or punishment may be imposed, as if this Act had
not been passed, and '

(e) -all Feferences made in any Act to any of the
said enactments shall be read as if made to this Act
or to the corresponding portion thereof, -
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SCHEDULE A. | |

FORM 1.

NOTICE.
[See Section 12 (10)],

...............................................................

A draft list of voters included in this paft of the above named list
is herewith published for general information. All claims to be included
in this list shall be made in Form 2 and all objections to any name en-

tered therem in Form 3 not later than the .............. day of......
..................... 195

The Rewsmg Authomty to whom such claims and obJectlons are
to be preferred is.......... . e e
(Address). e N '

~ Claims and ob]ectlons shall be addressed to the Revising Autho-
rity and shall either be presented to the Rev1smg Authority specified

in this notice or to the Commissioner (or to Yor be
sent by post to the Revising Authority specified in this notice so as to
reach him not after than the...............;..dayof.......... 195 .
Place

Dated ] Commissioner.

Note :—PHnted copi;s of the Forms will be supplied free by the Commissioner
on application.
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FORM 4,
N OTICE
[See Secﬁiq'n 12 a4)1]..

525

Name of claimant..

.................

Re your. clalm No

e for mcluswn

"Take notice that your

"claim. will be heard at

Name Of father/ hus— in the Municipal:list. .. ............:. (place)
band: of claimant of voters for ....... at. ... O’clock
Full  address .of ....... Constltuency and- you are directed
claimant.......... to.be.present at the
o hearing ~ with = such
evidence as yau - may "
~ wish to adduce.
Revising Authority.
Dated................ 195

Place.............. .. .

FORM 5.

’ i} NOTICE

[See Sectw'n 12 (14)].
To

Name of objector. ..
Name of father/hus-
band of Objector. .
Fuﬂl Address of ob-

Re: Your objection
No. coviiivinean,
against (name) ....
Son/Wife of .......
residing at.........
in respect of entry
No............... in

the Municipal list of
voters of..........

......

‘Take notice that your
objection will be heard
at

...........-.-...‘-

(place) at ...........
O'clock on the .......
day of ..............
and you are directed
to be.present at the

hearing with such
evidence as you may
wish to adduce.

Revising Authority,

Dated

..................

.................
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Objection No .......
by (Name of objec-
tor) ...
Of Gl e e e R N '

in the Mumclpal :
list of ......0. i,
-Constituency - ..,

Grounds of - objec-“

tion (in brief) are:

..................

FORM 6!
NOTICE.

Municipal - Corporations ( 1956: HY'D. Act Il

[See 'Section 12 (14)].

To

Name of oppos1te
party. SoJEaeiLaan
‘Full - ‘address- of

: opp051te party. ...

The objector has filed a_n
objection -to the inclusion
-of your :name  in .the’

. Municipal . list. of voters

for the constituency men-
tioned in:this notice:: on
the ground- stated here-:
in. Take notice that the
said objection will be

heard at ........ (place)
at........ L O’clock on
the.......... day of....

and you are directed to
be present at the hear-
ing with such evidence
as you may wish to
adduce.

Réﬁsing Authority.
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- FORM 7, .
7 [See Section 35]. .

Whereas the ... e, constituency

of Municipal Corporatlon of the Clty of has been called
upon to elect a councillor (counc;hors) on or before... ... e
PR EA .the Returnmg 'Officer
of the said constltuency .........................................
..................................... do hereby gwe the follong—

Publlc N Otlce

(i) The number of person (8) to be elected is .o *(of Whiﬁh
one shall belong to the Scheduled Castes) """"" AR

(ii): Nomination papers may be dehvered to the unders1gned at h1s
office at........ or, if he is unavoidably prevented from receiving the
same to.......... at.......... They should be presented between’ 11
a.m. and 3 p.m. on or before....................L.(date)

(111) Forms of nomination paper may be obtained at the offices of
the persons above-mentioned between the hours of.......... '._(houx)
and............ (hour) from........ .(date) to. ' (date) '

(v) The withdrawal to be. .made on........... .;.’.r.‘.date.. ......
(vi) In the event of the election being contested, the poll W111 take
place on .......... between the hours of........... ..and . '

. Returning Officer.

3
* This will be omitted in the case of an election where the seat or any of
the seats to be filled is not reserved for the Scheduled Castes,
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' FORM 8.
Nominaﬁon X' Pai)er.
’ '_ [See Sectwn 36].

Election to the Mumc1pal Corporation’ of the C1ty of
19

.................

...............................

Name of the Constituency

2. Name of candidate.

. Father s/Husbands ~name...... SERERTERRPRR b
A Age .............. ... e
5. Address -

6. If the candidate is a member of
.« —ithe Schedule Castes

7. Constituency in the list of voters
in which the name of candldate
is included. LSS LS

..................................................

......................................................

............,... .............................

®

Serial number of the candidate in
the Constituency list of the cons-
tituency in which his - name is
included

...................................................

9. Name of the proposer

10. Serial number of the proposer in
‘ the constituency list of the consti-
tuency,

........................................................

11. . Signature of the proposer

+ Declaration by candidate.
I ﬁereby declare that I agree to this nomination,

Date...................... " .- -Signature of - candidate.
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FORM 9. .
Form of Notice of withdrawal.

[See sub-section (1) of section 40].

To
The Returning Officer,
for........ A constituency of the Munlmpal Corporatlon
of the City
| S Of o e a candidate mnomi-

nated at the election in the above constltuency do hereby glve nonce that
I withdraw my candidature, .

Signature of candidate.
This notice of withdrawal was delivered to me at my office at. ......
(hours)........... (date) by.......... . the candidate/the candidate’s

proposer/election agent who has been authorlsed in ertmg by the
candidate to deliver it. : L

Returning_gﬁicer." '
(Asst. Returning Officer).

FORM 10.

From of Declaration by Contestmg Candldate
o ‘[See Section 68].

I being a contesting candidate for election v
inthe................. constituency of ‘the- Municipal - Corporation of
theCityof .................. do hereby solemnly affirm that:the above

return of election expenses is true to the best of my knowledge and be-
lief, and that, except the expenses herein ‘set forth, no expenses of any
nature whatsoever have to my knowledge or belief been -incurred in, or
for the purpose of, my candidature.

Date...... e i (Candldate)

Solemnly affirmed before me by.......... who is personally known
to me (orswho has been identified to my satisfaction by.

...............

......................

Address.......... T, ).

(Signature and full designation of Magistfate)
Seal of the Magistrate. ‘Date .
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SCHEDULE B.
" (See-Section 119)."

Section 12,
Section 138.
Section 141.

© Section . 142,
Section 148.

- Section 170.

~ Section 171 sub-section (3).

" Section 201. L ‘
Section 207. .
Section 210 - sub-section - (1)..
Section 211 - sub-section (1).
Section 213 sub-sections (1) and (2).
Section 218. . :
Section 220. a S
Section 221 sub-section (1).
Section 222.. 1 esiiovibo .
Section 223 sub-sections (1) and (2).
Section 232. v :
Section 233.
‘Section 234.
Section 235.
Section 243.
Section 244.
Section 245. v
Section 248:. sub-sections (3) and (5). _
Section 249 sub-sections..(1),.(3), (4) and (5). -
Section 266. S '
Section 267 sub-section. (2).
Section 268 sub-section (1)..
Section 276 sub-section . (1). A
Section 277 sub-section - (1). -
Section 293 sub-sections (1) and (2).
Section 297. .

. Section 298.

.Section 304..
Section’ 306.
Section 313. - ...
Section 316 sub-section (2).:
Section 317. '
Section 321.

" Section 322.
Section 323.:
Section 324.
Section’ 325.
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Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section
Section

326,
327,
329,
330.
332.
333,
334,
335.

337

338.
339.

345

346,
347,

353

354.
357.
359.

360

369. .

382
386

400.
402,
403.
405.
408.
410.

412

413,
415,
416.
417
420.
421.
422,

428

429,
430.
431.
433.
434,
436.
437,

438
440

442,

clauses (a), (b) and (c).
sub-section (1).

sub-section (1).

sub-section (1).

sub-sections (1) and (2). -
sub-section (1).
sub-section (2).
sub-section (2) and (3).

sub-section (1).

sub-section - (1).
sub-section (1) clause (a).
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Section 443. :

‘Section 444 clauses (a), (b) and (c).
Section 445.

Section 446.

Section 451,

“Section 454,

Section 455.

Section 456.

Section 461.

Section 483.

Section 492.
~Section 493,

Section 494.

Section 495.

Section 496.

Section 497.

Section 500.

Section 501.

Section 502.

Section 504.

Section 505,

Section 509.

Section 510.

Section 511,

Section 516.

Section 521.

Section 523 sub-section (1).
Section 530.

Section 534 clause (a).

Section 537,

Section 538 sub-section (1).
Section 540 sub-setcions (1) and (3). *
Section 541 sub-section (1).
Section 543,

Section 544,

Section 550. A
Section 552 sub-section (1).
Section 554.

Section 556 sub-section (3).
Section 618. '
Section 622 subsections (4) and (5).
Section 623.

Section 637.

Section 639. - ,

Section 641 sub-section (2). -
Section 674 sub-section (1) clause (a).
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SCHEDULE C-
(See section 130):

Ofﬁcers and servants of;the. Corporation belongmg to Local Gov-
ernment Services :

1. Commlss1oner '
2 | Deputy Commlssxoner
3 Assistant Commissioner.
4. Municipal Secretary. B
5. Registrar,
6. Assessor and Collector.
7. Assistant Assessor and_MColle‘ctlér. ak
8. Taxafion Ofﬁcer. |
9. Lisence Officer.
10. Assistant Llcense Officer.
11.. Chlef Entertalnment Inspector.,
12.. City Engineer. -
13. Assistant Engineer.
14. Supervisors. -
15. Medical Officer of Health.
16. Assistant Medical Officer of Health.
17. / Trained Chemist. |
- 18. Sanitary Inspector.
19. Examiner of, Accounts. -
20 Assistant Examiner- of Accounts.
21, Conservancy Officer.
22;

- Publicity - Officer.
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SCHDULED D.
(See sectlon' 157).
‘Form’ of Debenture. -
No. . : for Rs.

By virtue of the Hyderabad Municipal Corporation .A.ct”1'9'55, we
the Municipal Corporation of the City of Hyderabad, in consideration of

the sumof......... ...paid tous by AB,, of............ for the pur-
poses of the said Act, promlse to pay to the said A.B., his heirs, execu-
tors, administrators and assigns, the said:sumof ........... .. .together
with interest at the rate of............ per centum per annum payable
half-yearly on the....... e day of....... ... ... and,.

day of................n,

And, by way of security for the said payment,’ weé'do hereby grant
and assign unto the said A.B., his heirs, executors, administrators and
assigns such proportion of the moneys arising or accuring by virtue of
the said Act from (the taxes mortgaged) as the sum:aforesaid doth' or
shall bear to the whole sum which is or shalll be borrowed on the credit

" of the said (taxes), to hold to the said A.B., his heirs, executors, admi-
nistrators and assigns from the day of the date hereof until the sum

aforesaid with interest for the same at the rate aforesald shall be fully
paid and satisfied ; ;

And it is hereby declared that the said prmCIpal ‘sum-. shall be repaid
onthe ............ day of........ 19 . ..., RSP | AN
(place of payment). ' S T ‘

Dated thiS.,.......c..oo.... day of Lo

(To be sealed with the
common seal of. the Corporation)

(Signed) .
Municipal ‘Commissioner on’ behalf
of the Corporation,

-This debenture has been sealed with the common seal of the Muni-
cipal Corporation of the C1ty of............ in our presence :—

(Slgned)

} Members of the Standing Committee.
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. SCHEDULE E
[See “'Section 194] ;

Dutles and Powers of thc Mumclpal \Exammer of Accounts

1) (1) The mun1c1pa1 exammer of accounts shall audlt the ac~
counts of the .Corporation as hereinafter _provided, with the assustancc
of the assistant auditor or' clerks and servants appomted under’ th1s
Act

(2) ‘In the dlscharge of h1s functnons under: this artucle the mum—
cipal examiner of accounts shall—;_

(i) audit the accounts of expendlture “from the revénue of the
Corporation, expenditure on - account:of:loan works:and expendlture
“incurred out of special funds and'shall ascertain whether money shown
therein as having been disbursed ‘were legally ‘available ‘for;'and’ ap~
plicable to, the service or purpose to. which they have been applied or
charged, and Whether the expendlture conforms to the authomty‘ which
governs it;

(11) “audit the accounts of debt, deposit, sinking, funds,. advances,
suspense and rem1ttance transactlons of the Corporation and repor{
upon those accounts and upon the results of verification of, the balances
-relatmg thereto.

(3) The mun1c1pal examlner of accounts shall examme and audlt the
statements of accounts relating to the commercial services, conducted
in any department of the Corporation, including the trading, manufac-
turing and profit and loss accounts, and the balance sheets where such
accounts are maintained under the orders of the Corporation or the
standing committee and shall certify and report upon these accounts.

(4) The municipal examiner of accounts shall, in consultation with
the standing committee, and subject ta any directions given by the Cor-
poration, determine the form and manner in which his reports-on the
accounts of the Corporation shall be prepared and shall have authoriity
to call upon any officer of the Corporation to provide any information
~ hecessary for the preparation of these reports. .

2. " (1) The municipal examiner of accounts may make such quer-
ries and observations in relation to any of the accounts of the Corpora-
tion which he is required to audit and call for such vouchers, statements,

returns and explanations in relation to such accounts as he may think
fit.

(2) Bvery such querry or observation as aforesaid shall be promptly
taken into consideration by the officer or authority to whom it may
be addressed and returned without delay with the necessary vouchers,
documents or explanations to the municipal examiner of accounts.
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(3) The powers of the municipal-examiner of accounts with regard
to disapproval of, and the procedure wiith regard to settlement of ob-
jections to expenditure from the revenues of the Corporation shall be
such as.may be determined by orders made by the Standing Committee
in consultation wiith-the municipal examiner of accounts and sanctmned
by the Corporation.

, 3 If the mun1c1pal examiner of accounts considers it desirable that
the whole or any part of the audit applied to any accounts which he is
required to audit shall be conducted in the office in which these accounts
originate, he may require that these accounts, together with all' books
and documents having relation thereto, shall at all convenient. times be
made avallable 1n the sa1d offices for 1nspect10n

R 4 The mumclpal exammer of accounts shall have power to re-
quue that any books or other documents relating to the accounts, he
is required to audit shall be sent. for inspection by him :

" Provided that'if the documents are confidential he shall be res-
ponsible for preventing disclosure of their contents.

5. The municipal examiner of accounts shall have authorlty to
give directions on'all matters relating to audit, particularly in respect,
of the method and. the extent of audm to be apphed and the ralsmg
and pursuing of objections.

6. Sanctions to expenditure accorded by the mun1c1pal examiner
of ‘accounts shall be audlted by an officer to be nominated by the Cor-
poratlon

]
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SCHEDULE F, |
FORM 1. *'
*(See section 208)

Form of Notice of Transfer to be given when the Transfer
has been effected by Instrument.

To the Municipal Commissioner for the City of
I, A.B., hereby give notice, as required by section. .......of the

Hyderabad Municipal Corporations Act, 1955, of the followmg transfer

of yroperty :—

Date of Notice

Date of Instrument

Name of Vendor or Assignor

Name of Purchaser or Assignee

Amount of consideration

Description of the property.
Of what it consists
Situation }
No. in Assessment Book
Collector’s No.
Dimensions of land
B;)undaries
If instrument has been registered, the date of Registration

Remarks.
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| FORM 2.
(See rsection. 208). n

Form of Notice of Transfer to be glven when the Transfer
‘has taken vlace otherw1se than by Instrument.

To the Mummpal Commlssu)ner for the Clty of— - S —_
“ v} £5
I, A.B,, hereby glve notice as requlred by sectlon ...... of the Hydera-
bad Corporatlons‘ Act, 1955, of the following, transfer of property:—
Date .of Notice,

Name ‘in which’ the ‘property is at present entered in the
Commissioner’s Records

To whose name it is to be transferred
Description of the property.

Of what it consists

Situation

No. in Assessment Book
~Collector’s No.

Dimensions of Land

Boundaries

Remarks .
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[

©O NS o

10,

11.

12.
13.
14.
15.
16.
17.
18.

19,
20.
21.

SCHEDULE G.

(See section 239)..

(1)

Motor Car (Private owned)

Motor Car (Taxi) , :

Motor Lorry or Truck up to 5
tons

Motor Lorry or Truck over 5
tons

R.T.D. Bus (Double decker)

R.T.D. Bus (Single decker)

Motor Cycle

Auto' Rickshaw (Motor" Cycle
Rickshaw) .

)

Four wheeled animal drawn
vehicle with or without
springs. I

Two wheeled ° horse " drawn
vehicle which is not a tonga

Two wheeled tonga - with
springs constructed to be
drawn by one or more animals

Jhatka

Shakram .

Cart

Thela

Rickshaw

Cycle

Tricycle other than chlldrens
tricycle

Trailer . ..

Ladis

Boats’

28

26

20

© 19

18

With

Pneumatic

tyres
Rs.

[==J =R o]

.20

- OO O

539

Maximum
annual Tax

- (2),

Rs. a. p.

L. 64
75.
130
. 150

300
150 .

24

40

0
0

0

cooco
cooo

0
0

o

0

Without
Pnuematic

" Rs.

36

28

22
21
20
15
14
20

15
28

CcCooQ

coocoooco
cooco 00O

Cooo

tyres
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SCHEDULE..G&—(Contd.)k
ANIMALTAXG

: : Rs.
Racehorse e .. .. 50 0 O
2. Horse (not being a race horse)
pony or mule of a height of .
12 hands or upwards. .. .. .. 12 0 0
3. Horse (not being a race horse) ' ‘
- pony and mule of a height of o e
less' than 12 hands - .. ST 8 00
4, Bullock or buffalo kept for ' -
draught or pack purposes .. e .oe. 800
5. Donkey or ass kept for draught _ ' .
or pack.purposes or for riding P ok 4 0
Elephant: - 5 0
Camel o " 5.0
VEHICLE TAX. o
: Minimum
annual Tax
Rs.
Motor:Cars (Private owned) . .. 32 00
2. 'Motor Cars (Taxi) R ket .. B0 O
3. Motor Lorries and trucks upto ' ‘ e _
5 tons i i . .. 50 °0°-0
4. Motor Lorries and, trucks over - .
5 tons ce i . ee. . .. 60 0.0
5. R.T.D. Buses double deckers L. 246700 10
6. R.T.D. Buses and. Lorrles over o T
5 tons ,‘s N . . .. 123.0.0
7. RTD Buses and . Lorries . _
below:5 tons . e e .. ... 109 0::0:
8. R.T.D. Van and Oil tankers L .. 109 0 0
9. Motor cycle :
(i) with side'car =~ .. .. .. 150 0
. '(iiy'without- side car -- o ee .. 12 ‘00"
0

10. Auto-Rickshaws ‘ . .. 4, 20 0



1956; HYD. .Act 11) Municipal, Corporations

SCHEDULE G~(Contd.)

11. Four wheeled animal drawn
‘'vehicle with spring-including- -
4 -~ fwheeled Victoria *~ and..
Landoes:—

(a) Private

(b) Taxi : : . T

12" Two wheeled animal drawn "
‘vehicles -with spring . includ- -
ing ; Baggies, Jhatkas, Togas,,
and’ Shakrams —

;_(a);;Prlvate oL A e
(b) Taxi ' : N

13. "Hand drawn carts used for
carrymg -goods:— ’

(a) Private “ .o .
(b). Taxi '

———

14. Single Bullock Cart :—

(a) Private . el

{b) Taxi, - . .. .
- 15. Double Bunllock Cart :—

(a) iPriva'_ce .- .. .. .o
(b) Taxi : .. e
16. Thela ..° S .. ..

17, Tongas W1thout sprmg —

(a) w1th Pneumatlc Tyres T e
(b) without Pneumatic Tyres

18. Cycle:—

' (a) Private .. ..
(b) Taxi : .. ..

541

Maximum
annual Tax

Rs.

15.:0'

224

100
15 10

o
oo

w
=)

(=]

bt
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‘SCHEDULE" 3C‘r {(Contdsy -

- Maximum
Annual Tax
. . Rs.
19. Cycle Rickshaw :—
(a) Private .. e e 10:4 0
(b) Taxi . .o 2 156 0
20, Traﬁspgft Rickshaw (Private) .. 314 0
21.y Tricycles other than children’s .
o tricycle :— :
" (a) Private . .30 0.
~.(b) Taxi . 6.0 0
22. Trailer 100 0
23.  Ladis . ~ 12 0 0
-24.;; Boats 1620 0
honE _ ' ANIMAL TAX.
1. Race Horse e .. 2500
2. Each horse not being a race
horse, pony of a' height of _
‘) twelve hands or upwards . . 3°0 0
3. Each horse not being a race
horse, pony or mule of a
O height of. not less than 12.
hands ... .. 248 0
4. Bach donkey or ass kept for
draught or pack purpose or
oy for.riding. . 1..8 0
" 5.:1 Each: bullock or buﬁalo kept .
5 f01 draught or pack purposes .. .. 0 12 0
6. Camel L .. .- 2 0.

o

7. Elephant
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S ‘SCHEDULE H.: ;.

(See section 252).

Articles lla{bleto Payment of Octroi.

Articles

Maximum Rates of octroi leviable

RO B

Grain of all éorts e

Flour of all sorts

‘Wines and spirits ..

Beer - .. .. “
Sugar, molasses and gur
Ghee

Ghee substitutes (of whatever
composition) which are not pure
ghee but which resemble pure
ghee and are capable of being
used as substitutes for pure ghee,

. including hydrogenated vegetable
oil. . . .

Timber, exclusive of railway ‘sleep-
ers ' ‘ '

Plywood or any other kind of wood
prepared by artificial process

Firewood

Charcoal .

Tea

Coal . . ..
Dates, dry e . o
Dates, wet .
Cement

Iron and Steel .

—

.'Re.

P ST

2 annas per maund..

75 per cent of the rate for the
time being levied on the
,grain -from which the flour

"'is prepared.

1 Rupees per 1mper1al gallon.

L2 annas ‘per imperial gallon.

12 annas per cwt.

1 Rupee per quarter.-

1 Rupee per quarter,

3 per cent of its market value.

. 3 per cent of its market value.

9 annas per ton. -

1 Rupee per ton.
Re.. 0-0-6 per 1b.
Re. 0-7-0 per ton.
0-12j0 per cwt.
Re. 0-8-0 per cwt.
Re.

Rs.

1-0-0 per ton.
2-8-0 per ton.
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' SCHEDULE H—-(Contd.)

Articles | , Maxirﬁum Rates of octroi leviable
Paper—-— o
" (a) For cards or other hke :
‘ purposes . .« Re, 1-9-0 per cwt.
(b) Strawboards o .. Re. 0-3-0 per ewt.
Edible—

'(a) Bacon’ and Ham ~..

.

“(b) Table Butter '

(c) Frmts (canned tinned,
bottled, boxed or cartoned)

(d) Fish *© (canned, tinned,
bottled, boxed or cartoned)

(e) Cheese .o
(f) Confectionery

(g) Jams and Jellieg

(h) Milk condensed and pre-
served ..

(i) All sorts of farmaceous foods | 6% p‘e.r cent ad valorem.

.(j) Pickles .. ‘
(k) Cocoa and chocolatés
() Biscuits and cakes ..
(m) Lard.

(n) Fruit: juices and éll beve-
rages

(o) All kinds of food and drink
not specifically provided
for (canned, tinned, bot-
tled, boxed or - cartoned)

(p) Whole milk powder
(q) Skimmed milk powder
(r) Mawa and milk cream ),
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~ SCHEDULE I
(See section 257).

“Persons shall be assessed by the Commissioner to the pi'ofessxon tax
under the following classes on a scale to be determined by -the Cor-
poratmn from “ime: to time: , S ,

" Provided that’ such scale shall be subject to the maximum specified
agamst ‘each class '

Provided: also that the propor’mon which the tax on any class bears

to the minimum income of that class:shall in no case be smaller than the
proportion which the tax on any lower class bears to the minimum

mcome of such lower class —

4

Maximum

' Class  Half yearly income - half-yearly
. tax

More than but not more than

""" Rs. " 770 " Rs. Rs. as. ps.
UL is0000 125 00
L 12,000....... 15000 100 0 0
oL . 9000 12,000 75 0 0
CIVEU 6,000 9,000 50 0 0
v 4,800 6,000 37 0 0
VI 3,000 4800 % 18 0 0
VIL 1,800 3,000 9 0 @
ymL 1200 1,800 6 0 0
) 0o

IX. .. . 600 1,200 3
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SCHEDULE J. -
(See section 258).

.. Where the payment for admission excludmg the amount of enter-

: tamment tax‘ ‘ o

i) does not exceed three.. NOt less "t'h'an” twelve and half

o rupees .o . per cent and not more than

o twenty per cent on payments
for admlssmn

yooen i

(i) exceeds three rﬁpees but - Not less than twenty one per

does not exceed seven .cent - vand not. more than
rupees. twenty four per cent on pay-

: ments for admission.
(iii) exceeds seven rupees Twenty five per cent on pay-
ments for admission. ’

SCHEDULE K.
(See section 268). ‘

Form of Notice of Demand.

To » N
CAB
. fesiding at..oo '. U P
Take notice that the Municipal Commiséioner for the éitiy of.....
demands from (you) the sum of.................... due from (you)

on account of (here describe the premises, vehicle or animal on
account of which the tax is leviable) or the half-year (or quarter) comm-

encing (or ending on) the.......... dayof........ocoiiiii.. 19
and that if the 'said sum is not paid into the municipal office at........
...... or if sufficient cause for non-payment of the sum is not shown to

the satisfaction of the Commissioner within fifteen days from the
service of this notice, a warrant of distress will be issued for the recove-
ry of the same, Wlth costs.

- Dated this................ day of...... R 19
(Signed)

Municipal Commissioner for the
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.SCHEDULE L.
* .(See section 269).
" Form of Distress Warrant.

To (here insert the name of the officer charged Wlth the execution
of the Warrant). ‘

"Whereas A.B.of.............ooiii , has not paid, or shown
sufficient cause, to my satisfaction, for the non—payment of the sum-:
of............ due for the tax mentioned in the margin for the half—
year (or quarter) commencing (or terminating) on the................
day of.............. 19 , although the said sum has been duly de-
manded in writing from the said A.B. and ﬁfteen days have elrapsed
since the service of the notice of demand ;

This is to command you to distrain the goods and chattels of the
said A.B. (or, as the case may be, any goods and chattels on the premises
in respect of which the said tax is due) to the amount of the said sum
of................ and such further sum as may be sufficient to defray
the cost of recovering the said ameunt ; and if within seven days next
after such distress .the said sum shall not be paid, together with such
further sum as shall be sufficiient to defray the said costs, to sell the
said goods-and chattels; and having paid and deducted out of the pro-
. ceeds of the sale the sald sum of......... ...t and the cost of
recovering the same, to return the surplus, if any, and if the same be
demanded within one year from the date of the sale, to the person whom
you shall find inh possession of the said goods and chattels.

'If sufficient distress cannot be found of the goods and chattels of
the said A.B. (or on the said premises, as the case may be), you are
to certify the same to me together with this warrant.

Dated the................day................ 19

(Signed)

Municlpal Commissioner for the
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,SCHEDU?LE‘ M..

(See section 271). -

Form of Inventory and Notice.

To .. . - . , N
ABoovuun... e PUTRRO S !
B ’J‘i.‘fresidingv atee .. e s e e
e Take notice that I have this day seized the goods and chattels speci-
fied in the inventory beneath this, for the sum of........ LU due
for the tax mentioned in the margin for.the half-year (or quarter) com~ -
mencing (or-terminating) on the................ day of........19
and that unless you pay into the municipal office at.......... ....the

amount due, together with the costs of recovery, within seven days
from the day of the date of this notice, the goods and chattels will be
sold. . R

 Dated this. .. ..seesnien.day of.. e e, 19

(Signaturé of the Officer
executing the warrant),

Inventory.

(Here state particulars of the goods and chattels seized).
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| 'SCHEDULE N.
[See section 273].
Table of fees payable in Distraints.
Sum distrained for Fees.

Rs. a. p.

Under 5 Rupees 0 40
Rupees 5 and under 10 Rupees 0 8 0
» 10 " 15 012 0

» 15 " 20 1 00

» 20 " 25 1 40

» 25 ” 30 1 80
S 3%, 112 0
» 3D ” 40 -2 0 9

» 40 ., 45 2 0

» 45 " 50 2 80
oo B0y, T 60 ,, B e '3 0 0
i » 60 » 80 ,, 312 0
» 80 ” 100 4 8 0
Above 100 Rupees 5. 0 0

The above fees are to include all expenses except when peons are kept in
charge of property distrained, in which case four annas must be paid daily for
each peon so employed.
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SCHDULE O.

.+ [See Section 339, sub-section (3)].

Drainage Completion Certificate, )

I do hereby certify that the following work (insert full particulars
of the work).......cceovenn.. has been completed to my satisfac-
tion; that the workmanship and the whole of the materials used are
good ; and that no provision of the Act or the bye-laws, and no
requisition made, condition prescribed or order issued thereunder, has
been transgressed in the course of t he work. :

(Signed)



1‘956:,HYD; Act II) -Municipal Corpwfatiom 551
SCHEDULE P. | |
PART 1.

Articles which shall not be kept without a licence in or upon any premises.
.\ (Bee Section 521). '

Blood. . . .. ... Gun-cotton.
-Dynamte L . - Nitro-glycerine.. .

' Blastmg powder.. .. - Phosphorus.
Fulmm_ate of mercury. ' . '
PART II.

Articles which shall not be kept without a licence, in ox upon any
premises in quantities exceeding at any one time maximum quantities
hereunder set opposx_tc such articles respectively :—

Maximum quanti=~
ty which may be

Articles kept at any one
: time without a
. licence.
Bidi leaves .. ce .. .. .. 4 cwts,
Camphor ‘ .. . e .. oo % oewt,
Celluloid e e .. . .. 4 cwts.
Celluloid goods .. - ‘e . .. .. 4 cwts.
Chemicals, liquid . . . .- .. 4 gals.
Chemicals, non-hquxd .. - .. .. % cwt.
(hlorate of Potash . e .. .. 1 cwt,
Cinematogradh ﬁlm e e ZO Ibs.
Copra . Cee .o .. 4 cwts,
Cotton refuse and waste .. . S . 4 cwts,
Cottonseed .. e e e .. 4 bags not ex~
3 ceeding 4 cwts
Dry leaves (Patravahe etc) e .. 4 cwts.
Esas e e .. .. 1 cwt.
Gunpowder . .. . .. .. 5 lbs.
Matches for hghtmg e .. .. 1 gross boxes,
Methylated spirit .. ol v e . 10 gals.
Packing stuff (Paper cut- A .. 4 cwts.
tings, straw, etc) - - .5 '
Paints e K .. b5 cwts.
Old poper (Waste) mcluding .. . .. 4 cwits.

old newspapers, periodi-
cals, magazines, etc., kept
for sale or for other than
domestic use .
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Petroleum as defined in the: @ J. 0 -
Petroleum Act, 1934 -
Dangerous Petroleum as de-
_ fined in the same Act ,
Oil “(other sorts) =~ =~ L,
0Oil seeds other than cotton-f SRR
seeds :
Rosin
Saltpetre
Sulphur -
"Tar, pitch, dammer or b1tumen
Turpentine
Varnish

PART IIL -

(1956: HYD. Actll

. 10 gals,
v 8 gals.

S 7T 15 pale,
: 1 ton

.. 3 owt,’
1 cwt. ©
o % .ewt,
3 cwt,
.o 1l gal.
.. 20 gals.

it s e ; . S R )
__ Articles which shall not be kept without a licence, in or upon any
premises, for sale or for other domestic use :—

Acetylene gas Hoy.
Ashes 4 Hemp.
Bamboos ‘ _ Hessian cloth (Gunny bag cloth).
Bones SR _ . Hides (dried).

Locoanut fibre ) Hides (raw)
Carbide of Calcium Hoofs.
Charcoal - - S - - Horns.

* China grass - < Jute.
Ccal ’ - KXhokas or wooden boves
Coke or barrels (manuf..ctmng and
: stormg)

Fat. :
Fins ‘ - Offal.
Firewood - Rags.
Fireworks - - Sandalwood.
Fish (dried) - Skins.
Flax ; - Straw.
Giass Tallow,
Gunny bags Timber, .
Haijr o - Wool (raw).

PART 1IV.

Trades or operations’ connecte d with ‘trade Whlch shall not. be car-
ried in or upon any preniises with-out a licence. C

[See ‘Sections 521 and 522].

Baking.
Casting metals.

Dyeing cloth or yarn, in indigo or other colour

Keeping of eating-houses.
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Keeping of sweetmeat shops except in premises already licensed as

an eatmg-house

Keeping of hair dressing saloons or barbers shops

Tanning, pressing or packing hides or skins, whether raw or drled
Manufacturing, packing, pressing cleaning, cleansing, melting or
preparing by any process whatever any of the following articles :—:

Aerated waters. :

Bidis (indigenous mgaretetes)

Blasting Powder.

Bones. ;

Bricks or tiles.

Candles. '

Catgut.

Cotton or cotton refuse
or cottonseed.

Cow dung cakes,.

Dammer.

Dynamite.

Fat.

Fireworks.

Flax.

Gas.

Ghee.

Gunpowder.
Ice.

" Lime.
Matches for Lighting.
Offal.
Oil-cloth.
Paper.
Pitch.
Pottery.
Rags.

Soap.
Sugar.

" Tallow.

Tar.
Vegetable Oil.
Wood.

—— e e
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SCHEDULE Q.
(See Secwon 575).

* Particulars to be specified in the Rgg__istef of .Bi;'t_h‘s.
. Seriat” Number .. .. g
Date of birth

Ward ‘ .
Ward No. of house (i.e. distinguish-
ing number under clause (a)_ of
section (214). Street or wadi. Ne.
of house in street or wadi.

cupation or profession.
Place of birth. o
Duration of residence gYears.

Parents

in the City of— Months,
Days.

Only wife now alive. '

One of two wives, both now alive,
One of-three or more wives all now

alive.

Mother being

L {Na’mes (and .stirnames, if any) Oc-

Mother being unmarried .. ..
o Born alive.
, Still bern.
.Child .. .. . Selx. o
Race, Caste or Nationality, Nan:e,
if any.

Note—In the case of the birth of a Hindu, the particular sub-division ef his
caste should be given. Christians should be separated into those of pure
European parentage; those of mixed blood, viz., Indo-Europeans;

- and those of pure Asiatic parentage, viz., Native Christians, Negro.Africans
or Siddis should be registered assuch and not as Mussalmans. In the case
of Europeans, their religions should be specified.
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SCHEDULE R.
{(See Section 575).
Particulars to be specified in the Register of Deaths.
Serial’ Number. L -
Pate of birth.
L ( D1v1s1on
: - ' 'Sub D1v1s1on . v
Abode .. .. .7 { Ward No. of house- (ie., its chs-
' ~{t1ngulsh1ng No. under clause

! (a) of section 214). Street or

s wadi.
{No. of house in street or wadi.

. Years
Duration of residence in .. Months
Days.
If a stranger to or lately , Village.
arrlved where from Taluka.
District.
Name (and surname, if any)
Sex.
Race, Caste or nationality.
. ‘ Years.
Age. .. e .. Months.
Days.
Still-born.
Occupation or profession of deceased
or of his or her family. o ,
{If in the city " (Division.
of ' | Street or wadi.
Place of N ’ jNO. of house.
birtn. ! If out of the ! Village.
‘ city of——m——— Taluka.
{ District.
Country to which family belongs.
Cause of denth.
Years.
BPuration of disease .. . Months.
' Days.
Hours.

Name and recidence of Medleal At-
tendant. »

Burnt.

{ Buried.
Exposed.

Place of disposal of de&d, No,
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SCHEDULE 8.
.- (See  Section 581).

: >Certiﬁcate .of‘;Causé .of Death.

I-do hereby certify that I attended the deceased........ during
his last illness, and that the cauge of his death was, to the best of my
belief . (here state particulars). .

" (Signed),
Medical Designation or Diploma.

Dated.
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SCHEDULE T.

(See Section 584).

. Form certifying Name given in Baptism

L of..... P i","iﬁ.'l‘.'. ..do hereby certify that on the
....... PN R | I baptized by the name of................
.................. a male child produced to me by........ 0. ... .as
the........... .ol of ... Ll ..., and declared by, the
said. ... B s .to have been born Bl
on the............ R 19

.~ (Signed by officiating Minister).

Dated.
,-———k———, - —
Form certzfymg Name gwen not in Baptzsm

| SRR ; ..... S T do hereby certify that the:......
e , _..‘.......;'..male child, born on the................ 19
at..... N oto il .... .. and his W1fe and registered in the
division. of....... PU ~.on the:..... S 19 has recelved
the name of.....,...... e Ve Y

T ngned by Father or Mother, etc.)

Dated.



558

Muniéipal'- Corporations (1956; HYD. Act I

SCHEDULE U.
[See Section 596],

" Section, sub-
section or
clause

@

Fine which may
be imposed

(2) | ey

Section 12, sub- ..

section (7)
Section 196

Section. 207
Section 208

“Section 210.

Section 244

Section 248; sub-

section (3)

Section 298

Section 299 sub- --

section (1)

~ Section 301

Section 302,

Réquisition by Commissioner One hundred
’ ’ rupees.

. Requisition by auditor appoint-

ed for special audit .. .+ One hundred

: ) rupees.
. Notice to be given of transfer of
title .. . .. Fifty rupees.
. Requisition to produce instru-
ment of transfer .. .. do
.. Notice to be given of the erection
of new bhuilding, etc. . do
. Notice to be given by person be-
- coming possessed of a vehicle
or animal liable to tax .. do
Return to be forwarded by an
owner or person in charge of
a dog do

. Connections, - with- municipal

drains, ete.,, not to be made
except in conformity with sec-
~ tion 296 or 297 * One hundred

. rupees.
Buildings, etc., not to be erected p
* without permission over any

drains .. .. .. do

. Owner of land to allow others td

carry drains
land

through the
- Fifty rupees.

. Requisition to enforce drainage

of undrained premises situate.
within a hundred feet of a mu-
nicipal drain .. .. do
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' SCHEDULE U-~(Contd.)
" [See Section 5961,

559

Section, sub-
~section or
clause

o

Subject
R

Fine which ‘may
be " 'imposed
IRTOAN o

'4(3)

L4

-Section 303

Section 305,
sub-sec- -
“tion (1),
clause (b).

Section 306
Section 308

Sectioﬁ' 309

;.‘,[3

. Section 318

‘Section 814 -

Section 316,
sub-section

(2).
Section 321,

sub-sec-
tion (1).

Section 322°

. Requisition to enforce drainage
of undrained premises not si-—

tuate within a hundred feet ¢f
a municipal drain

. Direction limiting use of drain or

notice requiring the construc-
tion of a distinct drain -

. New buildings not to be erected

without drains

. Excrementitious matter not to be

passed mto cess-pool

- Owners of drams to allow use

. thereof, ~or:: joint ownershlp
therein, to others "

. Drains hot to pass beneath build-

ings

.. Provisions as to position of cess-

pools .’

. Requisition to cover or vent11ate

drain or Cesspool ..

. Water-closets and privies not to

be constructed without per-
mission or in contravention of
terms prescribed

. Buildings newly erected or re-

erected to be provided with
water-closets and other ac-
commodation ;

—~

Fifty rupees.

do

Five hundred
rupees. -

One hundred
rupees.

Fifty rupees.
Two hundréd
rupees. .
do..

Fifty rupees.

Tv;nj hundred
Tupees.

~do
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SCHEDULE U—(Contd.)
{See Section 5961,

Municipal Oorpomt_z'ons (1956; HYD", Act_IIk

Section, sub-
section or
clause
(1)

Subject

@

~ Fine which may

be imposed

: (.3)

Sectioin 323,
. *sub-section

(1).
Section 324

Section 325

Section 326 -
Section 327

Section 328

Section 329

Section 335

Section 337

Section 339,
sub-sections
) & (.

Section 339,
sub-sections
2) & (3).

. 'Requisitiori respecting unhealthy

. Provisions as to privies

. Licensed plumber to give and v
. Fifty rupees.

. Requisition to enforce provision

of privy accommodation, etc.

. Requisition to provide privy ac-

commodation for
ete.

factories,

privies

. Provisions as to water-closets ..

. Positions of privies and water- . R
" .. Two hundred .

closets

. Provisions as to use of places

for bathing or washing clothes
or domestic utensils

. Requisition to effect sanitary re-

pairs, etc.

. Prohibition of acts contravening

the provisions of Chapter IX
or done without sanction

. Provisions as to employment of -

licensed plumber and use of
work

sign certificate

Fifty fupees. |

. Two 'ﬁluyndfed

. rupees. .

o do

.. - Fifty rupees.

do

rupees.

. Fifty rupees.

~ One hundred

rupees.
A

. Two hundred

rupees. -
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SCHEDULE U—(Contd )

. [See Section 596],

Section, sub- ’ : . Fine which may
section or : Subject . be imposed
clause . SR S
(1) ' : (2) : : (3)
Section 349, .. Buildings, etc., not to be erected
sub-section - over Watermam Wlthout per- : :
(1). - mission” .. .. One hundred
: A _ rupees.
Section 350, .. Water not to be carried away
sub-section from public water-supply for
(2). sale, and not to be carried in - L
any Vehlcle, without permis- a
_ sion : .. -+ Fifty rupees.
Section 351, .. Public water supply set apart |
sub-section = for particular purpose, not to <
(2). © be used for other purpose .. Twenty rupees.
Section 352, .. Requisition -to obtain private
sub-sec- water-suply and to prov1de
tion (2) - . - supply and dlstmbutmg plpes, :
ete., . Two hundred
N rupees
Section 353, ~. Provisions as to the making and :
sub-sec- - renewing of connections with o
tion (1). municipal water works .. Two hundred
. rupees
Section 353, . .. Provision as to unauthorised
sub-sec- connections with municipal
tion (5). - water works, etc. , Fifty rupees
Section 354, sub- .- Requisition to provide cistern :
section (3). . and fitting or means of access
' ' .to any cistern .. Fifty rupees.
- Section 356 - .. Supply or distributing pipes,

"

etc., be kept in efficient re-
pair by owner or occupier of
premises .. .. .. One hundred

. - L rupees.
Section 359, Sub- Requisition to remedy defect in -

section (2). ~ ~ meter, supply or dlstrlbutlng
- pipe, etc. .. .. ‘Fifty rupees.
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SCHEDULE U—(Contd.)
' ‘[S-ee,Section 5961,

a. ,'Munfieipal- Corporations (1956 HYD‘ Act'II

Section, sub-
s section or
..clause .

..51)

- Subject
@

sy

Fine which may
" be - imposed

)

’

Section 361

Section 363

Section 364
Section 365,

Section 366

Section 371

sub-section (1)

Section 371,
sub-section

Section 381,
sub-section

Section 392,
sub-section

.. 'Prokhiibition of fraud’
sub-section (1). L

@.

4. -

(1)'

. Conditions as te use of water not

to be contravened

.. Water plpes etc., not to be plac-

ed where Water will be polut-
Led o : :

. PrOhibition " of fraudulent and

" unauthorised use of water

of meters

. Prohibition of wilful or neglect-

'ful acts relating to ~water
works :
- Work under . Chapter X to be

done by licensed plumber

. Name of licensed plumber to be
- furnished .. -

.. .Construction of building, within, .
the regular line of street with-
- out permission -

. Land not to be appropriated for

" building and private .
not -to be laid out until
plratlon of notice
wise than in accordance with
Comm1ss1oner 8 dlrectlon

street
ex-

in respect .

nor other . -

One hundred
rupees

One hundred
rupees '

One hundred -
rupees

One hundred
rupees v

One hundred
rupees

Two hundred ‘
rupees

Fifty : rupees.
rupees

One thousand (

rupees.

Five hundred
rupees maiviedehe




1956: HYD. Act ]]) Municipal Corporations

563
SCHEDULE U—(Contd.).

[See Section. 596],

Section, sub-
section or
clause

(1)

3

Subject

Fine Which may
‘ ' be imposed
2): : . (3)

‘Svection 394

Section 397,

sub-section (1).

~ Section 397,

sub-section (2).

Section 398,
sub-sections- (1)

Section 400.

Section 401,

sub-section (1).

Section 402,

sub-section (1).

Section 403

Section 404

Section 406

Section 407,

sub-section {1). '

. Prohibition of projections upon

. Prohibition of deposits, etc., of

. Prohibition of hawking articles

. Prohibition 6f the tethering of

. Requisition as to levelling and

. One hundred .
. rupees.

draining of private streets

. Two”hpndfed

streets, etc.
: rupees

. Requisition -to. remove :the same do

. ‘Requisition to remove or alter

projections S . do

. Ground floor doors, etc., not to

open outwards on streets .. Twenty rupees

. Prohibition’ of structures or fix-

tures causing obstruction in

streets - * One hundred

rupees.

things in streets - One hundred
- rupees. =

for sale in a public place or

street without a licence. Fifty rupees.

. Prohibition in a public place or

street, of use of skill in handi-
craft or in rendering services
without licence .. .. do

.. Requisition to remove structures

or fixtures -+ One hundred

rupees.

ariimals in public streets .. Twenty rupees
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SCHEDULE U—(Contd.)
(See- Section 596),

Municipal Corporations ,(1956:/HYD, Act1i

Section, sub-
.section or.:.
clause

(1)

EY

Fine which may

Subject
(2)}

be imposed
(3))

Section 410,

sub-section (2}.

Section 412, .
sub-section (2).

Section 413 .
sub-section 1).

Section 414

Section 415,

sub-section (1).

Section 418 -

Section 417'

Section 418,

Sub-section (2).

Section 420,

sub-section (1).

. Direction to close street in which

~work is in progress

. Shoring-timbr fence, etc., em-

ployed to secure public safety

Fifﬁy rupees.

while municipal works are in

progress not to be removed ..

. Streets nct to be opened or brok-

- 'en up and building materials

do

.not .to be deposited . thereon .

without permission

.. Precautions for public safety to
- - 'be taken by persons to whom

‘permission is granted .

.. Persons to whom permission is

-granted must reinstate streets.

. Provision to made by persons

to whom permission is grant-
ed for traffic, etc., when their
works interrupt streets

. "Hoards to be set up during work

‘on‘any  building adjacent to
‘a street . -

. Narhe of street and number of

" house not to be destroyed or
defaced '

. Sky-signs not to be erected or

retained without permission ..

** One hundred

rupees, -

e

Fif‘ty 'rupees. '

- Two hundred

rupees

-+ Fifty rupees.

- Twenty rupees

One hundred
rupees,
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SCHEDULE —(Lontd)
(See Section 596), '

565

Section, sub-
sectlon or
* clause.

@1y

_Subject

@)

Tine  which may

be 1mposed
@)

Section 421,

sub-section (1) .

Section 423,

‘sub-section (1) )

Section 425 -
- Section 436

Sec'tion | 440;5 o

sub-section (1) . (

‘Section’ 441

Se_ction 4ffé :

~ Section 443

Section 445

Prohlbltlon of removal

5 Prov1s1on for
- bulldmgs and Works e

b1ted Wlthout permlssmn

. Requ1s1t1on to' repair; protect or

enclose dangerous place A

!

lamps

. Work not to be commenced

without notice

.. 'Building not to'be converted to

other purposes without the

perm1ss1on of * the’ Commlsv

_sioner’ L

“r

: Buxldmg or any part of a build-

ing’ originally constructed or

“supervision ' of

. Advertisemeht on certain sites,
- vehicles, etc.)’ not to be:exhi-

One hundre'é :
rupees.

Fifty rupees.

' etc of

One hundred
rupees. |

Five hundred
rupees,

. One thousand

rupees

Five hundred
rupees,

authorised to be used for hu- ;
man habitation not to be used

asa godown ~tc., Wlthout per-
mission: . - RN oy

- 'Building ' originélly coﬁstfucted

or authorised to be used for
‘’human habitation not to be ai-
: tered without permission for
_the purpose of usmg it as a go-

down etc., o .

.. Roofs .and external Walls of

buildings not to be of inflam-
mable material

Five hundred’
rupees.

do

.. Ten rupees.
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' SCHEDULE U—(Contd). o
(See Section 596)’

- Section, sub- R ' Fine which may
~section or Subject be imposed
clause - L
(1) T @n @3)
" Section 448 & .. Provisions as to height of build-
447 = ~ ing One thousand
. rupees.
Section. 448 ' .. Provisions as to height of frame { - -
L o buildings . L e . v do-
Section 449 . Alteration and provision of stair- y _
‘ ' "7 case exit'in event'of fire ' - One hundred’
: R R rupees.

Section 454 ' .. Provisions .for enforcement - of
provisions concerning- build-"

ing and works .. .. One thousand
e S  rupeeés = '
Section 465 - - .. Provisions as to‘completicin cer-
: C ey “tificates; perm1ss1on to occupy
: or use .. .o ... Five hundred:
. o h o rupees
Section 456 .. Requisition to,remove structures
which are in ruins or likely to
o fall - .. .. do
Section 483 .. Collection, temoval and deposit '
sub-sections “of refuse and provision of re-
(1), (2), (3) and _ceptacles .. - .. .. Twenty rupees.
Section 485 - .. Collection and removal or ex-
D crementitious and polluted SRR
. - matter to be ‘provided for by o
' ' occupiers in certam cases .. Twenty rupees
Section 486 Scavengers duties ' in certain ’
: - . cases not to be discharged by
) pnvate 1nd1v1dua1s -without
perm1ss1on ' .. .. Ten rupees
Section 487 . Provisions ‘as to removal of re-

fuse oo A Flfty rupees
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SCHEDULE U—(Contd)..

-(See Section 596),

567

Section, sub-
section or
N clause

Subject .

RN

Fine Wﬁxch may
be imposed

‘Section 493
Section 494 f ;

~ Section. 496

O

Section 497,

sub-sectlon (1) -.‘

and (2)
Section 409

~ Section 500

Sectidn ‘501

© dub-section (1}

Section 501
sub-section »(_3)

Section 502
S'ection 504

" Section 505
sub-section (1)

Section 505

. sub-section | (2) .

. Requisition to remove or alter o :
. Fifty rupees.

.. Requisition to cleanse and lime-
... Fiftyirupees:.
\

wash building

. Requisition to- remove building

matemals, etc., from any pre-
‘mises « . .

- lected. premises

. Requisition to. abate or to pre-

-vent recurrence of a leakage
in the roofs ‘of ‘buildings.

.. Provisions as to bu11d1ngs unﬁc
subrsectlo,n (2) .

for human habitation -

'Owner or occupier of a house,

. Requlsmon to cleanse ete.,, neg- :

do’
Fifty rupees.

Five hundred :
‘ rupees, -

within seven days of receipt.

of notice, to give statement of - ‘ .
.. Two hundred

accommodatmn

.- Requisition by Magistrate to

abate overcrowding

... Requisition by. owner pursuant

1o order under sub-section (1)

insanitary huts.

.. Requisition to fill in pools, ‘etc.,

which are a nuisance

.. Digging or constz"uctihg i well,

etc., without permission

. Requisition to fill in or demolish

well, ete.

rupees,

do

do .

One’ hun'dred '
and fifty rupees.

Two hundred &
Fifty rupees.

Two hundred &
Fifty rupees.
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SCHEDULE U—(Contd.)
(See Section 596).

Municipal Corporations (1956: HYD. Act 1I

Section, sub-
section or
" clause

(1)

Subject

(2)

Fine which may
be imposed

* (3)

Section 508

Section 509
sub-seqtion (1)

Section 510

sub-section (1)

Section 511

Section 512
sub-gection (1)

Section 514%.

clauses (e), (f), .

and (g).
‘ {
Section 316
g

Section 519

sub-section (7).

Section 520

sub-section {1). -~

Section 521

sub-section (1)

.. Prompt notice

. Factory, etc.,

.. Prohibition of use

Requ1s1t10n to dlscontmue quar-

. Tying

.. Requ1s1t10n ‘to remove or trim

trees, shrubs or hedges :

. Prohibition as to the keepmg of

animals

stabling animals or storing
grain in dwelling house

to. Health Department for re-~
.~ moval of carcasses of dead
animals

. Prohibition of bathing, etc., con-

trary to order or regulation .

not to be newly
' established or worked W1th—
* out perm1ss1on

.. Requisition for sanitary regula-

tion of factories, ete.

of ' steam
whistle, etc., without permis-
- sion | o -

. Certain 'things not to be kept

_and certain trades and ope-
rations not to be carried on,
. without a licence

to be given

Five hundred
rupees.

Fif@y rupees

- do

Requisition to discontinue, ete., .

Fifty fdpees

. Ten rupees

Ten rupees

One thoﬁsand
rupees.

Two hundred
rupees. . -

do; .

Five hundred
rupees.




‘1956:_HYD‘.' Act II) Municipal Corporations

SCHEDULE U—(Contd)..

(See Section 596).

569

- Section, sub-:
section or
* clause

(1)

.. Subject

@

Fine which may
be imposed
‘ ri)

(3)

Section 521

sub-section (5) '

Section 522,
sub-section (1)

Section 524
- sub-section (1)

Section 528
sub-section (1)

Section 529

"‘Section 530,

sub-section (1) .

clause (a)

!'Section 530
sub-section (1)
clauses (b)
and (c)

Section 531

Section 532

Section 533

.. Regulation of Waéhing of clothes

. Licen_ée_ to be kept on the ‘prv'ev-‘

mises

.. Prohibition of >corru1‘)ti‘on of

water by chemicals, etc.

by washermen

. Prohibition of sale in municipal
- market without licence

.. New private market not to be
sub-section (2).

opened without sanction .

. Private market not to be kep‘t"“, o
.. Fifty rupees

“open without licence

.. Using place as slaughterhouse-

without licence, within or with-
out city

.. Prohibition of sale in unautho-
- - Fifty. rupees.,
. Requisition to pave and drain

rized private markets

_ private market, buildings and
slaughterhouses

and slaughter-houses

Twenty rupees.

One thousand
rupees )

Twenty rupees.

Fifty rupees.

One''thotisand -
rupees,

Two ‘hundred”
rupees.

Two hundred
rupees

__Regulations framed for markets =
.. Fifty rupees
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SCHEDULE U—(Contd).

(See' Section 596)

- Munioipal Gorpprdtions" (1956; HYD, Act1l

. Section, sub- -
" section or
¢« clause .

: (1)

Subject
(2)

Fine which may
be imposed

(3)

()

Section ’535

Section 536 h ,
sub-section (2)

Section' 538

sub-section (1)

Section 539

Section 540

sub-sections (1)

@

’Section 549

~ Section 551 sub-.
section (2).

© Section 552 sub--*
sub-section (2)

“swine from any municipal
slaughterhouse, market or pre-
mises .

. Regulatlons and table of stallage-

rents posted up in markets and
slaughterhouses not to be des-
troyed or defaced

. Prohibition of sale of animals,

etc., except in a market

.. Butchers and persons who sell

the flesh of animals to be li-
censed

. Prohibition of import of cattle,

_ete,, into the city without per-
mission ..

. Information to be given of exist-

" ence of infectious disease . by
medical practitioners

'Pfdh1b1t1on of use for drinking .

of water likely to cause infec-
t1ous disease

‘D1rect10n to remove patlents to

hospitals

. Removal of cattle, s‘heep,’ goatsor

Fifty rupees.

- Ten rupees.
Fifty rupees.

One hundred -
rupees. '

One hundred
rupees.

One hundred
rupees.

.. Two. hundred

rupees.

One "hundred

rupees.
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SCHEDULE U~{Cohtd):
"((See - Section - 596)

Section, sub- ‘ . Fine:which' miay ‘
section -or HSubject - be imposed
clause: o ; '

(1) ‘ o (2) , (8))

Section 554, .. Requibition'to -disinféct: build-
sub-section (1) - ings el e .. One hundred

rupees

Section 556 sub-.. ‘Whereia place for washing of in-
section (2). - . fected. artciles has been: ap-
' pointed such articles not to be

‘washed. at places not so ap-

'pointed” . . ..~ One hundred
rupees
Section 556 sub-.. Direction to disinfect or destroy
section (3). infected articles .. .. One hundred
: : . rupees
Section 557 sub-.. Persons suffering from:infectious
section (1). disease not to enter a public
’ conveyance w1thout notlfymg ‘
the'same- .. -~ -~ ..- .. Pifty rupees
Section 559 . ;"uProVisi'Onsxzis to: carrifge: .of per- -

sons ' suffering’ifromi infectious - .
disease in public conveyance .. Five hundred

: _ : rupees.
Section 560 .."Public ‘conveyance “which'"has .
-carried'a person- ‘$uffering from
infectious' ‘disease’ to be’ disin- .
fected .. SN .+ Five hundred
: rupees..
Section 562 sub-.. Infected article’ not to be trans- -
section (1). - mitted, ‘et withott previous
' disinfecti’on"l .. .+ TFive hundred
. rupees.
Section 563 sub-.. Infected bulldlng not to be Jet
section (1). Y Wlthout being first' disinféet- - C
- ) -~ ed .. . .. Five hundred’

rupees.
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SCHEDULE : U==(Contd):
‘{See - Séction-596)

| Munﬁicipal“Cdvporatidns‘:.', (1956HYD?‘ Act 11

- Section, sub-:
section or.
clause

®

;. Subjett

(2)

. Fine. which- may
be imposed

(3)

Section 566

Section 568 -

Section 571 sub_-‘..'. ’

- section (1).-

Section 572 ;,/ ‘ |

Section 577 sub-.

section (1).

| Section 578

Section 580

~ Section 581 sub-. ..

section (1).

Section 591.sub--:

section  (1).

. Places: for the

., Acts prohibited
.vwith the disposal-of .the dead .

dead to be registered

. 'New places for dlsposal of the
- dead not .to:be: opened Wlthout :

- permission

Proh1b1t1on of ' burials w1th1n

places’ of worship ‘and exhu-

. mation without permission ..

in connection

.. Information of birth to be given

within seven days

can Informatlon 'respectlr_lg‘ finding'of
.- .newborn-child to be given

at the time when' the corpse of
the deceased is disposed . of;

Medical practitioner, who attend-.

.ed a deceased person to. certify
the cause of his death.

to be open to 1nspect10n

~disposal of .the

Qne ‘hundred.
rupees

Five(thundred
. rupees.

" Flive hundred
~rupees:

-One hundred’
rupeées.

One hundred
rupees.

One hundred
rupees.

L Information of death to be .given

One hundred
~ rupees

One hundred
rupees

‘Boards for exh1b1t1ng bye-laws
. Fifty rupees’




1956: HYD. Act (H) Mfzmicipdl' Corpor’atzbns 573
SCHEDULE U—(Contd).
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~Section, sub-

section or " Subject Fine which may
clause ' be imposed
(1) (2) - (3)
Section 591 "The same not to be Ainjuijed .. Ten rupees.
section (2). ’
Section 619 - ..LRegulatioﬁs prescribedfof.licens- ‘ _ .
» ed surveyors and plumbers .. Twenty rupees .
Section 620 . Licensed plumbér not to demand
: or receive more than the pre- :
- scribed fee-. . -+. Twenty. rupees.
Section 621 lLlcensed plumber to be bound-

to execute work properly .. Twenty rupees.

. Section 622 sub® . (rantee to be bound to produce.

section (5). licence .or ‘written permis- ‘
sion:: - .. . .- Fifty rupees.
Section 623 ' Milk, Butter, ete, not to be sold
' without a hcence ..” One hundred

rupees.

Section 657 sub-  oceupier of building or land to
section (8). ‘afford owner. facilities for com- *
_plying with provisions of this
Act, éte., after eight days from .
-issue of order by the Judge ... Two hundred’
. rupees.

-
forel O
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SCHEDULE V
‘_ (See Section 597).

Mumcz_pal Corpomtzons (]_956 HYD Act ]]

~ Section, sub-

- Daily fine which

section or Subjecr may be imposed
clause SIS Lo T
(1) (2) ©(3)
_Sectionﬁ298 . Connections ¢ with  municipal

Section 299 sub- .
section (1).

Section 301
Section 302- .,
Section 303
Section 305 sul;

section -(1).

Section 309

Section 313, , .
-Section 316,-sub-
- section (2).

Section 323 sub- -

section (1).
Section 324

drams etc not to be made

Bulldlngs etc not to be erected
without perrmssmn over any
i drams :

.. Owner of land_‘ to allow Others to
carry, drains.. through
land ., .. - L

.-Requisition to enforce drainage

~of undrained premises within'a -

hundred feet of a municipal
drain’ o

T Requisition to:enforce drainage

© of jundrained premises not
situate within a hundred feet
of a mun1c1pa1 drain

D11 ect10n limiting use. of draln or
notice requiring the construc-
. ‘tion of a distinct drain -

Owners of dralns to allow use
_thereof or joint ~ownership
thereln to others e

Dralns not to pass beneath bulld-
ings -

. 'Re‘q’uisitic’i“n to cover to Véntilate
drain or cesspool

... Requisition to enforce provision
~of privy accommodation, etc ..

- Requisition to:provide privy ac-

commodation for
ete,

factones,

‘the

Ten rupees.

e

.. Five rupees. !~

Five rupees.

- Five rupees.

. Five rupees

Five rupees

Five rupees = 7 :

Ten rupees.

Five rupees.

Five rupees, -

- Twenty rupees.
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Section, sub- -
sect10n or-
clause

(1)

Subject -

@

Daily fine which

' may be imposed -

@)

o

‘Section 325

Section 326, sub- ..

section (1)
Section 327
Section 335

Section 33'7 .

Section 339, sub-..-

sections (1) &
“@.

Section 339 sub- -

sections (2) &

3).

Section 349, sub-. .

section (1).

Section 381, sub-. .

section (4). .
Section 394

‘Section 401,

sub-section (1) -

Section 402,
su_b-section_ (1)

. Requ1s1t1on respectmg unhealthy
p pr1v1es Lo

. ‘Licensed. plumber to’ g1ve and
: : . Ten rupees

. ‘Prov1s1ons as to pr1v1es

.. Provisions as to water-closets ..

. Requls1t1on to effect samtary re-

pairs, etc. -

. Prohibiition of acts contravenmg
the. provisions of Chapter IX.

or done without sanction .

-Provisions as to employment of
l1censed plumber and use or’»

work -

sxgn cer t1ﬁcate

<Bui1dincrs' ete., not to be erected

_over watel' main w1thout per-
mlssmn

ABulldlngs not to Be constructed

within the regular line of street
w1thout permlsswn

. Requlsltlon as to levelling and

draining of private streets

. .- Prohibition of structures or fix-

tures causing . obstruction in
streets

". Prohibiition of depomt etc., of’

things in streets

L ’I‘W.enty. rupees.

N

Fivé rupees.

Five ‘rupeses.

‘Five rupees.

Ten rupees

Fifty Tupees..

.- Ten rupees

;- One hundred

rupees
Ten rupees. ‘
do

S do

P
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SCHEDULE V. —-—(Contd )

(See Section 597)

HYD:Act I

Section, sub-

Daily fine .Which

. section or “Subject -
clause : may be imposed
(M - - (2) - (3)
. Bection 403 Prohibition of hawking or ex-

posing for sale any article in a
public place or street without
a licence ..

:S-ectio”ri) 404 .. Prohibition in a public place or
: ' .. street, of use of skill in handi-

craft or in rendering services
~without 11cence

» ‘Section 408 ' 7. Requ1s1t10n to remove structures

or fixtures
Section 413 7. Streets not to be opened or brok-
sub-section (1) = en up and building materials

not to be deposited thereon
~without permission

Section 414 .. Precautions for public safety to
’ » ~ be taken by persons to whom
permlssmn is granted

‘Section 415, . Persons to Whom permission is
sub-section \(1) © granted must  reinstate
' : streets - .. - :
_ Section 417 - — L
S . .~Hoards to be set up during work
" on any building adJacent to a

| | street Twenty rupees.
Section 420, .. Sky-signs not to be erected or .
sub-section (1) - = retained = -~without permis- . - :
- o sion- ‘Ten rupees.
Secﬁon 421, . Advertisements on certain sites,
sub-section (1) - vehicles, -ete., not to be exhibit-
o ed without permission  do

-+ Five rupees.

“do

“Ten rupees.’

Fifty rupees.

do

. Ten rupees.
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Section, sub- |

Subject

 Daily fine which

section or may be imposed
clause - may be \P
(1) “2) ((3)
Sec'tion 422, .. .Requisition to repair, protect or- .
sub-section (1) enclose dangerous place ., Five rupees.

‘Section 436

‘Section 440,
sub-section (1)

‘Section 441

Section 442

‘Section 443

Section 445

Section 446
and 447

Section 448

.. Provision for

. Roofs and external

bulldmgs and works

.. 'Work not to be commenced‘with-

out notice

. Building - not to be converted to

other -purposes without = the
permission
.sioner

. Building or any part of ‘a build-

_ ing originally constructed or
authorised to be used for
human habitation not to be
_used as a godown, etc., With-
out perm1sS1on ‘

. Bulldmg orlglnal'ly constructed

or authorised ' to be used for
human ‘habitation not to be

altered without permission for

the purpose of using it as a

' godown ete.” LS

walls of
buildings not to be of inflam-
mable materlal

. Prov1s1ons as to helght of bulld-

mgs

BT

. -'Prov1s1ons as to helglht of frame

buildings 1. Lot

supervision of

of the Comrois-

- One ‘hundred °
rupees.,

\ do

do

One hundred™
rupees.

~do

Five rupees. .
One. hundred
rupees.

do
/
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SCHEDULE Vi ((,ontd)
(See Section 597).

4

:Mzmz'cipdl Cdv“po‘fdtidﬁs (1956 HYD, Act I

Section, sub-.

Daily fine which

sectlon or, Subject ; .
Cclawse - may be- imposed
(1) «(2) (3)
Section 449 -y Alteratlon and . provision .. of
s‘calr-cases to allow safe eX1t in
event of fire Ten rupees.

Section 455

~Section 456

Secction 483, sub- .,

sections (1),
(2), 3) & (4).

Section 487

Seciion 493

"Section 494

Section 496

. Section 497,
sub-sections
(1) & (2)

Section 500 -

.. Owner or

., Provisions as to completlon cer-

tificate: permlssmn to occupy
or,.use -

. Requisition to remove structures

swhich. are:in.ruins or likely to
fall.

.Collectlon removal dnd deposit
of refuse and provision of re-
ceptacles ...

.. Provisions as to removal " of re-

fuse

.. Requmtlon to cleanse and hme-'

wash buildings

Requisition to remove building
‘materials, etc., from.any pre-

mises

Requ1s1t10n to cleanse etc neg-
lected prermses _ ..

Requ1s1t10n to abate or to pre-
vent recurrences of leakage in
the roofs of buildings

occupier of a 'house,v
within seven days of receipt of
‘notice to give stdtement of ac-
commodation

. One hundred

.rupees.

~ do
Ten . rupees.
Ten rupees.
Five rupees

do

do

.. Fifteen rupees.

Twenty rupees;




'1_9565 HYD. Act 11) »M_’unioipal, Corporations

SCHEDULE V.—(Contd.y

(See Section 597).
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Sectlon sub-
section’ or’
clause

(1)

Subject

@)

Daily 'fine’ which

" miay be' imposed

®

Section 501,
sub-section (1)

Section 501,
sub-section (38)
Section '502‘.«.
Section 504
. Section 505
sub-section (2)
Section 508
Section .509
sub-section (1)

Section 510
sub-section (1)

Section - 511" ©

Section 516 .

Section 519, sub-

section (1).

. Requisition to remove or alter
7. Five rupees.

. Requisition - to dlscontlnue dan- .
'Y, One Hundred -

. 'Requlsltxon by Maglstrate to

abate over- crowdfhlg

. Requlsltlon by owner pursuant

to order under

(1)

sub-section

P £ S

msamtary hut

. Requisition to fill in pools ete.,

which are a nulsance

.. Requisition to fill in or demohsh

- well; ete.

gel ous qua1 rying”

. Requisition“to retiove or ‘trim
- trees, shrubs or hedges . ...

" Prohibition as {6 the keeping of

animals

equisition to discontinue, etc.,
staling

‘animals’
houses ' o

. Prohibition of working of factory a

ete., established thnout WIIL-
Lcn permission

.'7 Reqﬁisitidn f_or sanitary regula- -

tion of factories etc.,

in dwelling.

Twenty rupees.

“Twenty rupees.

Fifty. rupees. .
onn

Twenty rupees.

rupees.

Five rupees.
. N IR

do?
Twenty rupees.

TFive hundred '
rupees.

One hundred
rupees.
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SCHEDULE V.—(Contd.)
(See Section 597).
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.Section, sub-
section or
clause

(1)

Subject

(2)

Daily fine which
may be imposed

(3)

Section 521,
sub~section (1)

Section 521
sub-section (4)

Section 522 ‘
'sub-section (1)

Section 524

Section 530
_sub-section (1)

Section 532

Section 539 o

Section 554,

sub-section (1) .

Section 621

Section 622,
sub-section (5)

Section 623

Section 657,
sub-section (3)

. Prohibition of

. Requisition to pave

. Certain things not to be kept,

and certain trades not to be
carried on, without a licence .

. . Licence to be kept on the pre-

* mises

corruption of
water by chemical etc.

. Regulation of Washing of clothes

- by washermen

. Private markets not to be kept

open without license

privte market buildings and

slaughter- houses

.. Butchers and peisons who sell

the flesh of animals to be
animals to be licensed

. Requisition to disinfect build-

ings

.. Licensed plumber to be bound

to execute work properly

.. Grantee to be bound to produce

licence or written permission

. Milk, butter, etc., not to be sold

without a hcence

. Occupier of building or land. to

afford owner facilities for
complying with provisions of
this Act, ete., after eight days
from issue of order by the
Judge . .

and drain.

© Fifty rupees.

Five rupees.

Five hundred'

rupees

Five rupees.

Fifty rupees

Fifty rupees

-+ Ten rupees.

Ten rupees.

Five rupees.
Ten rupees

- Five rupees.

Fifty rupees

&
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